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1 LOK SABHA DEBATES 2

LOK SABHA fertiliser could not be moved to various
States in the south and, if so, whether

--------- it is under the consideration of the
Monday, April 8, 1974/C*«i(ra 18, Government that the tan  on> the more- 

1896 (Saka) mcnt 0 êrt^I8er hy road is likely to be
removed.

The Lok Sahha met at Eleven of the 
Clock

{Mr. Speaker in the Chair] 

ORAL ANSWERS TO QUESTIONS

F o r m u l a  f o r  A s s e s s i n g  a n d  D i s t r i -

b u t i o n  o f  F e r t i l i s e r  t o  St a t e s  f o r  
1974-75.

*587. SHRI A. K. KOTRASHETO : 
Will the Minister of AGRICULTURE 
be pleased to state :

(a) the formula adopted for assessing 
fertiliser requirement of cach State; and

(b) the quantity of pooled fertilisers 
alotted, on the basis of this formula to 
cach State in 1972-73 and 1974-75 ?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE) :
(a) and (b). A Statement is laid on 
the Table of the Sabha. [Placed in 
Library. See No. LT-6643/74]

SHRI A. K. KOTRASHETTI: The 
Annexure II shows the allotment of Pool 
fertilisers to various State Governments. 
The allotment to Karnataka for the year
1972-73 is 50,370 tonnes and 7,159 
tonnes and for the period February, 1974 
to April, 1974, it is 16,477 tonnes and 
5,884 tonnes. I want to know whether 
the quantities allotted were supplied and, 
if not, what are the reasons. Secondly*
I want to know whether it is a fact that 
for want of railway wagons, the imported
1—41LSS/74

SHRI ANNASAHEB P. SHINDE : 
There can be some difference in the fig-
ures of allotments and supplies. While the 
Government of India makes all efforts 
to see that allotted quantities are supplied, 
there have been many constraints in the 
way of the Government of India. For in-
stance, in the case of imports, there are 
many uncertainties at the international 
level. Even the domestic production is 
not coming up to the expectation. That 
is why there are shortfalls. As far as 
Karnataka is concerned, there ha\e been 
short supplies mainly because of the 
congestion at the ports. Recently, thc 
Karnataka Minister was here and we 
assured him that we will allow, as a 
spccial case, the movement of fertiliser 
even upto 500 Kilometres by road if 
such proposals are presented by thc 
Karnataka Government to us.

SHRI A. K. KOTRASHETTI : So far 
as domestic fertilisers are concerned, 
supplies are made to Karnataka Govern-
ment by three different factories—Zuari 
Fertiliser Factory, Goa, FACT, Cochin, 
and Madras Fertilisers. But the major 
portion is allotted from the Goa factory. 
But that has not reached its full capacity 
of production and the State Government 
is not getting the expected quota. May 
I know whether the Government is think-
ing of allotting this quota from some 
other factory—FACT or Madras Ferti-
lisers?

SHRI ANNASAHEB P. SHINDE: 
It is not possible to change the allotment 
orders in respect of domestic manu-
facturers because that would disturb the 
suppEjes to other States. There is actually 
no difficulty as far as production is con
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corned, but the rail movement is present-
ing some difficulties. We propose to 
attend to these. But changing from one 
unit to another will not help solve the 
difficulties of Karnataka.

PROF. MADHU DANDAVATE : 1 
would like to know from the hop. 
Minister, who has just now made a 
reference in his reply to the 
difficulties regarding import of ferti-
lisers, whether it is true that, due 
to the difficulties in the berthing facilities 
provided in the Bombay Port, a lot of 
raw materials, not fertilisers but raw 
materials required for fertilisers, are re-
maining uncleared in the Bombay Port 
right from 10th March. If that is so, 
in consultation with the Minister for 
Shipping and Transport, will he be able 
to tell us, whether more berthing facilities 
will be made available so that the accu-
mulated stock of fertiliser raw materials 
are cleared without delay?

SHRI ANNASAHEB P. SHINDE : 
The Ministry of Transport and Shipping 
has been very sympathetic to these prob-
lems. Whenever we presented them 
with our problems, they have always 
been helpful to us. But, despite that, 
due to factors like labour problems, rail 
movement problem, unloading problems, 
etc., some difficulties are coming up. 
But they are not due to lack of coordi-
nation between our Ministry and the 
Ministry of Transport and Shipping.

PROF. MADHU DANDAVATE : A 
policy decision has to be taken that 
berthing facilities are to be offered not 
only for import of fertilisers but even 
for import of raw materials required for 
fertilisers. That policy decision has to 
be taken.

SHRI ANNASAHEB P. SHINDE : I 
would request the hon. Member to put 
a separate question on this to the Ministry 
of Transport and Shipping.

SHRI S. B. PATIL : Just now the hon. 
Minister told us that road transport 
might also be utilised But I  would like 
to know from the hon. Minister whether 
transporting fertiliser by road would not 
give rise to malpractices and other 
things.

SHRI ANNASAHEB P. SHINDE : 
We are aware that there is likelihood of 
some malpractices, but to the extent 
possible, the State Government is 
supposed to ensure that these are kef* 
to the minimum level. The main reason 
for moving them by road is this. This 
time the supplies to Karnataka have 
been only 20 per cent of the allotment; 
the position is very difficult and kharif 
season is coming; therefore, all means of 
transport have to be used to deliver 
fertilisers to Karnataka Government. 
We will take care to see that the mal-
practices are not indulged in; we shall 
seek the necessary cooperation from the 
State Government.

SHRI K. LAKKAPPA- From the 
answer given by the hon. Minister we 
find that assessment of fertiliser require-
ments of each State has not been 
completed—since the answer given is in-
adequate. Even the requirement of 
fertilisers on thc basis of high-yielding 
varieties of crop and various patterns of 
crops has not been supplied to various 
States, including Karnataka. As a conse-
quence of that, they have not been able
lo grow any high-yielding variety of 
crops; it has failed in various States, 
including Karnataka. My second 
question is this. Even movement of 
fertiliser, by adopting this method, does 
not take place properly and it does not 
reach the State in time, due to wagon 
supplies and other reasons. As a result 
of that what happens is this, we do not 
get the required crops in the various 
States including Karnataka. I would like 
to know to what extent the Government 
is going to streamline these things, so 
that these difficulties are avoided.

SHRI ANNASAHEB P. SHINDE : 
Sir, it is not correct to say that no 
assessment was made. For Khariff, 
assessment is made. For Rabi, assess-
ment will be made subsequently. Certain 
well-laid down principles are adopted 
for allotment to various States. With 
regard to streamlining the procedure, it 
is a good suggestion. I t is also our 
endeavour to see that the movements are 
well-coordinated and streamlined to the 
extent passible.
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SHRI R. BALAKRISHNA P U L A !; 
U is a  fact th#t there is acute shortage 
oi fertiliser all over the country. Con-
sidering the necessity, especially in 

KeraJa, I want to know about this. The 
FACT is to help the agriculturists but 
the agriculturists are very much in diffi-
culty in regard to their requirement of 
fertilisers. I want to know from the 
Minister whether the allocations which 
are now given from FACT to agri-
culturists will be increased at least ten 
per cent from the present quantity.

SHRi ANNASAHEB P. SHINDE : 
As the hon. Member himself has rightly 
referred to, there is some difficulty in 
regard to this. It is because the demand 
is more and the supply is less. The 
position is well known to the honourable 
House. As far as our Minister is con-
cerned. we can deliver to individual States 
only those quantities which are produced 
from domestic plants and which are 
imported- But if there are constraints 
regarding imports and domestic) manu-
facture, naturally the shortfalls have got 
to be distributed over the various States. 
As far as Kerala is concerned, orders 
are there under the Essential Commo-
dities Act for delivering fertiliser as 
against individual domestic manu- 
facturers. It would be difficult to 
increase the allotment but we have to 
see that whatever is allotted at least is 
given to Kerala.

HI WTO : WT 
wft TPT flRTT fa

^  fir sff srnsr 
tftarforr f t  *r£ 

f ,  3 *  ft *  ift m
|  tfjw m arr i n  snfr fa*
$ i «wt * *  wx % f m
m  *rsT?rar ^  *ri$ f m
% n v re  m v z  tt *f i

SHRI NARSINGH NARAIN PAN- 
DEY : The Minister said about this. So,
I am asking.

MR. SPEAKER : Whatever he said, 
you keep yourself within the scope of 
the question. Shri Goswami.

SHRI DINESH CHANDRA GO-
SWAMI : He has said in the statement 
particulars in respect of fertiliser assess-
ment relating to the crops delivered to 
the Food Corporation. But my particular 
question relates to crops like tea and 
coffee. May I know whether Govern-
ment has fixed any criteria for allotment 
of fertiliser for the tea-growing States and 
if so what is the same?

SHRI ANNASAHEB P. SHINDE : 
For tea and coffee separate allotment is 
made directly by the Government of India 
to those States which have tea and coffee 
as for example the hon. Member’s State. 
Adequate care is taken about that.

SHRI KRISHNA CHANDRA HAL- 
DER ; You know that there is aoute 
shortage of rice in West Bengal. For that 
reason, the cultivators—the peasants— 
of West Bengal tried to cultivate boro 
crops to the maximum extent. There is 
an acute shortage of fertilisers. For that 
reason too, the boro crops productions 
arc going to fall. 1 want to know from 
the hon. Minister what concrete steps is 
he going to take to supply adequate 
quantity of fertilisers to West Bengal ? 
What is the formula worked out?

SHRI ANNASAHEB P. SHINDE: 
As far as the formula is concerned, wc 
have orked that out keeping in view the 
requirements of various State Govern-
ments. Also they have been given an 
option to select any year after 1969-70. 
it they select any area, they will be 
allowed 12% more over that year's 
consumption of fertilizers.

MR. SPEAKER : The question related MR. SPEAKER : So many questions 
to the formula adopted for distribution have been allowed already on this 
requirement of each State. It is not question. 1 shall pass on to the text 
about shortfall. That is a separate issue, question.
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WHEAT OUTPUT THROUGH 
SUDDEN SPURTS.

*589. SHRI N.t SH1VAPPA :

SHRI K. LAKKAPPA:

Will the Minister of AGRICUL-
TURE be pleased to state :

(a) whether there is -any proposal tin- 
der consideration of his Ministry to raise 
the country’s wheat output by ‘sudden 
spurts’ so far as its growth rate is con-
cerned; and

(b) if so, main features of measures 
proposed to be taken in this regard?

THE MINISTER p F  STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE) :
(a) and (b). Wheat output is proposed 
to be increased by increase in area 
under high' yielding varieties specially 
resistant to rust; increase ip area special-
ly in North Eastern States and Exten-
sion education for timely sowing and 
improved management practices.

SHRI K. LAKKAPPA : I would like 
to know from the hon. Minister one 
thing. In view of the decrease in the 
yield of wheat in this country, may 1 
know what steps is the Government 
going to take to meet this situation in 
this country?

SHRI ANNASAHEB P. SHINDE : 
Taking into consideration our population 
we would welcome increase in wheat 
production. As far as possible, there 
is no limit in the matter of wheat pro-
duction. It is only a question of 
working out the formula to meet the 
requirements of wheat. Wheat is one 
of the crops whose production is going 
up as compared to other crops in the 
last five or six years. I should say that 
the wheat output has been doubled as 
Compared to what it was five or six 
years ago. In the Fifth Five Year Plan 
we have fixed a target of 38 million 
tonne$ in wheat production.

SHRLK. LAKKAPPA: Now that the 
Government have agreed to the proposal 
of stepping up the wheat yield in the 
country, I  would liki to know the policy 
of the Government in this regard in the 
matter of even utilising the lands avail-
able in the country for forming govern-
ment farms to produce more wheat 
therein so as to meet the situation.

SHRI ANNASAHEB P. SHINDE : 
Increase in wheat production is not just 
by organising government farms in the 
lands available. In fact, State farms 
arc being organised by the State Farms 
Corporation. Our general assessment 
in the country is this. In Eastern India* 
particularly, Eastern U.P., Bihar. West 
Bengal, Assam and some parts of M.P. 
there are potential wheat areas where 
production of wheat can be more. We 
propose to conccntrate on production of 
wheat in those areas.

SHRI VASANT SATHE : May I 
know from the hon. Minister whether 
he is aware of the fact that the world 
famous and Nobel Prize winner, Dr. 
Borlough had recently stated, in his visit 
to India, that new strains of Mexican 
variety have to be developed. Unless 
an effort is made to develop new strains, 
the net results that we would have in 
wheat production would be less. These 
strains do not last for a very long time. 
And so, wc have to make efforts to 
develop new strains periodically. Is the 
Government aware of what >he has 
said? What steps are being taken by 
them in this regard so that there is no 
setback in wheat production for want of 
proper wheat strains?

SHRI ANNASAHEB P. SHINDE : 
Wc are aware of the statement made by 
Dr. Borlough. We ourselves, that is, 
in the Indian Council of Agricultural 
Research arc aware of some of the prob-
lems of wheat development in this 
country. Our effort, therefore, is to 

put new strains as much as possible. At 
the moment rust 4-5 strains are popular 
in this country. And mare 2? rust 
resistant .are in the process of testing. 
They are likely to be released in the 
coming years. And adequate research
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support h  being provided for Che effort 
to which the hon. Member has drawn 
our attention.

SHRI PRABODH CHANDRA : Apart 
from the improvement in the texture 
of the strain has it come to the notice of 
the Government that high use of ferti-
liser changes the texture of the land 
which results in deterioration of pro-
tection of crops.

SHRI ANNASAHEB P. SHINDE : I 
can only say we give maximum yield 
if adequate doses of fertiliser are avail-
able/ It has not come to our notice 
that there is adverse effect of fertiliser 
on soil fertility but, of course, if organic 
and in-organic fertiliser is used naturally 
the soil fertility level is maintained in 
the best way.

F i n a n c i a l  A s s i s t a n c e  f r o m  N a t i o n a l

ROAD FUND TO KERALA

*591. SHRI VAYALARt RAVI .

SHRI K. P. UNNIKRISHN- 
AN :

Will the Minister of SHIPPING AND 
1 RANSPORT be pleased to state :

(a) the total amount of money san-
ctioned to different States from the 
National Roads Fund during the Fourth 
Five Year Plan and its State-wise break 
up and the total amount of money 
available under this head during the 
Fifth Plan for this purpose;

(b) a brief outline of the schemes 
undertaken in the State of Kerala with 
the assistance from this Fund and the 
total amount so tar in that State; and

(c) what are the schemes proposed to 
be undertaken m that State during the 
Fifth Han and the total amount pro-
posed to be sanctioned?

THE DEPUTY MINISTER IN 
I HE MINISTRY OF SHIPPING 

AND TRANSPORT (SHRI PRANAB 
KUMAR MUKHERJEE): (a) to (c). 
The required information is given in the 
statement laid on the Table of the House. 
[Pieced in library, See No. LT 6644/74]

SHRI VAYALAR RA V I: May I
know the total amount collected from 
Kerala only on account of the Central 
extra duty levied on the motor-spirit 
during the Fourth Plan? Whether it is 
a fact—even according to the statement 
you say Rs. 126.8 lakhs were available 
to the Kerala Government during 
Fouth Plan—you have not informed the 
Kerala Government regarding the alloca-
tion for 1971-72; 1972-73 and 1973-74? 
what is the reason therefor ? ,

SHRI PRANAB KUMAR MUKHER-
JEE : Sir, in fact this amount of Rs. 
126.8 lakhs has already been allocated 
to the State Government during the 
Fourth Plan. They have spent Rs.
47.48 lakhs out of this amount. So far 
as the rest of the money is concerned 
it will remain m the account of Kerala 
Government and will not lapse. The 
general principle is the total levy realis-
ed from the State on motor-spirit at 
the rate of 3.5 paise per litre is accrued 
to the Central Road Fund

SHRI VAYALAR RAVI : There is 
not maximum utilisation of Central Road 
Fund by the Kerala Government due 
to other difficulties. Will the Govern-
ment consider the proposals already made 
by the State Government to help road 
development in Kerala?

SHRI PRANAB KUMAR MUKHER-
JEE . So far as the Fourth Plan is con-
cerned the Kerala Government had for-
ward 21 schemes. All these were san-
ctioned, and on the basis of that this 
amount of money was allocated. So far 
a* the Fifth Plan is concerned, we have 
already called for suggestions from 
various State Governments including 
Kerala which are awaited. During the 
Fifth Plan also, money will be released 
to State Governments as per availability.

SHRI K. P. UNNIKRISHNAN : Jn 
part (c) of the answer, it is stated 
that a sum of Rs. 146.65 lakhs is likely 
to be available to Kerala. 2s this not 
based on the earlier prices? After the 
price rise of 25 per cent, will there be 
a revised estimate and will the money 
be made available to the State Govern-
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ment on the basis of the revised estimate, 
because this is likely to change again 
what is this figure based on?

SHRI PRANAB KUMAR MUKHER- 
JEE : Usually, there are two procedures 
for allocating money out erf this fund. 
The total is divided into two parts • First 
80 per cent is allocated and the basis 
for it is the consumption of motor spirit 
in the State; 20 per cent is kept in the 
reserve fund and out of that, we also 
allocate to the State Government consi-
dering the merits of the proposals. For 
that, certain criteria have already been 
devised, regarding economic importance, 
inter-state connection etc. This amount 
is allocated on the basis of that.

SHRI K. P. UNNIKRISHNAN : They 
have already sent a revised estimate.

SHRI VAYALAR RAVI . Every 
project has been revised...

MR. SPEAKER : Shri Goswami.

SHRI DINESH CHANDRA GO-
SWAMI : From the statement, it appears 
that the entire eastern region comprising 
Assam, Manipur and Tripura has been 
given less than Rs. 50 lakhs with nothing 
for Meghalia. Considering the fact lhat 
the entire eastern region has acute com-
munication difficulties, may I know the 
grounds on which such a low amount 
has been given? Also, is this amount 
sonctioned with certain objective criteria 
or is it on an ad hoc basis?

SHRI PRANAB KUMAR MUKHER- 
J E E : I have already mentioned how toe 
money is allocated out of this fund. 
The central Roads Fund has been 
(ffeated out of a levy of excise duty on 
motor spirit. There are general criteria 
for it.

So far as Meghalaya is concerned—1 
am talking about the Fourth Plan allo-
cation—it is known to the hon. member 
tAat at that time it was not created but 
was part-of Assam. Bearing in mind 
the principle on which money is allocated, 
it is so t possible to increase the money 
from out of this. But this is inot the 
only amount which is being sanctioned

for road development and communication 
development in the States. This relates 
to only one particular section, the 
Central Roads Fund.

SHRI R. BALAKRISHNA PILLAI: 
According to part (c) of the answer, 
Ite. 146.65 lakhs is sanctioned to 
Kerala from the Central Road Fund in 
the Fourth Plan. Naturally, thb  is 
based on the previous estimates formu-
lated by the Government based on their 
requirements. This figure is baaed on 
the older estimates. May 1 know 
whether a revised estimate based on the 
new situation will be sanctioned by the 
Kerala Government bedause of the price 
rise and other things?

SHRI PRANAB KUMAR MUKHER- 
JEE : Everything will depend on the 
availability of funds from the Hanning 
Commission-----

SHRI R. BALAKRISHNA PILLAI : 
This is different. This is concerning 
petrol and motor spirit This is non- 
Plan expenditure.

MR. SPEAKER: He has replied.The 
question was about the Planning Com-
mission allocation.

t in *  h h j  f%<|r w r a  t f t ,

ft  3TT%T |ft?rT ft fa
wfT * *  fa n  m t ft itn  
Tzrnrr faqr & ^ ft 

449 sftr tp p w h  ^  1 1 3
i t  f o r r  f, 1 m  m t  t w w h

% faRrrc ^ 3% fiT %ftr tn fa^ rR  
% t o  z w f t  s r i f t  f t  s rw ft tff tn r w t  

fir *nft *1% w h
*  T F T O H  V t s r f s p r  tSR T& 

ararwT srraifV ?

SHRI PRANAB KUMAR MUKHER- 
JEE : I have already given the jprinci* 
pie of allocation of money for this fund. 
It is on the basis of the consumption of 
motor spirit. This Fund is created by the 
levy on motor spirit; part of the excise 
duty on motor spirit constitutes this 
fund. On that principle, we allocate the 
money. It is not a question of giving
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the money on pro rata basis. There is a 
definite formula on the consumption of 
motor spirit in each State; that is the 
buds of allocation of money.

SHRI N. TOMBI SINGH : There is 
poor maintenance of the national high-
ways particularly in Nagaland and 
Manipur; there is a very poor perform-
ance on the part of the engineers because 
of the lack of coordination between the 
State Government and the Central Gov-
ernment. May I know if the Govern-
ment of India is aware of this and, if 
so, what are the steps that the Central 
Government is going to take to improve 
the situation, becausc the national high-
ways are not properly maintained there 
and the conditions are miserable.

MR. SPEAKER : The seebnd part of 
the question relates to a “brief outline of 
the schemes undertaken in the State of 
Kerala.”

SHRI N. TOMBI SINGH : Yes, Sir. 
But in part (a) of the question, mention 
has been made about the allotment to 
the different States. So, may I draw the 
attention of the Government of India and 
the hon. Minister to the fact that the 
allotment made to Nagaland and Mani-
pur is not being made use of because
ol the lack of cb-ordination between 
the Central Government and the State 
Governmepts in this respect? What is 
the Government going to do to improve 
the situation?

MR. SPEAKER: That seems to be a 
particularly specific question, but if the 
Minister is in a position to answer it, I 
do not come in.

SHRI PRANAB KUMAR MUKHER- 
JEE; So far as the lack of coordination 
is concerned, we are not aware of it. 
But in view of the fact that there is 
something which is in the knowledge of 
the hon. Member, if he can pass it on to 
me, w? can look into it.

SHRI DINEN BHATTACHARYYA : 
May 1 know actually what is the percen-
tage of the taxes earned from motor 
spirit that is pAkt to tw , R e d  Fund 
and whether a separate fund is set a

part from the Centre for the national 
highways, either for their construction or 
for their maintenance ?

SHRI PRANAB KUMAR MUKHER- 
JEE: 1 have already mentioned that a 
levy at the rate of 3.15/-paise per litre 
constitutes this particular fund. So far 
as the allocation for the national highway 
is concerned, it is being done separately. 
That has nothing to do with the Central 
Road Fund.

C o n v e r s i o n  o f  a l l  T y p e  i  S i n g l e  
R o o m e d  Q u a r t e r s  I n t o  t w o  R o o m s

*592. DR. H. P.t SHARMA :

SHRIMATl MUKUL BANER- 
J I :

Will the Minister of WORKS AND 
HOUSING be pleased to state :

(a) what action Government have 
taken in regard to conversion of all 
type I single roomed quarters in various 
colonies at New Delhi into two roomed 
units about which an assurance was 
given by the then Minister of Works and 
Housing late Shri Mehr Chand Khanna 
to the Government Colonies class IV 
Association; and

(b) by what time the proposed con-
struction of these quarters is likely to be 
taken in hand?

THE MINISTER OF WORKS AND 
HOUSING (SHRI BHOLA PASWAN 
SHASTRI) :

(a) and (b) * It has not been possible 
to lay our hands on any such assurance 
given by late Minister Mehr Chand 
Khanna. However, of late the Govern-
ment has constructed 1461 two-roomed 
type I quarters. As for conversion of 
old ones, this will be examined in the 
light of (i) structural and architectural 
feasibility; (ii) availability of funds; 
and (iii) competing needs of construc-
tion of new houses to provide coverage 
to a large number of people vis-arvh 
conversion which will give satisfaction 
only to employees who have already 
been provided with accommodation.
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BR; H. P. SHARMA : Sir, my ques-
tion relates to the problems of Gass IV 
employees who have to live within the 
compass of a tenement consisting of only 
one single room, with families which may 
co&s&t of adults children, ageing parents 
etc*.,' My first supplementary is, whether 
the Government are aware of the social 
tensions and psychological disturbances 
that are caused to families who have to 
live within ope single room, and, if so, 
what is the solution proposed by the 
Government beyond denying that no 
assurance was given by the former 
Minister. 1 have to seek your guidance 
when a Cabinet Minister gives assurances 
at public meetings and here, on the 
floor of the House, they come out with 
a blank' answer that no such assurance 
was given. My information is that the 
late Mr. Khanna gave repeated assurances 
to this effect, that single-room tenements 
will be converted into two-room tene-
ments. But we have this kind of 
answer.

MR. SPEAKER : He says that it has 
not been possible for them to lay their 
hands on it. If you can bring it into 
his hands, that will strengthen my hands 
also.

SHRI BHOLA PASWAN SHASTRI: 
From the social point of view, the 
Government agrees that one should not 
have one room only but two rooms. But 
there is thc other involvement also; in 
view of the financial position, it is not 
at present possible to have o!r»e room 
added to the existing one.

DR. H. P. SHARMA: My second 
supplementary. Is the Government doing 
anything in regard to giving residential 
flats to Class IV employees; specially 
with the Government’s repeated projec-
tions that they are going to help the 
weaker sections of the society? Even in 
regard to the one-room tenements that 
you do give, basic amenities are not 
there, where you cannot get water on the 
first floor.

A r t  you doing anything about it?

SHRI BHOLA PASWAN SHAS-
TRI : We will look into it.

: *fsft sft mmn
t  as for conversion of old ones, this 
will be examined in the ligfct of (i) 
structural and architectural feasibility
(ii) availability of funds etc.
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SHRI VASANT SATHE ; Sir, will thc 
Government clonsider giving these 
tenements on ownership basis to these 
Class IV employees, so that what the 
Government cannot do, they will try t# 
do, by adding one room or so at their 
own cost, because, as long as it is with 
you, I do not think there is any possibi-
lity of your adding another room to the 
existing one?



SHRI BHOLA PASWAN SHASTRI: (c) whether this delay may result in
This fa a request for action. debarring the claims of those for

__^ ^ such Selection Grades if they are not
•ft 8X5 : m  f®T5TR sp^T ? implemented immediately?
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q**H srr
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SHRI JAGANNATH RAO : While I 
appreciate the difficulty in converting one 
room tenements into two room tenements, 
may I know from the hon. Minister, how 
many two room tenements of Type I 
have been constructed so far?

SHRI BHOLA PASWAN SHASTRI’
All measures are under consideration ot 
the Government.

S riE C llO M  GRADf. IN GOVERNMENT

ArorD S i h o o l s  i n  D e l h i

*594. PROF. MADHU DANDA-
VATE : Will the Minister of EDUCA-
TION. SOCIAL WELFARE AND 
CULTURE be pleased to state:

(a) whether a large number of 
Government aided Schools in Delhi have 
not implemented the Selection Grades 
to their employees;

(b) it so, the names of the schools 
which have failed to provide Selection 
Grade to their teachers; and

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
D. P. YADAV) : (a) According to 
the information received from the Delhi 
Administration 35 such Schools have 
not implemented the orders.

(b) A statement is attached.

(c) No. Sir.
Statement

I. Geeta Higher Secondary SchooL 
Nangloi.

2 Haryana Shakti Higher Secondary 
School, Kanjhwala.

3. Sukho Khalsa Higher Secondary 
School. Fateh Nagar.

4. Delhi Tamil Education Association 
Higher Secondary School, Pusa 
Road.

5. Ramjas Higher Secondary School, 
No. V.

6. Khalsa Higher Secondary SchooL 
Dev Nagar.

7. Sri Guru Tegh Bahadur, Pul Ban- 
gash.

8. KaJgidhar Khalsa Middle School.

9. Salwan Girls Higher Secondary
School, Rajindar Nagar.

10. Sri Guru Teg Bahadur Khalsa 
Higher Secondary School, Dev 
Nagar.

II. Arya Girls Higher Secondary
School. Rehgar Pura.

12. Ramjas Higher Secondary SchooL 
No. 1,3,6 & 7.

13. Guru Nanak Girls Higher Sec-
ondary School, Gandhi Nagar.

14. Sanatan Dharma School, Shahdara.
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15. Chandra Arya Vidya Mandir Giri? 
. IJigher Secondary School, Lajpat

Nagar.
16. Hope Hall Middle School, Wazir

‘ ' Nagar, New Delhi.

1*7. Delhi Tamil Education Associa-
tion Higher Secondary School, 
Mandir Marg, New Delhi.

18. Ramjas Higher Secondary School, 
No. 4 Chitra Gupta Road, New 
Delhi.

19. Blind Relief Middle School, Kit- 
chlew Marg, New Delhi.

20. Garhwal Primary Co-Education 
School, Punchkuin Road, New 
Delhi.

21. S.E.S. Baba Nebhraj Higher Secon-
dary School, Lajpat Nagar, New 
Delhi

22. Daya Nand Model Girls Higher 
Secondary School, Reading Road.

23. Sri Guru Har Kishan Higher Secon-
dary School, Bangla Sahib.

24. Lions Vidya Mandir Higher Secon-
dary School. Kashmir House.

25. Delhi Kannada Higher Secondary 
School, Lodi Estate.

26. Vidya Bhawan Higher Secondary 
School, Lodi Road.

27. Nav Shakti Vidya Mandir Higher 
Secondary School, Arakashan Road.

28. Raghumal Arya Girls Primary 
School, 1st Shift, Doctor's Lane.

29. Delhi Tamil Education Association 
Higher Secondary School, Laxmi 
Bai Nagar.

30. Delhi Tamil Education Association 
Higher Secondary School R. K. 
Puram.

31. Delhi Tamil Education Association 
Higher Secondary School, Moti 
Bagb-II,

32. Shri Guru Nanak Khalsa Girls 
Higher Secondary School, Delhi 
Cantt.

33. Jain Girls Higher Secondary School, 
Green Park Extension.

34. Khalsa Middle School, Sarojini 
Nagar.

35. Anglo Sanskrit V. J. Higher Secon-
dary School.

PROF. MADHU DANDAVATE: 
Sir. it is surprising that 35 Government- 
aided' schools have violated the pro-
visions. 1 would like to know from 
thc hon. Minister, whether it is true 
that the Chief Executive Councillor of 
Delhi Administration is connected with 
a number of Government-aided schools 
in Delhi, whether it is true that thc 
managements of these Government-aided 
schools arc subservient to the Chief
Executive Councillor of the Delhi
Administration and as a result of that, 
a number of decisions are sabotaged, 
whether it is true that in spite of the 
fact that both Houses of Parliament 
passed, the Delhi School Education Bill,
1973 and most expeditiously it was 
given assent to by the President, many 
provisions of this Bill arc not being
implemented by the Government-aided 
schools and whether it is also true that 
as a result of this policy, there was a 
threat in most of thc schools that there 
will be a boycott ot invigilation duty 
of the school examinations beginning 
from April 10, 1974?

SHRI D. P. YADAV : Out of 852 
(aided and Govt.) schools run by the 
Delhi Administration, the number of 
schools who ha\c not implement the 
selection grades, is only 35, which 1 
feel, is not much. Of course, there has 
been some progress. As to the asso-
ciation of the Chief Executive Councillor 
with thc management ot these schools, 
1 do not have any intormation. Part
(c) of his question, I am not aware of 
it.

PROF. MADHU DANDAVATE :
I would like to give a particular example. 
There is a school which is already 
listed here, Vidya Bhawan School, New 
Delhi. This school has on its pay roll 
u number of staff members and I would
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life to Know whether it is true that with-
out obtaining the necessary permission 
from the Education Department, some 
ot the members have been dismissed and 
is  particular, a lady m&nber of the staff 
was thrown out and whether it is true 
that as a result of that, there was conti-
nuous strike for 43 days in that school? 
If so, what action is being taken by the 
Government to see that such instances 
which cause dislocation in educational 
activities are avoided in the future?

SHRI D. P. YADAV • I shall look 
iato it.

PROF. MADHU DANDAVATE: 
It is a bureaucratic type of answer. No 
question can be asked if such answers 
are given.

MR. SPEAKER; After all, you 
expect them to look into it.

PROF. MADHU DANDAVATE : 
Already, this school is listed in the 
statement given by the Minister. The 
hon. Minister should have come pre-
pared with facts and figures so that 
answers can be given.

MR. SPEAKER : This is general 
question.

PROF. MADHU DANDAVATE: 
This is a general answer which can be 
$i*en to any question. Sir, will you 
ask the hon. Minister that at least in 
future, he should come prepared with 
the answers so that appropriate answers 
can be given.

The answer that he has given* can be 
given to any question.

MR. SPEAKER : 1 do not think he 
has not come prepared.

PROF. MADHU DANDAVATE: 
If this is the preparation, then, it is very 
poor.

MR. SPEAKER : You wanted certain 
specific information. You have brought 
i* <6 hi« notice and he will convey the 
information to you later on.

SHRI P. G. MAVALANKAR Sir, 
while it is true that the number of 
schools which have not given this 
selection grade, is very small—35 out 
bf 852—may 1 know from the hon. 
Minister, whether these schools which 
have not implemented these scales 
have given any reasons for their inability 
to do so, and have Government taken 
any action in regard to their failure to 
do so, in terms of implementation of 
the pay scales?

SHRI D. P. YADAV : I can assure 
the hon. Member and the House that 
within two months all cases will be 
settled.

SHRI P. G. MAVALANKAR ; May 
1 know whether any of these 35 schools 
which have been unable to give these 
scales have given any specific reasons 
as to why they are not giving them?

SHRI D. P. YADAV: They have 
given reasons, but the Government are 
not satisfied with them. Hence, we 
have constituted a committee. I  have 
assured the hon. House that the imple-
mentation will be done within two 
months.

SHRIMATI B1BHA GHOSH GO- 
SWAMI: A circular was issued by the 
Ministry of Education and Social Wel-
fare, New Delhi, in November 1971 
regarding the selection grade for removal 
of certain anomalies. The Director of 
Education, Delhi Administration, has in 
its circular No. 832/184/Gen.71-72 
arbitrarily sub-divided these categories 
into 14 from the original 8, thereby 
causing gross anomalies and injustice to 
the different categories of teachers. So, 
may I know what action Government 
propose to take to see that the selection 
grade is properly and speedily imple-
mented, as per the circular of the 
Central Education Ministry?

SHRI D. P. YADAV: The number 
of categories entitled for selection grade, 
as mentioned in the circular, is 15 and 
not 14. If the hon. Member brings to 
my notice any categories which have 
been left out, I shall look into it and 
take proper action. '
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T a r g e t  f o r  P r o v id i n g  D r i n k i n g  

W a t e r  i n  K e r a l a

*595. SHRIMATI BHARGAVI 
TftANKAPPAN : Will the Minister of 
^ S R K S  AND HOUSING be pleased 
to  ftate :
* i

(a) whether the target fixed by the 
Government of Kerala for providing 
drinking water to the scarcity hit villages 
in the State has been achieved under 
the Fourth Five Year Plan; and

(b) if not, the necessary steps to 
overcome the difficulties?

THE MINISTER OF WORKS AND 
HOUSING (SHRI BHOLA PASWAN 
SHASTRI):: (a) and (b). In the 4th 
Five Year Plan the State Government 
aimed to cover 301 villages. The pro-
gramme included schemes in scarcity 
areas, coastal areas with high salinity, 
cholera endemic area and localities in-
habited by scheduled caste and schedul-
ed tribes. During the 4th plan 155 
schemes covering 208 villages were 
completed 145 of these villages fall in 
scarcity area and 63 in area suffering 
from salinity.

SHRIMATI BHARGAVI THAN- 
KAPPAN : The target mentioned in the 
Fourth Plan was 301 villages out of 
which 208 villages have been comple-
ted. May I know the number of villa-
ges in the State of Kerala which are not 
having drinking water facilities?

Secondly, may I know whether the 
Actual expenditure incurred for the pro-
vision of drinking water in the rural 
areas was more than the target fixed in 
the Five Year Plan ? Have the Central 
Government received schemes from the 
State Government to provide additional 
funds for carrying out these schemes ?
If so, what is the reaction of the Central 
Government ?

SHRI BHOLA PASWAN SHASTRI: 
$o many questions have been asked 
and it is very difficutyto answer all of 
them. So far as Keifcl'i is concerned,

according to the report received from 
the State’Government while some sche-
mes have been completed, some others 
remain to be completed.

r

MR. SPEAKER : 1 am very happy 
you follow each other.

SHRIMATI BHARGAVI THAN- 
KAPPAN : The Minister has not ans-
wered my first question.

Now, I put my second supplementary. 
What is the allocataion made in the 
Fifth Plan for providing drinking watei 
facilities to the rural areas & how many 
villages ijo the State of Kerala are 
expected to the benefited during the 
Fifth Plan ?

SHRI BHOLA PASWAN SHASTRI ■ 
The main Question relates only to scar-
city areas. That answer has been given.

SHRI VASANT SATHE : Her ques-
tion is : How much has been alloted 
in the Fifth Plan and how many villages 
in the scarcity areas are likely to be 
benefited during the Fifth Plan ?

SHRI BHOLA PASWAN SHASTRI . 
In the Fifth Plan, so far as the accelera-
ted Water Supply Scheme is concern 
ed___

MR. SPEAKER : How do you split 
it up for the rural areas and the villa-
ges ? That is her question.

SHRI BHOLA PASWAN SHASTRI : 
The break-up of the amount between 
the State Governments and the Central 
Government is still under considera-
tion.

SHRI K. P. UNNIKR1SHNAN . 
The salinity being a major problem in 
the coastal areas, particularly, in Kerala, 
have the Government formulated ary 
de-salination scheme and, if so, whether 
it has been forwarded to the Planning 
Commission and what is the progress 
of it?
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SHRI BHOLA PASWAN SHASTRI : 
The detailed information is not availa-
ble. SSo far as salinity is concerned, the 
Kerala Government has provided some 
money and the matter is under discus-
sion between the State Government and 
the Planning Commission.

S e t t i n g  u p  o f  U n i v e r s i t y  i n  F a i z a b a d  

D i v i s i o n  o f  U.P.

*596. SHRI R. K. SINHA : Will 
the Minister of EDUCATION, SOCIAL 
WELFARE & CULTURE be pleased 
to state :

(a) when a general University iu 
Faizabad Division in Uttar Pradesh is 
likely to be set up;

(b) the exact location thereof; and

(c) whether the land for the pur-
pose has since been acquired ?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(PROF. S NURUL HASAN) : (a) 
According to the information furnished 
by the Government of Uttar Pradesh, 
thc proposed general University is likely 
to be established from the academic 
section 1974-75.

(b) The University is proposed to 
be located at Faizabad.

(c) No, Sir.

SHRI R. K. SINHA : According to 
thc announcement of the U.P. Govern-
ment in the third week of February, the 
word 'likely' did not occur. There is a 
contradiction between the formal state-
ment made by the Minister here and the 
announcement of the U.P. Government 
that it will be definitely established *n 
1974-75. In view of the decision to 
have the University at Faizabad, will 
the Minister examine that it may be 
located at Ayudhya and it may be cat* 
Jed)ttye Ayudhya University as Ayodhya 
ja  the birth-place o f Lord Rama?

PROF. S. NURUL HASAN : It is 
not a matter for the Central Govern-
ment to consider it. The establishment 
of universities in the States is the res-
ponsibility of the Legislative Assembly 
of the State and it is for the Assembly 
to decide where the headquarters should 
be and what the name of the university 
should be.

SHRI R. K. SINHA : What about
the request of the State Govemrr<ent 
for general funds and other allocations 
and what is the position about the pro-
cedural delays in the establishment of 
the University between the State Gover-
nment and the Government of India?

PROF. S. NURUL HASAN: The 
basic question of the grant from thc 
Central Government is determined b> 
Section 12A of thc University Grants 
Commission Act. In accordancc with 
the provisions of this Section, no requ- 
est has yet come to the U.G.C. from 
the State Government.

SHRI H. M. PATEL : Will the hon. 
Minister indicate what the policy «f thc 
UGC is m regard to proposals for esta-
blishing new Universities in Slate* ?

PROF. S. NURUL HASAN . Re-
garding the policy of the UGC. I will 
read out the main points, if you would 
permit me. (1) The University shall be 
established after undertaking a survey 
by the State Government in accordance 
with the guidelines that may be prescri-
bed by the UGC from time to time;
(2) the Bill for establishment will be 
prepared in consultation with the UGC 
and the Ministry of Education, (3) the 
Act of the University shall contain pro 
visions for the establishment of a plan-
ning Board consisting of experts on all 
India basis; the Board will be appoint-
ed immediately on the establishment of 
thc University and it will advise on 
the lines on which the University should 
be developed; (4) the University will be 
multi-disciplinery and will provide study 
and research facilities in a number of 
subjects; (5) every Teaching Depart-
ment in the University will hvve a mini-
mum staff o f. . . .
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MR. SPEAKER : I think, Mr. Patel 
knows these things.

&IR1 H. M. PATEL : Sir, he has 
mentioned some of the important con-
ditions. But the State Government has 
not yet approached the UGC. The 
UGC has had no opportunity to go in-
to (he matter. He has mentioned two 
or three important conditions, namely, 
that the survey shall be made in accor-
dance with the guidelines prescribed, a 
Planning Board shall be established, 
and so on. In view of that, how is it 
proper for the State Government to say 
that the University shall be established 
under Central Government assistance?

PROF. S. NURUL HASAN : The
question of establishment o* a State 
University is, according to the Consti-
tution, within the purview of the State 
Assembly. What this parliament has 
decided through the NGC Act is that 
the Central Government assistance can 
be made available only if the precon-
ditions are fulfilled. {Interruptions) 
We have not given any commitment to 
give any assistance.

S a n c t i o n  f o r  P r o j e c t  R e p o r t  o n  

E x p l o i t a t i o n  o f  N a t u r a l  R e s o u r c l s  

i n  G u j a r a t

*598. SHRI D. P.t JADE I A:

SHRI ARVIND M. PATiiL :
Will the Minister of AGRICULTURE 

be pleased to state :

(a) the names of project reports 
from the Government of Gujarat for 
the exploitation of natural resources 
pending for sanction before the Minis-
try of Agriculture; and

(b) the reasons for the delay in tak-
ing decision and the time by which a 
final decision is expected in cash pro-
ject?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE) :
(a) and (b). A statement is laid on 
the Table of the Sabha.

Statement

(a) and (b). Government of Gujarat 
has requested for provision Of harbour 
facilities at a number of sites indudint 
Porbander and Veraval. The Project 
on Pre-investmejot Survey on Fishing 
Harbours has, in this connection, alrea-
dy prepared the necessary designs in res-
pect of Veraval, Mangrola and Porban- 
der. Comments as well as clarification 
on some points from Gujarat Govern-
ment are awaited to work out the econo-
mic evaluation for fishing harbour con-
struction. These projects would be con-
sidered when the projcct reports are 
ready, depending on their economic 
viability and the allotment of funds in 
the Fifth plan for fishing harbours. 
Government of India has also separately 
under consideration a proposal for sur-
vey of the North West Coast of India 
with foreign assistance in addition to the 
exploratory programmes undertaken by 
Deep Sea Fishing Organization. The 
scheme has been posed for financial 
support to a number of agencies and 
their reaction is awaited.

SHRI D. P. JADEJA : The state-
ment that has been laid on the Table 
is not very clear because every sentence 
says either that the projcct is under 
consideration or that clarifications are 
awaited. May I know from the hon. 
Minister whether the Government is 
aware that, 15 years back, the Indo- 
Norwegian team had recommended that 
the richest fishing grounds in India are 
off the coast of Saurashtra ? Along with 
the three ports that he has mentioned 
namely, Veraval, Mangrola and Porban- 
der, would they also consider provision 
of harbour facilities at Dwaraka and 
Okha?

SHRI ANNASAHEB P. SHINDE: 
We shall examine tne suggestion of the 
hon. Member. But already about ten 
small fishing ports are being constructed.

SHRI B. V. NAIK : Ccming to the 
Indo-Norwegian protect as well as de-
velopment of coastal fisheries, the hon. 
Minister has mentioned that ten fishing 
ports are being constructed. Will Ike be
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able to specify which are those fishing THC MINISTER Of* STATE IN 
ports ? We have got a coastline of 3,500 THE MINISTRY OP AGRICULTURE
miles and establishment of ten ports (SHRI ANNASAHEB P. SHINDE) :
would mean one port for a coastal len* (a) Yes, Sir. A Symposium on this
gth of every 350 miles, which is woo* topic was held at the Indian Agricultural
fully inadequate. Can be tell us which Research Institute. Ne<v Delhi on De-
are these----- cember 11 and 12, 1973.

MR. SPEAKER: The question fe 
about Gujarat.

SHRI B. V. NAIK : I thought it was 
a question about Indian ports, whether 
they are for Gujarat for any other State.

SHRI ANNASAHEB P. SHINDE :
I have only mentioned about Gujarat, 
the ten small fishing ports being cons-
tructed reldted to Gujatyt only.

SHRI B. V. NAIK : IIow many for 
India as a whole ?

SHRI ANNASAHEB P. SHINDE • 
That is a different matter I do not 
have thc exact num ber...

SHRI B. V. NAIK : Roughly

SHRI ANNASAHEB P. SHINDE • 
At the moment more than 150 are con-
templated, and about half of them are 
almost completed. But tL*e precise fig­
ure, 1 cannot give.

] n d o -So v i e t  S y m p o s i u m  o n  M e t h o d  

o f  S l e c t i o n  o f  S h o r t  S t f m  V a r i e t i e s  

o f  W h e a t

*599. SHRI RANABAHADUR 
SINGH : Will the Minister of AGRI-
CULTURE be pleased to state •

(a) whether any Indo-Sovict Sympo-
sium on Method of Selection of short 
stem varieties of wheat has taken place 
recently in India; and

0 )  if so, the varieties of Russian 
wheat which have beta tested and M r  
use ia breeding ptcgrawnes in India?
2—41LSS/74

(b) The introduction ot Russian wheat 
varieties has been considered desirable 
with a view to incorporating their win- 
ter-hardiness and deeper root system in 
our spring wheats, particularly for 
barani areas. Accordingly several wheat 
varieties, v/z., Bezostaya-1, Mironov- 
skaya 808, Mirouovskaya Jubilejnaya 
50, Saratovskaya 29, OJcssfcaya 16, 
Kavkaz, Skorosphelka 35, Avrora etc. 
have been imported fro>n the U.S.S.R. 
for being used in hybridization progra-
mme with Indian «prir»£ wheals, in the 
plains as well as in thc northern hill 
areas of India. Ihe hybrid derivatives 
are presently being *est*\!. The.’' relative 
merits will, liowewi )>t known when 
thc cxpctiments on them are concluded.

SHRI RANABAHADUR SINGH : 
How long will it be by which time ade-
quate quantities will be availoble lor 
use by the farmers of Northern India?

SHRI ANNASHEB P. SHINDE: 
It is too early a stage to say precisely 
about that. We are doing this in an 
experimental basis. As I said, winter 
hardiness and deep root system have to 
be experimented in the farming areas 
and I think it is too early a stage to 
make any precise statement to what 
extent it can be released.

SHRI RANABAHADUR SINGH: 
The hem. Monster said about winter, 
hardiness and deep-root system in res-
pect of these varieties. How far these 
new strains would be an improvement 
as far as the productivity goes especi-
ally when local hybrid varieties are al-
ready available ?

SHRI ANNASAHEB P. SHINDE: 
The lion. Member is a very knowledg- 
abte person. Unfortunately in this 
country even today very large wheat
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rajafed areas are there 31*4 if tfeep-raot 
strains are developed, naturally they 
will be in a position to sustain them-
selves getting moistore from the deep 
layers of the soil even if there is no 
winter rain or lack of rain. Perhaps 
this will help in increasing wheat-yield 
in those areas. The experiments are 
going on and I am not in a position to 
make any precise statement just now.

SHORT NOTICE QUESTION 

C o l l i s i o n  o r  V e s s e l s  N e a r  B o m b a y

SNQ 6. SHRI BIRENDER SINGH 
RAO : Will the Minister of SHIP-
PING AND TRANSPORT be pleased 
to state :

(a) whether a cargo-laden vessel 
bound for Calicut Collided with an-
other vessel on charter to Oil and Na-
tural Gas Commission and Sank near 
Bombay on 27th March, 1974;

(b) if so, the estimated loss as a 
result thereof; and

(c) whether any inquiry has since 
been conductcd and if so, the findings 
thereof ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI PRANAB KU- 
MARM MUKHERJEE) : (a) Yes, oir. 
The collision took place at about 0124 
hours an 26th March 1974 between 
sailing vessel “NARAYAN PRASAD” 
and m.v. *SUN FISH’ chartered by the
Oil and Natural Gas Commission.

(b) As a result of collision, sailing 
vessel sank with 610 bags of oil seeds 
and pulses valued at Rs. 1,72,800/-. 
The cost of the vessel was approximate-
ly Rs. 12.000/-. There was no loss of 
life. There was no damage to m.v. 
‘SUN FISH’.

(c) A preliminary inquiry under the 
Merchant Shipping Act, 1958, is in 
progress.

w h e t

*  z w  1 tf r
v r snrr |  1 f a f i m

$ f*P
f* T  1 2 , 0 0 0

w r  t  1 1 2 , 0 0 0  w r  eft
f f  ^  |  \ f in  t̂*nsr

m  w z r m  v*  facr a t *prnrr

^ t t  «ri*TT ? ^  ^r^rsr f , 
^  «PT «rr— ^TT

qr , *rr fatft *rr
JfTT «TT ?

SHRI PRANAB KUMAR MUKH-
ERJEE : The owner of the sailing ves-
sel is Jivabhai Nathabhai of Bhagwa 
Dandi; it was insured for Rs. 15,000. 
The motor vessel was not damaged at 
all. In fact the cargo being carried by 
the sailing vessel was of more value 
than the actual value of the sailing 
vessel itself.

WRITTEN ANSWERS TO 
QUESTIONS

C o n s t r i c t i o n  o f  P a m b a n  B r i d g e  
( T a m i l  N a d u )

*588. SHRIMATI ROZA DESH- 
PANDE : Will the Minister of SHIPP-
ING AND TRANSPORT be pleased to 
state :

(a) whether tenders were called for 
the construction of Pamban bridge 
(Tamil Nadu);

(b) if so, the parties which had sub-
mitted tenders and the name of the 
Company whose tender has been accep-
ted; and

(c) whether the construction work 
has begun and the time schedule for 
completion of the work?

THE MINISTER OF SHIPPING 
AND TRANSPORT (SHRI KAMLA- 
PATI TRIPATHI) : (a) Yes, Sir
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(b) Five firms have tendered for the 
work and tenders are under examina-
tion.

(c) Work on main bridge portion has 
not yet been started. Time schedule 
for completion will also depend upon 
award of contract and completion would 
depend on availability of funds.

M a c h i n e r y  t o  T e s t  R e s e a r c h  b y  

J.C.A.R. a n d  I.A.R.I. B e f o r e  T h e i r  

P u b l i c a t i o n s

*590. SHRI N. K. SANGHI : Will 
the Minister of AGRICULTURE be 
pleased to refer to the reply given to 
Starred Question No. 250 on 11th 
March, 1974 regarding I.C.A.R. Enqui-
ry Committee on premature publicity 
of agriculture research achievement and 
state whether j,i view of I.C.A.R. Enqu-
iry Committee report, Government have 
devised any machinery to ensure that 
the results of research done in I.C.A.R. 
and I.A.R.I. are properly tested before 
they are published for the use of agri-
culturists ?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE) :

In pursuance of the I.C.A.R. Enqui-
ry Committee’s recommendations, ins-
tructions have been issued to all the 
ICAR Institutions, Project Co-ordinators 
and the other participating institutions 
to strictly adhere to the experimental 
procedures already laid down for the 
purpose of thoroughly evaluating the 
research results for their merits. Ad-
vice has also been sent to these institu-
tions to maintain a research project file 
in which stage to stage progress is being 
maintained systematically. Where a 
particular finding or an innovation rea-
ches a final stage, it is expected to be 
discussed in the research councils of the 
inst tutes, annual Workshop meetings of 
the All India Coordinated Projects and 
the State and the Central Variety Re-
lease Committees as the case may be 
before it is finally recommended for 
adoption.

O f f e r  b y  F e d e r a t i o n  o f  A l l  I n d ia  

F o o d g r a in s  D e a l e r s ’ A s s o c i a t i o n  t o  
P r o c u r e  M a r k e t a b l e  S u r p l u s  o f  

F o o d g r a i n s

*593. SHRI V. MAYA VAN :

SHRI SHANKAR DAYAL 
SIN G H :

Will the Minister of AGRICULTURE 
be pleased to state :

(a) whether the Federation of AU 
India Foodgrains Dealers’ Association 
has offered to procure marketable sur-
plus of grains;

(b) the other suggestions put forth 
by thc Federation;

(c) v.hether Government have exa-
mined the suggestions made by the Fed-
eration; and

(d) if so, to what extent and when 
the final decision is likely to be taken ?

THE MINISTER OF AGRICUL-
TURE (SHRI F. A. AHMED) :
(a) to (d). Ip their communications, 
the Federation of the All India Food- 
grain Dealers Association have made 
the following main suggestions :—

(1) The wholesale trade in wheat 
may be allowed to operate under a sys-
tem of traders’ levy and out of the pur-
chases of wheat made by a trader for 
export outside the surplus States of 
Punjab, Haryana, U.P., M.P., Rajasthan 
and Delhi 50 per cent be surrendered to 
Government, agencies at a fixed price 
of Rs. 105 per quintal.

(2) The trader should be free to re-
move the remaining 50 per cent of the 
levy free quantity to any part of the 
country without restrictions.

(3) The public distribution system 
should be confined to the vulnerable 
sections of the society and that too in 
the deficit States only.
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(4  ̂ AU traders both wholesalers and 
retailers should be licensed by the State 
Governments and a reasonable ceilings 
on their stocks may be prescribed.

(5) All restrictions on inter-State 
and intra State movement of wheat and 
coarse grains may be removed effective* 
ly so that disparities between the surplus 
and deficit States may be eliminated.

(6) Consultative committees consist-
ing of representatives of State
Governments, growers trade, con-
sumers etc., may be constituted at 
major purchasing and selling centres to 
regulate quick movement and proper 
distribution of foodgrains.

Government’s Policy about procure-
ment price of wheat during Rabi 1974- 
75 has already been announced in the 
Lok Sabha on 28th March, 1974.

S i p p i y  o f  S u b -S t a n d a r d  R i c e  t o  

W u s t  B e n g a i  b y  F .C .I .  P u n j a b

*597. SHRI NAWAL KISHORE 
SHARMA : Will the Minister ot
AGRICULTURE be pleased to state :

(a) whether F.C.I. Branch of Pun-
jab manipulated and sent sub-standard 
rice to West Bengal: and

(b) if so, thc action taken by the 
Central Government in such scandals 
and the F.C.I. officials responsible for 
such actions ?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE) :

(a) and (b) After enquiry of the 
complaints received from West Bengal 
Government four officials of the State 
Civil Supplies Department and two offi-
cials of the F.C.I., Punjab Region, have 
been placed under suspension and show 
cause notices have been served on two 
rice millers. Suitable action will be 
taken against them after the enquiries 
jjre completed.

Pe r f o r m a n c e  o p  Sh ip p in g  Co r po r a -
t io n  o f  I n d ia

*600. SHRI GAJADHAR M A JH I:
Witt the Minister of SHIPPING AND 

TRANSPORT be pleased to state :

(a) whether Government are satis* 
fied with the performance of the Ship­
ping Corporation of India during 1972-
73 as it used to be in the past few 
years; and

(b) whether there has been any set 
back due to the recent oil crisis also ?

THF MINISTER OF SHIPPING 
AND TRANSPORT (SHRI KAMLA- 
PATl TRIPATH I) :

(a) and (b) The performance of thc 
Shipping Corporation of India during 
J 972-73 can be considered to be satis-
factory

The oil crisis which developed to-
wards thc end of 1973 led to a serious 
shortage of availability of bunkers as 
also to a steep rise in bunker priccs the 
world over. This affected all shipping 
companies in the world including the 
Shipping Corporation. There was, how-
ever, no set-back as such in the perfor-
mance of thc Shipping Corporation.

C e n t r a i  G u i d e l i n e s  o n  L a n d  
C e i i  in c .

*601. SHRI GIRIDHAR GOMAN- 
GO : Will the Minister of AGRICUL-
TURE be pleased to state :

(a) thc guidelines issued by the Cen-
tre on land ceiling for the whole coun-
try; and

(b) the names of States which have 
adopted them ?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE) :

(a) A statement is laid on the table 
of the Sabha. [Placed In library. See 
No. LT. 6642/741.
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(b) Tbe States of Andhra Pradesh, 
Bihar, Gujarat, Haryana, Himachal Pra-
desh, Jammu and Kashmir, Karnataka, 
Madhya Pradesh, Orissa, Punjab, Rajas-
than and Uttar Pradesh have revised 
their land ceiling laws in the light of 
the guidelines. The laws of Assam, 
Kerala, Tamil Nadu and West Bengal, 
revised before the issue of the guide-
lines, broadly conform to these guide-
lines. But minor revisions are still be-
ing made in some of the laws mention-
ed above. The States of Nagaland and 
Meghalaya do not propose to enact land 
ceiling laws as there is largely commu-
nal ownership of land there. The Maha-
rashtra Legislature has passed an amen-
ding bill which is being examined prior 
to the accordance of President’s assent 
to it. The process of amendment has 
not yet been completed in the States ot 
Tripura and Manipur.

W o r k  C h a r g e d  S t a f f  i n  A r u n a - 

c h a l  P r a d e s h  C i r c l e  o f  C.P.W.D.

*602. SHRI BHOLA MANJHI :

Will the Minister ol WORKS AND 
HOUSING be pleased to state :

(a) the total number of workcharged 
staff in Arunachal Pradesh circles ol 
C.P.W.D. on the 1st January, 1974;

(b) the number of workers accord-
ing to cach category and Division, who 
have retrenched or whose services have 
bw'en terminated during the period from 
January 1973 to December, 1973;

(c) whether the retrenchment or ter-
mination of service was made of the 
Junior most worker in each category 
taking the Division or Circle as the unit 
of seniority;

(d) if not, the reasons therefor; and

(e) whether the retrenched workers 
have been paid retrenchment compen-
sation, and if not, the reasons there-
fo r?

THE MINISTER OF WORKS AND 
HOUSING (SHRI BHOLA PASWAN 
SHASTRI) : (a), (b) and (e) The 
information is being collected from the 
Arunachal Pradesh Administration and 
will be laid on the Table of the House.

(c) Retrenchment is made on the 
basis of Juniority in Divisions. Tribal 
workers are, however, exempted from 
retrenchment.

(d) Does not arise in view of (c) 
above.

D r o u g h t  A f f e c t e d  A r e a s  i n  M a h a -

r a s h t r a .

*603. SHRI SHANKERRAO SA-
VANT : Will the Minister of AGRI-
CULTURE be pleased to state :

(a) thc areas in Maharashtra classi-
fied as chronically drought affected areas 
and

(b) assistance given or proposed to 
be given by the Centre to assist these 
areas ?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI B. P. MAURYA) : (a) Parts 
of six districts in Maharashtra State 
have been included in the DPAP. 
These Districts are, Sholapur, Ahmeda- 
nagar, Poona, Nasik, Satara and Sangli.

(b) An assistance of Rs. 10.79 crores 
has been released for works in the Sec-
tors of Minor Irrigation, Soil Conserva-
tion, Afrore-station and Roads etc. 
for the six districts since the inception 
of the programme in 1970-71. During 
the Fifth Plan these districts are likely 
to get a central assistance of Rs. 16 
crores to be matched equally by the 
State Government for implementing area 
development plans.
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A s s i s t a n c e  f o r  E x p e r i m e n t a l  F a r m  

i n  O m a n .

*604. SHRI M. S. SANJEEVI RAO 
SHRI BANAMALI BABU :

Will the Minister of AGRICULTURE 
be pleased to state :

(a) whether Government propose to 
assist Oman Government to set up ex-
perimental farms in that country; and

(b) if* so, the nature of assistance 
proposed to be given ?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE) :

(a) The Embassy of India in Muscat 
has forwarded a proposal for collabo-
ration with Sultanate of Oman in set-
ting up an agricultural farm in Oman.

(b) It is proposed to depute a team 
of experts to Oman for preparation of 
the project report. The exact form and 
nature of assistance will be determined 
after the project report is prepared by 
the team of experts.

D i r e c t i o n s  t o  A g r i c u l t u r a l  P r i c e s  

C o m m i s s i o n  t o  F i x  J u t e  P r i c e s .

"605. SHRI B. K. DASCHOWDHU-
RY : Will thc Minister of AGRICUL-
TURE be pleased to state :

(a) whether thc index number of 
whole sale prices of raw jute and mesta 
has fallen down from 163 in December,
1972 to 123 in December, 1973 while 
the index number of whole-sale prices 
of other commodities has increased by 
60 to 90 per cent of the corresponding 
period;

(b) in view of that, whether his Mini-
stry has given any direction to the Agri-
cultural Prices Commission, or other-
wise referred the matter to the said 
Commission to consider the condition of 
jute growers and to fix the minimum

support price for jute in  view of high 
cost of production, which should not 
be less than Rs. 250 per quintal and it 
should maintain the parity of priee bet-
ween paddy and jute which is in the 
ration of 3 : 1 i.e. 3 quintals of paddy 
is equal to 1 quintal of jute; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE) :
(a) The index of wholesale prices of 
raw jute and mesta declined from 162.8 
in December, 1972 to 123.2 in Decem-
ber, 1973, while that of all commodities 
increased from 211.4 to 262.1 i.e., by 
24 per cent.

(b) and (c) The guidelines for the 
determination of prices of agricultural 
commodities, including raw jute, are 
contained in the terms of reference of 
the Agricultural Prices Commission. 
No other specific guidelines for raw jute 
have been issued by the Ministry to the 
Commission. While recommending thc 
support prices, the Commission gene-
rally take into account such factors as 
expenses of cultivation, prices of com-
ing crops, prices of jute goods and in-
ternational implications of charges in the 
prices of raw jute.

P r o p o s a l  f o r  S u p p l y  o f  W h e a t  i n

LIEU OF ATTA/M AIZE AT FAIR PRICE

S h o p s .

606. SHRI NAWAL KISHORE

SINHA : Will thc M aster of AGRI-
CULTURE be pleased to state :

(a) whether the rationing authori-
ties in Delhi have issued orders to its 
fair price shops to issue at least 25 per 
cent of the wheat quota in the shape of 
atta or maize;

(b) whether it is the choice of the 
ration card holder to ask atta or maize;
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(c) wbethei^, when Atta is not avail* 
able at the shop, the shopkeepers force 
the ration card holders to purchase 
maize or leave that quantity; and

(d) if so, the reasons therefor and 
whether orders would be issued to sup-
ply wheat in full when atta is not avail-
able at the shop ?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE) :
(a) Orders were issued by thc Delhi 
Administration that the card holders be 
given 1 kg. of atta/maize in the cereal 
quota per unit consisting of 4.2S0 kgs. 
in March, 1974. For April, orders have 
been issued by the Delhi Administration 
that the card holders be given 1 kg. of 
atta out of 4.250 kg. cereal.

(b) Yes, Sir.

(c) The Delhi Administration has 
reported that shopkeepers were not re-
quired to force thc card holders to 
purchase maize as atta was made avail-
able to all the shops as and where re-
quired to meet the demand.

(d) Does not arise.

S t r i k e  b y  G o v e r n m e n t  A i d e d

S c h o o l  T e a c h e r s  A s s o c i a t i o n .

5864. SHRI CHANDRA SHEKHAR 
SINGH : Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND 
CULTURE be pleased to state :

(a) whether the Government-aided 
school Teachers Association (GASTA) 
Delhi staged a 43-days strike for alleged 
wrongful dismissal of a female teacher 
in September-October, 1973 at the Vidya 
Bhawan School, New Delhi;

(b) if so, whether Government have 
not so far given the arrears of Pay to 
the Teachers of this school; and

(c) if so, what action Government 
have taken to normalise the studies, to 
pay the teachers their arrears of pay 
and to reinstate the dismissed teacher?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE

(SHRI D. P. YADAV) : (a) The 
Government-aided School Teachers 
Association (GASTA) staged a 43-days 
strike in September-October, 1973, at 
the Vidya Bhawan School, New Delhi, 
when a female teacher of this school was 
retrenched consequent upon the abolition 
of ojne post of Assistant teacher.

(b) A decision has been communi-
cated to the Managing Committee of 
school that the period of absence of the 
striking teachers may be adjusted again-
st the admissible leave due which they 
have already or which may be earned 
by them in future. Some clarification 
had been sought by thc Management on 
this, which has also been furnished. 
The Management is again being asked 
to regularise the strike period during 
which the teachers were on strike and 
make necessary payment as due to 
them.

(c) The school has been functioning 
normally after the strike was called off. 
Government decision regarding payment 
ot salary to the striking teachers has 
already been conveyed to the Manage-
ment. The teacher rendered surplus 
has not been reinstated in thc same 
scnool as no post exists. However, an 
offer of a post in a Government school 
has been made to her.

W o r k s h o p  o n  “ H u m a n  R e l a t i o n s  

a n d  E f f e c t i v e  S c h o o l  Su p e r v i s i o n ”  

H e l d  i n  N e w  D e l h i .

5865. SHRI AMBESH: Will the 
Minister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be plea-
sed to state :
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(ft) whether a workshop on “Human 
Relations and Effective School Super-
vision” of Heads of Schools of District 
South, Directorate of Education, Delhi 
was held on 23rd February, 1974 and 
24th February, 1974 in Sardar Patel 
Higher Secondary School, Lodi Road, 
New Delhi.

(b) how much money had been spent 
on the above workshop; and

(c) how the account of the same 
has been kept ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE 
(SHRI D. P . YADAV) ; {») Yes, Sir.

(b) No expenditure was incurred by 
the Government on this Workshop. 
The Hall for holding the workshop was 
made available by the school free of 
cost and the participants met the expen-
ses on the refreshments.

(c) Docs not arise.

C o n s t r u c t i o n  o p  B r i d g e  o n  R i v e r  

K h a v  a t  D a h o d .

5866. SHRI BHALJIBHA1 PAR- 
MAR : Will th- Minister of SHIPPING 
AND TRANSPORT be pleased to state:

(a) whether the height of the dam 
has been raised on river Khan at Dahod 
causing a problem for crossing the said 
river by villagers ot Dahod Taluka; and

(b) whether Government intend to 
provide a bridge on the river or to re-
move the height of the water barrier 
so raised ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI PRANAB KU-
MAR MUKHERIEE) : (a) and (b). 
The information is being collected and 
wHt be laid on the Table of the Sabha 
as early as possible.
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P r o p o s a l  t o  R e d u c e  N u m b e r  o f

ENGlNrtRINC. COLLLGF.S

5868. SHRI S. D. SOMASUNDA- 
RAM : Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND 
CULTURE be pleased to state- .

Whether there is any proposal to re-
duce the number of engineering colleges 
in view of alarmingly increasing unem-
ployment amongst engineering gradu-
ates?
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t h e  m i n i s t e r  o f  e d u c a t i o n ,
’SOCIAL WELFARE AND CULTURE 
(PROF. S. NURUL HASAN) : No.
Sir

n f t  %  f t i q

5869. f«fw*Tr :
w  f f i r  #  ^  «rm% ^  f'TT
f*F :

( v )  w t  b n  $  w fa  *  v i f n n r r  

t l  ^  ^  u f a r o r t f t

Tpnrflpfr * » f t  $ :

(s r) far^fl w i f i  stfk ^  
h  $  **pft £  fasnft tffsrFT 

ir r f t  f , * fa :

(*t ) wrcsrfaik
^TT r̂ % fat* jfraprr % w tt "asm 

$  ?

f f a r  « w m * r  *  t t w  i t f  ( « n  w to

q>o (* )  3ft, I W
^3T % m l  S  WWt *  BOO T C  ?T
?rfw  tfir n f n t  ?rr % ?r**w fjfa*r 
«r«% % fat* * re  ?t t% *Ttfr f®  sfftf
ifr vrrfY f*f*rf tfr fr»rt % fa*T*r *
f w f  t w ! % fair ^  ^spptft
fffrPT % fsrtr ;̂r«r ^
M r  f U

(W ) *<T 1 9 7 2  « H  1 9 7 3  % ^ T T q r

^ r n f e r  s r a  *r ,W fT ' h t o  1 2 1  s rra r

sftt: 189 *rr*sr fffaPT
f m  for*: €r *rf «ft i & ttt *rf 
f r f t  ^fr *r©n % w r  ^  srH ^rd  
^  t  1 5*T % g ’ftrf o w , ^  %

*fafTf*w war ^  iff f^fr fo p -  spt n£, 
f a * *  ^  w f r r r  ^

$ 1 1972  sf tr  1973 % 5VTH 5 fn f l 
s r k  2 f r m  %  t o p t  % f^ n r  w t t .  4 0  5

1 0 . 5 * rm
■̂ s t  f a f c r  iTf «ft |

(*r) S*r h  fafiF* srere *Ft f^f^nr 
f a f f  % fa f? m fc r  * ? r f r  s r o r n  * fa p ?  % 1 

farmer s m r  p̂t t w  v r Twrrtnw 
% f^rtr ^ r # p t  ifgif ^ n ww
% «rw 7 I  *rr grr?-

^  ^  3rr t  1 ^  ^
300 M  #?TR 3FTT ?PT# fr I W  
arfiTf^T ^  PfT % afaftftw m  % 
an^»f5f ^  fw  |  1 f tm
Wl |qf»i*4W ^77^ % f̂ TQT 3ft Sfb" fJ’W t 
spt % f e ?  W r $  I 3Tfa^7

XTf ar^ftnp f ^ f w  TOT Tt fJOTT
% f r̂srnr tw ^rf ^srt % 3n% au^rt
fw t ?T«T«nr w»̂ n»r ^  ^  p r  
^  ITT ^  t  1

T e c h n i c a l  C o m m i t t e e  o n  Po l y -
t e c h n i c  C o u r s e

5870. SHRI MARTAND SINGH : 
Will thc Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state :

(a) whether there is any proposal 
under Government’s consideration for 
setting up a Technical Committee to 
suggest ways to make polytechnic* 
courscs more practical and industry- 
oriented; and

(b) if so, the outline thereof ?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CLLTURE 
(PROF. S. NURUL HASAN, ; (a) 
and (b). On the recommendations ot 
the All India Council for Technical 
Education, an All India Board of 
Technicians Education has been set up. 
Its terms include practical training and 
identification ot subject specialities to 
mod current requirements tor techni-
cians. A statement giving the consti-
tution and Junctions of thc Board is 
annexed

S t a t e m e n t  

All India Board of Technicians Educa- 
tion ConstititJon A Functionv

Education at the Polytechnic level 
in Engineering Chemidal engineering
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ajad Chemical technology, Textile Tech-
nology, Architecture and Commerce 
were looked after by the All India 
Boards of Technical Studies in the 
concerned fields o£ the All India 
CoujDCil for Technical Education, The 
All India Council, while considering the 
Report of the Special Committee for
Reorganisation apd Development of
Polytechnic Education in the country, 
iclt that a stage had come when a 
separate Board under its aegis should 
be set up to look after all aspects of 
polytechnic Education in all subject- 
fields in an integrated manner, to
evolve new standards and to coordinate 
development of technician education on 
an all India basis. Accordingly, the 
AIJ India Board of Technicians Edu-
cation has been set up with the follow-
ing constitution a*od functions :—

Constitution :—

1. Chairman 1
(To be appointed by 

the All India Council for 
Technical Education)

2. A representative of the 1
AH India Council for 
Technical Education.

3-6. Four nominees of the 4 
Coordinating! Committee 

of the All India Council 
for Technical Education.

7. Osrte representative of the 1 
Indian Society for Tech-
nical Education.

8-9. Two! representatives of 2
professional bodies.

10-13. Four representatives of 4
Industry & Commerce (To
be nominated by All India 
Coumeil for Technical 
Education).

14-17. Four Directors of Techni- X 
cat Education (To be
nominated by All India 
Council for Technical 
Education).

18-21,' Four PririCipals o f1 Poly- 4
technics (To -be nominate 
ed by A1CTE).

22-25. Four Principals of Techni- 4
cat Teachfers’ Training 
Institutes.s

26. One representative of the 1
University Grants Com-
mission.

27. One representative of the 1
Planning Commission.

28. One representative of the 1
Indian Oouncil of Agricul-
tural Research.

29-30. Two Social Scientists (To 2
be inominated by 
AICTE).

31-34. Four experts to be coopt- 4
ed by the Board itself.

Total 34

The term of office of the Board 
should be three years subject to the 
proviso that a person elected from a 
particular constituency shall continue 
to be on the Board as long as he 
continues t0 be a member of the parti-
cular constituency.

The Board should ordinarily meet 
twice a year but it will be open to the 
Chairman to summon meetings of 
the Board as and when necessary.

F u n c t io n v :—

(a) To evolve a coordinated plan 
of technician education at the 
polytechnic level;

(b) To prescribe standards of 
technician education, includ-
ing admission requirements, 
duration of courses, practical 
training, curriculum and 
teaching methods, examina-
tion etc. on an all-India 
basis;
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(c) To pnwflrtbe standards of is now being conducted under a  pro-
instructional facilities to be ject sponsored by the United Nations
provided at the polytechnics {Social Defence Research Institute
m re je c t of teaching, ac-
commodation, equipment, and 
staff for tedhnician/diploma 
courses;

(d) To identify subject—speciali-
ties. in which polytechnic 
diploma courses may be con-
ducted to meet the current 
requirements for technicians 
and formulate appropriate 
courses for those subject— 
specialities,

( t)  To advise the All India Coun-
cil for Technical Education 
on all other aspects of Tech-
nician education, including 
continuous evaluation of the 
polytechnic system

Sn r,Y o t P a t t e r n  o f  M u s e u m  

T h e f t s

5871. SHRI VEKARIA : Will the 
Minister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be pleas-
ed to <tate :

(a) whether Centra) Bureau of 
investigation is studying the pattern of 
museum thefts involving antiques and 
art objects under a UNESCO sponsor-
ed pi\,cct;

(b) jf so, what are the main features 
m this regard;

(c) v hen the study is likely to be 
complied: and

(d) who will finance thc project ?

THE DEPUTY MINISTER IN 
THE MINISTRY OF EDUCATION 
AND SOCIAL WELFARE AND IN 
THE DEPARTMENT OF CULTURE 
(SHRI D. P YADAV) ; (a) The Cen-
tral Bureau of Investigation has been 
studying the problem of art and 
archaeological thefts and its interna-
tional ramifications which includes the 
pattern of museum thefts involving 
antiques and art objects. This study

(UNSDRI), Rome.

(b) A statement showing the main 
features of the study being conducted 
by the C .B .I. is attached.

(c) The preliminary study is likely 
to be completed by mid 1974. The 
time required for completion of fur-
ther research will depend on the 
re s u lts  of the preliminary study.

(d) The expenditure on preliminary
study and further research wdl be met 
by the Cejvtral Bureau of Investigation 
from its normal allocation of funds. 
However, financial assistance for conti-
nued research can also be considered 
hy the UNSDRI on the basis of speci-
fic research proposals received from
each country.

S t a t e m e n t

The preliminary study being conduct-
ed by the Central Bureau of Investi-
gation includes collection of data
regarding incidents of thefts or archaeo-
logical finds and art objects from
museums, temples and other public 
places factors contributing to such
thefts and protective arrangements 
a\ a liable in archaeological monuments 
and museums.

Apart from phenomenological survey 
to sketch a rough pattern ot the
problem of stolen antiques and art 
objects and ot public attitudes 
in the matter, the research project
includes some typical case-studies,
showing the inter-locking roles of the 
thieves, receivers -and other interme-
diaries involved as well as information 
on preventive a.txl law enforcement
structures and operations, and on
international intervention mechanisms 
(multilateral and bilateral).

The preliminary study will be follow-
ed by further researches for assessment 
of the effectiveness of {intervention
mechanisms and the development of 
improved systems.
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«f \ :—

W 2R , 1973 11874 Z*

frfP tft, 1973 11874 ” "

'SFRPtt, 1974 12514 ” ”
1974 12514 ” ”

JTT#, 1974 12514 ” ”

(sr) ark  (»t ) . sraftir %
3TFET ST̂9T TOHT % ^  f f e

% Vsr* ^Ftf *ft <rer srT̂ T ?t^t |3?r 
|  i f a r  v t, TTwr/%f5r
5T%?rr arFST sr^?r snfa^r 
% ^  *TTf*RT *fa<T-
*rw snrrc q r  faaifaT t o r  ^mrr |
faFW 1971 spt R̂T’FT’TT V[ s f t o  
fcHtiwr s r to f  3rk 5SFPT 
STcfaf % ?rftart*>> sq-R- #  TSTT WTr |  I
<r«rrfa, q m U^  m & x , H, 
3RW VTf % SrsMWt #  p r  
f?nff®RT % amRT % w f t  *nrm>3H 
t o r  r̂rrTf t  i

P r o c u r e m e n t  P r i c e s  o f  F o o d g r a i n s  

FOR 1974-75 AS SUGGESTED BY 

A . P . C .

5876. SHRI BISHWANATH 
JHUNJHUNWALA :

SHRI Y. ESWARA REDDY:

Will the Minister of AGRICUL-
TURE be pleased to state :

(a) whether the Agricultural Prices 
Commission has made its recommen-
dation with regard to procurement 
priqes for foodgrains for 1974-75;

(b) if so, the suggestions made with 
regard to different items of foodgrains; 
and

(c) whether Government have con-
sidered the suggestion- and if so, their 
reaction In this regard ?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICUL-
TURE (SHRI ANNASAHEB P. 
SHINDE) : (a) to (c). The Agricul-
tural Prices Commission recommended 
fixation of uniform procurement prices 
of wheat for 1974-75 marketing season 
j t  Rs. 95/- per quintal for the indi-
genous common white and different 
Mcxican varieties, Rs. 90'- per quintal 
for the indigenous red varieties and 
Rs. 100'- per quintal for the superior 
varieties. After caijeful consideration, 
Government have fixed the purchase 
price of wheat at Rs. 105/- per quintal 
for all varieties.

A ilo tm ln t  o f I \ \ d  adjoining 
Indrapuri Colony

5877. SHRI BIBHUTI MISHRA : 
Will the Minister of WORKS AND 
HOUSING be pleased to state ;

(a) whether there is any proposal 
to allot land lying between Indrapuri 
Colony and Todapur Village in Delhi 
for residential purposes; and

(b) if so, when such allotment is 
expected to take place ?

THE MINISTER OF WORKS 
AND HOUSING SHRI BHOLA 
PASWAN SHASTRI): (a) No, Sir.

(b) Does not arise.

P f r m i s s i o n  f o r  C o n s t r u c t i o n  o f  
S e c o n d  S t o r e y  i n  I n d r a p u r i

5878. SHRI BIBHUTI MISHRA: 
W ie th e  Minister of WORKS AND 
HOUSING be pleased to state :

(a) the progress regarding comple-
tion of laying of sewerage in Indrapuri 
Colony of Delhi; and

(b) when permission to construct 
second Storey in Indrapuri Colony is 
expected to be given ?

THE MINISTER OF WORKS 
AND HOUSING (SHRI BHOLA 
PASWAN SHASTRI) : The informa-
tion furnished by the Municipal Cor-
poration of Delhi is indicated below:—
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(a) The work of laying of sewers 
has been completed.

(b) Presently only l i  storey 
({single storey ajad barsati) conpttuc- 

tion is allowed on the individual plots 
situated in this colony. I t is not feasi-
ble at this stage to state whether or at 
what time the permission for 2J 
storey construction would be allowed.

E x t e n s i o n  o f  F o o d  P r o d u c t  O r d e r  
TO CERTAIN INDUSTRIES

5879. SHRI SHASHI BHUSHAN : 
Will he Minister of AGRICULTURE 
be pleased to state :

(a) whether the Food Product Order 
has been extended to the soft drink 
industry;

(b) the reasons for whic)h it has 
jr>ot been extended to other industries 
like bread, sweets, milk, Namkins, 
biscuits, ghee, chocolates, tinned fruits 
and vegetables, ice cream; and

(c) when the Food Product Order is 
likely to extended to these industries ?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE) :
(a) The Fruit Products Order has been 
extended to sweetened flavoured aerat-
ed beverages from 1-1-1973.

(b) and (c). The scope of the 
Fruit Products Order is restricted to 
fruit and vegetable products including 
tinned fruits and vegetables and related 
items.

D a t e  o f  J o i n i n g  t h e  S t a t e  G o v e r n -
m e n t  S e r v i c e  a s  D a t e  o f  P r i o r i t y  
f o r  A l l o t m e n t  o f  G o v e r n m e n t  

A c c o m m o d a t i o n

5880, SHRI SHASHI BHUSHAN ; 
SHRI SAT PAL KAPUR :

Will the Minister of WORKS AND 
HOUSING be pleased to state ;

(a) whether to fix priority date for 
the allotment of Government accjMa- 

> modation in Delhi, the service render-

ed toy the Government employees 
under the State Government is also 
taken into consideration and the date 
of joining the State Government ser-
vice is treated to be the date of priori-
ty for allotment of Government 
accommodation; and

(b) if so, the reasons and justifica-
tion thereof?

THE MINISTER OF WORKS 
AND HOUSING (SHRI BHOLA 
PASWAN SHASTRI) : (a) In so far 
as the general pool accommodation at 
Delhi/New Delhi and at other places 
is concerned, the date of priority in 
the case of officers entitled to type IV 
and below is reckoned from the date 
an officer is continuously holding a 
post under the Central Government, 
State Govemmejnt, etc. In the case 
of officers entitled to type V and above, 
the date of priority is reckoned from 
the date an officer is continuously 
drawing emoluments relevant to a 
particular type ini a post under the 
Central/State Government or on foreign 
servicc.

(b) The service rendered by an offi-
cer under a State Government is 
counted for reckoning his priority to 
avoid hardship to him in the matter of 
allotment of accommodation from the 
general pool. Dejn-ial of the benefit 
was acting as a disincentive to State- 
based officers to accept postings under 
the Central Government.

R e p r e s e n t a t i o n  f r o m  K e r a l a  P r i -
v a t e  T e a c h e r s '  A s s o c i a t i o n  o n  
D i s t r i b u t i o n  o f  N a t i o n a l  A w a r d s  

t o  T e a c h e r s

5881. SHRI VAYALAR RAVI: 
Will the Minister} of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state :

(a) whether Government received 
any representation from the Kerala 
Private School Teachars Association 
regarding the distribution of National 
Awards to teachers; and

(b) if so. the gist thereof and the 
reaction of Government thereto?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE 
(SHRI D . P . YADAV): (a) and (b). 
The Kerala Private Secondary School 
Headmasters' Association had forward-
ed a copy of the resolutions passed 
at the Joint Meeting of the Heads of 
Secondary Schools and Officers of the 
Education Department m the Kerala 
State. Oj>e of the resolutions express-
ed protest at the discrimination shown 
by the Government of India in not 
inviting the teachers to Delhi for the 
ceremonious presentation of 1973 
National Awards. It has since been de-
cided t0 hold the function on 25th April 
1974 at New Delhi, when the President 
of India will give away tho National 
Awards to the Awardees.

D e m a n d  o f  t h e  W o r k e r s  o f  C o c h i n  

P o r t  T r u s t

5882. SHRI VAYALAR RAVI : 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) whether the Cochin Port Trust 
authorities propose to grant advance 
increments and other finajneial 
benefits to a handful of employees 
who sided with the management when 
an overwhelming majority of the 
employees were on an agitation to 
redrew their legitimate demands;

(b) if so, whether Government are 
aware that it is not proper to show 
discrimination to the employees when 
the strike was not declared illegal and 
it was withdrawn under the terms of 
an agreement accepting the legitimate 
demands of the workers; and

(c.'i if so. the steps taken by Govern-
ment to prevent the port authorities 
from taking such actions that may 
create tension among workers ?

THE DEPUTY MINISTER IN 
THE MINISTRY OF SHIPPING 
AND TRANSPORT (SHRI PRANAB 
KUMAR MUKHERJEE) : (a) No.

(b) and (c). Do not arise.

Certain proposals were received 
from the Chairman, Cochin Port 
Trust, for payment of hoporarium 
ranging between Rs. 25/- and Rs. 
150/- per head to those employees,, 
who were engaged in the preparation 
of budget estimates in January, 1973. 
As this was in accordance with the 
practice prevalent over a number o f 
years, Government gave clearance to 
the proposal, with the stipulation that 
o»nJy those employees who actually 
performed additional budget work are 
to be paid this honorarium.

R e c o m m e n d a t i o n s  o f  t h e  11 t h  A l l  
I n i >!\ D a i r y  I n d u s t r y  C o n f e r t -n c e .

5883. SHRI DHAMANKAR : Will 
the Minister of AGRICULTURE be
pleased to state :

(a) whether he has considered the 
recommendations of the Hth AH India 
Dairy Industry Conference to establish 
strong cooperative structure so as to 
ensure farmers’ involment in the pro-
jects of dairy development in the 
country; and

(b) if so. steps taken in this direc-
tion in the near future ?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICUL-
TURE (SHRI B. P. MAURYA) :
(a) The recommendations of the 
I lth Dairy Industry Conference have 
not yet been received.

(b) Does not arise.

E s t i m a t e s  f o r  a n i* I n s p e c t i o n  o f  

A l l  W o r k s  B u i l t  b y  C .P .W .D .

5884. SHRI S. D. SOMASUNDA- 
RAM : Will the Minister of WORKS 
AND HOUSING be pleased to state :

(a) whether Clause No. 142 of 
General Financial Rules are applicable 
ip the C .P .W .D .;

(b) whether the Rules are adhered 
»o properly by C .P .W .D .;

(c) if so. the number of estimates 
received and the name of buildings 
inspected in the year l973‘-74; and
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(d) if not, the reasons therefor?

THE MINISTER OF WORKS 
AND HOUSING (SHRI BHOLA 
PASWAN SHASTRI) : (a) to (d). 
The information is being collected and 
will be laid on the Table of the 
House.

P e r m a n e n t  a n d  T e m p o r a r y  P o s t s  

t n  a l l  R a n k s  o p  E n g i n e e r s

5885. SHRI S. D. SOMASUNDA- 
RAM : Will the Minister of WORKS 
AND HOUSING be pleased to refer 
to the reply given to Unstarred Ques-
tion No 4056 on the 24th Marcjh, 
1969 and state :

(a) the number of permanent and 
temporary posts sanctioned at present 
in a ll r a n k s  (Engineers); and

(b) the number of vacant posts 
available to be filled up, with reasons 
for delay ?

THE MINISTER OF WORKS AND 
HOUSING (SHRI BHOLA PASWAN 
SHASTRI): (a) and (b). The infor-
mation in regard to all the categories 
excepting the Junior Engineers is 
given in the enclosed statement.

As regards the Junior Engineers, the 
position is that out of 3140 posts of 
Junior Engineers (Civil), 2489 posts 
arc permanent and 651 posts are tem-
porary. In regard to Junior Engineer 
(ElccCrical), out o,f 1100 posts, 704 
posts are permanent and 396 posts are 
temporary. Information in regard to 
thc number of vacant posts in these 
two categories is being collected and 
uill be laid on the Table of the House.

St a t e m e n t

si .
N o

Category N o  o f  sanctioned  
posts

N o. ol 
vacant 
post*

R easons foi delay 
in  filling up  the  posts

Permt Tempt.

1. Engineering-m-Chief 1 W Nil
2 Chief Engineer (Civil > 6 6 Nil
"» Chief Engineer (Licet) 1 W Nil
4 Suptg Engineers (Civil) 28 19 Nil
5 Suptg F ngineers (Fleet) 5 6 Nil
<i Executive F-ngineers 

Civil 170 110 lb

7 Executive L ngmeeis (Elect) 41 27 Nil
8. Asstt Executive Engineers 

(Civil) . . . . 123 _ Ni l
9 Asstt. Executive Engineers 

(Elect) . . . . 32 Ni l
10. Asstt. Engineers (Civil) . 680 130 Nil
11 Asstt. Engineers (Elect) . 182 130 8

Tht sc posts have 
been kept vacant 
pending G ovt.’s 
decision on reserva-
tion o f quota for 
Scheduled Castes & 
Scheduled Tribes m 
selection posts

occured  recen tly  
a n d  are  likely to  be  
tilled shortly .

3—41LSS/74
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CJ\DRE FOR ENGINEERING (jRAOU ·.n ·s 

5886. SHRI S. D. SOMASUNDA-
RAM : Will the Minister of WORKS 
AND HOUSING be pleas.::d to refer 
to the .reply give,n to Unstarred Ques-
tion No. 604 on the 25th February, 
1974 and state : 

(a) ·on wlnt date the decision was 
faken in this respect; and 

(b) what is the deci~on now taken 
by Government to create cadre/ grade 
for Engineering Graduates in view of 
the Third Pay Commissio:n's recom-
mendation to grant a lower pay scale 
and the refusal of Engineering Gradu-
,ates to undertake.lperform any duties 
which requires the knowledge of 
Degree standard like the stoppage of 
design works with effect fr.om the 21st 
February, 1974 ? 

THE MINISTER OF WORKS AND 
HOUSING (SHRT BHOLA PASWAN 
SHASTRI) : (a) 19th December, 
1969. 

(b) The scale of pay of Junior 
Engineers was Rs. 180-380. Accord-
ing to the recommendatia~ of the 
Third Pay Commission as accept·cd by 
Government, their scale of pay has 
been revised to Rs. 425-700. The 
question whether ,or not a separate 
cadre should be c!feat·ed for direct re-
cruitment of grad$k engineers only 
with a pay scale of Rs. 550-900 on 
the lines suggested by the Third Cen-
tral Pay Commission is still under co:n-
sic.leratbn of the Government. 

SHORTAGE OF INPUTS IN TEA GARDENS 

OF NORTH EASTERN REGION 

5887. SHRI Y. ESWARA REDDY: 
Will the Minister of AG RT CULTURE 
he pbised to state : 

(a) whether Government are aware 
that the North East Tea gardens have 
l:ecn facing shortage of inputs; 3!f1'd 

(;;) ; ' ,-, ~tc:-is hcing bken t, help 
1>~ iridJ .:.; tr:1,? 

THE MINISTER OF 
THE MJNISTR Y OF 

STATE lN 
AG RT CUL-

TURE (SHRI ANNASAHEB P. 
SHINDE) : (a) There has been some 
shortfall i:n the supply of fertilisers, 
to th·~ Tea gardens in North East re-
gion during the year 1973-74. on 
acc·ount of the over all shortage in the 
availability of fertilisers in the coun-
try. 

( (b) Efforts are J,eing made to 
supply maximum possible quantities of 
fertilisers to the Tea G ardens in the 
region against their assessed require-
ments. 

FURNISHING AFFIDAVIT 

OF DERA ISMAIL KHAN 

BY MEMBEilS 

COOPERATIVE 

HOUSE BUILDING SOCIETY, DELHI 

5888. SHRI YOGESH CHANDRA 
MURMU : Will the Minister or 
AGRICULTURE b.e pleased to refer 
to the reply give.n to Unstarred Ques-
tion No. 4937 on the 17th December, 
1973 regarding n·zw model bye-laws· 

,applicable to Dera Ismail Khan Co-
operative House Building Soc~ety Limit-
ed and state : -.. 

(a) whether the Delhi Administra-
tion has come to a final decision to ask 
the Dera Ismail Khan House Building 
Soci·cty, Delhi to furnish the required 
affidavits; 

(b) if so, by what date -and in 
which form the society has been asked 
t 0 obtai:n and furni sh the affidavits from 
its shareholders; 

( c) if not, the reasons therefor and 
by what time a decision is likely to be 
taken in the matter; and 

( d) whether any representations have 
been received in this behalf; if so, 
the details of such repres·cntations and 
the action take:n- there·on ? 

THE MINISTER OF ST ATE IN 
THE MINISTRY OF AGRICUL-
TURE (S HRI ANNASAHEB P. 
S!-IlNDE) : (a) to (d). The informa-
tion is being collected and will be 
placed on the Table of the Sabha, when 
r,;:ct:ivcd. 
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S e r v i c e  P l a n  o n  t h e  D c &a  I s m a i l

K h a n  H o u w iy c  So c i e t y , D j e jl h i

5889. SHRI YOGESH CHANDRA 
M URMU: Will the Minister of 
WORKS AND HOUSING be pleased 
to refer to the reply given to Unstarr-
ed Question No. 4936 on 17th Decem-
ber, 1973 and state :

(a) whether the plans for storm 
water drains and water supply in res- 
pcct ol the Dera Ismail Khajn- Housing 
Socicty, Delhi have been approved by 
now;

( b )  if  n o t ,  th e  p rc c isc  d ifficu lties  
c o m in g  in  th e  w ay  o f  g ra n t in g  su ch  
a p p ro v a l a n d  th e  s te p s  G o v e rn m e n t 
p ro p o s e  Ud  ta k e  to  o v e rc o m e  th e m , 
and

(c) what steps Government have 
tak/en to obtain the progress report irom 
the Society from the quarter beginning 
January, 1973 *

THE MINISTER OF WORKS 
HOUSING (SHRI BHOLA PASWAN 
SHASTRI) : (a) No. Sir.

(b) (i) Storm miter drains :

Certain discrepancies in the Plans 
Mibmitted by the Society were intimat-
ed to them lor clarification whicfh is 

waited.

(ii) Water supplv :

The Plans submitted by the Society 
did not indicate the source of water 
supply. They have be^n asked to sub- 

i mit revised Plans, indicating this, 
which arc awaited.

(c) Standing instructions were issued 
to the Society for submitting quarterly 
progress reports. Delhi Administra-
tion is contemplating action against 
the Society tor failure to submit the 
progress reports.

C o m m i t m e n t s  b y  t h e  V i c e -C h a i r m a n  
o f  DDA i n  a  M e e t i n g  o f  P a s c h i m -  
p i t r i  a n d  M a d a n g h u  J a n t a  C o l o n i e s

5890. SHRI JHARKHANDE RAI : 
Will the Minister of WORKS AND 
HOUSING be pleased to slate :

(a) whether the D .D .A . Vice- 
Chairman attended a meeting of the 
Members of Registered Agencies 
Paschimpuri and Mad&wgiri Janta 
Colonies on the 5th May, 1973;

(b) whether in the meeting he 
sanctioned certain demands of the 
residents;

(c) whether nothing has been done 
t0 execute the sanctioned demarnds so 
tar;

(d) whether recently a memoran-
dum was sent to him reminding about 
the sanction given by him; if so, the 
contents thereof; and

(e) the steps taken to implement the 
sanctioned demands ?

THF MINISTER OF WORKS AND 
HOUSING (SHRI BHOLA PASWAN 
SHASTRI): (a) Yes.

(b) The Vice-Chairman, Delhi 
Development Authority, gave a hearing 
to the demands and informed the re-
presentatives that he would consider 
i hem.

(c) to (e). The position in respect
ot the demands discussed in the meet-
ing held in May 1973. is given ij» the 
statement laid on the Table of the 
House \ Plated m Libujy. See No.
LT-664V74]. The position in respect
ol the demands mentioned m a letter
dated the 26th February, 1974, receiv-
ed from the Vice-President, Registered 
Agency, Paschimpuri, is given in the 
statement laid on the Table of the 
House, fPlaced in Libra y. See No.
LT-6645'74].
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C o n s t r u c t i o n  o f  B r i d g e  i n  t h e  

M i d s t  o r  J a n t a  C o l o n y , P a s c h e m - 

p u r i  a n d  R a .j o r i  G a r d e n , N e w  D e l h i

5891. SHRI JHARKHANDE RAI : 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state :

(a) whether residents of Paschem- 
purj Janta Colony, Delhi have sent 
representation asking for a bridge to 
be constructed on a stream flowing in 
the midst of Janta Colony Paschem- 
puri and Janta Colony, Rajouri Gar-
den, New Delhi;

(b) if so, thc outline thereof;

(c) whether Government are aware 
that in the absence of such a bridge 
people have to walk long distance to 
catch bus for going to their offices; 
amd

(d) if .so. any action being taken on 
their representation ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI PRANAB KU-
MAR MUKHERJEE) ; (a) to (d).
The Delhi Development Authority, who 
arc cjoncerned in the matter, have 
intimated that representation has been 
received by them for the constructiop 
of the proposed bridge. The Janta 
Housing in Paschempuri falls in Zone 
G-10 for which Zonal Development 
Plan has not yet been finally approved 
by the Government and the proposal 
for the construction? of the bridge in 
question can be taken up only after 
the Zonal Development Plan has been 
finalised and approved by the Govern-
ment. There are however other road', 
connecting Janta housing in Paschem- 
puri with Rohtak Road and Ring 
Road.

R e t e n t i o n  o f  G o v e r n m e n t  A c c o m -
m o d a t i o n  a f t e r  R e t i r e m e n t

5892. SHRI SAT PAL KAPUR ; 
Will the Minister of WORKS AND 
HOUSING be pleased to refer to the 
reply given to Starred Question No. 443 
on the 25th March, 1974 regarding

Government accommodation occupied 
by retired officers and state what mea-
sures Government propose to take to 
ensure that a Government servant after 
retirement or otherwise leaving the 
Government service does not keep the 
Government accommodation for more 
than throe years after leaving service 
in any case?

THE MINISTER OF WORKS AND 
HOUSING (SHRI BHOLA PASWAN 
SHASTRI) : Action against retired 

officers or those who leave Govern-
ment service and are in unauthorised 
occupation of Government accommo-
dation is taken in accordancc with the 
provisions of thc Public Premises 
(Eviction of Unauthorised Occupants) 
Act, 1971 the rules framed there-
under. The procedure has bees? 
tightened by the Estate Officers ap-
pointed uiDder the Act and eviction 
action is being speeded up.

Si p a r a t f  Pools i”OR D i f f e r i :m  D e -
p a r t m e n t s  a n d  M i n i s  t r h -s

5893. SHRI SAT PAL KAPUR : 
Will the Minister of WORKS AND 
HOUSING bc pleased to state :

(a) thc numhc and names ot the 
Ministries, Offices and Departments of 
the Government of India and other 
autonomous bodies which have been 
allowed their separate pools of Gov-
ernment quarters for allotment to their 
employees;

(b) whether while allotting Govcm- 
crnment quarters for allotment to their 
ment accommodation by those offices 
employees, thc date of priority is 
where separate pool is there to their 
treated to be the date of joining that 
particular department or the date ot 
joining the State or Central Govern-
ment service; apd

(c) whether Government propose to 
issue orders to thc effect that the 
offices where separate pool is there, 
only the date of joining that particular 
department should be treated the dale 
of priority for allotting accommoda-
tion from that pool?
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THE MINISTER OF WORKS AND 
HOUSING (SHRI BHOLA PASWAN 
SHASTRI) : (a) to (c). General pool 
accommodation at various places is 
controlled by the Ministry of Works 

& Housing who have no precise infor-
mation about the Ministries, Offices, 
Departments of the Government of 
India and other autonomous bodies 
■who have their separate pools of 
accommodation In the general pool, 

the priority of an officer is reckoned 
from the date he continuously holds 
appointment under the State/Central 
Government or on foreign service. 
Other Ministries and offices cpntrol the 
allotment! of accommodation in their* 

•own pools. The Directorate of Estates 
is not aware of the principles being 
followed by them in regard to deter- 
miniiog dates of priority of their em-
ployees. It is also not possible to 
issue a directive to various Ministries/ 
Departments and autonomous bodies 
having departmental pools about the 
method ot reckoning priority.

Fl RMINATION o r  SUB-LEASF OF PLOT 
i n  V a s a n t  V i h a r , N e w  D e l h i

5894. SHRI CHANDRA SHEKHAR 
SINGH . Will the Minister of WORKS 
AND HOUSING be pleased to refer 
to the reply of part (c) of Unstarred 
■Question No. 5101 given on the 17th 
December, 1973 and state :

(a) whether action* under the Public 
Premises (Eviction of Unauthorised 
Occupants) Act, 1971 precludes the 
Delhi Development Authority to re-
cover any damages from the Unautho-
rised Occupants of the premises whose 
sub-leases have been cancelled and 
iiuthonses the Delhi Development 
Authority to allow those persons to 
continue in the premises on "rentfree” 
basis; if not, the circumstances under 
uhich the damages have not been re-
-covered and the amount thereof;

(b) whether it is not possible to 
Initiate action against the Unauthorised 
Occupants under the Delhi Develop-
ment Act for continued offence for

continuing business in the residential 
premises; and

(c) if so, why no such action has 
been taken in the matter ?

THE MINISTER OF WORKS AND 
HOUSING (SHRI BHOLA PASWAN 
SHASTRI) : (a) No, Sir. Action for 
recovery of damages under the Public 
Premises (Eviction of Unauthorised 
Occupants) Act, 1971 is being taken 
was also fined.

(b) and (d). The tenant of one of 
the premises was prosecuted under the 
Delhi Development Act for using the 
premises for commercial purposes and 
was also fined.

E n q u i r y  i n t o  S h a d y  D e a l  b y

N a t i o n a l  S e e d s  C o r p o r a t i o n

5895 SHRI SUKHDEO PRASAD 
VERMA : Will the Minister of AGRI-
CULTURE be pleased to state :

(a) whether Government have since 
cbmpleted an enquiry against the 
National Seeds Corporation in regard 
to purchase of potato seeds and their 
road transport arrangements to Bangla-
desh, and

(b) if so, the main features of the 
report of enquiry and action taken 
thereon ?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICUL-
TURE (SHRI ANNASAHEB P. 
SHINDE) : (a) No, Sir. The enquiry 
is still in progress.

(b) Does not arise.

T e r m s  a n d  C o n d i t i o n s  f o r  A c q u i r i n g

\  F l a t  c o n s t r u c t e d  b y  D.D.A.

5896. SHRI SUKHDEO PRASAD 
VERMA : tfill the Minister of
VERMA : Will the Minister of WORKS 
AND HOUSING be pleased to state :

(a) whether terms and conditions 
lor acquiting a flat constructed by 
Delhi Development Authority in the 
Capital for middle income group are 
different from locality to locality; and
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(b) if so, the reasons for the 
anomaly ?

THE MINISTER Ofr WORKS AND 
HOUSING (SHRI BHOLA PASWAN 
SHASTRI) : (a) Yes, Sir, to the ex-
tent described below in regard to allot-
ment of fiats on hire purchase basis;

(b) In the case of flats in relatively 
popular areas, 50% of the cost of the 
flat is charged at the initial stage and 
the remaining amount is payable ip 
60 monthly equated instalments, while 
in other areas 30% of the cost of thc 
flat is charged at the initial stage and 
the remaining amount is payable in 
180 monthly equated instalments. This 
difference is kept in order to evenly 
distribute the pressure of demand and 
to secure speedier return of investment 
with a view to constructing larger num-
ber of houses.

F a i r  P r i c f  S h o p s  C h a l l a n e d  i n  
D e l h i

5897. SHRI SUKHDEO PRASAD 
VERMA : Will the Misister of AGRI-
CULTURE be pleased to stale :

(a) the number of fair pricc shops 
challanned in the Capital during thc 
period from December, 1973 to Feb-
ruary, 1974 for having bogus ration 
cards; and

(b) the number of food inspectors 
found in league with the ration dealers 
ajid the action taken against them ?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICUL-
TURE (SHRI ANNASAHEB P. 
SHNDE) : (a) The Delhi Admisistra- 
tion has reported that no fair pricc 
shops were challaned during thc 
period from December 1973 to Feb-
ruary 1974 for having bogus ration 
cards, but 16 cases (fair pricje shops) 
are under examination by thc Admi-
nistration,

(b) The Administration has report-
ed that one Inspector has beesn placed 
under suspension for negligencc in thc 
dischaityfe of his duties in detecting 
bogus cards.

Sh i p p i n g  c a p a c i t y  f o r  E x p o r t i n g .

I r o n  O r e  a n d  Ba u x it e  t o  Ir a n

5898. SHftI Pi R. SHENOY: Wtti 
the Minister of SHIPPING AND 
TRANSPORT be pleased' to state :

(a) what are the proposals to in-
crease the shipping capacity of ttor 
country to export iron ore and bauxite 
to Iran under the recent agreement 
with that country; and

(b) whether there is any proposal 
to improve the road system in the 
country for this purpose?

THE DEPUTY MINISTER IN 
THE MINISTRY OF SHIPPING AND’ 
TRANSPORT (SHRI PRANAB KU-
MAR MUKHERJEE) : (a) No
agreement has been concluded with 
Iran for thc export of iron ore and 
bauxite by India t0 Iran. Discussions 
have been held regarding the possibili-
ty of exporting iron ore from deposits 
in Karnataka to Iran through the port 
of Mangalore but no decision has yet 
been reached.

(b) No specific proposal to improve 
thc road system is under consideration.

B u s  F a c i l i t i e s  b e t w e e n  D e l h i  a n d  
K h a r k h o d a  ( H a r y a n a )

5899. SHRI HARI SINGH: Will
thc Minister of SHIPPING AND> 
TRANSPORT be pleased to state :

(a) whether there is no adequate 
bus' facilities available between Delhi 
and Kharkhoda (Haryana) nor even 
the D .T .C . has introduced any of its 
buses so fad, htv spit-al «f strong de-
mands; and

(b) if so, the reasons thereof and’ 
thc action taken by Government so far 
with the time by which this troubles 
will be amoved »

THE DEPUTY MINISTER IN 
THE MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI PRANAB KU-
MAR MUKHERJEE) : (a) and
(b). D .T .C . is not running any bus 
service between Delhi and Kharkhoda
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wtachs imnftves inter-State operation. 
Lnfocmation segRrdsftg plying of bus 
scr\ iccs bstween the two points is be-
ing coHec'ted and will be laid on thc 
Table o£ Sabha, wten received.

S900.
awnw wt
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W  ^  a^r ĤTT 5FTT f?*TT t  ,

(*r) w  f^n r % zfhrrr fk w r ^  
d+d VTefhft ^ ttrV  w m i  ^ r  
^  zff^RT <Ti|TT t  
sr4t cTfr f^irrf^rcT ^  fsFHT «r«rr ? 
f3Tfr% *>nc«r wsr f ^ r r f w  ^  
sr<|fayi v t ’Trcnrr =ft^tt t o  f ; 
*rhr

(«r) zrf??rrT?fr *fjt ^n^rr 
rfJtrr ^ s f t t  (Tf ̂ fht ?

fanW  aft* arram wafY («ft «ftarr 
q iw ra  i r r a f t ) : f e f t  f?nnr j r t  
a- ^  ^TTT t  —

T
(* )  sfttrr i

(sr) 45 ^resnfrcft ^ v trsh ^  
fawnfirar *pt feif t  cr«rr 14 <srrewforf 
^ f«nrwr smrr srcT^fcuT 1 1

I (»t)t if?r *Ft #  *fr3RT
pNTR « flN T ^  |  I

(w) tw  W>mWt *Ft, 2fW 1 §74-75 
^  ^  '*rsw r %“ f̂ <3
f e f r  srsrjfr •t^tt *ra- a m  w r m  
m r  mf f t fm  ^ rr w H f  m  
fTTf̂ Fr J f l f f f w  w  ^ i 
^cn% ^ %  ifcr;
nwlffcujt fH t’ i

i f k m m  fm %  f r m  Trmtvr sr*wn m  
x fk r w  *  fa y  fk ifa  i t r

%m vV ^pwwt

5901 . ^  : f^rr swa^f
aflfT i f ^ p i  ’RFBpr 3SffP «RTT% f^T 
V & f *  *

( t ) *wi < n * ta  ^rwrnip 5rf9rar»r 
ep rR , stwrnvf, fe??fr ^ ?rn«nr 300 
a w  ( ^  w f ^ r  $t % 

vrpff ^  srf?r«nr ?r% 
t  T*

«fr f ^ V  q f ^ r  M
5RT % = T T ^ T t |  3U^crT 5 f ? ts F t t ,
sftr

(«sr) 'dH+l f?r ?wsri v f  f5r 
?r^r<  jw t  y pfa r̂ )

^  ft ?

s f t ^ f  afh: ^ rs ra r  ^rq
qgft : (5P)
(^T) . 58 *tjs*
w  f e f t  % HFff H
qprerere f w  m  i$ t  i  p̂t
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P r o v is io n  o f  D r in k in g  W a t e r  a n d  
Sb w e r a g b  F a c i l i t ie s  i n  P u n j a b  

G a r d e n , N e w  D e l h i

5902. SHRI PURUSHOTTAM KA- 
KODKAR; Will the Minister of 
WORKS AND HOUSING be pleased 
to refer to the reply given to Upstarred 
Question No. 3943 on the 10th Decem-
ber, 1973 regarding provision of drink-
ing water and sewerage facilities in 
Punjab Garden, New Delhi-110026 
and state :

(a) whether Golden Park, an un-
authorised colony situated ip Rohtak 
Road, New Delhi-110035 has been 
provided with water and sewerage 
facilities by Municipal Corporation of 
Delhi;

(b) if so, the terms and conditions 
on which the said unauthorised colony 
has been provided with water facilities 
and the reasons of discrimination ip 
this connection with that of Punjab 
Garden, New Delhi-110026; and

(c) the time by whidth Punjab Gai- 
den will be provided with water and 
sewerage facilities?

THE MINISTER OF WORKS AND 
HOUSING (SHRI BHOLA PASWAN 
SHASTRI) : The information furnish-
ed by Delhi Water Supply & Sewage 
Disposal Undertaking is as under .—

(a) Water Supply has been provided 
the sewerage facilities have pot been 
provided in this Colony.

(b) The residents of Golden Park 
paid the cost of laying of water-mains 
and hence they have been provided 
with water supply. In the case of 
Punjab Garden Colony, the cost of 
laying water-mains has not been paid 
by the residents.

(c) In case the residents pay the 
cost of laying water mains, the case 
for providing water supply to this 
colony can be considered by the Water 
Supply and Sewerage Disposal Under-
taking.

A d m in is t r a t iv e  a n d  s p e c ia l  c a d r e

TEACHERS GIVEN SELECTION GRADE IK
G o v e r n m e n t  Sc h o o l s , D e l h i

5903. SHRI PURUSHOTTAM KA- 
KODKAR: Will the Minister of
EDUCATION, SOCIAL WELFARE 
AND CULTURE be pleased to sta te :

(a) the number of administrative 
and spedal cadre teachers working in 
the pay scale of Rs. 220—430 in Gov-
ernment Schools of Delhi;

(b) how many of them have been 
confirmed so far; and

(c) how many of them have been 
granted Selection Grades so far, cate-
gory-wise ?

THE DEPUTY MINISTER IN 
THE MINISTRY OF EDUCATION 
AND SOCIAL WELFARE AND 
IN THE DEPARTMENT OF CUL-
TURE (SHRI D. P. YADAV) : (a) 
Administration cadre teachers— 1000

Special cadre teachers—544

(b) Administration cadre teachers 
confirmed so far is 267 and Special 
cadre teachers confirmed salor is 453.

(c) the following category of 
teachers have so far been granted selec-
tion grade :

Junior Physical Education 

Teachers . .  11

Junior Drawing Teachers 11

Junior Domestic Science 
Teachers • • 12

Junior Craft T e a c h e r s  3

T r l a t m e n t  o f  L a t e  Pro f . S. N. B o s e

*5904 SHRI SAMAR GUHA :

SHRI SHYAM SUNDER 
MOHPATRA:

WUl the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state ;

(a) whether Education Ministers of 
cither Centre or the State paid no
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attention regarding treatment of late 
National Professor S. N . Bose, al-
though it was reported in the press 
that he was seriously suffering from 
illness for about two weeks, before he 
breathed his last;

(b) whether no responsible persons 
from either Central or State Education 
Ministries went to see him or inquired 
about the requirement of his treat-
ment;

(c) whether no responsible personali-
ties representing either Central or State 
Education Ministries either visited the 
House ol Prof. Bose after the sad news 
ot his death or attanded his funeral; 
and

(d) if so, the reasons for shoeing 
such ncgligcnce and indifference to 
the great servant of science ?

THE MINISTER OF FDUCA-
TION, SOCIAL WELFARE AND 
CULTURE (PROF. S. NURUL
HASAN) : (a) and (b). Neither the 
Central Government nor the State Gov-
ernment ot West Bengal received any 
intimation that Prof. S. N . Bose was 
seriously ill or that he required any 
special arrangements for his treatment. 
A press report only said that he had 
been suffering from bronchitis for a 
tew days and was improving.

(c) The Governor of West Bengal 
went to the house of late Prof. Bose 
and placed a  wreath and paid his res-
pects. Finance Minister of West Ben-
gal attended the funeral. The Union 
Education Minister sent his coindolences 
to the family of late Prof. Bose imme-
diately on hearing the sad news ot 
his death. Three officers of the Minis-
try of Education and Social Welfare 
and Department of Culture attended 
the funeral.

(fd) Does not arise.

R e p o r t  o f  S t u d y  G r o u p  o f  r e l i e f  
o f  I n d e b t e d n e s s , L a n d  A l i e n a t i o n  
a n d  R e s t o r a t i o n  i n  T r i b a l  D e v e -

l o p m e n t  A g e n c y  P r o j e c t s

5905. SHRI DHAN SHAH PRA- 
DHAN : Will the Minister of AGRI-
CULTURE be pleased to s ta te :

(a) whether Government have re-
ceived the report of study group on 
relief of indebtedness, land alienation 
and restoration in Tribal Development 
Agency Projects set up by the Minis-
try;

(b) if so, the main recommenda-
tions made there**; and

(c ) the steps taken to implement 
those reciommendaeipm ?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICUL-
TURE (SHRI B. P. MAURYA) :
(a) Yes, Sir.

(b) The main recommendations of 
the Group are given in the Statement 
laid on the Table of the House. I Placed 
in Library. See No. LT-6646/74]

(c) The recommendations have al-
ready been examined and decisions 
taken in consultation with the State 
Governments concerned. The decisions 
have also been communicated to the 
State Governments concerned apd the 
Tribal Development Agencies for ini-
tiating appropriate action.

S t r i k e r s  i n  C a l c u t t a  P o r t

5906. SHRI A. K M. 1SHAQUE : 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state :

(a> the number of workers in Cal-
cutta Port in 1968 and 1973, category- 
wise;

(b) the number of strikes in Calcutta 
Port during the last three years and the 
number of workers involved, with the 
demands of the workers and agree-
ments reached thereafter; and
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(*«> the number off workers’ union, 
registered and unregistered, during the 
above period 7

THE DEPUTY MINISTER IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI PRANAB KU-
MAR MUKHERJFF) .

( a )  Categoiy

Class 1H 

Class IV 

Casual

No. ot workers 
1968 1973

15,841 15,577

23,747 22,774

1,912 1,164

(b) and (c) Information is being 
collected and will be laid on the tabk 
ol the Sabha

Sc h o l a r s h i p s  i n  H o n rtL  M a n a g l m i n i

5907. SHRI C K. CHANDRAP-
PAN : Will thc Minister of EDUCA-
TION, SOCIAL WELFARF AND 
CULTURE be pleased to state

(a) whether Government give scho-
larships m Hotel Management provided 
by Austrian Government or any other 
Governments; and if so, how many and 
for which countries, and

(b) whether no personal int..mow 
lor the candidates were conducted, and 
if so, the reasons thcrefoi y

THE DEPUTY MINISTER IN THl 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THb 
DEPARTMENT OF CULTURL 
(SHRI D. P  YADAV) . (a) The Gov-
ernments of France and Austria offer 
scholarships for Indian nationals in the 
field of Hotel Management and Tourism 
besides other subjects The number of 
scholarship* for Hotel Management and 
Tourism is not specified but the Gov 
ernmcnt nominated m 1973-74 five can-
didates to France and seven candidates 
to Austria in Hotel Management

(b) Normally the offeis icceivcd 
from foreign governments/organisations 
are advertised and candidates are invited

to submit applications, which are acrati* 
nised by a specialty appointed Seteetfow 
Committee. Selected candidates are- 
then called for inter'uew a"d thereafter
the d e c f e i o o f  the Selection CemoMWee 
are firahsed. Only during 1973-74 can-
didate were se'ected lor the Austria 
Govcirment scholarships by the Selec-
tion Committee on the basis of scrutiny 
of the applications submitted by the 
candidates ow ng to shortage of time, 
as otherwise the scholarship offers would? 
have lapsed

IJ e ii f r  Usfr of i n  inns ro R ais*  
WHr vr O n  put

*908 SHRI NIHAR LASKAR Will 
the Minister ot AGRICULTURF ber 
nk iscd to state

(a) whether better use of inputs can 
laise wheat output as has been suggest-
ed bv the top wheat resea chers m the 
country

(b) if so, other suggestions made tn 
them, and

(c) whether the suggestions made by 
them have been examined by Govern-
ment experts, and it so, the out-come ot 
the examination 9

THF MINIS IER OP SI ATE IN 
I HE MINISTRY OF AGR1C Ul TURF 
(SHR» ANNASAHFB P SHINDF)
(a) Yes

(b) Some ol the suggestions made b\ 
the Wheat Research Workeis for raising 
production oi wheat are replacement ol 
traditional varieties by high Yielding 
Va icties and those which are disease re-
sistant, selection ot suitable varieties for 
diffeient agro-climatic conditions m the 
country, improved management prac-
tices, timely control of pests, diseases 
and weeds and timely availability of 
inputs like seeds ot improved varieties, 
fertihscis, pcsticides and credit facilities

(c) These suggestions are examined 
in the All India Workshop of Wheat 
Research Workers and action is taken to 
implement them considering the avail- 
ability of resources and personnel
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Se l e c t i o n  o p  I n d i a n  F o o t b a l l  T e a m  
f o r  K u a l a  L u m p u r

5909. SHRI PRIYA RANJAN DAS 
MUNS1: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND 
CUETURE be pleased to state :

f i )  whether Indian Football Team 
last year, was selected without getting 
any  ̂co-operation from Football clubs of 
West Bengal; and

(b) if so, the reasons why the team 
was sent at Kuala Lumpur ?

THE DEPUTY MINISTER IN 1 HE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE 
(SHRI ARVIND NETAM) : (a) and
(b). The proposal of the All India Foot-
ball Federation to send a Football team 
to participate in the XVII Mcrdeka 
Ioumament at Kuala Lumpur in July- 
August, 1973 was considered by the 
AJI India Council ol Sports, who re-
commended that the team should be 
cleared on condition that the selected 
players are released by various clubs, 
and put under proper training and physi-
cal conditioning. It was also recom-
mended by the Council that the players 
who do not comply with this condition 
shall not be included in the team. As 
the Calcutta Football Clubs did not re 
lease their plajeis for coaching and 
training, a team from out of outstand-
ing players in other parts of the coun-
try Wfis sclcctcd and put under rigorous 
tiainmg. The perlormance of this team 
ol young, well (tamed, and piomising 
players was better than the eat her In 
dian team in this Tournament during 
1971, this team having secured 6th posi-
tion out of 10 participating countries as 
compared to the previous team having 
been 10th out of 12 participants.

This experiment had become neces-
sary since the All India Football Fede-
ration had, in the previous year also 
been unable to secure the release of 
playcs from the Calcutta Clubs for 
the Tournament held in 1972, as a re-
sult of which India could not partici-
p ate in this Tournament during that 
year. ,

Government proposes to adhere to* 
the- reconxraendattons of the Council, in 
regard to compulsory pre-tournamtat 
training of players in the future also.

F i n a n c i a l  A s s i s t a n c e  f o r  B r i d g e  o n

S u t l e j  i n  N a k o d a r  ( J u l l u n d u r )

5910. SHRI RAGHUNANDAN 
LAL BHATIA: Will the Minister of 
SHIPPING AND TRANSPORT be
p'eased to state :

(a) how much money has been pro-
vided 'for a permanent bridge over the 
Sutlej near Shahkot in Nakodar sub-
division of Jullundur; and

(b) its main features?

THE DEPUTY MINISTER IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRf PRANAB KU-
MAR MUKHERJEE : (a) A loan as-
sistance of Rs. 200.00 lakhs has beer; 
approved by the Government of India 
for the construction of a high level 
bridge across the river Sutlej on Dha- 
ramkot-Shahkot road at Kawan Pattan 
in Faridkot District of Punjab under the 
Central Loan Assistance Programme of 
State Roads of Inter-State or Economic 
Importance in the Fourth Five Year 
Plan. Sanction to the Estimate for the 
bridge has already been accorded at an 
estimated cost ol Rs. 121.36 lakhs and 
the estimate for the approaches has yet 
to be sanctioned. The tender for the 
work has already been accepted by the 
Punjab Government and preliminary 
arrangements have been made at site 
and work ot sinking wells tor founda-
tions is expccted to be taken up soon.

(b) The length ot the bridge is 1840 
leet and two lane carriageway with a 
lootpath on either side will be provided 
over the bridge. Hie bridge shall rest 
over deep well foundations.

D a i r y  Ci n  t r f s  i n  R u r a i  A r e a s

5911. SHRI B. K. DASCHOU- 
DHURY . Will the Minister of a GRI 
CULTURE be pleased to state ;

(a ) whether his Ministry has any cen.. 
tral scheme or project to extend dairy 
9entres in rural areas directly by his
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Ministry in order to extend help rapid-
ly under the Dairy Development Corpo-
ration;

(b) if so, the gist of scheme and 
Whether the rural people are required to 
supply directly to the Dairy Develop-
ment Corporation or the manner to 
proceed with the scheme; and

(c) the number of Rural Dairy Cen-
tres so far opened and proposed to be 
opened separately State-wised ?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI B. P. MAURYA) : («) No, Sir. 
The Ministry of Agriculture has no 
Central scheme to give help directly to 
thc Dairy Development Corporation ior 
the establishment of rural dairy centre* 
and there are no Central or Centrally 
sponsored scheme for dairy development 
in the Ministry of Agriculture. The 
establishment of rural dairy centres 
forms part of the overall dairy deve-
lopment programmes in thc State loans. 
Establishment of rural dairy centres as 
a necessary corollary for formation of 
rural cooperatives has been included in 
the Plan and the States have provided 
necessary funds for this purpose

(b) Since milk production is mostly 
rural in character and scattered, thc 
scheme for the establishment of rural 
dairy centres is to provide ready remu-
nerative market for such milk produced 
so that extra income could accrue to the 
producers in thc sale of milk rather than 
producing uneconomic products. The 
rural dairy centres would also eater to 
the requirements off small towns where 
big dairy schemes are not in operation. 
Such schemes are being formulated on 
cooperative lines with full formed in-
volvement and are also connected with 
other animal husbandry programmes 
aimed at stimulation of milk production 
These schemes are planned and execut-
ed by the State Governments through 
their Dairy Development and Animal 
Husbandry Departments.

(c) Under the National Plan, a total 
o f 22 rural dairy centres have so lar

been opened. The details of these are 
as under:—

1. Madhya Pradesh 20
2. Orissa 2

During the Fifth Plan there is a pro-
posal to establish 147 rural dairy cen-
tres under the various States, the break 
up of which is follows :—

Rural Dairy Cen-
tres proposed 

to be opened 
under 5 th Plan.

1. Andhra Pradesh 3
2 Assam 3
3. Bihar 16
4 Haryana 2
5 Kerala 10
6 Madhya Pradesh 33
7. Maharashtra 16
S Manipur 4
9 Mysore 5

10. Nagaland 2
11. Orissa 6
12. Punjab
B . Tripura 8
14. Uttar Pradesh 26
15 Ai unachal
16. Dadra & Nagar Haveli 1
17. Goa 2
18. Mizoram 2
19. Pondicherry 3

147

S o u  S u r v l y  i n  C o m m a n d  A r e a s  i n  
K a r n a t a k a  u n d l r  S p l c i a i  E m p l o y -

m e n t  S c h e m f

5912. SHRI C K. JAFFER SHA- 
RlfiF :

SHRI (J. Y. KRISHNAN :

Will thc Minister of AGRICUL-
TURE be pleased to state :

(a) whether any schemc has been 
sent to the Central Government for (toil 
turvey in Hemavathi, Kabini atnd Ha- 
rangi Projects command areas in Kama*
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taka State for the consideration of Cen-
tral Government under special employ-
ment programme during 1974-75; and

(b) if so, the action taken in the 
matter ?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI B. P. MAURYA) : (a) and (b) 
The Government of Karnataka had sub-
mitted a scheme for soil survey in 
Hemavathi, Kabini and Harangi pro-
jects 1973-74. The scheme could not 
ing 1973-74. The scheme could no\ 
obtain the clearance of the Finance 
Ministry in view of the financial cons-
traints. However, the scheme will be 
considered for assistance during 1974-75 
under the scheme of strengthening oi 
the Soil Survey Organisation in the 
State in Fifth Plan.

C o m m a n d  A r l a  f o r  I r r i g a t i o n  P o c i n -

TIAL IN MlDNAPUR, W EST BENGAL

5913. SHRI A K. M. ISHAQUE 
Will the Minister ot ARICULTURl' 
be pleased lo state :

(a) whether Government have an\ 
plan to resort to command area deve-
lopment authority during the Fifth Five 
Year Plan period for maximum benefit 
Irom Irrigation potentials with particu- 
lai reference to Midnapore District 
(West Bengal),

(b) if so. the facts thereof; and

(c) whether any specific area has 
been contemplated for inclusion m the 
first 2 years ot the Fifth Five year 
Pliin ?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI B. P. MAURYA) : (a) to (c). 
The question of maximum utilisation ot 
the irrigation potential in the country 
has been under consideration of the 
Government of India for some time past. 
An integrated area development ap-
proach has been accepted for the Com-
mand Area Development Programme in 
the Fifth Five Year Plan. The pro-
gramme will vary in scope and extent 
from project to project and State to State

depending on the developments that 
have already taken place and other rele-
vant factors. An appropriate type of a 
Project Authority to discharge effective-
ly and speedily the functions designed 
to achieve maximum benefit out of the 
irrigation potential has been proposed 
to be set up in each command area. It 
is proposed to implement the integrated 
command area development programme 
in 50 selected irrigation commands dur-
ing the Fifth Plan period. The Kangsa- 
bati command area in West Bengal 
spread over the districts of Bankura and 
Midnapore (13 blocks m Bankura Dis-
trict and 18 blocks in Midnapore Dis-
trict) is one of the command areas pro-
posed to be taken up in the Fifth Five 
Year Plan period. The finalisation of 
the command areas to be included in the 
programme is under correspondence 
with the State Government.

S i m i n a r  o n  C o r r e c t i o n a l  S f r v i c l s  
f o r  J u d i c i a r y

5914 SHRI RAM BHAGAT PAS-
WAN :

SHRI R. S. PANDEY:

Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state :

(d) whether the seminar on correc-
tional services for judiciary was held in 
New Delhi recently; and

(b) if so, the main conclusions 
thereof ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AtMD IN THE 
DEPARTMENT OF CULTURE 
(SHRI ARVIND NETAM) : (a) Yes, 
Sir

(b) The discussions were focussed on 
the role of the Judiciary and other cor-
rectional agencies in prevention of crime 
and treatment of offenders. The con-
sensus of the Seminar was that there 
shoutd be a coordinated approach 
among the various agencies of Criminal 
Justice and that the judiciary had a vital 
role in the implementation of all crimi-
nal laws bearing on Correctional Ser-
vices.
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C o n s t r u c t i o n  o f  A n o t h e r  B r i d g e  

o v e r  G a n g a

5915. SHRI YOGESH CHANDRA 
MURMU : WUl the Minister of SHIP-
PING AND TRANSPORT be pleased 
to state :

(a) whether Government are contem-
plating to build another bridge on the 
river Ganga as there is lot of bottleneck 
♦on the bridge at 'Mokameh;

(b) if so, whether any survey has 
been conducted; and

(c) what are the findings of such 
surveys and where is it contemplated to 
be constructed ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI PRANAB KU-
MAR MUKHERJEE) : (a) to (c).
The Member is perhaps having in mind 
a road bridge over the Ganga near Bha- 
galpur, Monghyr or Sultanganj Each 
Of these bridges would fall on a State 
Road. The Government of Bihar are, 
■therefore, primarily conccrned in the 
matter. The Government of India have 
no information regarding the bottle-
necks, if any, on the bridge at Mokameh 
as well as about the surveys, if conduct-
ed by the State Government for the 
bridges in question.

T r i b a l  C o o p l r v t i v e  C o r p o r a t i o n  i n  
B i h a r

5916. SHRI JAGANNATH MISH-
RA : Will the Minister of AGRICUL-
TURE be p’eased to state :

(a) whether Government propose to 
-start Tiibal Co-operative Corporation in 
thc State of Bihar; and

(b) i( so, the facts thereof?

THE MINISTER OF SI ATE IN 
THE MINISTRY OF AGRIC ULTURE 
(SHRI ANNASAHEB P SHINDE) :
(a) A State level Tribal Cooperative 
Development Corporation, with head-
quarters at Ranchi, is already function-
ing in Bihar.

(b) This Corporation was establish-
ed in 1969 and is functioning as an 
apex body of such forest labourers' 
cooperative societies that have 100% 
membership of Scheduled Tribes tend 
Scheduled! Castes and multi-purposs 
cooperative societies having at least 
90% membership of Scheduled Tribes 
and Scheduled Castes. The Coipora- 
tion plays essentially a promotional 
role and its main objects include pro­
vision of financial, technical end 
managerial assistance as well as market-
ing facilities to the Scheduled Tribes 
and Scheduled Castes organised co-
operatively. It helps the cooperative 
societies in obtaining settlements of 
1 orest coupes ami other minor «nd 
major forest produce from the Forest 
Department of the State Government. 
The Corporation intends to arrange 
lor supplies, including agricultural re-
quisites and consumer articles, to the 
tribal and to undertake development 
work in all fields connected with fores-
try and social and economic 1 ifc of 
thc tribals.

C i o s i r i  oi S u g a r  M il  i s  m  
Y a m u n a n a g a r

5917. SHRI PRABODH CHAN-
DRA:

SHRI RAM BHAGAT 
PASWAN :

Wjll the Minister ol AGRICUL-
TURE be pleased to state :

(a) whether Asia’s biggest sugar 
mill plant at Yamunanagar laces clos- 
vuc on account ol acute shortage of 
hard cokc; and

(b) ii s,o, the remedial measures 
pioposed to prevent its closure ?

THF MINISTER OF STATE IN 
THE MINISTRY OF AGRICUL-
TURE (SHRI B. P. MAURYA) :
(a) and (b). The Government of 
Haryana had reported in January,
1974 about the shortage of hard cokc 
in thc sugar factory' at Yamunanagar, 
District Ambala. The matter was taken 
up with thc Ministry of Steel & Mines,
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Coal Controller Calcutta and the 
Joint Director (Transportation) CoaJ, 
Calcutta to arrange release despatch 
imd movement of allotted number of 
wagons of hard doke an top priority 
haws to the sugar factory at Yamuna- 
tiagar The factory is working

D i m a f o r  H i g h p r  P r i c i  t r o m  
V i r g i n i a  T o b a c c o  G r o w l r s

5918 SHRI RAM PARK ASH Will 
the Minister of AGRICULTURE be 
pleased to state

(a) whether Virginia Tobacco grow 
«rs m the country have demanded 
higher prices, and

(b) it so the decision of Govern 
ment?

THE MINISTER OF STATF IN 
THE MINISTRY OF AGRICUL-
TURE (SHRI ANNASAHEB P 
SHINDE) (a) and (b) A repre-
sentation has been received from a 
Tobacco Growers’ Association com-
plaining about the K>w pricts of Virgi-
nia tobacco received bv the growers 
and urging intervention by the Gov 
eminent through the State Trading 
Corporation to relieve their distress 
The matter is utk Ic i  consideration

I <\nd D i s p u t l  u i r w t r N  T r i b a i s  a n d  

N o n - T r i b a i s  in  T r i p u r a

5919 SHRI DASARATHA DFB 
Will the Minister of AGR1CUITURE 
be pleased to state

(a) what steps are being taken to 
settle all land disputes arising between 
non tribais ami tribais m Tripura which 
have been pending lor years and

(b) whether Government of Indn 
have taken up the matter with the 
Government of Tripura to expedite 
the settlement of such disputes 0

THE MINISTER OF STAIb IN 
THE MINISTRY OF AGRICUL-
TURE (SHRI ANNASAHEB P 
&HINDF) (a) and (b) The Tripura

Land Revenue and Land Reforms 
(Second Amendment) Ordinance, 1974 
has been promulgated by the State 
Government The Ordinance provides 
tor the preparation of field index in 
respect of every plot in the village 
.nd for the recording of the status of 
the actual possessors It also em-
powers officers specially authorised by 
the State Government to restore posses-
sion of illegally alienated tnbal land 
to the original tribal owners

The Government of India has been 
repeatedly emphasising the need for 
protecting the rights oi tribais in their 
land
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( ^ )  ff?r»HT?PT TTHff y t f r g f f a r 

3f!%an5(t T iftr «r*fr v fk m  

w j  ?i#r fem w  j£ i

I n t r o d u c t i o n  o f  T r u c k  T r a i l e r  
C o m b i n a t i o n  o n  M a j o r  H i g h w a y s

5921. SHRI RAGHUNANDAN 
LAL BHATIA:

SHRI P. GANGADEB:

WUl the Minister of SHIPPING 
AND TRANSPORT be pleased to 
state :

(a) whether there is any proposal to 
introduce truck trailor combinations 
on major highways; and

(b) if so, when thc final decision is 
likely to be taken in the matter ?

THE DEPUTY MINISTER IN 
THE MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI PRANAB KU-
MAR MUKHERJEE) : (a) and (b). 
Yes, Sir. The views of the State 
Governments, Union Admwristrations 
and others concerned have been invited 
on the proposal to introduce truck 
trailer combi,nations on principal 
National Highways m  the country, over 
which arterial traffic moves at present.

Sincje amendment of the Motor 
Vehicles Act and Rules may be neces-
sary to facilitate the operation of such 
combinations, it is not possible lo 
indicate the date by which the nutter 
is expected to be finalised.

S u g g e s t i o n s  b y  N a t i o n a l  A d v i s o r y  
B o a r d  o n  L a b o u r  C o - o p e r a t i v i  f o r  

L a b o u r  W e l f a r e

5922. SHRI YAMUNA PRASAD 
M ANDAL:

SHRI R. S. PANDEY :

Will the Minister of AGRICUL-
TURE be pleased to state :

(a) whether National Advisory 
Board on Labour Co-operative has

made some suggestions for labour wel-
fare; and

(b) if so, the broad outlines there-
of ?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICUL-
TURE (SHRI ANNASAHEB P. 
SHINDE) : (a) The National Advi-
sory Board made a number of sugges-
tions and recommendations for the 
promotion and development of labour 
cooperatives.

(b) A statement is laid on the Table 
of the Sabha. I Placed in Library. See 
No. LT-6647/74J

jh .y  i n t o  G r a b b i n g  o f  L a n d  o r  
H a r t j a n s  i n  S t a t e s

5923. SHRI C. K. JAFFER SHA-
RI EF : Will thc Minister of AGRI-
CULTURE be pleased to state :

(aj whether Government propose 
to appoint a Commission to enquire 
into all c'ases of grabbing of Harijans' 
land in the States; and

(b) if so, the outlines of the pro-
posal ?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICUL-
TURE (SHRI ANNASAHEB P. 
SHINDE) : (a) No, Sir.

( b )  'I h e  q u e s tio n  d o e s  n o t a rise .

SALL Ol A dU I.'I hRATFD M lLK AS 

D . M . S .  M i l k

5924. SHRI RAM PRAKASH :
Will the Minister of AGRICULTURE 
be pleased to state :

(a) whether adulterated milk is re-
ported to have been sold as Delhi, Milk 
Scheme milk in some localities of 
Delhi m  the last month;
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(b) if so, the names of the localities 
and the names of the persons arrested; 
and

(c) the action taken against them?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICUL-
TURE (SHRI B. P. MAURYA) :
(a) Yes Sir. The Municipal Health 
Authorities along with Delhi Police 
carried out a raid on 15-2-1974 and 
held six persons while they were trying 
to adulterate milk with the intention 
of selling it as D.M.S. Milk.

(b) The arrest was made in village 
Zamrudpur in South Delhi. Six per-
sons arrested were S/Shri Mani, Singh- 
dev, K, Subermaniam, Raju, Kutta- 
Swami and Danan. No employee of 
the D .M .S . was involved in the case.

(c) The persons have been prosecut-
ed under the Prevention of Food 
Adulteration Act, 1954.

S t a t e -w i s e  A i  l o c a t i o n  o f  K e r o -
s e n e  F e r t i l i z e r , C e m e n t  a n d  S u g a r .

5925. SHRI MADHU LIMAYE : 
Will the Minister of AGRICULTURE 
be pleased to state ;

(a) whether the quotas of kerosene 
iertiiiser, cement and sugar, State-wise 
have been manipulated in favour of thc 
States going to the Elections in early 
1974; and

(b) if not, the details of this quota 
State-wise from 1st April, 1973 to- 
date ?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI B. P. MAURYA) ; (a) No, Sit

(b) For Statements (I to IV show-
ing quotas/ allocations made to the dille 
rent States/Union Territories in respect 
of kerosene, fertiliser, cement and sugar 
for the periods mentioned in each of 
the statements are laid on the Table of 
House. [Placed in Library. See No. 
LT-6648— 174J.

4—41LSS/74

I m p l e m e n t a t i o n  o f  D r i n k i n g  W a -
t e r  S c h e m e  f o r  R u r a l  A r e a s  i n  

R a j a s t h a n

5926. DR. H. P. SHARMA : Will 
the Minister of WORKS AND HOUS-
ING be pleased to state :

(a) whether Rajasthan Government 
has submitted any drinking water for 
its rural areas for implementation dur-
ing the ensuing year; and

(b) if so, the outlines of thc schcmc 
and cost thereof ?

THE MINISTER OF WORKS AND 
HOUSING (SHRI BHOLA PASWAN 
SHASTRI) : (a) No scheme for pro-
viding water supply to rural areas 
during 1974-75, has been received from 
the Government of Rajasthan.

Water supply during the Fifth Plan 
is under the State sector. The State 
Governments have full authority to 
plan their water supply schemes, locate 
the financial resources and implement 
the same.

(b) Does not arise.

C o m p r e h e n s i v e  P r o g r a m m e  f o r  
D r i n k i n g  W a t e r  F a c i l i t i e s  I n c l u d e d  

i n  F i f t h  F i v e  Y e a r  P l a n

5927. DR. H. P. SHARMA: Will
the Minister of WORKS AND HOUS-
ING be pleased to state ;

(a) whether the Fifth Five Year Plan
includes a comprehensive programme 
to provide drinking water facilities to
all the villages from their own local
sources; and

(b) if so, the outltncs of the scheme ?

THE MINISTER OF WORKS AND 
HOUSING (SHRI BHOLA PASWAN 
SHASTRI) : <a> and (b). A tentative 
outlay of Rs. 573 crores has bees* pro-
vided for rural water supply unlder 
Minimum Needs Programme in the
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Fifth Five Year Man. It is estimated 
that most o f the villages in the follow-
ing categories will be covered :—

(i) Those which do not have an 
assured source of drinking 
water within a reasonable dis- 
tance say 1.6 k.m.

(ii) Those where the source of 
water supply is endemic to 
water borne diseases like cho-
lera and guineaworm.

(iii) Those wnich suffer from ex-
cess of salinity, iron or fluo-
rides.

While formulating specific water sup-
ply programme/project preference will 
be given to villages inhabited by weaker 
seitions of society such as tribals, sche-
duled castes and other backward classes.

E c o n o m y  i n  E x p e n d i t u r e  o n  N u t -
r i t i o n  P r o g r a m m e s

5928. SHRI SAT PAL KAPUR: 
Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state :

(a) whether the economy in exendi- 
ture on various items during the year
1973-74 had any effect on the various 
nutrition programmes among the vulne-
rable groups of population in the coun-
try; and

(b) if so, the facts thereto and when 
the cut in expenditure on these nutrition 
programmes is likely to be restored 
keeping in view their importance ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE 
(SHRI ARVIND NETAM) : (a)

and (b ). Yes, Sir. Due to  budge-
tary constraints, the expansion envisa-
ged under the Special Nutrition Progra-
mme and the Nutrition Programme 
through Balwadis could not be effected 
and the coverage had to be restricted to 
the level obtaining in the previous year,
1972-73. A further ten per cent cut 
was imposed on the budget provision 
during the later part of the year. Con-
sequently, various State Governments 
were asked to reduce feeding days con-
sistent with the reduced allocations and 
with due regard to the savings availa-
ble, The allocations for the progra-
mme in the Fifth Plan are under dis-
cussion.

A s s i s t a n c e  t o  S t a t e s  t o  M a k f  U p  
L o s s e s  i n  R e v e n u e  d u e  t o  P r o h i b i -

t i o n

5929. SHRI R. S. PANDEY 
Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state :

(a) whether Central Government are 
contributing 50 per csnt of the loss in 
excise revenue incurred by State Gover-
nments as a result of introduction of 
prohibition; and

(b) if so, the amount contributed 
Statewise during the last three years ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE 
(SHRI ARVIND NETAM) : (a)
The scheme of compensation was in 
force upto 31-3-1974.

(b) The following financial assistance 
was given during thc last three years

Name of State 1971-72 1972-73 1973-74

(Rs. in lakhs)
(1) Rajasthan . 12-90 12-90 12-90
(2) Uttar Pradesh • 17*33 17-33 17-33
(3) Haryana . 14-00 14 *00 14-00
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W o r k i n g  o f  A g r e e m e n t  w i t h  B a n -
g l a d e s h  f o r  I m p o r t  o f  F i s h

5930. SHRI SAMAR G U H A : 
Will the Minister of AGRICULTURE 
be pleased to state :

(a) whether trade agreement with 
Bangladeshi regarding fish supply to 
India is working smoothly;

<b) if so, the quantity of fish impor-
ted to India during the year 1973-74; 
and

(c) the mechanism of importing of 
fish to India and management of dis-
tribution of such fish ?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE) :

(a) Yes, Sir.

(b) Approximately four thousand 
three hundred lojito'cn (4314) tonnes 
of fish valued rupees two crores fifteen 
lakhs (Rs. 2.15 crores) imported from 
Bangladesh during 1973-74.

(c) The Central Fisheries Corpora-
tion is sole importer of fish from Bang-
ladesh. The Corporation has set up 
procurement centrcs inside Bangladesh 
manned by its own officers who pur-
chase fish from cooperative societies 
sponsored and approved by Bangladesh 
Government after price negotiation in 
presence of Bangladesh Fisheries Offi-
cials. The fish pui chased is transport-
ed to border check posts by Road and 
delivered to the Corporation for onward 
transportation inside India. The pay-
ment to exporters is made in Bangladesh 
currency through letter of credit. In 
West Bengal imported fish is sold to con-
sumers direct through approximately 
two hundered stalls and Commission 
Agencies set up by Corporation in Cal-
cutta and Suburbs. Quantities in excess 
of retailing capacity are disposed of 
through normal trade channel. In 

^A»ana, Meghalaya and Tripura import-
e d  fish is disposed of through Distribu- 
jtors appointed by the Corporation.
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f rk  ftratf qf l ftngwiff % 
srf^rfer«fY % I »

P e r f o r m a n c e  o f  C o o p e r a t i v e  C r e -
d i t  I n s t i r u t i o n s

5932. SHRI Y. ESWARA REDDY 
SHRI B. S. BHAURA :

Will thc Minister of AGRICULTURE 
be pleased to state :

(a) whether ol late the performance 
ot thc cooperative credit institution is 
not satisfactory; and

(b) it so, thc reasons therefor and 
the measures proposed to be taken to 
improve it ?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE) :

(a) and (b). The information is given 
in the statement laid on the Table of the 
House. [Placed in Library. See No. 
LT-6649— 174].

F u n d s  f o r  I m p o r t  o f  F o o d g r a i n s

5933. SHRI SHRIKISHEN MODI : 
SHRI P. GANGADEB :

Will the Minister of AGRICULTURE 
be pleased to state :

(a) whether his Ministry had asked 
the Finance Ministry to spare funds for 
importing foodgrains; and

(b) if so, whether concurrence has 
been given by thc Finance Ministry ?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE) :
(a) and (b). No decision to import 
foodgrains is made without the concur-
rence of the Ministry of Finance

ifoRT
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f r a nrtfaa m  s w  441
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A u d i t  R e p o r t  o f  D lih i S t a t e  Co-
o p e r a t i v e  B a n k

5936 SHRI B. S. BHAURA : Will 
the Minister of AGRICULTURE be 
pleased to state :

(a) whether the latest audit report 
of the Delhi State Cooperative Bank 
has detected malpractices;

(b) if so, the number and nature 
thereof; and

(c) steps taken in that regard ?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE): 

,(a) and (b). The salient features of 
jthe latest Audit Repott of the Delhi

State Cooperative Bank Ltd. for the 
year 1972-73 are as under :—

(i) Heavy arrears of overdue 
loans and interest are pending 
for recovery and it has been 
pointed out that R«. 76.24 
lakhs <ue overdue and Rs.
73.49 iakhs are doubtful debts.

(ii) It has also been reported that 
m some cases all the legal and 
procedural formalities have 
not been observed while adva-
ncing loans to the borrowers.

(til) There «tre cases where loans 
have been advances above the 
maximum credit limit.

(iv) The provisions of by e-Iaw No. 
53(2) of the Bank, which re-
late to thc renewal of cash 
credit, have not been compli-
ed with.

(v) A sum of Rs. 2,11,273.74 
paise has be^n shown under 
the hcid ‘Sundry Debtors’. 
The whole ot this amount is 
also of doubtful nature, as the 
major amount relates to the 
thefts «n tha Bank during the 
previous years.

(vi) In some casts Land Mortgage 
Deeds seem to have not been 
obtained and placed on record 
in the Bank

(vii) No General Body meeting of 
thc Bank has taken place since 
the 28th December, 1070. 
Under bye-!aw No. 19 of the 
Bank such a meeting is to be 
held annually.

(c) The Delhi Administration have 
asked the Delhi Snte Cooperative Bank 
Limited to send a report on thc main 
audit observations.

R e l i e f  t o  T r a n s p o r t  O p e r a t o r s  
R l p f r m i s s i b l l  L i m i t  o f  P a s s e n g e r s

5937. SHRI B. V. NAIK : Will the 
Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether relief from high petro-
leum'prices will be given to self-employ-
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ed transport operators by increasing 
the number of permissible passengers in 
taxis, private taxis and scooters; and

(b) if so, whether it would not be 
advisable to legalise the present illegal 
transport of passengers in thc cabins of 
goods trucks ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI PRANAB KU-
MAR MUKHERJEE) : (a) Whenever 
there is a substantial increase in th c  
price of petrol, taxi and scooter fares 
are raised upwards by State Governments 
and Union Administrations to compen-
sate taxi and autorickshaw owners 
for the increase in the operational cost. 
M/s. Indian Oil Corporation have a 
scheme for allotment of consumer petrol 
pumps to cooperatives of taxi a n d  auto- 
rickshaw owners for their exclusive use; 
operators lifting oil through these pumps 
would make a saving of four paise per 
litre and would also be assured o f  reuu 
lar supplies. The Delhi A d m in is tra tio n  
do not propose to permit more than 
four passengers to be carried in  a  taxi. 
Information in regard to other Union 
Territories a n d  States is not available.

(b) From the point of view of road 
safety, it will not be advisable to permit 
passengers to be carried in goods vehi-
cles.

S u r v e y  o f  W  \ t i :r  R e s o u r c e s  i n  
So u t h  E a s t  A s ia  b y  C e n t r a l  G r o u n d  

W a t e r  B o a r d

5938. SHRI ISHAQUE SAMBHALI: 
Will the Minister of AGRICULTURE 
be pleased to state :

(a) whether the Central Ground 
Water Board of India has been entrust-
ed with the survey of water resources 
in South East Asia; and

(b) if so, the facts thereof?

THE MINISTER OF STATE IN 
T ftE  MlNISTkY OF AGRICULTURE 
(SHRI B. P. MAURYA) ; (a) No, Sir.

(b) Question does not arise.

U n a u t h o r is e d  H a w k e r s  i n  N e w  
D e l h i  Co l o n ie s

5939. SHRI R. N. BARMAN • Will 
the Minister of WORKS AND HOUS-
ING be pleased to state :

(a) whether there is a steep increase 
in the number of unauthorised hawkers 
in New Delhi colonies;

(b) if so. the reasons for the sanr.c, 
and

(c) the steps Government propose to 
take for their proper licencing and re* 
habilitation ?

THE MINISTER OF WORKS AND 
HOUSING (SHRI BHOLA PASWAN 
SHASTRI) : (a) No.

(b) and (c). Do not arise.
E q u i p m e n t  f o r  t r a n s m i t t i n g  e l e c t r o -

c a r d i o g r a m  i n v f n t e d  b y  E n g i n e e r s  
o f  I.I.T., K a n p u r

5940. SHRI PHOOL CHAND 
VERMA: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND 
CULTURE be pleased to state :

(a) whether Engineers of Indian Ins-
titute of Technology, Kanpur, have in-
vented a new equipment which can 
transmit electro-cardiogram of a patient; 
awd

(b) if so, the facts in this regard ?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(PROF. S. NURUL HASAN) : (a) and
(b). Engineers of H.B. Technological 

Institute, Kanpur, developed a portable 
telephonic transmitting and receiving 
equipment which enables transmission of 
electro-cardiogram by ordinary telepho-
nic wire to a physician distantly located 
The ECG signal is fed to an ear-piecc 
which converts it into accoustic signal. 
The ear-piece is placed in 'front of a 
mouth piece of the telephone hand-set. 
The signal received at due other end 
closely resembles the transmitted ECG 
and can be displayed on electro-cardio-
graph or television screen.
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Ab o l is h in g  o p  l iq u o r  s h o p s  i n  t r ib a l  
a r e a s  o f  O r is s a

5941. SHRI GIRIDHAR GOMAN- 
GO : Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state :

(a) whether his Ministry has issued 
instructions to the Government of Orissa 
to abolish liquor shops in the tribal areas 
of the State in view of the conclusion 
drawn by the Central Prohibition Com-
mittee;

(b) the total number of liquor shops 
opened in tribal districts of Orissa so far, 
district-wise;

(c) district-wise abolition of liquor 
shops according to the decision; and

(d) what is the total income of the 
liquor shops and loss due to abolition of
j»hops ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
ARVIND NETAM) : (a) to (d). The 
State Governments do not require the 
Central Government’s permission for 
locating liquor shops anywhere. The 
Central Government cannot also issue 
any directives in the matter.

The Central Government has been 
attempting to evolve a new policy which 
can be uniformly implemented by all the 
States. As part of this attempt, it is pro-
posed to formulate a special policy for 
the tribal areas. The recommendation 
made in this regard by the Central Pro-
hibition Committee is being processed 
further for suggesting uniform guidelines 
to the State Governments.
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3W ’FffiT’T f r f a  HWf *TT STTSTHl
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vftTRT a f k f f t f a  im  %3F5TT TTftl
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S t e p s  t o  r e c o n s t r u c t  T e m p l e  a t  
M o d h e r a  i n  N o r t h  G u j a r a t

5943. SHRI P. G. MAVALANKAR : 
Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state :

(a) whether Government are aware 
that the Sun Temple at Modhera in 
North Gujarat is m a bad state to-day; 
and

(b) if so, the steps being taken by 
Government to reconstruct and re- 
strengthen the said historic place with a 
view to protecting and maintaining Us 
beauty and historical importance ?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(PROF. S. NURUL HASAN) : (a) and
(b ). As a result of large-scale repairs 
undertaken since January 1969 the tem-
ple is now in a satisfactory state of pre-
servation. The items of repairs since 
executed consist of strengthening and 
renewing broken lintels, repairing the 
damaged roof of the temple, repairing 
the flooring, providing an apron of stone 
dabs around the temple to prevent see-
page of water into the foundation etc. 
The repairs are in progress and are ex-
pected to be completed by the end of

this financial year. The stepped tank in 
front of the temple has been repaired 
during the year 1973-74 by re-setting 
the dislodged stones. The sculptures on 
the outer face of the terap’e will be che-
mically treated for better preservation. 
No. re-construction is, however, contem-
plated as it is against archaeological 
principles.

E f f e c t  o n  I n d i a  s  s u g a r  e x p o r t s  d u e

t o  B r i t a i n ’s  e n t r y  i n t o  C o m m o n  
M a r k e t

5944. DR. H. P. SHARMA : Will
thc Minister of AGRICULTURE be 
pleased to state :

(a) whether the Commonwealth Sugar 
Agreement with the United Kingdom 
is due to end with Britain’s entry into 
thc Common Market;

(b) if so, how lar India's MJgar ex-
ports* are likely to be affected thereby; 
and

(c) the steps being taken to make 
good this loss in sugar exports ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(SHRI B. P. MAURYA) : (a) Yes, Sir, 
at the end.of 1974.

(b) To the extent of India's Negotiat-
ed Price Quota of 25,400 tonnes.

(c) The developing Commonwealth 
sugar exporting countries, including 
India, are collectively pursuing with the 
U K /EEC, for seeking a secured and 
continuing market for the supply of 
Negotiated Price Quota sugar to the 
EEC, at the present level.

F o r e i g n  l o a n  a n d  a s s i s t a n c e  f o r  
s e c o n d  H o o g h l y  B r i d g e

5945. SHRI INDRAJIT GUPTA : 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state :

(a) whether foreign Investment Board 
of the Union Finance Ministry has not 
yet e’eared all matters relating to foreign
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loan and assistance for second Hooghly 
Bridge; and

(b) if so, the reasons and facts there-
of ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI PRANAB 
KUMAR MUKHERJEE) : (a) and
(b). The Foreign Investment Board is 
not concerned with the question of 
ioreign loans and assistance for the 
"Second Hooghly Bridge. It was ap-
proached only for clearance of thc pro-
ject from thc angle of foreign exchange 
required for the engagement of foreign 
Consultants by Contractors for the 
bridge and by the Hooghly River Bridge 
Commissioners and other allied require-
ments. The F.I.B. have since given their 
clearance for thc engagement of M/s 
Freeman Fox and Partner, U.K , as 
Ioreign consu'tants to M/s Bhagirathi 
Bridge Construction Co. Ltd. and M/s 
LUA off West Germany by Hooghly 
River Bridge Commissioners.

C e i l i n g  o n  U r b a n  p r o p e r t y

5946. PROF. MADHU DANDA- 
VATE : Will the Minister of WORKS 
AND HOUSING be pleased to state :

(a) whether the Maharashtra Legisla-
ture has forwarded its resolution urging 
thc Union Government to adopt a hill 
•on Urban property Ceiling;

(b) if so, how long is this resolution 
pending with thc Union Government; 
and

(c) what steps are being taken to im-
plement the resolution ?

THE MINISTER OF WORKS AND 
HOUSING (SHRI BHOLA PASWAN 
SHASTRI); (a) and (b). The Resolu-
tion passed by Maharashtra Legislature 
was forwarded to the Government of 
India on the 21st October, 1971.

(c) The matter is under consideration.

S u g a r  t r a d e  f a c t  w i t h  S r i  L a n k a

5947. SHRI SARJOO PANDEY : 
SHRI D. K. PANDA :

Will the Minister of AGRICLLTURE 
be pleased to state :

(a) whether Government of Sri Laika 
has asked for sugar from India;

(b) if so, whether Government would 
have this trade pact on rupee payment; 
and

(c) whether the prices of sugar would 
be charged less o- more from the Gov-
ernment of Sri Lanka on the bas's of 
available prices of sugar n  India ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(SHRI B P. MAURYA) : (a) Yes. Sir.

<b) No, Sir.

(c) A quantity ot 10,000 tonnes of 
white sugar has been sold to Sn Lanka 
on the basis ot thc prevalent interna-
tional price of sugar.

R U L  Ol IM PORTCD EDIBLF OIL D l RING
1972-73 a n d  1973-74

5948 SHRI P. R. SHENOY : Will
the Minister of AGRICULTURE be 
pleased to state :

(a) thc total quantity of edible oil 
imported during the years 1972-73 and
1973-74, vanety-wise;

(b) the rates at which these oils w'ere 
imported: and

(c) the reasons, if any, tor thc higher 
price paid during the year 1973-74?

THF MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(SHRI B. P MAURYA) : (a) and
(b) A statemeyvt is attached.

<c) This was due to a rise in me 
international prices of edible oils result-
ing from a number ol ( ictors, including 
lower production, currency, fluctuations, 
the energy crisis and the gold boom.
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Sta t e m e n t

1972-73 1973-74

Quantity
(tonnes)

Rate (c.i.f.) 
(Rs. per 
tonne)

Quantity
(tonnes)

Rate (c.i.f.) 
(Rs. per 
tonne)

Palm oil . . . 5,052 1,784 70,370 2,310

Soybean oil 24,693
8,292*

2,032 33,833 3,039

Rapeseedoil . 10,170 2,048 32,735
5,500@

2,962

Rapeseed 
♦Relief supplies. 
@As a grant.

67,052® — 2‘Z,000<§> * *

E x p o r t  o f  w h i t e  s u g a r

5949. SHRI M. RAM GOPAL
R ED D Y :

SHRI PRABODH CHAN-
D R A :

Will tlie Minister of AGRICULTURE 
be pleased to state :

(a) whether price of white sugar in 
international market has considerably 
increased of late; and

(b) if so, the steps taken to boost its 
export to earn more foreign exchange ?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI B. P. MAURYA) : (a) Yes, 
Sir, it is fluctuating at a much higher 
level than last year’s prices.

(b) The Government propose to re-
view and decide from time to time the 
quantity of sugar to be exported this 
year taking into account the production 
prospects, requirements for internal 
consumption, and the prevailing inter-
national prices of sugar.

A g r e e m e n t  b e t w e e n  I n d i a  a n d  
P o l a n d  f o r  c l o s e r  e c o n o m i c  t i e s

AND IMPORT OF FISHING TRAWLER

5950. DR. RANEN SEN : WU1 the 
Minister of AGRICULTURE be pleased 
to state :

(a) whether Government of India 
and Government of Poland recently

signed an agreement for closer economic 
ties;

(b) whether Government propose to 
import fishing Trawler from Poland; and

(c) if so, salient features of the pro-
posal ?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE) :
(a) Yes, Sir.

(b) and (c). The matter is under 
active consideration of Government.

C o o p e r a t i v e  S u g a r  F a c t o r y  i n  
B a h a r a i c h  D i s t t . U.P.

5951. SHRI B. R. SHUKLA : Will 
the Minister of AGRICULTURE be 
pleased to state :

(a) whether a sugar factory in the 
Co-operative Sector is proposed to be 
set up in the District of Bahraich (UP); 
and

(b) if so, the progress that has been 
made in this direction ?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI B. P . MAURYA) ; (a)
and (b). A licence has been grant* 
ted on 26-3-1974 to U.P. Cooperative 
Sugar Factories Federation Ltd., Luck-
now for the establishment of a coopera-
tive sugar factory of 1250 tonnes daily 
cane crushing capacity at Nanpara, Dis-
trict Bahraich in Uttar Pradesh.
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D e v e l o p m e n t  o f  "W o n d e r  F l o u r "

5952. SHRI N. SHIVAPPA:
SHRI P. GANGADEB :

Will the Minister oi AGRICULTURE 
be pleased to state ;

(a) whether his attention has been 
drawn to a press report that a “wonder 
flour” has been developed by the West 
German and Peruvian Scientists; and

(b) if so, whether his Ministry has 
studied its implications ?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE):
(a) The “wojvder flour” referred to 
is the green alga, Scenedesmus, which 
is grown artificially on an industrial 
scale in West Germany at Dortmund. 
Because of its richness in protein, essen-
tial amino-acids and other minerals and 
vitamins, it is recommended as a pro-
tein fortifier for human food. In Peru, 
an industrial unit has been set up to 
produce this alga in collaboration with 
West Germany. Human food is sup-
plemented with dry algal powder to in-
crease the protein content. Supplemen-
tal on of 100 gm. of wheat flour with 
5 gm. of algal protein results in a mar-
ked improvement in the amino-acid 
composition of wheat protein. Thus it 
will be seen that this wonder flour holds 
a potential to satisfy the protein hunger 
of millions.

Another algal protein Spirutina, which 
grows faster than Scenedemus, and has 
about 60 per cent protein has attained 
industrial production in France, Czecho-
slovakia and Japan.

(b) So far, no work has been done 
in our country on the large scale culti-
vation of alga for human food. A 
french Scientist from the Laborative de 
le Roquette, Paris, was recently in 
Gujarat to explore the possibility of 
setting up of a miss culture unit hi the 
private sector and submitted a report on 
May 15, 1973. He has set up  a Pfldt 
Un t at village Wvd. There is also a 
proposal by tHe Cbtineil of Scientific

and Industrial Research to set up open- 
air mass culture units for algal produc-
tion at Central Food Technology Re-
search Institute, Mysore in collaboration 
with West German firms. A Scientist 
from the C.F.T.R.I. was also deputed to 
West Germany to acquaint himself with 
the mechanics of production of these 
algae.

G r a n t s  t o  U n i v e r s i t i e s

5953. SHRI B. K. DASCHOWDH-
URY : Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND 
CULTURE be pleased to state ;

(a) the amount of grants made to all 
Universities in the country by the Uni-
versity Grants Commission and other 
sources, if any, for the last three years, 
showing grants against each University 
along with number of students in each 
University; and

(b) the norms for awarding grants 
in various Universities ?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(PROF. S. NURUL HASAN) : (a) 
and (b). Information is being col-
lected and will be laid on the Table of 
the Sabha.

A c c i d e n t s  o f  D .T .C . B u s e s  i n  
D e l h i

5954. SHRI N. K. SANGHI: Will 
the Minister of SHIPPING AND 
TRANSPORT be pleased to state :

(a) the total number of accidents of 
buses belonging to the Delhi Transport 
Corporation in Delhi during the year 
1973;

(b) the loss suffered by the DTC as 
a result of damage caused to its buses 
on account of accidents during this 
period;

(c) the number of persons died and 
seriously injured due to accidents in 
1973;

(d )  w hether any Compensation has 
been paid to  the victims o f the bus acci-
dents and if  not, reasons therefor; and
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(e) whether Government contemplate 
to make suitable provisions for compen-
sation to the victims of accidents of 
DTC buses in future ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI PRANAB KU-
MAR MUKHFRJEE) : (a) 1426

(b) Rs. 3,21,000/-.

(c) 61 and 183 respectively.

(d) 26 claims have been received 
trom the relatives of the deceased per-
sons and those who were injured in 
the accidents. No compensation has 
been paid to any one of them as all 
the cases arc pending before the Motor 
Accidents Claims Tribunal, Delhi.

(e) Necessary provisions for the pur-
pose already exist in Section 110A of 
the Motor Vehicles Act, 1939. Under 
this Section, the claims arising out of 
death of, or bodily injury to, persons in 
.accdents are decided by Motor Acci-
dents Claims Tribunal constituted for 
Jhe purpose.

A l l o t m e n t  o f  L a n d  ro C o o p l r a -  
t i v e  S o c iim s

5955. SHRI N. K. SANGHI : Will 
the Minister oi WORKS AND 
HOUSING be pleased to state :

(a) whether during the last two years, 
large areas of land in and around Delhi 
earmarked for acquisition by DDA 
have been allotted to co-operative soci-
eties some which were formed hurried-
ly and some did not fulfill the condi-
tions stipulated in the Registration of 
Societies Act;

(b) if so, the total area of land that 
has been allotted thus and the names of 
the societies to whom given with the 
sale value of land per square yard in 
each case; and

(c) whether any enquiry has been 
made to find out it the transactions 
•were made legally and in conformity

with the rules and if so, the findings 
thereof, and if not, whether such an 
enquiry is proposed ?

THE MINISTER OF WORKS AND 
HOUSING (SHRI BHOLA PASWAN 
SHASTR1) : (a) No, Sir.

(b) and (c). Do not arise.

R i f t  i n  I n d h n  H o c k i y  F e d e r a t i o n

5956. SHRI V AY ALAR RAVI :
SHRI K. P. UNNIKRISH- 

NAN ;

Will the Minister ot EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state :

(a) whether there has been a rift in 
the Indian Hockey Federation;

(b) if so, the reasons therefor and 
whethere the Government are aware that 
this lactional fight in the hockey federa-
tion has affected adversely the prospects 
of the Indian teams which have to parti-
cipate in International Tournaments; 
and

(c) if so, the reaction of the Govern-
ment to this development and the steps 
taken thereon ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION \N D  
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CUI TURE (SHRI 
ARVIND NETAM) : fa) to (c).
Government is aware ot the serious 
dissections in the Indian Hockey 
Federatron. From the facts available 
in the Ministry of Education and 
Social Welfare, it seem s that one 
of the major causes of the present rift 
is the allegation by one group that there 
was an inordinate delay in holding fresh 
elections of office bearers, and counter 
allegation by the other grouo that the 
Annual General Meeting at Poona on 
10th March, 1974, in which elections 
of office bearers were held was irregu-
lar. The old and the new office bearers 
have reportedly obtained court injunc-
tions against each other, and consequ-
ently the affairs of the Federation are 
at present at a stand-still.
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The matter is also being placed for 
advice before the All India Council of 
Sports in its meeting being held on 10th- 
11th April, 1974. Meanwhile until the 
deadlock between the two factions is 
sorted out, and in order to assist with 
the preparation and physical condition-
ing oi the team, Government propose 
entrusting the training of promising 
players from amongst whom the Hockey 
Team lor the Asian Games 1974 is like-
ly to be selected to the Nctaji Subhas 
National Institute ot Sports, Patiala.

H o a r i n g  o f  F r h c  S a l e  S u g a r  b y  
S u g a r  F a c t o r i f n

5957. DR. H. P. SHARMA : Will 
the Minister ot AGRICULTURE be 
pleased to state :

(a) whether Government's attention 
has been drawn to the news report that 
nvwy sugar lactones, especially in Maha-
rashtra indulged in hoarding of the 
free sale sugar quota and did not sell 
and deliver the stipulated 20 per cent 
ol their monthly free sale sugar;

(b) if so, how many such cases of 
hoarding of sugar by the factories in 
the country have come to Government’s 
notice during the past three months; 
and

(c) how far this hoarding is respon-
sible tor the abrupt increase in free 
sale sugar by over 25 per cent and what 
is Government’s reaction to these tac-
tics adopted by the mills ?

the Government’s Order issued under 
Sugar (Control) Order, 1966, requir-
ing them to sell not less than 20% of 
the monthly free sale sugar quota in 
each of the weekly periods specified 
therein. The defaulting factories have 
been asked to explain.

(c) Since the sugar factories by and 
large promptly despatch their monthly 
releases ot free sale sugar, the aforsaid 
contraventions may not have made 
much impact on the free market prices. 
The increase in free sale sugar prices 
by about 10^ on an average since De-
cember 1973 may be ascribed largely 
to the increase in the excise duty from 
307r to 37 J % on free sale sugar, and 
other factors e.g. sectoral movement 
bottlenecks etc.

S t a t e m e n t  o r  C o m m e r c e  M i n i s t e r  
o n  I m p o r t  o f  F o o d g r a i n s

5959 SHRI V. MAYA VAN :
SHRI P. M. MEHTA :

Will the Minister of AGRICULTURE 
be pleased to ;utc :

(a) whether attention of Govern-
ment has been drawn to the Press Re-
port of 8th March, 1974 in which it 
has been stated by the Commerce Mini-
ster that India will import foodgrains 
to overcome the present shortage;

(b) whether earlier the Government 
had stated that there is no need for 
food import this year; and

THE MINISTER OF STATE IN (c) lf so> " hat is the correct p o s itio n  
THE MINISTRY OF AGRICULTURE and v' hat 9uant,t'  of food im p o r ts  w ill
(SHRI B P MAURYA);  ( a )  Y es. bc  made ?
Sii

THE MINISTER OF STATE IN
(b) No case of hoarding by facto- THE MINISTRY OF AGRICULTURE

ries has he™ reported. However, during (SHRI ANNASAHEB P. SHINDE) :
December ’73 and Janwry and Febru- ( i) ’o G nernmert have seen the
ury ’74 as per niornut'on aoitablc, out report but it is not based on facts. At
of 226 factories in the country, 74, 66 present, »n accordance with the existing
and 64 factories respectively are report* policy, limited quantities already autho-
ed to have committed contravention of rised are being imported.
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Ijoss o f  C rop d u e  t o  B r o w n  Ho p * 
p e r  P e sts  in  K utta n a n d  and  in th e  
‘K ojle* L ands o f  T rich o r  in  K er a la .

5960. SHRIMATI BHARGAVI 
THAKAPPAN : Will the Minister of 
AGRICULTURE be pleased to refer 
to the reply given to Unstarrcd ques-
tion No. 3455 on the 18th March,
1974 regarding damage to crop due to 
pests and disease and state the quan-
tum of assistance given for the welfare 
of the farmers as a result of loss to 
crop due to brown hopper pests in 
Kuttanad and in the Kole lands of Tri- 
chur of Kerala State ?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE) : 
The Government of Kerala have re-
ported that the following assistance has 
been extended by them to the fanners 
whose crops have been damaged by the 
brown hopper pests :—

1. The District Collectors have been 
authorised to declare the affected 
areas as “pest affected” to lacili- 
tate conversion of short-term 
loans availed of by the cultivators 
from cooperative banks, into me-
dium term loans.

2. Exemption has been granted for 
collection of levy from cultivators 
according to the gravity of the 
loss. Areas in which thc loss was 
over 50%, have been completely 
exemted from levy.

J3. Ration cards have been issued to 
those farmers whose crops were 
totally lost.

.4. Arrangements have been made for 
stocking of sufficient quantities of 
seeds and pesticides for the next 
season and to save the unaffected 
standing crops from infestation.

5. Steps have been taken to purchase 
150 tonnes of Furadan and sell it 
to cultivators at 50% subsidy.

«6. Steps have been taken to purchase 
Other types of pesticides to sell

them on no profit and no loss 
basis.

7. 50% subsidy has been sanctioned 
on electricity charges for pump-
ing for raising a second crop in 
Kuttanad area.

8. Minimum guarantee conditions for 
extending electricity connections 
were also waived for raising a 
second crop in Kuttanad.

The State Government has also sou-
ght Central assistance under the Natu-
ral Calamities Relief measures, for sp-
raying operations conducted to control 
pUirt hpper attack. This is under con-
sideration of the Government of India 
and assistance to thc extent of eli-
gibility will be released to the State. 
The State Government’s request foi 
short terms loans for procurement ard 
distribution of pesticides is also under 
consideration.

W o r l d  G r a i n  R e s i ' r v e

5961. SHRI NAWAL K1SHORE 
SHARMA : Will the Minister of
AGRICULTURE be pleased to state :

(a) whether attention of thc Govern-
ment has been drawn towards a news 
item on 16th March, 1974 regarding 
World grain-reserve a must in the event 
of world wide food crisis;

(b) if so, the steps being taken by 
the Government in this regard keeping 
in view the shortage of foodgrains in 
the country and various other countries 
of the world; and

(c) the foodgrains which the Govern-
ment want to keep in reserve and for 
how long ?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE) :
(a) to (c). The Press report has been 
seen by Government. India has already 
supported the F.A.O. proposal for a 
World Food Security Policy and the 
maintenance of stocks at the world
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F reeze  on  C o n  strij c tio n  o p  H joh- 
Raise B uilding  in  C on n augh t  Pl a c e  

N e w  D e lh i

5962* SHRI NAWAL KISHORE 
SHARMA; Will the Minister of 
WORKS AND HOUSING be pleased 
to state:

(a) whether Government have lifted 
the “freeze” on construction of high- 
raise building in Cotnnaught Place, 
New Delhi;

(b) if 40, the reasons thereof; and

(c) the reasons which led to impose 
a ireeze on the construction of high- 
rise building in the area and the 
reasons which led to make relaxation 
m the rules now ?

THE MINISTER OF WORKS AND 
HOUSING (SHRI BHOLA PASWAN 
SHASTRI) : (a) No, Sir.

(b) Does not arise,

(c) The freeze was imposed pend-
ing review of the development plans 
of the area by a Committee.

T r \ n s l v t i o v  o f  T f c h n i c a l  a n d  S c i f n - 
h f i c  B o o k s  i n t o  H i n d i

5963. SHRI NAWAL KISHORE 
SHARMA : Will the Minister of EDU-
CATION, SOCIAL WELFARE AND 
CULTURE be pleased to state :

(a) whether the translation work of 
technical and scientific books into 
Hindi is not doing much headway;

(b) if so, whether this work has 
been entrusted to part time workers 
only; ajnd

(c’) if so, the steps being taken by 
Government to* expedite the translation 
of such text books into Hindi?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION, SO-
CIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE 
(SHRI D. P . YADAV) : (a) to (c). 
The guidelines circulated to give 
direction to the implementation of 
the Centrally Sponsored Scheme of 
Production of Ujriversity Level Books

in Hindi and Regional Languages 
inter alia emphasised that in the matter 
of production of such books stress 
should be laid on original writing of 
books. On the one hand, the book 
trade has been bringing out a number 
of translations, the scheme, on the 
other hand, apart from facilitating the 
adoption of Hindi and regional langu-
ages as media of education at the 
university stage, is also expected to 
promote quality authorship in these 
languages. Writing of original books 
has, therefore, been assigned a higher 
priority in the scheme as compared to 
translations.

According to information available, 
translated books published in Hindi on 
technical and scientific subjects consti-
tute about 45 per cent of the total 
number of books translated into Hindi 
and published under the scheme. 
Whether the efforts made so far for 
the translation into Hindi of books are 
adequate is a matter for review. The 
Government has already appointed a 
Review Committee umder the chairman-
ship of Shri C. B. Rao, Vice- 
Chancellor, Agra University, to exa-
mine the implementation of the 
scheme of production of university 
level books in Hindi in all its aspects, 
including translation of books, and to 
make the necessary recommesxiations 
to Government for better implementa-
tion of the scheme. The report of the 
Committee is expected shortly and will 
be given due consideration.

Salaried part-time staff has not been 
employed for the translation of books 
into Hindi. Such translation is, for 
the most part, entrusted to translators 
who are remunerated at approved 
rates according to standard pages trans-
lated. Translation is also entrusted in 
certain cases to wholetime salaried em-
ployees.

V il l a g e s  D e c l a r e d  a s  S c a r c i t y  H i t  
in  G u j a r a t

5964. SHRI ARVIND M. PATEL: 
SHRI D . P. JADEJA :

Will the Minister of AGRICUL-
TURE be pleased to state :
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(a) how majny villages in each Dis-
trict of Gujarat have been affected by 
scarcity and declared “Scarcity hit”;

(b) the nature of such scarcity; and
(c) the number of people affected?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICUL-
TURE (SHRI ANNASAHEB P. 
SHINDE) : (a) A statement is attach-
ed.

(b) Drought conditions developed 
due to inadequate monsoon rainfall in
1973.

(c) About 29 lakh persons have 
been affected by drought conditions.

St a t e m e n t

District No. of 
villages 
affected

No. of 
villages 

declared 
‘"scarcity 

hit”

1. Kutch 658 658
2. Rajkot 451 451

3. Jamnagar 368 368
4. Su)rendranagar 231 231
5. Bhavnagar 81
6. Broach 664
7. Banaskantha 240
8. Mehsana 105
9. Amreli 87

10. Ahmedabad 43
2928

I n t r o d u c t i o n  o f  D u a l  P r i c e  S y s t e m  
F o o d g r a i n s

5965. SHRI ARVIND M. PATEL: 
SHRI VEKARIA :

Will the Minister of AGRICUL-
TURE be pleased to state :

(a) whether Central Government arc 
proposing the introduction ol a system 
of dual prices for food grains;

(b) if so, the salient feature thereof, 
and the reasons for doing so; and

(c) whether such a system is likely 
to work smoothly ?

THE MINISTER OF STATE / IN 
THE MINISTRY OF AGRICUL-
TURE (SHRI ANNASAHEB P . 
SHINDE) : (a) to (c). As already in 
existence in the case of rice, in most 
o( the States with the announcement 
of the new rabi policy, a portion of the 
market arrivals of wheat, in the surplus 
States will be collected by way of levy 
by Government/Public agencies at fix-
ed prices for being channelised through 
the public distribution system and the 
remaining quantity will be allowed to 
be sold in the open market within the 
State. Levy was also being collected 
on coarse grains in some other States 
but w .e .f. 7-3-74 all restriction on 
its movement havej been lifted. The 
modifications in the policy have been 
effected for ensuring greater availabili-
ty and equitable distribution of food-
grains and reducing the inter-State dis-
parity in prices.

So far as sale of wheat by trade 
outside the main producing States is 
concerned, it will be subjected to regu-
lation and control.
P r e p a r a t i o n  o f  N a t i o n a l  T e a m  f o r

A s i a n  G a m e s  a n d  W o r l d  C u p  
b y  I .H .F .

5966. SHRI ARVIND M. PATEL: 
SHRI VEKARIA :

Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state :

(a) whether Indian Hockey Federa-
tion has taken the task of preparing 
the national team lor the Asian games 
y.rj the World Cup;

(b) if so, the programme of the
l .H .F .  in this regard; and

(c) how Government are proposing 
to help them in the matter ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE 
(SHRI ARVIND NETAM) : (a) and
(b). The Indian Hockey Federation
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has not so far submitted any plan for 
the selection and training of the Indian 
Hockey Team for the Asian Games 
1974 and the World Cup Hockey 
Tournament 1975.

(c) In view of the present internal 
conflicts and a Virtual state of deadlock 
in the Federation, and in order to 
assist with the preparation and physical 
conditioning of the Team, Govern-
ment propose entrusting to the Netaji 
Subhas National Institute of Sports, 
Patiala the training of promising play-
ers from amongst whom the Hockey 
Team for the Asian Games 1974 is like-
ly to be selected.

W o r i d  B a n k  a i d  f o r  M a d h y a  P r a d e s h  
S t a t e  F o r e s t  D e v e l o p m e n t  

C o r p o r a t i o n

5967. SHRI RANABAHADUR 
SINGH : Will the Minister of AGRI-
CULTURE be pleased to state :

(a) whether Government have decid-
ed to set up Madhya Pradesh Forest 
Development Corporation during the 
Fifth Five Year Plan under an ambitious 
forest development plan;

(b) whether World Bank lias also 
given assurance to assist financially;

(c) if so, the quantum of financial 
help from the World Bank, State and 
Centre; and

(d) whether the Central Government 
have given approval in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(SHRI B. P. MAURYA) (a) Yes, Sir. 
The State Government of Madhya Pra-
desh has decided in principle to set up 
Madhya Pradesh Forest Development 
Corporation during 5th Plan.

(b) World Bank has not given assur-
ance to assist the Project financially. 
The State Govt, has sent two Projects 
to the Govt, of India for presentation to 
World Bank for financial assistance. 
'These Project Reports arc at present 
under consideration of the Government 
of India.

(c) and (d) The Project Reports 
; are yet to be considered by the World 
f 5—41LSS/74

Bwk for assistance. The State Govt, has 
provided Rs. 4 crores in the 5tli Plan 
for Equity Share Capital of the proposed 
Corporation. The Central Govt, has a 
scheme for participation in the equity 
share capital of State Forest Develop-
ment Corporations and a provision of 
Rs. 10 crores has been made a \ the 5th 
Plan for this purpose. Madhya Pradesh 
Forest Development Corporation will be 
considered for Central Government 
participation when their request is 
received.

F o o d  C o r p o r a t i o n  b y  M a d h y a  P r a d e s h

5968. SHRI RANABAHADUR 
SINGH : Will the Minister of AGRI-
CULTURE be pleased to state :

(a) whether the State of Madhya 
Pradesh has decided to have its own 
Food Corporation; and

(b) if so, the assistance, Central Gov-
ernment is to provide to the Mate in this 
regard ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE)
(a) Yes, Sir.

(b) At present there is no scheme for 
providing financial assistance to the State 
Governments for setting up their own 
Corporations under the Companies Act.

D e v e l o p m e n t  a n d  p r o t e c t i o n  o r  
f o r e s t s

5969. SHRI GIRIDHAR GOMAN- 
GO : Will the Minister of AGRICUL-
TURE be pleased to state :

(a) the new forest policy of the 
Centre for the development and protec-
tion of the forests of the country;

(b) the measures proposed and cen-
tral aid taken by the State Governments 
to increase the forest based industries; 
forest produce and improvement in 
forest economy; and

(c) the steps taken by Government 
to safeguard and to rehabilitate the dis-
placed tribals from the forest in the 
fourth plan period in Orissa ?
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THE MINISTER OF STArE IN 1HE 
MINISTRY OF AGRICULTURE 
(SHRI B. P. MAURYA) : (a) National 
Forest Policy of India enunciated in 
1952 is still in force. The National 
Commission on Agriculture is at present 
considering the question if and what 
changes in the existing policy are re-
quired in the Jight of experience gained 
and recent scientific and technological 
advancements in the field of Forestry. 
Their report has not yet been received 
by Go\ eminent. The Fifth Plan docu- 
ment. however, provides that no more 
forest lands should be deforested.

(b> In addition lo research schemes 
which will ultimately improve torest 
economy. The following Centraily Spon-
sored Schemes have been included in the 
5th Five Year Plan :—

1. Mixed Plantation in Wastelands, 
Panchayat Lands and Forest 
Areas— 100% grant), over an 
area of 80,000 hectares at an 
estimated cost of Rs XOO lakhs

2. Development of Social Forestry, 
including Reforestation ol De-
graded Forests and raisimg ol 
shelter belts, (50% grunt)—. 
An amount of Rs. 1,000 lakhs 
has been approved for ihe 5th 
Plan period as Central share for 
this Scheme.

3. Scheme for ‘Central Participa-
tion in State Forest Corporations’ 
lor which an outlay of Rs. 1,000 
lakhs has been earmarked as 
equity share to the State Forest 
Corporations to be set up to 
undertake large-scale plantation 
programmes. This *ill result in 
increased flow of raw Material 
for forest-based industries. No 
State Government has so far 
taken any Central aid for these 
Schemes in the 5th Five Year 
Plan.

(c) The information is being collected 
and will be placed on the Table of the 
Sabha as soon as it is available from the 
Government of Orissa.

H igher  E du cation  in  Ed u c a tio n a lly  
Back w ar d  A reas  o f  O rissa

5970. SHRI GIRIDHAR GOMAN-
G O : Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND 
CULTURE be pleased to state :

(a) whether Government of Orissa 
proposed to encourage higher educa-
tion in educationally backward districts 
of Orissa during Fifth Five Year Plan; 
and

(b) the steps proposed to be taken 
to strengthen the private colleges in 
the District of Koraput in Plans?

The DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 

SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE 
(SHRI D. P. YADAV) : (a) and
(b). The information is being collect-
ed and will be laid on the Tabic of 
the House.

P r o t e c t i o n  o f  A n c i e n t  M o n u m f n t s  
i n  K o r a p u t

5971 SH R I G IR ID H A R l G O M A N - 
G O  W ill the M in ister o t E D U C A -
T IO N , S O C IA I W F IT A R F  A N D  
CU1 r U R f  be pleased to  s ta te  :

(a )  the  steps Kiken by the  M in istry  
to  p ro tec t the  ancien t m onum en ts o f  
K o ra p u t D istric t ot O rissa so ta r ;

(b) whether the Buddhist temple 
‘Dharmakirty* and Hindi stone temple 
of Padmapur in Gunupur sub-division 
and the Guptiswar cave in Jeypore will 
be protected by the Centre; and

(c) the historical monuments found 
and surveyed ignr the district of Kora-
put by the authority concerned ?

THF MINISTER OF EDUCA-
TION, SOCIAL WELFARE AND 
CULTURE (PROF. S. NURUL 
HASAN) : (a) to (<{). Instructions 
have been issued to the Superintending 
Archaeologist, Eastern Circle, Calcutta, 
to inspect the monuments in District 
Koraput and to furnish a report. The 
Central Government will protect such 
of the monuments as may be consider-
ed to be of national importance.
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C .P . W .D . S t a f f  o n  D e p u ta tio n  o f  
I n t e r n a t io n a l  A ir p o r t  A u t h o r i t y  

o f  India

5972. SHRI BHOLA MANJHI : 
Will the Minister of WORKS AND 
HOUSING be pleased to stale :

(a) the total number of Central 
Public Works Department staff sent on 
deputation to International Airport 
Authority of ijndia according to each 
category of post and each Airport;

(h) whether the International Air-
port Authority of India has informed 
thc Central Public' Works Department 
o! thc terms and conditions of seivice 
in the Authority for the Central Pub 
lie Woiks Department staff who opt to 
ho pcimancntly trajnsferred to the 
Authority and

(c) whither the Central Public 
W oiks Department has asked its stafll 
on deputation to the International 
Airport Authority of India to exercise 
option regai ding their permanent trans-
fer to the Authontv ?

1 HH MINISTER OF WORKS AND 
HOUSING (SHRI BHOLA PASWAN 
SHASTRI): (a) The ^formation is 
given m thc statements 1, II, 111 and 
IV laid on the fable of the House. 
'PL'ced in Lthrui \ . See No. LT-6650/ 
74]

(b) and (c). Matters relating to 
exercise of option by the C .P .W .D . 
staff (Workcharged and Regular) for 
absorption in the International Airports 
Authority ot India imd the terms and 
conditions of such absorption are he- 
ing considered in consultation with that 
Authority.

Wo r k  Ch a r g f d  Sta f f  o f  Aruna - 
c h a l  Pr a d f s h  o f  C .P .W .D .

5973. SHRI BHOLA MANJHI : 
Will thc Minister of WORKS AND 
HOUSING be pleased to state :

(a) thc total number of permanent 
posts created in 1968 according to 
each category for the work charged 
staff of Arunachal Pradesh circles ot
C .P .W .D .

(b) whether all the eligible workers 
have beep confirmed against these 
permanent posts and if not, the reasons 
therefor;

(c) whether more permanent posts 
have been created after 1968, and if 
so, the number; and

(d) whether the permanent workers 
are eligible for any pensionary benefits 
and it not, the reasons therefor ?

THE MINISTER OF WORKS AND 
HOUSING (SHRI BHOLA PASWAN 
SHASTRI) : (a) The workcharged
staff of the Arunachal Pradesh Admi-
nistration do not form part of the
C.P W.D workcharged establish-
ment They die under thc adminis-
trative control of the Arunachal Pra- 
posts were created lor the workcharged 
stafl of the Administration m 1968. 
Number of permanent posts created in 
each categor\ is given in the statement 
attached.

(b) Yes
(c) Sir or. after 1968 no permanent 

post has as yet been created
(d) Yes.

S i VTFMFM

No of pcrm..it_'nt posts created m 1968 
in each category

SI. Post (\»tegor> No. ot posts
No. created.

1 Mohorir 53
-> Surve>or 1
3 Overseer 1
4 Chowkidar 25
S Sweeper 7
6. Blacksmith 3
7 Carpenter 2
8. Jugah lor Carpenter 1
9. Fitter Mistry 3

10. Jugali for water supply Fitter 1
11. Road Roller Driver 1
12. Pump Driver 1
13. Handyman 1

Total 100
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Su r p lu s  and  D e f ic it  St a t e s  in  
F oodgrains

5974. SHRI SHANKERRAO SA-
VANT : Will the Minister of AGRI-
CULTURE be pleased to state :

(a) which States in India are sur-
plus and which are deficit in normal 
years in rice, wheat, jowar and bajra; 
and

(b) what is the extent of surplus or 
deficit in each category of these food-
grains in each State ?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICUL-
TURE (SHRI ANNASAHEB P. 
SHINDE): (a) and (b). It is not possi-
ble to indicate cereal-wise which States 
are surplus or deficit. However, on 
the basis of experience of recent years, 
some of the States like Punjab. 
Haryana, Uttar Pradesh, Andhra Pra-
desh, Tamil Nadu, Madhya Pradesh, 
Orissa and Rajasthan, can be treated 
as surplus.

Q u a n t i t y  o f  F o o d g r a i n s  g i v e n  i n  
E a c h  S t a t e  p e r  A d u l t  p e r  M o n t h .

5975. SHRI SHANKERRAO SA-
VANT : Will the Minister of AGRI-
CULTURE be pleased to state ;

(a) what was the quantity of food-
grains given in each State in per adult 
per month during (i) November, 1973
(ii) January, 1974 and (iii) February, 
1974 outside rationed areas;

(b) whether there is a public de-
mand for increasing this quota in 
Maharashtra and Gujarat; and

(c) what attempts have been made 
by the Centra] Government to meet 
this public demand ?

THE MINISTER OF STATE "T n  
THE MINISTRY OF AGRICUL-
TURE (SHRI ANNASAHEB P. 
SHINDE) : (a) to (c). Allotments of 
foodgrains from the Central pool are 
made to States every month after 
taking into account the overall availa-
bility, the relative needs of the States, 
market availabilities and other relevant 
factors. Distribution within the State

is the responsibility of the State Gov-
ernment. Issues through fair price 
shops are intended to supplement the 
availability in the open market. Since 
the supplies, particularly the per capita 
availability in the open market, vary 
from State to State, region to region 
in a State as well as rural and urban 
areas, no uniform norms have been 
fixed for issues through the public dis-
tribution system. It is left to the dis-
cretion of the State Governments to 
determine the quantum of issues, de-
pending upon the local condition. Re-
presentations are received demanding 
increase in the quantum of foodgrains 
in Maharashtra and Gujarat.

P r o c u r e m e n t  T a r g e t  a n d  A c h i e v e -
m e n t  o r J o w a r  a n d  B a j r a

5976. SHRI SHANKERRAO SA-
VANT : Will the Minister of AGRI-
CULTURE be pleased to state :

(a) what are the State-wise, procure-
ment targets and achievements of 
Jowar and Bajra for Kharif season;

(b) what are the reasons for short 
fall, if any; and

(c) what are the targets of procure-
ment for these foodgrains for Rabi 
season?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICUL-
TURE (SHRI ANNASAHEB P . 
SHINDE) : (a) and (b). A statement 
is enclosed showing State-wise targets 
of procurement of Jowar and Bajra 
and the quantities actually procured so 
far during the Kharif marketing season
1973-74. The (procurement season, 
will continue till end of October, 1974. 
Although, the procurement of jowar 
and bajra so for is better than the 
corresponding position last year, gene-
rally speaking, compared to the targets, 
the progress of procurement has been 
very slow. Some of the main reasons 
for the same are as follows :—

(1) Damage to the crop on account 
of late rains, adverse weather condi-
tions at the time of harvesting, infesta-
tion etc. in some States.

(2) High ruling prices of coarse 
grain in the open market.



133 Written Answers CHAITRA 18, 1896 (SAKA) Written Answers 134

(3) General price rise m the case of 
other commodities affecting adversely 
the pace of procurement

(4) The tendency on the part of 
producers and others to hold back the 
grain m the expectation of better prices 
later m the year

(5) General psychology of scarcity

(c) Although a few States like 
Maharashtra, Andhra Pradesh, Kar-
nataka etc produce jowar as Rabi 
crop also, for the purpose of procure-
ment bajra, and jowar are included in 
the Kharif targets only Hence, there 
are no separate targets of these food* 
grains during Rabi season

Statement

Targets o f  Jowar and Bajra Procurement and Quantities At tually Promt td  upto the End o f
March 1974

Name of State

K harif Marketing Season 1973-74
(Figures in 000 tonnes) 

Targets of Procurement Quk r t  t je s p ic u  l td

Jowar Bajra Jowar Bajta

Andhra Pradesh 100

Gujarat 150 14

Haryana 40

Madhya Piadesh 95 5

M ahirashtra T75 25 t7 64

My soi c 200

RajaMhan 70 150 4 38

U ttar Pradesh 50 50 29 13

Tamil Nadu 15 5

To ta l 905 420 107 119

MPIMNT PROM M m u r a s h i r a RF- this loss on  acvount o f w isie m aterial
C ED IN G  W a STI a n d  NON-CONSUMA 

B IF IMPORTLD FOODT,RAINS

S977 SHRI SHANkFRRAO SA 
\  ANT Will tlu Minister of AGR1 
CULTURL be pleased to state

(a) whether Government of Maha-
rashtra have complained to the C'entie 
that the iooU grain*. imported from 
abroad contain waste and ncgrtconsum 
able material to the extent of 2S per 
tent,

(b) whether the complaint has been 
\crified and if so, the result of verifi-
cation,

and

(d) if so m what manner and to 
*hat extent during 1972-73 and
1973-74 tm the end of February

THF MINISTER OF STATE IN
THF MINISTRY OF AGRICUI- 
TURF (SHRI ANNASAHEB P
SHINDE) (a) to (d) The required 
information is being collected and will 
be laid on the table of the Sabha on 
receipt

C r e a t i o n  o f  5 M i l l i o n  J o b s  i n  
F o r e s t  D e p t t  d u r i n g  F i f t h  P l a n

(c) whether the Government of 5978 SHRI M S SANJEEVI RAO 
Maharashtra have been reimbursed for Will the Minister of AGRICULTURF
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be pleased to state :
(a) whether Government propose to

create 5 million jobs in Forest depart-
ment during the Fifth Plan period;
and

(b) if so. the main features of the 
proposal ?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICUL-
TURE (SHRI B. P. MAURY A) :
(a) and (b). The primary Forestry 
activities to ensure expansion of em-
ployment opportunities. These are 
plantations, silvicultural works, cons-
truction of roads and buildings, exploi-
tation of forest produce, their 
transport etc. Additional activities 
particularly with a view to give a 
fillip to forest based industries in thc 
forestry sector, have also been provid-
ed in the Fifth Five Year Plan. All 
these activities are labour oriented and 
will provide considerable employment.

An outlay of Rs. 172.97 crores
under State Forestry Schemes and 
Rs. 47.50 cr. under Central/Centrally 
sponsored Forestry Schemes has been 
approved for the Fifth Plan period.
With this investment in various forestry 
schemes, a number of which are job 
oriented, Wide job opportunities are 
likely to be created.
S p e c i a l  p r o g r a m m e  f o r  e d u c a t i o n a l  

i n s t i t u t i o n s  i n  H a r i j a n  c o l o n i e s

5979. SHRI B. K. DASCHOW-
D HURY: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND 
CULTURE be pleased to state :

(a) whether his Ministry have any 
special programme under social wcifare 
to take grants liberally to educational 
institutions in Harijan colonies, both in 
the urban and rural areas, particularly 
for Hanjans who are engaged in un-
clear occupation;

(b) if so, the grants so far made 
under the scheme to various States, 
State-wise, for the last three years; and

(c) if notf whether Government will 
consider to initiate such scheme or 
proposal ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN 
THE DEPARTMENT OF CULTURE 
(SHRI D. P. YADAV) : (a) to( c). 
As education is a State subject opening 
of schools and the grant of financial 
assistance to the educational institutions 
including those in the Harijan colonies 
slums, etc., for sanction of buildings 
is thc responsibility of the State Gov-
ernments. Schools are normally opesned 
based on the needs of localities. Grant- 
in-aid rules apply equally to all schools. 
But preference is usually given to 
schools located in Harijan colonies, 
slums, e tc , tor sanction of buildings 
and equipment grants. 29 Ashram 
Schoo’s have been set up so far for 
Scheduled Caste children. The State 
Governments also provide various incen-
tives for the education ot children 
from the backward classes including 
Scheduled Caste children.

The schemes of the Central Govern-
ment in this regard are not directed to 
educational institutions; but to children 
of backward classes. The Central schemes 
in the Draft Fifth Five Year Plan hav-
ing educational content and relevant to 
Scheduled Castes are : Post-Matric
Scholarships, girls hostels, and aid to 
Voluntary Organisations. Besides seats 
are reserved for them in Professional 
institutions e.g. 20rr of scats in Engi-
neering and Technological institutions 
are reserved for children ot backward 
classes, of which 15 per cent are for 
Scheduled Caste candidates.

N o n -a v a i l a b i l i t v  o f  r a t i o n e d  a r t i c l e s  
a t  F a i r  P r i c e  Sh o p  No. 2204

5980. SHRI NAWAL KISHORE 
SINHA : Will the Minister of AGRI-
CULTURE be pleased to state ;

'a )  whether Government are aware 
that at Fair Price Shop No. 2204 the 
Golc Market branch of the Central 
Government Employees Consumer Co-
operative Society Limited all the rationed 
articles of food i.e. wheat, atta, rice, 
sugar and maize are not available at all 
the limes;
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(b) the main reasons therefor and 
persons responsible for this negligence;

'(c) the total number of ration cards 
registered at this shop and the total 
number of units-cereals and sugar; and

(d) the steps taken or proposed to be 
taken to ensure that all the rationed 
articles are available at this shop also 
at all the times as is available at other 
shops in the area ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE):
(a) Atta, maida and suji were not 
available for some days in March, 1974.

(b) The C.G.E. Consumers Coopera-
tive Society has its centralised procure-
ment and distribution system. Though 
authorities for specified food articles are 
issued by the Food Supply offices of the
Delhi Administration to individual
branches (F.P.Ss) of the society they 
deposit the same with the purchase and 
sales Executive of C.G.E. Consumers 
Coop. Society who collects the articles 
from F.C.I. on their behalf. The articles 
are thereafter distributed to their bran-
ches according to their convenience. 
This entails some delay resuming in the 
shortage or non-availability of some 
specified food articles at some branches.

(c) Total No. of Cards = 5 1 7
Cereal units =5014
Sugar units =2683

Nos,. Location

8
152
56
*0
84
32
92

(d) The Central Government Em-
ployees Consumers Cooperative Society, 
New Delhi has been requested to stream-
line their working to ensure prompt 
delivery to their branches.

C o n s t r u c t io n  o f  T y p e  I V  q u a r t e r s

IN D .I .Z . AREA a n d  OTHER PARTS OF 
D e l h i/ N e w  D e l h i

5981. SHRI NAWAL KISHORE 
SINHA :

SHRI R. P. ULAGANAMBI :
Will the Minister of WORKS AND 

HOUSING be pleased to state :

(a) the total number of Type IV 
quarters under construction in D.I.Z. 
Area, New Delhi and other parts of the 
city, separately;

(b) when these quarters are likely to 
be completed and ready for allotment; 
and

(c) how many of these quarters are 
likely to be allotted to the offices where 
separate pool is there for allotting gov-
ernment accommodation and the names 
of such offices along with the number of 
quarters to be allotted to each such 
office ?

THE MINISTER OF WORKS AND 
HOUSING (SHRI BHOLA PASWAN 
SHASTR1) :(a) and (b). The follow-
ing type IV quarters are under construc-
tion in New D elhi:

Likely date of 
completion

. 31-7-74
. 31-3-75

30-9-77
31-5-74 

31-10-74
15-5-74 

. 31-12-74

Netaji Nagar 
Masjid M oth 
Sector VIII R.K. Puram 
Moti Bagh
Sector 111 R. K. Puram 
D I.Z. Area .
D .l.Z . Area

The quarters will be allotted as soon 
as completed in all respects.

(c) Out of the type IV quarters under 
construction, 79 quarters are proposed

to be allotted to P & T  Department for 
vacation of P & T quarters in DIZ area 
as the land is required for expansion of 
Lady Hardinge Medical College and 
Hospital.
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D e l a y  in  c l e a r a n c e  o p  im p o r t e d

FOODGRAINS AT MADRAS HARBOUR

5982 SHRIMATI PARVATHI 
KRISHNAN Will the Minister of 
AGRICULTURE be pleased to state :

(a) whether clearance of imported 
foodgTains from the Madras harbour by 
Food Corporation of India remained 
slow,

(b) whether meanwhile two other 
ships with toodgrams are waiting for 
berths, and

(?) m view of the delay in clearance, 
how much foodgrains were damaged 0

THE MINISTER OF STATE IN THF 
MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P SHINDE)
(a) The clearance of imported food-
grains from the Madras Harbour which 
was adversely affected due to the agita-
tion and strike resorted to by certain 
categories of employees of the Railways 
and the Food Corporation of India has 
since improved.

(b) Towards the end ot March, 1974, 
and the beginning of April, 1974, there 
was only one wheat ship waiting for 
berth in the Madras Port The othe1 
food ship which was waiting at Madras 
Port was, after about a week’s detention, 
diverted to a Kerala Port

(c) Vo damage to foodgiams occured 
due to slow clearance
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srfofor

N u m b e r  o f  e m p l o y e e s  b e l o n g in g  t o  
SC AND S T

5985 SHRI AMBESH Will the 
Minister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be 
pleased to state

(a) the number of Class I, II, III and
IV employees in his Ministry /Depart-
ment,

(b) the number of Scheduled Caste 
and Scheduled Tribe emplo>ecs out of 
the above, and

(c) the number ot posts, categorywise, 
referred to him to convert the same into 
general vacancies in the last three years 
for want of Scheduled Caste aid  Sche-
duled Tribe candidates?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WEI FARE AND IN THE 
DEPARTMENT OF CULTURF) 
(SHRI D P YADAV)

(a)

T otal num bei o f  Em ployees

Class 1 Class II Class III C lass IV 

119 541 689 110

(b ) T o tal n um ber o f  Scheduled Caste 
em ployees 6

T o ta l nu m b er o f  Scheuuled l u b e  
Em ployees

40 75 62

8

<0 Nil

A b o l it io n  o f  S t a t e  A g r ic u l t u r e  
D e v e l o p m e n t  C o u n c il  in  G u ja r a t

5986 SHRI P M MEHTA Will 
the Minister of AGRICULTURE be 
pleased to state

(a) whether Gujarat Government 
have abolished the State Agriculture 
Development Council set up by the 
former Chief Minister,

(b) if so, the reasons for abolishing 
such council,

(c) its functions, and
(d) whether any alternative Council 

is likely to be set up 7

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P SHINDE)
(a) to (d) The information is awaited 
from the State Government and will be 
laid on the Table of the Sabha as soon 
.as it becomes available

V i f w s  o f  D ir e c t o r  G f n e r \l F A O  
on  sh o r t a g e  o f  f e r t il is e r  in I n u i\
AND ITS FF FIC T  ON FOOD PRl OUCTION

5988 SHRI P M MEHTA 

SHRI TARUN GOGOl

Will the Minister of AGRICULTURE 
be pleased to state

(a) whether the attention o* Govern-
ment has been drawn to the statement 
made by the Director General of UN . 
Food and Agriculture Organisation, Dr 
A Boerma, that India will have to do 
with 50000 tons less fertiliser this year

(b) if so, whether he has also stated 
that developing countries will he hit b> 
the shortage of fertiliser and particularly 
India,

(c) whether he has also stated that 
less fertiliser could mean a five million 
tons drop m grain output, and
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(d) whether any assessment has been 
made as to how much less fertiliser 
India will obtain this year and to what 
extent it will reduce the food produc-
tion ?

THE MINISTER OF STATE IN THF 
MINISTRY OF AGRICULTURF 
(SHRI ANNASAHEB P. SHINDE) : 
<a) to (c). A press release of the Food
& Agriculture Organisation quoting 
F.A O. officials as having said that in 
India an estimated shortfall of J million 
tons of fertiliser is expected to icduce 
•grain production bv some It) million 
tons has come to the notice ol the 
Government of India. Thts press ic- 
lease quotes the Director General Dr. 
A H. Bocrma, as having said that cui- 
lent spring crop prospects in developing 
countries are already clouded by serious 
shortfalls in 'fertiliser.

(d) Since purchases from abroad of 
fertilisers for the current year, are still 
going on, it is not possible at this stage 
to assess the quantum of shortage of 
fertiliser or the resultant reduction in 
food production.

M f i t i n g  o f  N a t io n a l  F o o d  A dvisory

C o u n c il  h f l d  in M a r c h . 1274
5989. SHRI P. M. MEHTA :

SHRI R. V. SWAMINATHAN:

Will the Minister of AGRICULTURE 
be pleased to state •

(a) whether meeting of the National 
Food Advisory Council was held on 12th 
March, 1974;

(b) if so, what were the subjects dis-
cussed; and

(c) the decisions arrived at ?

THE MINISTER OF ST AT E IN THE 
MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE)
(a) to (cl. In the Meeting of the 
National Food Advisory Council held

12-3-74, the recommendations ot 
the Agricultural Prices Commission on 
1| Pr'ce P°)5cy f° r rabi foodgrains fee 
1974-75 season were considered. The 
rfuncil being advisory in nature, the 
Members expressed their views on the

various aspects of the price and procure-
ment policy of wheat.

T a k e  o v e r  o f  m a n a g e m e n t  o f  A m r i t ­
s a r  S u g a r  M i l l s  b v  P u n  tab  

G o v e r n m e n t

5990 SHRI B. S. BHAURA: Will
the Minister of AGRICULTURE be 
pleased to «tate ;

(a) whether Punjab Goverrmctit have 
taken over the management ol Amritsar 
Sugar Mills under the DIR; and

(b) if s-> the tacts thereof?

THF. MINISTER OF STA1 E IN THE 
MINISTRY OF AGRICULTURE 
(SHRI B P. MAURYA) ; (a) and (b). 
The management ol the vanaspati plant 
of Amritsai Sugar Mills Co Ltd., Amrit-
sar, which was lying closed since April,
1973. u-as taken over by the Punjab 
Government under the Delence of India 
Rules, 1971 The State Government 
are m touch with the Central Govern-
ment in regard to the further steps to 
be taken.

V ict o r ia  B rid g e  i v  Ja m n a g a r . G u j a r a t

5991. SHRI D. P. JADEJA: Will
the Minister of SHIPPING AND 
TRANSPORT be pleased to state ;

(a) the progress in regard to con-
struction of a bridge a’ongwith Victoiia 
Bridge in Jamnagar, Gujarat; and

(b) when that bridge is likely to be 
completed ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI PRANAB 
KUMAR MUKHERJEE) : (a) The 
proposed Victoria bridge in the Jamna-
gar District, when constructed, would 
fall on a local road. It, therefore, 
falls withisn the sphere of State activiti-
es. According to the information 
received from the State Public Works 
Department, work on this bridge has 
not yet started.

(b) Does not arise at this stage.
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A s s e s s m e n t  o f  ‘P r o j e c t  T ig e r ' 
PROGRAMME

5992. SHRI D. P. JADEJA : Will
the Minister of AGRICULTURE be 
pleased to state the outstanding achieve-
ments and failures of the ‘Project Tiger’ 
programme ?

THE  MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(SHRI B. P. MAURYA): 1. Consent 
of the 9 States, e.g., Assam, Bihar. 
Orissa, U.P., Rajasthan, Madhya Pradesh, 
Maharashtra, Karnataka and West 
Bengal, to implement the Projcct as per 
recommendations of the Task Force, 
was obtained. As per this consent the 
State Governments agreed to cieate a 
corc area of about 300 sq kms iree 
from all disturbing factots including 
stoppage of grazing of domestic cattle 
and also to conduct regulated forestry 
operations in areas outside thc core 
area.

2. Detailed scientific Management 
Plans ot all the 9 Reserves, eg.. Manas, 
Palamau, Similipal, Corbett, Rantham- 
bhor, Kanha, Melghat, Bandipur and 
Sunderbans, were prepared and finalised. 
The Project is a Plan scheme in the 
Fifth Five Year Plan of which adminis-
trative approval of these tiger reserve 
schemes commencing from *1973-74 to 
1978-79 were issued by the Government 
of India. A sum of Rs. 3.59 crores has 
been approved in thc Centu*! Sector 
scheme of the Ministry ot Agricu'ture 
tor thi' project.

Field Directors ot all the 9 'I i^ 'n  
RescneN were approved b> the Go\em-
inent it  India. 7 Stales ha\e appointed 
thc Field Directors and they are in 
position The Field Director of Pala- 
mau Tiger Reserve (Bihai > and Manas 
Tiger Reserve (Assam) are ah » hemp 
appointed shortly

4. Execution of the scheme hat. start-
ed in U P., Maharashtra. Assam, Rajas-
than, Karnataka, Madhya Pradesh Due 
"to administrative difficulties the scheme 
has not started as yet in Bihar and 
Orissa. But these States are contemplat-
ing to give it early start from 1st April, 
1974-75.

5. A detailed application tor request o f 
grants from the World Wildlife Fund 
for one million dollars was forwarded 
to the WWF Headquarters. The WWF 
have donated a sum of Rs. 1,87,472 for 
equipment. More funds are likely to 
flow during the next year for equipment 
and training facilities.

6. No poaching of tigers has been 
reported from any ot the tiger reserves 
during 1973-74 except Kanha Tiger 
Reserve. The case of poaching in Kanha. 
is being enquired into. A case of poach-
ing of a tiger has also been reported 
from Pipli block in U.P. This case is 
also under enquiry.
M b MORAN DUM SUBMITTED BY DELHI

M il k  Sc h e m f  O f f ic e r s  A ss o c ia t io n

5991. SHRI P. GANGADEB :
SHRI PURUSHOTTAM KA- 

KODKAR:
Will the Minister of AGRICULTURE 

be pleased to state :
(a) whether any memorandum was 

submitted to him by Delhi Milk Scheme 
Official Association ijv February, 1974;

(b) if so, contents oi the memoran-
dum; and

(c ) action taken thereon °

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(SHRI B. P. MAURYA): (a) Yes. 
Sir.

(b) and (c). The MemmoranJu.n 
co’-taincd suggestions relating to aug-
mentation ot milk production and 
piocuicmcnt from the D.M S nink shed.
7 he Delhi Mi'k Scheme h;*s considered 
the suggestions made in thc Memoran-
dum and appropriate measures will be 
taken as and when necessary

SCIIrNCl II U H tR S  IN C r s i R U  SCHOOLS 
i n  D r x i u

5994. SHRI PRABODH CHANDRA; 
Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state ;

(a) the number of Science teachers, 
working in Central Schools in Delhi/* 
New Delhi;
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(b) the number of such Science tea-
chers who have put in more than three 
years of service and have not yet been 
confirmed; and

(c) the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV) : (a) Seventy-six.

(b) Eighteen.

(c) The teachers who have not yet 
been confirmed do not possess the re-
quisite training/qualifications prescribed 
tor the post and m a few eases the 
reports regarding the verification of 
character/antecedents are awaited.

T a k in g  a w a y  o f  S l u m  D e p a r t m e n t  
b y  D.D.A.

5995 SHR) PRABODH CHANDRA: 

SHRI M. C. DAGA :

Will the Minister of WORKS AND 
HOUSING be pleased to state :

(a) whether the Slum Department 
has been taken away from the Mupicj- 
pal Corporation of Delhi and handed 
over to the Delhi Development Autho-
rity, if so, since when;

(b) whether the Slum Clearance 
Schemes being implemented or propos-
ed to be implemented by M .C .D . 
will be adopted by D .D .A .;

(c) the new schemes of slum clear-
ance D .D .A . propose to implement 
in the .near future;

(d) whether those tenants/licences, 
who voluntarily want to aet out of the 
declared slums, will be allotted newly 
built nuartc-s for slum dwellers and if 
not, why; and

(e) whether in view of expeditious 
slum c^ara^ce D.D.A will adont the 
policy of demolishing old slum residen-
tial buildings instead of spending colos-
sal *>rno’i-»t on the'r -pnnJrs and the 
auth^rsei slum-dwelled wiM be given 
alter recommodaMo-’ *>

THE MINISTER OF WORKS AND 
HOUSING (SHRI BHOLA PASWAN 
SHASTR) : (a) The work relating to 
the slum clearance and improvement 
scheme was transferred from the 
Municipal Corporation of Delhi to the 
Delhi Development Authority by 
Government of India letter dated the 
11th February, 1974.

(b) All transferred works in progress 
will be implemented by the Delhi De-
velopment Authority.

(c) New Schemes will be formulated 
and implemented by the Delhi Deve-
lopment Authority in due course.

(d) Those eligible for allotment ot 
slum tenements would as far as possi-
ble, be accommodated in slum tene-
ments.

(e) Both Slum Clearance and Im- 
provemejm works will be carried on 
depending on the re-development 
schemes for the areas and availability 
of resources.

C e n t r a l  H o u s in g  F a c il it ie s  E x t e n d ­
e d  t o  O r issa

5996. SHRI BANAMAL1 BABU : 
Will the Minister of WORKS AND 
HOUSING be pleased to state :

(a) whether the target of housing 
facilities during Fourth Plan extended 
by the Central Government to Orissa 
State has been achieved; and

(b) if not, the reasons for the same?

THE MINISTER OF WORKS AND 
HOUSING (SHRI BHOLA PASWAN 
SHASTRI) : (a) and (b). All the 
social housing schemes introduced by 
this Ministry, except the following 
two schemcs. are included in the State 
sector :—

(i) Subsidised Housing Scheme 
for Plantation Workers, and

(u) Scheme for Provision of 
Housing-sites to Landless 
Workers in Rural Areas.

During the Fourth Plan, Central 
assistance to the Government of Orissa
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as also to other State Governments for 
various State sector schemes, including 
housing, was given in the form of 
‘block loans’ and ‘block grants’ without 
being tied to m y  specific scheme or 
head of development. The State Gov-
ernment was free to determine the 
amounts they liked to allocate out of 
i he block Central assistance for imple-
mentation of -any of State sector sche-
mes, according to their requirements 
and priorities. Consequently the 
Physical targets for all the housing 
schemes included in the Sttc scctor
during the Fourth Plan were to be 
determined by the Government oi'
Orissa themselves. Based on the
information supplied by the Govern-
ment of Orissa, the target for construc-
tion of houses under the various social 
housing schemes during the Fourth 
Plan was 6642 against which the likely 
achievement would be 574! houses. 
In addition, the State Government have 
utilised special L .I .C . non-Plan loan 
for construction of about 2600 houses.

2. As resards the two Central sector 
schemes mentioned above, the Subsi-
dised Housing Scheme for Plantation 
Workers is net implemented in Orissa. 
Under the Scheme for Provision of 
Housc-sites to Landless Workers in 
Rural A j c h s ,  which was introduced in 
October, 1971, projects Icr provision 
of 3349 housc-sitcs. involving Centra! 
assistance of Rs. 8 .40  lakhs, were 
approved during the 4th Plan. Thc 
State Government could not implement 
the projects as they were not able to 
complete the family-wise survey to 
determine the number of landless 
workers in rural areas, covered by the 
Scheme.
T a r g e t  o f  e d u c a t io n a l  f a c il it ie s

EXTENDED TO ORISSA DURING 
F o u r t h  P l a n

5997. SHRI BANAMALI BABU : 
Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased ot state :

(a) whether the target of educa-
tional facilities extended to Orissa State 
during the Fourth Five Year Plan has 
been fully achieved; and

(b) if not, what are the reasons for 
the same ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE 
(SHRI D . P. YADAV): (a) and
(b). The information is being collect-
ed from the State Government and 
shall be laid on the Table of the 
House.

V i s i t  o f  S o v i e t  A g r i c u l t u r a l  d f i .e g a -
I ION FOR AGREEMENT ON AGRICULTURE

5998. SHRI BANAMALI BABU : 
SHRI Y. ESWARA REDDY :

Will thc Minister of AGRICULTURE 
he pleased to state :

(a) whether Soviet Agricultural team- 
visited India in March, 1974 lo discuss- 
and sign protocol on further cooperation 
K tween the two countries on Agricul-
ture: and

(hi if so. the nature of discussions 
held with the delegation and what is the 
outcome ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE): 

(a) Yes, Sir. A team of six Soviet 
Experts arrived in India on I Ith March. 
1^74. to discuss with the Government 
oi India possibilities of Soviet assistance 
on setting up projects on sheep breeding, 
goat breeding and sugarbeet cultivation.

lb) The Gist of discussions is con-
tained in the statement attached.

S t a t e m e n t

The Soviet experts got acquainted with 
the areas of sheep and goat breeding 
during their visit to the Sheep Breeding 
Farm being built near Sikar, the Artifi-
cial Insemination Centre near Jaipur*, 
the Central Sheep and Wool Research 
Institute at Malpura, Rajasthan, the area 
proposed for Sheep Breeding Farm at 
Bhaisora in Uttar Pradesh^ Dachigam 
and Duksam Sheep Breeding Farms, 
Sheep Breeding Centres at Desu, Ahlan- 
godol in Jammu & Kashmir and also 
visited experimental fields for sugarbeet 
cultivation of the Research Centres and*
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Agricultural Universities at Sriganga- 
nagar, Jullundur, Ludhiana, Hissar, 
Lucknow, Kanpur and Pajitnagar in the 
States of Rajasthan, Punjab, Haryana 
and Uttar Pradesh as well as enterprises 
for processing sugarcane and sugarbeet.

On the basis of studied materials, cli-
matic and economic conditions, exami-
nation of tracts of land al the site and 
taking into consideration of Indian spe-
cialists and scientists, the Soviet Dele-
gation camc to the preliminary conclu-
sions that the tracts of land set aside in 
the vicinity ol Sikar, Rajasthan and 
Bhaisora, U P. satisfy in principle the 
requirements for setting up sheep breed-
ing farms for Merino sheep. The Soviet 
specialists consider the breeding of Pash- 
minj goats of GornoaltaisKy strain pos-
sible in Jammu and Kashmir. In order 
to settle the question ol breeding goats 
o< PridensKaja strain in Rajasthan and 
Uttar Pradesh, it is desirable to carry 
out experimental work on acclimitization 
0/ these goats.

The Soviet specialists arc ot the view 
that the ccoh jtical conditions of the 
uicas, pioposed by Indian side for Kara-
kul sheep breeding do not conform to 
the requirements of the breed. Indian 
side requested the Soviet side to indicate 
the range of agro-climatic conditions 
suitable lor Karakul sheep breeding and 
agreed to identify suitable areas for 
Karakul sheep breeding. Subject to 
suitability of these areas, the Soviet side 
will consider supply of Karakul sheep as 
envisaged in the protocal dated Novem-
ber 2»>, 1973.

Acc-onlir^ to the accumulated experi-
ence and studv results, obtained by Re-
search Institute and experimental centres 
at Agticulluial Universities, it is possible 
to cultivate sugarbeet in Rajasthan. 
Punjab, H«r\ana and Uttar Pradesh.

Nevertheless, seed selection and agro-
technics of sugarbeet cultivation should 
be improved, the research studies in the 
devoiopmcnt of technological qualities 
should also be expanded. In order to 
implement the measures, both sides 
agreed that—

1. deputation of Indian scientists 
and post-graduates to research

institutions of th t USSR for 
studying research and selection 
work in sheep husbandry and 
sugarbeet cultivation, as well as 
deputation of Soviet scientists to 
India for exchange of experience;

2. Indian side within three months 
will make a request and the 
Soviet side shall consider the 
question concerning visit to the 
USSR for on-the-job training at 
various farms of a group of 
Indian specialists sheep breeders, 
vetenanarians, goatbrceders and 
sugarbeet breeders.

3. On receiving the lequest from 
the Indian side, the Soviet side 
shall consider the question re-
garding the deputation of Soviet 
specialists on sugaibeet cultiva-
tion, sheep and goat breeding in 
the capacity of advisers attached 
to the Ministry of Agriculture in 
India and experts attached to  
governmental agricultural De-
partments/Institutes of States or 
the Central Governments;

4. The Soviet side shall consider the 
question regarding the supply 
from the USSR of batches of 
nucleus or mother seeds 30 kgs 
each of 10 to 15 high yielding 
sugarbeet varieties ot Soviet 
selection for testing in various 
soil and climatic conditions in 
India and inbred lines and other 
breeding material for research;

5. The Indian side shall examine the 
requirement for the equipment 
and machinery, tor sheep and 
goat breeding farms, vaccine, 
etc. and equipment for research 
and development work on sugar- 
beet, and convey the same to the 
Soviet side and the Soviet side 
shall consider and inform the 
Indian side within three months 
from the receipt of this request 
regarding the possibility of these 
supplies;

6. Deputation of Soviet advisers and 
experts in India, visit of Indian 
specialists for on-the-job training 
in the USSR, supply of seed
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materials, Merino sheep and 
goats, as well as supply of re-
quired equipment will be effected 
on mutually agreed terms.

R i s e  IN PRICE OF RICE DUE TO RESTRIC.
TION o n  m o v f m e n t

5999. Shri P. R. SHENOY : Will the 
Minister of AGRICULTURE be pleased 
to state :

(a) whether the price of rice has been 
going up during thc last three months; 
and

(b) whether restriction on movement 
of rice without proper distribution system 
is one of the factors contributing to the 
price rise ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P . SHINDE) : 
<a) and (b). There has beejnr a rise in 
the rice prices which could be partly 
seasonal and partly attributable to reduce 
market arrivals in the producing States, 
speculative hoarding and increase in the 
general price level.
R e m o v a l  o f  r e s t r ic t io n  o n  m o v e m e n t  

o f  f o o d g r a in s

6000. SHRI P. R. SHENOY : Will the 
Minister of AGRICULTURE be pleased 
to state :

(a) whether the restriction on the 
movement of foodgrains is proposed to 
be removed; and

(b) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE) :
(a) and (b). The restrictions on the 
inter-zonal /interstate movement of 
wheat/paddy/rice are being continued in 
the interest of procurement. The restric-
tions on the movement of c'oarsegrains 
between the States was removed as the 
procurement in the producing States did 
not show any further improvement.

C o o p e r a t iv e  S o c ie t ie s  in  T r ib a l  
B l o c k s

6001. SHRI C. K. JAFFER SHA- 
RIEF : Will the Minister of AGRICUL-
TURE be pleased to state :

(a) whether Government have started 
Co-operative Societies in the Tribal 
Blocks;

(b) whether these societies are func-
tioning properly; and

(c) the facilities provided to the 
Scheduled Castes and Scheduled Tribes 
in thc State of Karnataka ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P . SHINDE) :
(a) Yes, Sir.

(b) No complaint has been received 
against the working of these societies in 
this Ministry. But there is considerable 
scope for improving the functioning of 
these societies.

(c) Scheduled Castes and Scheduled 
Tribes in Karnataka are provided the 
same facilities as in other States in thc 
matter of organisation ot Service Coope-
ratives, primary marketing Cooperatives, 
Labour Cooperatives and Labour Con-
tract and Construction Cooperatives. 
These Cooperatives play a vital role in 
improving thc material conditions of the 
Scheduled Tribes by replacing thc 
contractors.

Loss OF RICE DUL TO POLISHING

6002. SHRI C. K. JAFFER 
SHARIEF:

SHRI BISHWANATH JHUN- 
JHUNWALA:

Will the Minister of AGRICULTURE 
be pleased to state :

(a) the extent of loss of rice every 
year, State-wise as a result of officials 
insistence on ten per cent polishing for 
milled rice instead of the percentage 
specified by the Union Government; and

(b) the guidelines specified by the 
Government of India to each State :

THE MINISTER OF STATE IN THE 
MINISTRY OF , AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE) :
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<a) sad (b). Information Is being called 
from State Governments. The Central 
Government has specified under Rice 
Milling Industry (Regulation in Licens-
ing) Rules 1959 that the degree of polish 
in rice shall not be more than 5% or 
Jess than 3% except in case of rice milled 
for the purpose of export from India. 
These Rules extend to the whole of India.

D a m ag e  t o  rabi cr o p  in  Pu n ja b

6003. SHRi RAGHUNANDAN LAL 
BHATIA: Will the Minister of AGRI-
CULTURE be pleased to state :

(a) whether wheat and rabi crops 
have been badly hit in Punjab during this 
rabi season; and

(b) if so, steps taken by the Centre 
in this directions ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P . SHINDE) :
(a) and (b). The wheat and rabi crops 
were sown in favourable weather condi-
tions, but the cold spell and lack of 
winter rains as also the shortage of ferti-
lizer power and diesel oil might influence 
the crop. In order to meet the situation, 
steps have been taken to augment the 
supply of high speed diesel oil for lift 
irrigation, besides making more power 
available for irrigation purposes in Har-
yana and Punjab by reducing the supply 
to Nan gal Fertilizer factory.

ErFECT o f  In cre ase  in  W h ea t  Price  
o n  c o st  o p  L iving

6004. SHRI M. M. JOSEPH : Will
the Minister of AGRICULTURE be 
pleased to state :

(a) whether Government intemd to 
raise wheat price;

(b) whether any increase in price of 
wheat would affect the cost of living 
and lead to greater inflation; and

(c) if so, the appropriate action Gov-
ernment propose to take in this regard ?

TOE MINISTER OF STATE IN 
TOE MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE) : 
(*) to (c). The recent increase an- 
6-41LSS/74

itouncud in the procurement and issue 
prices of wheat is not likely to have any 
significant impact on the cost of living 
index, nor is it expected to lead to 
greater inflation. It would on the con-
trary reduce the misting subsidy burden 
and deficit financing.

K a pu r th ala  P l o t  in  N e w  D elh i

6005. SHRI M. M. JO SEPH: Will 
the Minister of WORKS AND HOUS-
ING be pleased to sta te :

(a) whether the Kapurthala plot at 
New Delhi belongs to the Kerala Gov-
ernment;

(b) whether in 1939, the former 
Government of Travancore placed the 
building in the above plot at the disposal 
of the Government of India, for War 
purposes;

(c) whether Government of India in 
their letter No. 3(55)65-L dated 16th 
May, 1957 agreed to release 2.164 
acres of land out of a total 6 acres of 
land in Kapurthala Plot to this Govern-
ment for the construction of a school by 
the Kerala Education Society;

(d) whether the structures on remain-
ing portion of Kapurthala Plot are still 
being occupied by the Delhi Police 
Authorities; and

(e) if so, when the remaining portion 
of land (6  acres minus 2.164 acres) 
will be released to the State Govern-
ment ?

THE MINISTER OF WORKS AND 
HOUSING (SHRI BHOLA PASWAN 
SHASTRI): (a) and (b). Yes, Sir.

(c) Yes, Sir; but in the letter dated 
May 16, 1967 and not May 16, 1957.

<d) Yes, Sir.

(e) Efforts are being made to find 
alternative accommodation for shifting 
the Police Force from the Kapurthala 
plot. As soon as the site is vacated its 
possession "frill he handed over to the 
Government of Kerala.
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H bKMTO* P la n * O u t l a y  fo r  th*  D e v e ­
l o p m e n t  o f  N atio n al  H ig h w a ys  in  

K erala

6006. SHRI M. M. JOSEPH :
SHRI VARKEY GEORGE:

Will the Minister of SHIPPING 
AND TRANSPORT be pleased to 
s ta te :

fa) whether the Government of India 
have* approved a IV Plan outlay of 
Rs. 16 crores for the development of 
National Highways in the State of 
Kerala .whereas the works approved 
trader the IV Plan Programme may cost 
about Rs. 28 crores;

<b> whether tike total IV Plan outlay 
for National Highways (at the Nat:onal 
level) is Rs. 416 crores and the mini-
mum requirements for National High-
ways works of the State were explained 
under D.O. Letter dated 31st October,
1973 and letter No. 14733/DI/73PW 
dated 30th November, 1973 sent to the 
Union Minister 'for Shipping and Trans-
port; and

(c) whether in view of the above the 
Minister of Transport and Shipping pro-
poses to allot a fairly good amount for 
the development of the National High-
ways during the last year of the 4th 
P lan?

DEPUTY MINISTER IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI PRANAB KU-
MAR MUKHERJEE) : (a) No, Sir.
The figure of Rs. 16 crores only repre-
sents the cost of works included origi-
nally in the 4th Five Year Plan for sanc-
tion for the development of National 
Highways in Kerala, the actual expen-
diture depending upon the availability 
of resources. The total cost of the 
works sanctioned so far is Rs. 17 crores.

(b) The total 4th Plan outlay 'for 
National Highways for the country as a 
whole was at Rs. 331.28 crores and not 
Rs. 416 crores. The actual amount 
Spent, as per availability of funds has 
been about Rs. 212 crores.

(c) The latest recruitment intimated 
by the Kerala Government for 1973-74

was Rs. 3CK> laMw. Keeping in view the 
avai’able funds, a  sum of Rs. 273.95 
lakhs has finally been allotted to the 
State Government

S lashing  o f  F un ds  a llo c a te d  fo r  
D e v e l o p m e n t  o f  N atio n al  H ig h w a ys  

in  K erala

6007. SHRI VARKEY GEORGE : 
SHRI C. K. CHANDRAP-

PAN:
Witt the Minister ®« SHIPPING AND 

TRANSPORT be pleased to state :

(a) whether the funds allocation for 
the development of National Highways 
in Kerala State have been slashed;

(b) if so, to what extent it has beei 
s’ashed and the reasons thereof; and

(c) whether the Central Government 
is aware of the fact that it would ad-
versely affect the progress of National 
Highways Ocgamsation of the State?

THE DEPUTY MINISTER IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI PRANAB KU-
MAR MUKHERJEE) : (a) to (c).
Kerala Government’s latest requirement 
intimated on 23-3-1974 was Rs. 300.00 
lakhs. Keeping in view the cut in the 
total allocation for National Highway 
(Original) works during 1973-74 for 
the country a* a whole in the context of 
the current financial stringency, which 
will inevitably slow down some of the 
works, a sum of Rs. 273.95 lakhs was 
allotted to Kerala Government.

P r o j e c t  R e po r t  o n  F ishing H a rbo u r , 
D h a m a r a , O rissa

6008. SHRI ARJUN SETHI: Will 
the Minister of AGRICULTURE be 
pleased to state :

(a) whether the Project report and 
revised cost estimates on the Fishing 
Harbour at Dhamara in the District of 
Ba'asore, Orissa have been examined;

(b) if so, the reaction of Govern-
ment thereto; and

(c) the time limit and the execution 
programmes of the harbour therefor?
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THE MINISTER OF STATE IK 
THE MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE) :
(a) Yes, Sir.

(b) The State Government have been 
addressed for certain clarifications and 
additional information. They are await* 
ed.

(c) The Project would be considered 
for sanction taking into account the 
economic viability of the Project and 
the provision of funds Tor Fisheries Har-
bours in the Fifth Plan.

Es t a b l ish m e n t  o f  R egion al  I n st it u t e  
o p  E n glish  a t  Bh u ban esh w ar

6009. SHRI ARJUN SETHI : Will 
the M nister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be pleas-
ed to state :

(a) whether the consideration of 
establishing a Regional Institute of Eng-
lish at Bhubaneshwar has already been 
finalised; and

(a) if not, the specific reasons there-
for ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION, SO-
CIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI 
D  P. YADAV) : (a) and (b). The 
question of locating in the eastern re-
gion of the country a Regional Centre 
of the Central Institute of English & 
Fore'gn Languages, Hyderabad, was 
carefully considered by Government 
and, taking all aspects into considera-
tion, a decision was taken to locate it at 
Shillong.

R e po r t  o f  th e  C o m m it t e e  o n  M inor  
Po r t  o f  C h andbali (O r issa)

6010. SHRI ARJUN S E T H I: Will 
the Minister of SHIPPING AND 
TRANSPORT be pleased to state :

(a) whether the Committee on Minor 
Port headed by Brigadier O. P. Narula 
have submitted their report on Chand-
bali minor port, District Balasore, 
Orissa; and

(b) if not, the reasons thereof and 
the reaction of Government thereto ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI PRANAB KU-
MAR MUKHERJEE) : (a) The Com. 
raittee have submitted their Report oa 
minor ports including Chandbali.

(b) Does not arise.

O rganisation  t o  save  F oodgrains 
fr o m  In se c t s , R o d en ts  e t c .

6011. SHRI NATHU RAM AHIR- 
WAR : Will the Minister of AGRICUL-
TURE be pleased to state ;

(a) whether in spite of the provisions 
in Fourth Plan for creating effective 
organisation to save foodgrains from 
insects, rats and rodents at Central and 
Zonal levels, the organisation could not 
be raised;

(b) if so, the reasons therefor;

(c) the achievements made, by the 
save gram campaign programmes; and

(d) whether Government propose to 
take action to run this campaign effec-
tively in future to save the grains 
worth millions of rupees ?

THE MINISTER OF STATE IK  
THE MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE) :
(a) to (d). The “Save Grain Cam-
paign” scheme has as its objective, crea-
tion of an awareness of losses incurred 
in post-harvest handling and storage of 
foodgrains at the farmers’, traders’ and 
community levels and the popularising 
of scientific techniques of storage and 
pest control for reducing such losses to 
the minimum. A regular scheme for ex-
tensive training, demonstration and pub-
licity was taken up in 1969-70. The 
organisational set up consisted of a Cen-
tral Unit at Headquarters and two R«s 
giona! Teams at Bombay and Patna and 
the entire staff had been assembled by 
1972. The organisation has recently 
been expanded with the creation of four 
more Regional Teams at Ghaciabad 
Bhopal, Hyderabad and Madras.



ltft Written Answers APRIL 8, 1974 Written Answers 164

2. A large number of improved stor-
age structures have been distributed to 
farmers and existing storage structures 
with farmers improved. A large num-
ber of stipendiary training courses de-
signed to communicate the latest deve-
lopment in storage technology have been 
arranged. There have been short-term 
training courses and practical demons-
trations in fumigation, disinfestation 
Md rodent control. Actual fumigation 
has been carried out on a large scale. 
For publicising the benefits to be deriv-
ed, various mass communication media 
such as radio, television, etc., have been 
utilised.

3. These measures have promoted the 
adoption of scientific techniques of 
handling and storage of foodgrains at 
various levels and contributed to reduc-
ing foodgrain losses. It is envisaged to 
ran this Campaign throughout the coun-
try. The State Governments are also 
being asked to step up Campaign activi-
ties so that foodgrains which are pro-
duced at high cost are saved from the 
ravages of insects, pests, rodents, birds 
and microbes, etc.

E f f e c t  o f  N o n -A v a il a b il it y  o f  F e r­
t ilise r s  on  Su garcane  C u lt iv a tio n  

in  K arn ataka

6012. SHRI G. Y. KRISHNAN : 
Will the Minister of AGRICULTURE 
be pleased to state :

(a) whether non-availability of ferti-
lisers is hampering sugarcane cultiva-
tion in Karnataka and the demands for 
sugarcane growers for fertilisers have 
not been met; and

(b) if so, the steps Government have 
taken in this regard ?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
fSHRI ANNASAHEB P. SHINDE) :
(a) In assessing the requirements of 
fertilisers of a State, the area proposed 
to be taken up under the different crops, 
including sugarcane, is taken into 
account. To meet these requirements, 
the Government of India allocates the 
fertiliser to the State Government. Thc 
Jistribution of these fertilisers as among

the different crops and areas is left to 
the State Government Since the over-
all fertiliser availability in 1973-74, has 
been below the requirements, it is likely 
that the requirements of the Karnataka 
Sugarcane growers have not been met 
in full.

(b) Efforts arc being made to supply 
maximum possible quantities of fertili-
sers to the State of Karnataka.

Im p ro ve m e n t in  P r o c u r e m e n t  o f  
F oodorain s due t o  L i f t in o  o f  Re s -

t r ic t io n  on  M o v e m e n t o f  C o a rs e  
G ra in

6013. SHRI R. V. SWAMINA-
THAN :

SHRI NIHAR LASKAR:

Will the Minister of AGRICUL-
TURE be pleased to state :

(a) whether after lifting all restric-
tion on inter State movement of 
Coarse grains the procurement of 
foodgrains has been improved;

(b) if so, to what extent this has 
cased the food problem; and

(c) whether any assessment has been 
made ip this regard ?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICUL-
TURE (SHRI ANNASAHEB P. SHIN-
DE) : (a) to (c). The restrictions 
on the inter-Statc movement were 
removed as there was no improvement 
m the procurement of coarse graens in 
the main producing States. With the 
removal of these restrictions thc gene-
ral availability of these grains is report-
ed to have improved particularly in 
the deficit States.
T a m il N adu G o v e r n m e n t 's  S ch em e 
i o r  D rv e lo p m e n t  o f  E d u c a tio n  in 
R u r a l A r e a s  d u rin g  F i f t h  F ive  

Y e a r  P la n

6014. SHRI R. V. SWAMINA- 
THAN ; Will the Mfrwster of EDU-
CATION, SOCIAL WELFARE AND 
CULTURE be pleased to state :

(a) whether Tamil Nadu Govern-
ment recommended various schemes to



165 Written Answers CHATTRA 18, V9H (SAKA) Written Answers 166

be undertaken In the State during the 
Fifth Five Year Plan for the develop-
ment of education in the rural areas;

(b) if so, whether the Union Minis-
try had examined them;

(c) if so, whether the Ministry had 
accepted them and had recommended 
to the Planning Commission for inclu-
sion in the Fifth Five Year Plan;

(d) if so, how many of them have 
been included in the Fifth Five Year 
Plan; amri

(e) what steps are being taken by 
the Education Ministry to help the 
State for the development of educa-
tion in villages ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE 
(SHRI D. P. YADAV) . (a) to <e) 
The ir formation is being collected and 
will be laid on the Table of the House.

R o u te  Nos. 59 & 59-A O p e ra tin g  
b e tw e e n  T r in a g a r  t o  C e n t r a l  

S e c r e t a r ia t

6015. SHRI MUKHTIAR SINGH 
MALIK : Will the Minister of SHIP-
PING AND TRANSPORT be pleased 
t<> state :

(a) whether Route Nos. 59 and 59-A 
operating between Tnnagar and Ram- 
pura to Central Secretariat, takes 
about an hour in reaching the des-
tination. if so, whether it is mooted to 
divert the service via Patel Nagar and 
Shanker Road during peak hours only, 
which takes just half the time; and

(b) whether in addition, to clear 
the evergrowing traffic of Trinagar, it 
is proposed to extend the existing 
Green-Line Service from “Motinagar 
to Secretariat” to “Jakhira to Secre-
tariat" ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI PRANAB KU-
MAR MUKHERJEE) : (a) and (b). 
It takes the buses plying on routes 
No. 59 & 59-A about fifty minutes to

cover the journey from Trinagar/ 
Rampura to Central Secretariat At 
present, there is no proposal to divert 
the bus services on the above routes 
via Patel Nagar and Shanker Road. 
However, in order to reduce the 
journey time, D .T .C . is considering 
whether it is feasible to link the 
above localities to Anand Parbat or 
Moti Nagar with shuttle or feeder ser-
vices. Green Line Bus Services are 
operating to Central Secretariat from 
Anand Parbat/Moti Nagar at a ten 
minute frequency.

In troduction  o p  G reen  L in e  Ro u te s  
tro m  R am pu r a  t o  C e n t r a l  Se cr e­

tar iat

6016. SHRI MUKHTIAR SINGH 
MALIK :

SHRI KRISHNA CHANDRA 
H ALDER:

Will the Minister of SHIPPING 
AND TRANSPORT be pleased to 
state :

(a) whether some additional Green 
Line routes have been introduced in 
the city of Delhi recently;

(b) whether thousands of employees 
residing at Lawrence Road, Trinagar 
and Rampura have been facing a great 
hardship v> reaching their offices near 
Central Secretariat for want of convey-
ance; and

(c) whether Government propose to 
introduce a Green Line Service from 
Rampura to Central Secretariat via 
Moti Nagar to enable these employees 
to reach Central Secretariat in time ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI PRANAB KU-
MAR MUKHERJEE) : (a) Greek 
Line but services from Central 
Secretariat to nine different localities 
in the capital were introduced by Delhi 
Transport Corporation in the first fort-
night of March, 1974.

(b) No, Sir. All the three areas are 
presently connected with Contra! Secre-
tariat by direct services of the Corpora-
tion.
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(c) No, Sir. However, when the 
overall re-structuring of routes It •drawn 
uyp and implemented, necessary feeder 
services will lie provided for these 
localities.

San ctio n  o f  D r a f t  A g r e e m e n t  f o r

C on str u ctio n  o f  B ridge A cross 
H o o g h ly

6017. SHRI JYOTIRMOY BOSU : 
Will the Minister of SHIPPING AND 
'TRANSPORT be pleased to state :

(a) whether Hooghly River Bridge 
Commission, which is the statutory 
authority for the construction of the 
new bridge across the Hooghly river at 
the Princepghat in Calcutta, has in its 
latest communication, urged the Union 
Government to expedite the final sanc-
tion of the draft agreement which the
H.R.B.C. will sign with the West German 
Consultancy firm LUA;

(b) if so, the text of the said draft 
agreement; and

(c) what action, if any, is being 
taken by his Ministry on the communi-
cation from the HRBC ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI PRANAB KU-
MAR MUKHERJEE) : (a) to (c). 
THE RHBC— (Hooghly River Bridge 
Commissioners) only wanted to know 
when their request for clearance by 
the Foreign Investment Board from 
the foreign exchange angle to the 
engagement of the foreign consultants 
was going to come up before the Board 
and wanted this matter to be expedit-
ed. The required clearance has since 
been given by the FIB for the agree- 
n e a t of M /s Freeman Fox and Part-
ner Private Ltd., U.K.. as consultants 
Id fbe contractors (M /s Bhagirathi 
Bridge Construction Company and that 
of M /s Leonhardt Andra Und Partner, 
West Germany, as consultants to the 
HRBC. The State Government have 
been appraised of this clearance and 
farther actios* now rests with them.

B u ild in g  o f  1 2  C a r g o  S k ip s o f  
1 7 ,2 0 0  d w t  f o r  M o g u l  L in e  b y  

H in d u stan  S h sp ya rd

6018. SHRI JYOTIRMOY BOSU: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state :

(a) whether the Hindustan Shipyard 
has backed out of its commitment to 
build 12 Cargo ships of 17,200 dwt 
each for the Mogul Line; and

(b) if so, on what grounds ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI PRANAB KU-
MAR MUKHERJEE) : (a) and (b). 
Hindustan Shipyard Limited cancelled 
on 17-11-1973 the contract with 
Mogul Lime Ltd., for building 12 ships 
of 15,000 DWT each on the ground 
that the contract had become non* 
operative in the absence of a firm order 
and non-payment of first order instal- 
ment. The price fixed according to the 
prescribed formula was not acceptable to 
the Shipyard because the prices of 
ships had in the meantime gone up 
considerably and the price fixed for the 
Mogul Line ships required to be re-
vised on the basis of prevailing sale 
prices of ships, and M/s. Mogul Line 
did not agree to reconsider the price 
revision. Subsequently a new agree-
ment has bees* arrived at, according to 
which H .S .L .  will now build for 
Mogul Line 11 ships of 21,500 DWT 
Pioneer Class instead of 12 ships of
15,000 DWT each.

I n h a b ita n ts  o p  Jhuogi an d  S l u m * 
in  D elh i

6019. SHRI K. M . MADHUKAR: 
SHRI R. N. BARMAN :

Will the Minister of WORKS AND 
HOUSING be pleased to state :

(a) whether a maior section of the 
population of Delhi live ip Jhuggis or
slums;

(b) whether Government have made 
any survey on this;

(c) whether Government cam furnish 
information regarding the total inhabi*
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twnts of the jbnggis with the names of 
the areas with their population; and

(d) whether Government have taken 
any step to house them in jwraper 
dwellings ?

THE MINISTER OF WORKS AND 
HOUSING (SHRI BHOLA PASWAN 
SHASTRI) : (a) A large section of 
population of Delhi is living in such 
*reas.

(b) and (c). A survey of jhuggt 
jhonpri settlements* is being conducted 
by the Town and Country Planning 
Orgc'irvisation and necessary information 
would be available only after the sur-
vey is completed.

(d) Plots/tenements have been pro-
vided to «bout 50,000 fhuggi jhonprt 
dwellers under the Jhuggt Jhonprt 
Removal Scheme being implemented 
bv the Delhi Development Authority. 
Slum clearance and re housing is also 
undertaken under Slum Clearance 
Scheme, and tenements are provided 
to eligible shim dwellers.

S a la ry  t o  H o s t e l  St a f f  o f  D elh i

U n iver sity  an d  it s  A f f il ia t e d  
C o ll e g e s

6020. SHRI CHANDRA SHE-
KHAR SINGH : Will the Minister of 
EDUCATION, SOCIAL WELFARE 
AND CULTURE be pleased to state:

(a) whether the hostel staff of the 
Delhi University and its affiliated col-
leges, are getting a very low salary; 
and

(b) if so, the facts thereof and the 
steps proposed to be taken to improve 
the situation ?

THE MINISTER OF EDUCA-
TION, SOCIAL WELFARE AND 
CULTURE (PROF. S. NURUL 
HASAN): (a) and (b). Information 
is beijog collected and will be laid on 
the Table of the Sabha.
C o n str u c tio n  o f  N a tio n al  H ig h w a y

FROM NEPALOANJ TO AHMEDABAD

6021. SHRI B. R . SHUKLA : 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state ;

(a) whether the Uttar Pradesh Gov-
ernment have sent for approval the

scheme of constructing a National 
Highway from Nepalganj to Ahmeda- 
bad;

(b) if so, when the work is likely 
to start; and

(c) whether an all weather road 
bridge over river Ghagra of Ghagra- 
ghat is to be constructed in the Fifth 
Five Year Plan ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI PRANAB KU-
MAR MUKHERJEE) : (a) to (c).
The Government of Uttar Pradesh 
have proposed inclusion of the Nepal- 
ganj-Ahmedabad road, along with some 
other roads, in the national Highway 
System during the 5th Five Year Plan. 
The proposed road bridge Over the 
river Ghaghra at Ghaghraghat would 
fall on this road. The proposals of 
the Uttar Pradesh Government have 
been noted for consideration along with 
similar other proposals while finalising 
Fifth Plan proposals, keeping in view 
the available funds, the inter-te priori-
ty of individual proposals on an aU- 
India basis and the extent t<> which 
cach proposal satisfies the criteria 1*id 
down for the classification of foods as 
national Highways. As the Fifth plan 
is still in a  preparatory stage, it is 
premature to indicate at this stage the 
extent to which a particular road and/ 
or the bridge win be indaded in the 
National Highway system during the 
5th Five Year Plan and, if so, when 
the construction would start.

f m  * ra  * t* to  i tw m  %

6022* *W! : W
f o r i*  m w m  w m i ^

( v )  fais? srw wn amrrer ifo ro r*  
aRntar w  %• fare w  |
?WT ¥*!% fan? *RT <*rHWi WTcfT

faf?HT faff « lfa f
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( tf )  w r w  f e m v m
|  a rw  frs s H ; ark

(*t) w r sh *ffaRT ^ vrfV 3rf«v 
ifhrwrf^fKnv ^  fv  «nrrrw «7far ^
lftlRT $ 3RPTcT W

Arnf* artr arrarn ireft («ft 
« w w  *m*>) . ( v )  h t t s  *rcsrn; 
STTT ^TUft *rf fH*T anq- arprw 
maRT *1 'O'T HMi T̂, vSR̂ FT *nV*W
m v  7 ,2 0 0 /-  w r  Srarfsrar ^  $, 
w*r a p r r f t  y M n f t  ^ t, «rca?r
r<*w*n snft’T % f̂ pcT, iivpft % f # r  
j?r ^»r « nr^ r t  i w t
Tlftr *R»TT 5TRcT (f̂ RTO f5SR»f«cT 
ijfaqft snRrarinfwt) % so  srftrw 
9R*  ̂ srtyyp % arfER*
i4 ,s o o /- srftr w » t  1 1

aftTWPr^T^^R TPS*J 
vcTTtf mi m  rm  w r p t t  s t t t  
ftRT^nrr I  I w  St̂ RT % 3RTW 
*F*r % fat? arrfcpr w«Ftfr srfw  
t w  iHXVRt snrr w h  t w  snrnnt 
ffirrvrw*n? i

(« ) f®F̂ ft *  fou $ aft
f*TR$®r *FT4  Vt 3PTf̂  TC f̂ TlhC VT9T11

(*r) s w p t  jftrerfowndft vt 
^ r  w r  £t TOenr |  m  w  stanrrfc 
«rat  ̂ R̂TSUfiRT ^T *Rff *Ft^T*FT
*rc&| ?wt *
i r ro fa rm i f a n * % *  Trar^rnr^

t jw  iwft v t  fro n ro

6023. «ft W¥RTS| 1TTT : «FTT
ffcr weft *ns i t̂ t  w  fa

(3F) *WTT TrSTFTPT % WT TR?t ^
qrc^ct, 1974 5? trrcefor srnr fa*m % 
f r t t f w f r  famflrar «fr;3ftr 

(sr) qfc^f,?ft 
^raftt W  ^  %WT’fTEf^  
* t ?

If^f ifpmwr 5  tt« j (*fr
8TWTTfnf$« <fto fvr*%) : ( * )  5ft
n̂gf i

( « )  S n F T ^ ^ ^ T T  I

ms* wnft affT wr?r %nr
^ f » g y  wwr<?

6024 «ft f W f  V ’n  : WT 
fflwi, h f t h t  v f t p t  sftr

F?Twnrrf«F

(*F) «nf 1972 sflr 73 
^T?r«rr«l w t  T̂fT 4>c^r %?sr 

r̂anf% ^ t  ^ t^ w t % arsnr-ar^nr 
^rnr w t  % f^nrvt fkxfhr ^ r ? i t  $t 
<rf cwrr %?Rt ^  ’i f  a^ r ^R%
f^nrfzrr^R ^t 3 m rf  t t!  | ,  afh

(&) sprr f%rft*T tip R fT f3[tr 
^  %?sk H^nr t>c^i^i ^*t

r̂̂ eFT3fr % »»4t o t  ^
% w t  arrwr

t ?

fnwT sftx  fmrnr f w w  w i w  xw t 
ireffir f w r  ^  «wlr («ft errfinv
%5TW) : (sp) afk  ( « ) .  1972-
73 *T 3WST gu m i ft % 3T̂ fTTT

v*rnr *nwr®i' srWf gwr t t s t  
^rrar w & m  w ? v r  *t*f ^  <rrw- 
wrfvfr ^  ^  3062

’Ft 1 .4 2  SfPCt̂ r w r  VtfrfftJT ^ R m r
v t f t  fsr^ f w  s r j r  v z f m  

t e r  w m  |  —
( w t  ^ f t f r  # )

?^T%«lt?nre5ft^t^«qT 8R Tiftr 
^*TR 5fti 178 .OS

7 1 ^  w rar aR<imr 
w n iw r  *rr^ 2884 1 . 3 7

^ftn . 3062 1 .4 2
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* * m  uw tw  /Trs*f 
w *  % aiftr-
VRt % wm *T

fafterw s?i%

sntft f  swr m r

f  i

?PTT TF̂ T 'H'WR q̂ TFT 

TO*F1'< *t*f % WS&f cHTT 3TOT« *ft

ffcqrnff * r  fNrteror ^  f  t fn

cPTT y pfcfo  %% t  i
f a r ta  fifnm r <ret i t  ^ m \  |  w  ftp 

f^TPTf^%?r grdtayrt.1 'n t

t : ~

( 1) *terr3ft ’Ft sfu?tfmvRt 

*f ?t pt i *r *t « t  T^?rr ^rrf^rr i

(2) s w r  tffernr  ̂ fSm inaFT 

srftd ?FFpr % arete ^nrhptf

wrftR 1

( 3) 3nifsTr-<T9r fi^P tid  t t r t

*r*rrar v t i  5m

ftrerfnn stftt )

( 4) m rar 

VFrm wti ^ ^w pft/^nM l 

3TTT vTtwOT miT^nrpffT 

’STTf̂  I

(5) SWT vt 1TTOTW % f^r ^!X-
5T*ft ^TT *̂ TTf̂ tT tfft anfir^

%̂ tt vtfgrv sttt spnfarar 

srafa snn^-eRr src^ar « m r

E x p o r t  o f  S u g a r  t o  U .S .A .

6025. SHRI NIHAR LASKAR : 
SHRI TARUN GOGOI:

w ai the Minister of AGRICUL-
TURE be pleased to state :

(a) how much sugar India is export-
ing annually to U.S.A.*, and

(b) the sugar supplied during the 
last three years, year-wise ?

THE MINISTER OF STATE 
IN THE MINISTRY OF AGRICUL-
TURE (SHRI B. P . MAURYA) :
(a) About 71/73 thousand tonne.

(b) Year Quantity exported
(Tonnes)

1971 71,273
1972 73,427
1973 71,800

In tr o d u ctio n  o f  G r ain  T ax

6026. SHRI NIHAR LASKAR - 

SHRI TARUN GOGOI :
Will the Minister of AGRICUL-

TURE be pleased to state:

(a) whether Union Government have 
taken the final decision to introduce 
the grain tax;

(b) if so, what are the broad outlines 
of the proposed tax;

(c) when the feral decision is likely 
to be taken; and

(d) whether the State Governments 
have been consulted 7

THE MINISTER OF STATE 
IN THE MINISTRY OF AGRICUL-
TURE (SHRI ANNASAHIB P. 
SHINDE) : (a) to (d). No such pro-
posal is under consideration.

R ise  in  P r ices  o f  Co ar se  G r a in s  d u f  
t o  L iftin g  o f  R estr ict io n  o n  it s  

M o v e m e n t s

6027. SHRI NIHAR LASKAR : 
Will the Minister of AGRICULTURE 
be pleased to state :

(a) whether after 'removal of ban 
on the Inter State movement of coarse
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grains the prices of eoane gnrias have 
gone very high; and

(b) if so, to what extent?

THE MINISTER OF STATE 
IN THE MINISTRY OF AGRICUL-
TURE (SHRI ANNASAHIB P. 
SHINDE) : (a) and (b). After the 
removal of movement restrictions the 
prices of coarse grains have generally 
registered a fall in all the deficit states 
and a mixed trend in some surplus 
areas.

F ifth  F ive  Y ear  Plan  A l lo ca tio n  
for  E d u ca tio n  in  A ssam

6028. SHRI N1HAR LASKAR : 
SHRI TARUN G O G O I:

Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state :

(a) the amount allotted duiing the
Fifth Five Year Plan for the improve-
ment of education in the State of
Assam; and

(b) what are the main proposals 
Union Government are making in this 
« g a rd ?

THE DEPUTY MINISTER IN TOE 
MINISTRY O F EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE 
(SHRI D . P . YADAV) : (a) The
Fifth Five Year Plan is yet to be
finalised.

(b) Proposals for Education in the 
Fifth Five Year Plan as approved by 
the Standing Committee of the Central 
Advisory Board of Education are con-
tained in the publication entitled ‘Central 
Advisory Board of Education Standing 
Committee Proceedings copies of which 
are available in the Parliament Library.

R e p o r t  o f  t h e  N atio n a l  C o m m issio n  
o n  A g r icu ltu r e

6029. SHRI SAT PAL KAPUR : 
SHRI R. P. ULAGANAMBI:

Will the Minister of AGRICUL-
TURE be pleased to s ta te :

(a) whether the National Commis-
sion on Agriculture has submitted its 
report to Government; and

(b) if so, the main features thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICUL-
TURE (SHRI ANNASAHEB P . 
SHINDE) : (a) and (b). The National
Commission on Agriculture has not so 
far submitted its final Report. It has 
however, already submitted 18 Interim 
Reports. A list of Interim Reports is 
given in the attached statement.

Statement

1. Interim Report on Multiplica-
tion and Distribution of Qua-
lity Seed pertaining to High 
Yielding varieties and Hybrids 
of Cereals.

2. Interim Report on Some As-
pects of Agriculture Research, 
Extension and Training.

3. Interim Report on Fertiliser 
Distribution.

4. Interim Report on Credit Ser-
vices for Small and Marginal 
farmers and Agricultural Labo-
urers.

5. Interim Report on Milk Pro-
duction through Smalt and 
Marginal Farmers and Agricul-
tural Labourers.

6 Interim Report on Establish-
ment o f AgraJneteoroJogical 
Divisions in Agricultural Uni-
versities.

7 Interim Report on House Sites 
for Landless Agricultural Labo-
urers.

8. Interim Report on Potato Seed.

9. Interim Report on Soil Survey 
and Soil Map of India.

10. Interim Report on Production 
Forestry-Man-made-Forests.

11. Interim Report on Organisa-
tional Aspects of All-India Co-
ordinated Research Projects.
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12. Interim Report on Modernis-
ing Irrigation System and Inte-
grated Development of Com-
manded Areas.

13. Interim Report otr> Whole- 
Village Development Program-
me.

14. Interim Report on Organisation 
and Functions of the Commo-
dity Development Councils and 
Directorates.

15. Interim Report on Reorienta-
tion of Programmes of Small 
Farmers and Marginal Fanners 
and Agricultural Labourers 

Development Agencies.

16. Interim Report on Poultry, 
Sheep and Pig Production 
throuch small a^d Marginal 
fanners ajnd Agricultural Labo-
urers for Supplementing their 
income.

17. Interim Report on Sericulture.

18. Interim Report on Social Fores-
try*

T r ip a r t it e  M e e t in g  C o n ven ed  in  

T a m il  N adu  on  Sugar

6030. SHRI M. R . LAKSHMI- 
NARAYANAN : Will the Minister of 
AGRICULTURE be pleased to state:

(a) whether Government of Tamil 
Nadu convened any Tripartite meeting 
between Sugarcajns Growers and 
Management of Sugar Factories on the 
representation of Tamil Nadu Sugar 
cane Growers Association Action Com-
mittee for the season 1973-74;

(b) if so, the outcome thereof; and

(c) the price fixed for each factory 
including cooperative factories ?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICUL-
TURE (SHRI B. P. MAURYA):
(a) and (b). Information has been 
asked for from the Government of 
Tamil Nadu and will be laid on the 
Table of the House as soon as it Is 
received.

(c). A statement showing the mini-
mum cane prices statutorily fixed by 
the Government of India for each 
factory in Tamil Nadu and also the 
prices reported to be actually paid by 
them during 1973-74 is attached.

(Figures in Rs. per quintal) 1973-74

N am e o f the factory 

1

M inimum Sta-
tutory cane price

Prices being paid as 
reported by factories 

3

1. A runa ........................................ 9*53

2. Maduraiitsfcam (C^op) 8-75 9*53

3. Thiru A r o o r a n ............................ 9*25

4. Nellikuppara ............................ 9-00

5. L a l g u d i ........................................ 10 00

6. C a u v e r y ........................................ 8 50 (will pay Rs. 
9-23 as finance 
perm its).

7. P u g a l u r ........................................ 8-00 8 *00 (payment o f  ad-
ditional price 
under negoti-
ation).
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________1__________
8. Salem (Coop)

9. M adura
10. Amravaihi (Coop)

11. S ak th i

12. Viliupuram

13. Anibur (Coop)

14. Allanganallur

15. Kallakurichi (Coop)

16. Dharam puri (Coop)

8 *28

8 09 
8 00

8-85

8 -38 f 0 78

8-56 

8-66 

8 00 

8-85

8-78

8-59
8-50

9 -50 4 0 -50 for 
special variety 
o f  cane.

8 38 f 0-78 transpcrt 
subsidy.

8 50 to  10 10

9 16

9-35

9 35

P rice  o f  S u garcane  paid b y  Sugar 
F acto ries  in  T a m il  N adu during la st  

T h ree  Y ears

6031. SHRI M. R. LAKSHMI- 
NARAYANAN : Will the Minister ol 
AGRICULTURE be pleased to state .

(a) the actual price paid by each 
sugar factory to the growers per tonne 
of sugarcane plus transport subsidy, 
harvest charges or in any other form 
during the last three years in Tamil 
Nadu;

(b) whether Government consider 
that there is a difference of price in 
each factory; and

(c) if so, the reasons thereof and 
reaction of the Government thereto ?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICUL-
TURE (SHRI B. P. MAURYA) :
(a) A statement showing the informa 
tion, as received from the factories, is 
attached.

(b) There was a difference m prices 
actually paid by different factories dur-
ing 1971-72 and 1972-73.

(c) The Central Government notifies 
only the minimum prices and any 
prices higher than notified ones can be 
paid by the factories. However, none 
of the factories was reported to have 
paid during the last three years, prices 
lower than the notified prices.

Statement

(Figures in Rs. per tonne)

N am e ̂  o f the factory 1970-71
2

1971-72
3

1972-73
4

1. Am bur 73 70 80 00 to  90 .00 96 00*

2. M adurantakam 73 70 85 00 , 95 *30

3. C hiru A rooran 73 70 85 00 87 *50

4. Nellikuppam . .  73 -70 85-00 88-10

5. Lalgudi . .  73 -70 8 < 0 0 95 -00 to  100 00
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.......
6. Cauvery . . 73 -70 80-00 to  

85 0 0
92-50

7. PugaJur . . 73*70 85 00 99 10

8. Salem 73 -70 85-00 90 30 to 95 -30

9. M adura 73 70 85-00 98-20

10. Amravathi 73 -70 85-00 to  
87-00

95 30 to  100 00

11. Sakthi 73 -70 to 
83 -70

100-00 to  
105-00

115-00 to  120-00

12. VMupuram 73-70 80-00 86 -60 j - 5-00 T rans-
port subsidy

13. A runa 73 70 75 -70 99-00

14. Allanganallur 73 70 85-00 100 0 0

15. Kallakurichi 73 70 75-70 93 -50

16. D haram puri . D id not start. 85-00 90 00

•G overnm ent o f  Tamil N adu has been approached for sanctioning payment o f 
additional cane price.

ment to save as much as possible of 
the insect-affected gram crops in various 
States ?

E s tim a te  o f  I n s e c t  A f f e c t e d  
A r e a s

6032 SHRI D . B. 
GOWDA :

CHANDRA

SHRI M . S. PURTY:

Will the Minister of AGRICUL-
TURE be pleased to state :

(a) whether Government have made 
any estimate of the insect affected areas 
in various States; and

(b) if so, efforts made by Govern-

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICUL-
TURE (SHRI ANNASAHEB P . 
SHINDE) : (a) In the current agri-
cultural year some areas In Bihar, 
Haryana, Kerala, Punjab, Maharashtra 
and Uttar Pradesh were affected by 
pests ijr» an epidemic form. Details of 
insect affected areas in various States 
are as follows •

Name of thc State

Kerala 

U P 
Bihat 

Haryana 

Punjab 

Bihar

M aharashtra . .

Name o f  insect and 
crops affected

B ro*n  hopper on padd\

Pynlla o n  sugarcane

Pod boret on  gram 

Midge o n  jow ar

Area reported to  
be affecttd 
(in hectares)

1.34.000

9.11.000

39,000

8.90.000
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(b) An area of 39,000 hectares according to  available M catton i, the
under gram in Bihar was affected, by prospects of cotton production are
Pod Borer pest and the extent of 
damage was from 5% to 20%. The 
State Government had taken control 
measures by ground spraying of chemi-
cals. An officer of the Directorate 
of Plan Protection, Quarantine and 
Storage was immediately deputed to 
conduct a joint survey of the affected 
area along with State Government Plant 
Protection Officer. On the basis of 
this survey, control measures were in-
tensified by the State Government.

C e n t r a l  A pp r o v a l  for  se t t in g  Se ed  
C or po ratio n  in  B ih ar

6033. SHRI M . S .  PURTY :
SHRI JAGANNATH MIS- 

HRA :

WiU the Monster of AGRICUL-
TURE be pleased to state :

(a) whether the Central Government 
has given its approval to the State of 
Bihar for setting up a Seed Corpora-
tion in the State of Bihar; and

(b) if so, the facts thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICUL-
TURE (SHRI ANNASAHEB P . 
SHINDE) : (a) and (b). No proposal 
for setting up a Seed Corporation has 
been received from the Government of 
Bihar.

B u m p e r  C o t t o n  C rop

6034. SHRI M . S. PURTY: Will 
the Minister of- AGRICULTURE be 
pleased to state :

(a) whether there is a hope of bum-
per cotton* crop in the country during 
the current year; and

(b) if so, estimates, State-wise?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICUL-
TURE (SHRI ANNASAHEB P. 
SHINDE): (a) and (b). Firm estimate 
of area and production of cotton for
1973-74 would become available after 
the close of the Agricultoral year ie., 
sometime in July-August, 1974. However,

generally good this year.

I n c re a s e  in  B us F a r e s  w  t h e  
C a p i t a l

6035. SHRI M. KATHAMUTHU : 
Will the Minister of SHIPPING AND 
AND TRANSPORT be pleased to 
state :

(a) whether Government have decid-
ed to raise the bus fares in the Capi-
tal; and

(b) if so, the facts thereof and 
reasons therefor ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI PRANAB KU-
MAR MUKHERJEE) : (a) apd (b). 
The Delhi Transport Corporation has 
been suffering losses since 1963-64 and 
one of the main reasons for these loss-
es is that there has been no increase 
in bus fares after 1964, although the 
cost of operation has risen considera-
bly op account of rise in prices of 
bus chassis, spare parts, tyres, fuel etc. 
and increase in the wages of employees. 
A proposal to raise the D .T .C .’s 
fare structure, so as to cover at least 
a part of the present losses, is under 
consideration. Government are of the 
view that it may be appropriate to 
introduce the revised fares after there 
has been some improvement in the 
bus services in the capital so that an 
unduly heavy burden may not be cast 
on the travelling public, on account of 
fare revision.

A l l o t m e n t  o f  D e v e l o p e d  P l o t s  t o  
t h e  M e m b e r s  o f  t h e  H o u se  B u il d * 
in g  C o o pe r a t iv e  So c ie t ie s  in  D e l h i/ 

N e w  D elh i

6037. SHRI R . N . BARMAN: 
Will the Minister of WORKS AND 
HOUSING be pleased to state ;

(a) the number and names of House 
Building Cooperative Societies in Delhi/ 
New Delhi which have members on 
their waiting lists and developed plots 
pending for allotment to their mem-
bers; and
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not being aitotted fe> the members cm 
the waiting list?

THE MINISTER OF WORKS AND 
HOUSING (SHRI BHOLA PASWAN 
SHASTRI) : (a) The information is 
given in the attached statement.

(b) The cases, of Navjiwan, Govern* 
ment Servants and Lok Sewak Co-
operative Societies are being processed 
for allotment of plots to the members 
in the waiting list.

The waiting lists submitted by Adarsh 
Bhavan, Sva-Avalamhi, Low Group 
Government Servajnts and Chander 
Nagar Co-operative Housing Building 
Societies are under scrutiny.

The case of Gujranwala Co-opera-
tive Housing Society for allotment of 
plots to members in the waiting list 
will be considered after all the mem-
bers on the active list of the Society 
are accommodated.

The cases of the remaining three 
societies are sub-judice.

Statement 

S. No Name oj the Society.

1. Navjiwan Cooperative House 
Building Society.

2. New Friends Cooperative House 
Building Society.

3. Government Servants Coopera-
tive House Building Society.

4. Anand Niketajo Cooperative 
House Building Society.

5. Lok Sewak Cooperative House 
Building Society.

6. Gujranwala Cooperative Hoose 
Building Society.

7. Adarsh Bhawan Cooperative
Building Society.

8. SVa-Avalambi Cooperative House
Building Society.

9. Low Income Group Government
Servants Cooperative House 
Building Society.

10. Chatnder Nagar Co-operative 
House Building Society.

M. Supreme Court Bar Coopera-
tive House Building Society.

R e q u e st  fr o m  Sri L a n k a  fo r  S ugar

6038. SHRI R . N , BARMAN;
SHRI S. A . NURUNGA- 

NATHAM :

Will the Minister of AGRICUL* 
TURE be pleased to state :

(a) whether Sri Lanka Government 
have recently requested the Indian 
Government for the supply for sugar 
to meet the shortage; and

(b) if so, reaction of the Govern-
ment of Jjodia thereto ?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICUL-
TURE (SHRI B. P. MAURYA): 
(?) Yes Sir.

(b) A contract has been concluded 
to sell 10,000 tonnes of white sugar to 
them.

afar $  nwr v ftit  v t
*WT fW Tf

6039*
^rt fiftr *nsft w t w n
f t :

^  f ^ r r

( « )  Vrr^RVTT ^

(»r) ?rt w  

w r t t t  m  m x  ^  % *r*
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f f t  ih rm v  *  x m  «rift (**
« { * )  ft ( it ) .  

fireSr *frr * ^ f r  % us*
sr*«r TOrrc *  irti: % wr*z?r

*ft«r ^ r  $ i f tr  *?r
wwfcr * ?*r t p*t  vt <r*nsr vr
nft <rwgHf flan r o  11 xrwrr o T̂ f
%STW WTflH %5fW w r c
*  *f£ VTRft o t w w i f ftr  x m  
i m  tf irw rT ftw r^R rr

t *

C u t /E c o n o m y  in  C e n t r a l  S aving 
P o o l  o p  Sh ipp in g  a n d  T r a n sp o r t  

M in istr y

6040. SHRI BIRENDER SINGH 
R A O : Will the Minister of SHIPPING 
AND TRANSPORT be pleased to 
state :

(a) the out or economy to be effect-
ed in the Ministry of Shipping and 
Transport under the Central Saving 
Pool in respect of plan and non-plan 
items; and

(b) the schemes/projccts likely to be 
deferred as a result thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI PRANAB KU-
MAR MUKHERJEE) : (a) and (b). 
As the Budget for 1974-75 is yet to be 
passed by the Parliament, the question 
of effecting any cut/economy in res-
pect of plan and non-plan items docs 
not arise at present.

E c o n o m y  u n d e r  C e n t r a l  S a v in g  
Po o l  in  M in is t r y  o f  A g r ic u l t u r e

6041. SHRI BIRENDER SINGH 
RAO : Will the Minister of AGRI-
CULTURE be pleased to state :

(a) the cut or economy proposed to 
be effected in the Ministry of Agricul-
ture under the Central Saving Pool in 
respect of plan and non-plan items; 
and

(b) the schemes/projects likely to  be 
deferred as a result thereof ?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICUL-
TURE (SHRI ANNASAHEB P . 
SHINDE): (a) There is d o proposal 
at present for cut or economy in the 
budget provisions for 1974-75 in res-
pect of Plan and non-Plan items.

(b) Does not arise.

Sa l e  a n d  P r o fit  o f  Sugar  M il l s  in  
P r iv a te  and  P u b l ic  Se c t o r s  during  

l a st  T h r e e  Y ears

6042. SHRI BIRENDER SINGH 
RAO : Will the Minister of AGRICUL-
TURE be pleased to state :

(a) the names and number of sugar 
mills the private and public sectors, 
State-wise, in the country;

(b) the net sales of these mills dur-
ing the years 1971-72, 1972-73 and
1973-74; and

(c) the profits earned by them during 
the same period ?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICUL-
TURE (SHRI B. P. MAURYA):
(a) to (c). A statement showing the 
names of sugar factories in different 
States in private, cooperative and public 
sector, despatches made by them m
1971-72, 1972-73 and 1973-74 (upto 

28-2-1974) together with their profit/ 
losses figures as furnished by the sugar 
factories for 1971-72 and 1972-73 is 
laid on the Table of the House. IPlaced 
in Library. See No. LT-6651/74]
It is too early for information in res-
pect of 1973-74 to become available. 
The figures of profits/loss exclude pro-
vision for taxation and development 
rebate/reserves, if any. Further, in 
the case of a {number of sugar factori-
es which have other operations also, It 
has not been possible to segregate in-
formation about sugar alone.
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Im p l e m e n t a t io n  o f  Sc h e m e  fo r  C o . 
o p e r a t iv e  D airies in  D e lh i 1 0  m e e t  

M il k  Sh o rtage

6043. SHRI SHASHI BHUSHAN : 
WiU the Minister of AGRICULTURE 
be pleased to refer to the reply given 
to Unstarred Question No. 2083 on 
the 26th November, 1973, regarding 
Cooperative Dairies in Delhi to meet 
milk shortage and state :

(a) whether the schemes to start
Dairy Cooperatives! around Delhi it* 
view of the shortage of milk in the 
Capital has since been examined for
implementation during the Fifth Five
year Plan; and

(b) if so, the outline thereof and,
if not when a final decision in the
matter is likely to be taken?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICUL-
TURE (SHRI ANNASAHEB P .
SHINDE) : (a) and (b). A scheme 
for a special dairy extension and cattle 
development project for the milk shed 
area of the Delhi Milk Scheme has 
been prepared by the DMS. It is 
intended to utilise the funds generated 
under the WFP Projects 233 ajnd 348 
amounting to Rs. 53.97 lakhs. The 
objectives of the scheme are detailed 
below:—

(i) To bring about the develop-
ment of milch cattle in the 
milk-shed area of the Delhi 
Milk Scheme;

(ii) To improve the economic 
status of the milk producers 
and to provide essential faci-
lities to them;

(iii) To strengthen the existing 
Milk Producers’ Cooperative 
Socictics and encourage the 
formation of .ik w  ones;

(iv) To channelise addition quanti-
ties of milk to the DMS in 
order to meet the require-
ments of the consumers of 
the metropolitan city.

2. Hie benefits under this scheme
will primarily be available to the milk 
producers and their cooperative socie-
ties which undertake to supply assured 
quantities of milk throughout the year 
to the Delhi Milk Scheme. This will 
cover the districts of Meerut and 
Bulandshahr in U.P., Gurgaon, Rohtak 
and Karnal in Haryana and Bikaner, 
Alwar and Bharatpur in Rajasthan.

3. Assistance is proposed to be given, 
under the sehemc in the form of (i) 
working capital loans, (ii) incentive 
commission to cooperative societies,
(iii) transportation assistance to co-
operatives, (iv) assistance for the 
purchase of milk handling equipment, 
(v) establishment of milk collection 
and testing centres, (iv) isnrstallatton of 
qualitative testing of milk, (vii) supply 
of subsidized feed and fodder etc.

4. This scheme has been examined 
and the question of providing financial 
assistance for it is under consideration

S u g a r  F r a u d  C o s t s  G o v e r n m e n t  

Rs. Two L a k h s

6044. SHRI SHASHI BHUSHAN : 
Will the Minister of AGRICULTURE 
be pleased to refer to the reply given 
to Unstarred Question No. 2166 on the 
26th November, 1973 regarding sugar 
fraud costs Government Rs. two lakhs 
and state :

(a) whether the matter has since 
been investigated; and

(b) if so. »he particulars thereof and 
the actiojn- taken by Government in the 
matter ?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICUL-
TURE (SHRI B. P. MAURYA):
(a) and (b). Yes, Sir. The Central 
Excise authority who initiated the 
proceeding* in the matter has informed 
that it will take some more time to 
pass final orders. The proceedings are 
quasi-judicial in nature.
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v t v t t  i m  f u f w r  j i t  
f ^ r i r )  w n f a r
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G o v e r n m e n t ’s  P o l ic y  an d  A t t it u d e  
to w ar d s  A r t ist s , Pain t e r s  an d  

Sc u lp t o r s

6047. SHRI ISHAQUE SAM- 
BHALI : Will the Minister of EDU-
CATION, SOCIAL WELFARE AND 
CULTURE be pleased to state :

(a) whether new artists, painters and 
sculptors in a rccejtrt Television inter-
view expressed their dissatisfaction re-
garding Government’s policy and atti-
tudes towards them; and

(b) if so, whether Government have 
taken any new measures to provide 
them a new opening during Fifth Five 
Year Plan period ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE 
(SHRI D. P. YADAV) : (a) At a
programme entitled “Group Exhibition’ 
74" tclecust hy the Delhi Television 
Centre on 14th March, 1974, some 
young artists, in the course of their 
interviews, made an incidental refer-
ence to inadequate Government recog-
nition and encouragement to the new 
and up-and-coming artists and their 
needs.

(b) During the Fifth Five Year Plan 
period, the Lalit Kala Akademi propos-
es to institute various schemes for the 
benefit of new artists.

B o g u s R a t io n  C a r d  HoLDfcRs in  
D e l h i

6048. SHRI ISHAQUE SAM-
BHALI :

SHRI SUKHDEO PRASAD 
VERMA :

Will the Minister ol AGRICUL-
TURE be pleased to state :

(a) whether 10,000 bogus ration 
holders are there in Delhi; and

(b) if so. whether Government in-
tend to take steps to cancel these 
cards ?
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THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICUL-
TURE (SHRI ANNASAHEB P.
SHINDE) : (a) and (b) : Action to 
cancel the bogus ration cards, as and 
when detected is being taken by the 
Delhi Administration It is difficult to 
give the precise number of ration card 
holders

C o n t r a c t  fo r  C on str u ctio n  of

S an sad iya  Soudha

6049 SHRI D K PANDA 
Will the Minister of WORKS AND 
HOUSING be pleased to state

(a)whether the contract of construct-
ing the new Parliament Secretariat 
bui'ding was given to M/s Mahcmlra 
Nath and Company,

(M whether the contract w-as res 
cimhd for tin. failure of the company 
to complete the projcct according to 
time schedule

(t)  it so what penalty was imposed 
on the said contractor companv

(d) whether the said compin> has 
been black listed and

(c) whether thc same project has 
bccw entrusted to Mr Suresh Kumar 
who was partner of M/s Mahendia 
Nath and Company at thc time of res-
cinding the contract

THE MINISTER Oh WORKS AND 
HOUSING (SHRI BHOIA PASWAN 
SHASTRl) (a) Yes

(b) Yes

(c) Action was taken under clauses 2 
and 3 of the Agreement which provide 
for levy of compensation and execu-
tion of the balance work at the work 
at the risk and cost of the contractors

(d) No

(e) At the time of rescission of the 
contract, Shri Suresh Kumar had power 
of attorney of M/s Mahendra Nath 
k  Co.

D e l a y  in C o n str u c tio n  o f  N atio n al  
H ig h w a ys  in  O rissa

6050 SHRI D K PANDA Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state

(a) whether the construction of 
National Highways m Orissa is delay-
ed.

(b) if so, the reasons and facts there-
of, and

(c) whether State Govts have asked 
the Centre for help ?

THF DTPUTY MINISTER IN THE 
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB KU 
MAR MUKHBRJEE) (a) to (c) 
Yes Sir Some works on National 
Highways have been del tyed in the 
expectation from the State Govt to 
reorganise th ir P W D foi systematic 
and qu ility work observtng technical 
and financial requirements prescribed 
by the Oentrtl Govt for which they 
hav^ bee*n advised from time to time

D r v f i o P M i N i  a n d  P r o p a g a t i o n  o r  
DtvNAGARt Sc r i p t

6051 SHRI VASANT SATHE
Will thc Minister of EDUCATION,
SOCIAI WEI FARF AND CULTURE 
be pleased to state

(a) whether there is a proposal to 
develop and propagate the Devjrtagari 
script as a National scnpt for all langu-
ages including English,

(b) if so, salient features thereof,

(c) what other measures are propos-
ed for propagating the working know 
'edge Devanagari script throughout the 
country, and

(d) whether there is any proposal 
to switch over to more scientific, com-
plete and easy key board of Devjnagan 
typewriter, and salient features there-
of ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE
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(SHRI D. P. YADAV) : (a) to (d). 
In the Chief Ministers’ Conference held 
in 1961, a recommendation was made 
to the effect that “a common script 
would be a powerful link between the 
different languages of Jindia and, there* 
fore, a great help in bringing about 
integration. Such a common script in 
India in the existing circumstances can 
only be Devnagari. While it may be 
difficult to adopt a common script in 
the near future this object could be 
kept in mind and worked for”.

In pursuance of the above recom-
mendation, the Ministry of Education
& Social Welfare have taken various 
steps for the development apd populari-
sation of Devnagari script. The script 
has been reformed and amplified by 
introducing special symbols and dia-
critical marks for representing peculiar 
sounds of regional languages for which 
no symbols in Devnagari existed pm-d, 
in this connection, tbs following book-
lets/pamphlets have been published :—

1. ‘Standard Devnagari’ (English)

2. ‘Parivardhit Devnagari’ (Hindi)

3. 'Manak Devnagari’ (Hindi)

4. ‘Parivardhit Devnagari Chart’ 
(Hindi)

5. ‘Manak Devnagari Chart’ 
(Hindi)

6. ‘Devnagari Throuch Ages’, to-
gether with its Hindi version 
‘Devnagari Ka Kramik Vikas'.

These publications have been widely 
circulated a m o n g  the various iStates. 
Universities' and other educational 
institutions in India, and an animated 
film for popularisation of Devnagari 
script has also been brought out. 
Efforts will be continued for the popu-
larisation of Devnagari script ip the 
Fifth Five Year Plan period.

The question of adopting the be&t 
possible key board for the Devnagari 
typewriter in receiving attention of the 
Government.

P r o p o s a l t o  b r in g  o u t  " H is t o r y  o p  
F re e d o m  M o v e m e n t in  Ind ia0

6052. SHRI VASANT SATHE : Will 
the Minister of EDUCATION, SO-
CIAL WELFARE AND CULTURE
be pleased to state :

(a) whether Government have a pro-
posal to brine out * History ot F ee- 
dom Movement in India” from 1857 
onwards;

(b) if so, the outline of the propo-
sal and the present position of the 
project;

(c) whether after bringing out the 
first volume of the "Freedom Move-
ment" the project is lingering without 
anv tangible progress ajrvd th« reasons 
therefor; and

(d) the expenditure incurred by 
Government so iar on the project and 
steps taken to expedite the publication 
ot complete history of Freedom Move-
ment ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMEN F OF CULTURE 
(SHRI D. P. YADAV) : (a) to (d). 
The History of Freedom Movement in 
India has beep published in four 
volumes, the last two of which were 
released by the President on 9th Feb-
ruary, 1973. The books depict the 
different phases of the struggle for 
freedom, beginning from the middle 
of the eighteenth century A.D.

Details regarding expenditure incurr-
ed by Government on this project are 
beipg obtained and will be laid on the 
Table of the Sabha.

N e w  It e m  regarding l a c k  o f  B itu ­
m e n  S u b st it u t e  B a f f l e s  R oad  

Pl a n n e r s

6053. SHRI VASANT SATH E; 
Will the Minister of WORKS AND 
HOUSING be pleased to state :

(a) whether the attention of Govern-
ment has been drawn to the news item 
published in a local daily of 3rd March,
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1974 under thy capl-iin ‘Lack o<t bitu-
men substitute baffles road planners*;

(b) if *o, what is the reaction of 
the Government thereto; and

<c) what action is being taken in the 
matter ?

THE MINISTER OF WORKS AND 
HOUSING (SHRI BHOLA PASWAN 
SHASTRI) : (a) Yes.

(b) and (c). The matter concerning 
likely shortage of bitumen, if any, is 
being duly considered by the Authori-
ties concerned. Due thought is being 
give** to possible substitution by some 
other suitable materials or reducing 
consumption to the extent possible by 
reducing specifications, increased use 
of stage construction process etc. in 
case such shortage persists.

E s t a b l is h m e n t  o f  S a n s k r it  U n iv l r - 
s i t y  in  M a h a r a sh t r a

6054. SHRI VASANT SATHE: Will 
the Minister of EDUCATION, SO-
CIAL WELFARE AND CULTURE 
be pleased to state :

(a) whether there is a proposal to 
establish a Sanskrit University in Maha-
rashtra for the Western India;

(b) if so, the saliemt features there-
of; and

(c) at what stage of consideration 
the proposal stands?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION, SO-
CIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE 
(SHRI D. P. YADAV); (a) to (c). 
There is no proposal to establish a 
Sanskrit University in Maharashtra. 
However, the Government has received 
a  proposal from the Government of 
Maharashtra requesting 'for the esta-« 
blishment tp Maharashtra of a Sanskrit 
Vidyapeetha on the lines of Kendriya 
Sanskrit Vidyapeethas. The State Gov-
ernment has been requested to furnish 
details concerning the proposal, which 
are awaited.

A dditio nal  F a c il it y  a t  F orts  fo r  
Sm o o th  D ischarge o f  Ra w  M ate rial

f o r  F e r t il is e r  In d u s t r y

6055. SHRI DEVINDER. SINGH
G ARCH A : Will tne Minister of
SHIPPING AND TRANSPORT be 
pleased to state :

(a) whether in flow of raw materials 
for the highest priority fertiliser indus-
try, is beuitg seriously hampered on 
account of inadequate berthing facili-
ties at the ports when the vesssls carry-
ing cargo have t„> wait for 15 days to 
20 days before getting a berth; and

(b) if so, what immediate steps are 
being taken to provide additional faci-
lities for the quick discharge of this 
bulk cargo which is vitally required by 
the fertiliser industry ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI PRANAB KU-
MAR MUKHERJEE) : (a) and (b). 
The information is being collected asrid 
will be laid on the Table of the Sabha.

Pr o g r a m m e  t o  C o m b a t  M a l n u t r i­
tion  am o n g  P r e-Sch o ol  C hildren

6056. SHRI VIKRAM MAH A JAN; 
Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be p'eased to refer to the reply given to 
Unstarred Question No. 2075 on the 
26th Novembe-, 1973 regarding Pro-
gramme to combat malnutrition among 
pre-school children and state :

(a) the amount allocated for the pur-
pose for the year 1974-75;

(b) the amount saved during the 
year 1973-74 by reducing the number 
of feeding days; and

(c) whether programme for the year
1974-75 has been prepared by all the 
States and if so. whether the programme 
to feed for full 25 days in a month in 
all the States shall be restored?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE
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DEPARTMENT OF CULTURE 
(SHRI ARVIND NETAM) : (a) An 
outlay of Rs. 11.65 crores has been 
allocated in the State sector by the 
Pla^ni"? Commission for the year
1974-75 for all States and Uffion 
Territories for Supplemental Feeding 
Programme for pre-school children and 
expectant and nursing mothers under 
the Minimum Needs Programme.

(b) A reduction in the number of 
feeding days was cotrvsiUered necessary 
not for effecting any saving in expen-
diture, but for confining expenditure 
to the funds available. Precise infor-
mation of any possible savinc in the 
allocated provision in any State is not 
available.

(c) Pre-school feeding programme 
was in the Central Sector during the 
Fourth Five Year Plan. The Program-
me has been transferred to the 
State Sector under the Mmmum Needs 
Programme in the Fifth Plan. The 
allocations in the Annual Plan 1974-
75 have been made for all States, 
except Haryana on the same basis 
as before i.e., 300 feeding days a year. 
State of Haryana has not provided any 
outlay for mutation during the year
1974-75.

E m p l o y m e n t  Provided  during

O peratio n  or  C rash  P ro g r am m e  
fo r  R u ral  E m p l o y m e n t

6057. SHRI VIKRAM MAHAJAN : 
Will the Minister of AGRICULTURE 
be pleased to state :

(a) the extent of employment pro-
vided during the operation of Crasih 
Programmes for rural employment year, 
wise; and

(b) the future plans of the Govern-
ment in this regard ?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICUL-
TURE (SHRI B. P . MAURYA) :
(a) and (b). The Crash Scheme for 
Rural Employment was taken up m 
April 1971 for a period of three years 
with atn annual outlay of Rs. 50 Crores. 
The overall ratio of expenditure on

wages and materials was fixed at 70,30. 
Out of the total of Rs. 50 Crores, a 
sum of Rs. 35 Crores was thus to be 
spent on wages. This would create 
875 lakh mandiys of employment per 
year @ Rs. 4 /- per day. The em-
ployment generated during 1971-72 and
1972-73 was 789 66 and 461.31 lakh 
mandavs respectively. Complete data 
for 1973-74 sire not vet available. The 
employment generated is, however, ex-
pected once again to exceed the target 
of 875 L'»kh mandavs. The Crash 
Scheme for Rural Employment has not 
been included in the Fifth Five Year 
Plan.

W idening  o f  P ankha  R oad, D elh i

6058 SHRI CHANDRA SHAILA- 
NI : Will the Minister of WORKS 
AND HOUSING be pleased to state :

(a) whether Widening of Pankha 
Road, the main feeder road to Janak 
Puri, the biggest Delhi Development 
Authority Colony in Delhi has been 
sanctioned;

(b) if so, when the work is nkely to 
be taken in hand; and

(c) if not, when it is likely to be 
sanctioned ?

THE MINISTER OF WORKS AND 
HOUSING (SHRI BHOLA PASWAN 
SHASTRI) : (a) No, Sir.

(b) Does not arise.
(c) Proposal for widening of Pankha 

R-oad has been made in the draft Fifth 
Five Year Plan.

srefrT? y f e m  fa refa wrew % if o rm  
srraT? ft f«raff

6059. :
vft XTm*?TTT JTTOft :

w t  fawT, m w  ti& m  «rh:
tfSftfcr *Rfr *Rf STTFt f*TT St.7*T fr  :

(w:) 3RT 23 1974 Vt
yf& m  farefaStSW % HWinT
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wnrrc ^ w h w w  & gsfa archil 
(q'fz^- to tj fc v s s )  *rtft

j f ;

(sr) *r£ 
wjit  ffr*ft;

(*r) w  ^ rfr  *t  tr?TT *wT?r % far*
«WcT^

ffTWT, *rt st  V5nm afa: «nf«
(*>o q*o j^R )
(V) 23 «TCrtf, 197 4 TTT
jpt irf̂ 5T<r fawfasi , srarnra
%' T(Wr?rr m i r z  ^ w fw nr % q |f -  
fsrfr «r¥ ^  5^ f  r a f a f r q r  s n r  

f^rar-vrft (qrfe^r) § f  £ i

(«r) o t  farm w t  *r?fsrfwr w,\
»l.T 1T»7 f^rafwr *T?TT cT^ Tfesr

t «
(«r) fctfrfsrarrspr ?r $

f«ft£ *$ v n  f t  $ i ht*i% t*t* tfi
^ITTfV 11

Request  f rom  WL>r Be n g a l  f o r  
lNCRF ASF.D Al l.OTMFNTs OF WHEAT 

AND RlCF I ROM AFRIL ONWARD

6060. SHRI INDRAJIT GUPTA : 
Will the Minister of AGRICULTURE 
be pleased to state :

(a) whether the West Bengal Gov-
ernment has a«kcd for increased allot-
ments of wheat and rice from the 
Centre from April onwards in order to 
maintain the statutory rationing system 
in that State; and

(b) if so, Centres reaction to the 
request ?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICUL-
TURE (SHRI ANNASAHEB P. 
SHINDE) : (a) and (b). The Govenrv- 
m-ant of West Bengal have been asking 
for the %'wteased allocations of nee 
and wheat to meet the requirements 
both for statutory and modified ration

areas. Keeping in view the overall 
availability of foodgrains in the Central 
pool, the needs of other deficit States, 
the local market availability and other 
relevant factors, West Bengal Govern-
ment has been allotted 1.32 lakh 
tonnes of rice and wheat for April,
1974 from the Crtn'ral pool as against 
1.20 lakh tonnes for March, 1974. In 
addition, West Bengal Government ha/e 
also been allotted 15,000 tonnes o( 
coarse grains from the Central pool for 
April, 1974,

F .A .O . D a ta  on F ood S itu a tio n  in 
India

6061. SHRI RAJPEO SINGH : Will 
thc Minister of AGRICULTURE be 
pleased to state :

(a) whether accordirg to thc data 
i-.’leas’d from the Food ajntd Agriculture 
Organisation of U .N .O . poor harvests 
a n d  Kurd shortages are m prospects 
tor 21 coantnes including India; and

(b) whether Government concurs 
with thc data and conclusion drawn 
thereto; and

(c) if not, the reasons why the said 
organisation was not asked to intimate 
the Government of India of its findings 
before relayi»g it to U .N .O . ?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICUL-
TURE (SHRI ANNASAHEB P. 
SHINDE) : (a) to (c). The F .A .O . 
publish an Information Bulletin entitl-
ed ‘Early Warning System for Food 
Shortage ‘which reflects the prevailing 
food situation in the world. The 
material contained in this Bulletin is 
based op the information that the 
F .A .O . can collect from all sources 
including newspapers, visit of F .A .O . 
personnel to various countries, reports 
of F .A .O . Country Representatives 
etc. Its main purpose is to keep the 
F .A .O . and the U .N . system posted 
with most uptodate developments on 
food situation, without goiffg into de- 
tai’fd statist cal review and studies and 
also without providing F .A .O . judg-
ment.

The F .A .O . has not released any 
data concerning the prospects of poor
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harvests and food shortages in India. 
However, m  its March, 1974 Bulletin 
on Early Warning System for Food 
Shortages, the F .A .O . has reported 
that food supply situation in India is 
likely to become more difficult and 
additional cereal imports may be need-
ed. The latest Kharif crop estimates 
has been put at 66.5 million tonnes as 
agaimt the target of 67 million tonnes. 
Further it has been stated that Rabi 
crop estimate has been reduced from 
48 million tonnes to 41 million tonnes 
and may be lower, As regards pro-
curement, it has been mentioned that 
the procurement of rice was 3 .2  mil-
lion tonnes as against the target of 
6.65 million tonnes and the upper 
limit of procurement has been estimated 
at 3 .8  million tonnes.

th e  data published by the F .A .O . 
in their Information Bulletin are the 
estimates of the F .A .O . The Final 
Estimates of the production of Kharif 
and Rabi Foodgrains will become 
available at the end of the agriculture 
year i.e. some time in July or August, 
1974. On available indications it is 
expected that the production of Kharif 
Foodgrains this year is sustantially 
higher than the Kharif output last year 
and the production target of 67 million 
tonnes is likely to be more or less 
achieved. It is too early to give an 
estimate of the size of the Rabi crop 
during the current season. The Rabi 
production during this year would be 
influenced by a number of factors, 
including favourable conditions of soil 
moisture that prevailed at the time 
of sowing, deficiency of rainfall during 
lafiuary-February, 1974, availability of 
fertilizers and weather conditions during 
the remaining part of the season in the 
Rabi producing areas.

Spread  o p  ed u catio n  a m o n g  W o m e n

6062. SHRI SHYAM SUNDER 
MOHAPATRA : Will the Minister of 
EDUCATION. SOCIAL WELFARE 
AND CULTURE be pleased to state 
whether Government propose to intro-
duce compulsory and free education 
for women upto Secondary Standard in 
the country ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE 
(SHRI D. P. YADAV) : Education is 
free upto secondary stage in Andhra 
Pradesh, Gujarat, Jammu & Kashmir, 
Kerala, Karnataka, Nagalajnd, Tamil 
Nadu, Andaman & Nicobar Islands, 
L .M . & A. Islands, Arunachal Pra-
desh, Dadra and Nagar Haveli and 
Pondicherry both for boys and girls. 
In Madhya Pradesh, Orissa, Rajasthan, 
Utlar Pradesh, Manipur and Tripura 
education is free for girls upto second-
ary stage. Other States have provided 
for free secondary education for back-
ward and poorer sections of the popu-
lation. Government have no proposal 
to introduce free and compulsory 
secondary education in all the States. 
Efforts arc being cojncentrated on the 
introduction of free elementary educa-
tion in all the States in accordance 
with the Directive Principles contained 
in the Indian Constitution.

S u p p l y  o f  g er m  in f e c t e d  drin kin g  

w a t e r  in  G u ja r a t

6()63. SHRI P. M. MEHTA : Will
the Minister of WORKS AND HOUS-
ING be pleased to state *

(a) whether drinking water supplied 
in the month of March, 1974 in Baroda 
and other parts of the Gujarat State was 
germ infected and some of the germs 
were visible even to naked eye:

(b) whether the people of these areas 
had drawn the attention of the authorities 
to this fact but no action was taken;

(c) the reasons for supply of germ 
infected water;

(d) whether any enquiry has been 
ordered by the Union Government in 
this regard; and

(e) if so, the findings thereof ?

THE MINISTER OF WORKS AND 
HOUSING (SHRI BHOLA PASWAN 
SHASTRI) : The information furnished
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by the Government of Gujarat is as 
under :

(a) No such instance has been re-
ported to the State Government.

(b) to (e). Do not arise.

12.05 HRS.

PAPERS LAID ON THE TABLE

MR. SPEAKER : Now, we shall pass 
on to the next item.

PAPERS TO BE LAID ON THE 
TABLE

M e r c h a n t  Shipping (CARRiAGfe ot 
G ra in s )  R u l e s , 1974.

THE MINISTER OF SHIPPING 
AND TRANSPORT (SHRI KAMLA- 
PATI TRIPATHI) :

I beg to lay on the Table a copy of 
the Merchant Shiping (Carriage of 
Grain) Rules, 1974 (Hindi and English 
versions) published in Notification No. 
G S.R. 248 in Gazette of India dated 
the 2nd March, 1974, under sub-section
(3) of section 458 of the Merchant Ship-
ping Act, 1958.

j Placed in Library. .See No. LT- 
6638/74].

N o t if ic a t io n s  u n d e r  E s s e n t ia l  C om ­
m o d ities A c t ,  1955 a n d  w i ld  l i f e  P r o ­
t e c t io n  A c t ,  1972.

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(SHRI B. P MAURYA) : I beg to lay 
on the Table—

(1) A copy each of the following 
Notifications (Hindi and English 
versions) under sub-section (6) 
of section 3 of the Essential Com-
modities Act, 1955 :—

(i) The Sugar (Price Determi-
nation for 1973-74 Produc-
tion) Second Amendment 
Order, 1974, published in 
Notification No. G .SR. 128 
(E) in Gazette of India 
dated the 13th March, 1974.

(ii) The Delhi, Meerut and 
Bulandshahr Milk and Milk 
Products Control Order, 
1974, published in Notifica-
tion No. S.O. 226(E) in 
Gazette of India dated the 
30th March, 1974.

{Pla t d in L'brary .See No. LT - 
6639/74].

(2) A copy each of the following 
No ifications (Hindi and English 
versions) under sub-section (2) 
of section 63 of the Wild Life 
Protection Act, 1972 :—

( ) The Wild Life (Stock Dec-
laration) Tamil Nadu Rules,
1974, published in Notifica-
tion No G.S.R. 2(E) in 
Gazette of India dated the 
1st January, 1974.

(ii) The Wild Life (Transactions 
and Taxidermy) Tamil Nadu 
Rules, 1974, published in 
Notification No. G.S.R. 3(E) 
in Gazette of India dated the 
1st January, 1974.

[Plated in Library. .See No. LT- 
6640/74].

A n n u a l  r e p o r t  o f  R a ja s th a n  S t a t e  
A g r o -I n d u s tr ie s  C o r p o r a  noN Lro , 

Ja ip u r f o r  1972-73.

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE) ; 
I beg to lav on the Table a copy of the 
Annual Report (Hindi and English Ver-
sions) of the Rajasthan State, Agro-In-
dustries Corpora ion Limited, Jaipur, for 
the year 1972-73 alo^g with the Audited 
Awtmnfs and the comments of the Com-
ptroller and Auditor General thereon, 
under sub-section (1) of scction 619A 
of the Companies Act, 1956.

\ Placed in Library. .See No. LT~ 
6641/74].
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SHRI RANABAHADUR SINGH
(Sidhi) : Sir, I had raised a matter-----

MR. SPEAKER : Well, you did not 
seek my permission. You will kindly sit 
down.

SHRI RANABAHADUR SIN G H :

Sir, I raised this matter on the 12th of 
last month, to seek your guidance, which' 
related to the shortage of food in my 
constituency. I reques’ed you to prevail 
upon the Minister of Food to make some 
sort of a statement.

MR. SPEAKER : I shall ask the 
other day.

SHRI RANABAHADUR SINGH : 
I raised it on the 12th of last month.

MR. SPEAKER: I shall ask thc 
Minister to come out with his statement 
at the earliest. Now, Dr. Karan Singh.

12.07 HRS.

STATEMENT re. CALLING OFF OF 
STRIKE BY DELHI JUNIOR 

DOCTORS
THE MINISTER OF HEALTH AND 

FAMILY PLANNING (DR. KARAN 
SINGH) : Mr. Speaker Sir, the House 
will be glad fo know that the Delhi 
Junior Doctors called off their strike in 
the afternoon of 6th April on the basis of 
the statement made by me in this Hon’bfe 
House on the 2nd. The Junior Doctors 
have resumed work and the hospital 
services are fast returning to normal.

ELECTION TO COMMITTEE
R ec o m m e n d a t io n  t o  R a jy a  S abh * to  
e l e c t  M e m b e r s  to  C o m m it t e e  on  
W e l f a r e  o f  Sch ed u led  C aste s  and  

Sc h ed u led  T ribes

SHRT D. BASUMATARI (Kokra- 
jhar) : I beg to move :

“That this House do recommend to 
Rajya Sabha that Rajya Sabha do 

elect three members of Rajya Sabha 
in accordance with the system of pro-
portional representation by means of 
the single transferable vo'e to the Com-

mittee on the Welfare of Scheduled 
Castes an<J Scheduled Tribes in the 
vacancies caused by the retirement of 
Sarvashri N. P. Chaudhari and Sun- 
darmani Patel and Miss Saroj 
Purshottam Khaparde from Rajya 
Sabha and do communicate to his 
House the names of the members so 
elected by Rajya Sabha to the Com-
mittee.”

MR. SPEAKER : The question is :

“That this House do recommend to 
Rajya Sabha that Rajya Sabha do elect 
three members of Rajya Sabha in 
accordance with the system of propor-
tional representation by means of the 
single transferable vote to the Com-
mittee on the Welfare of Scheduled 
Castes and Scheduled Tribes in the 
vacancies caused by the retirement of 
Sarvashri N. P. Chaudhari and Sundar- 
mani Patel and Miss Saroj Purshottam 
KhaparcJe from Rajva Sabha and do 
communicate to this House the name*, 
of 1he members so e’etled by Raj>a 
Sabha to the Committee/’

The motion h<« adopted

12.08 HRS.

CODE OF CIVIL PROCEDURE 
(AMENDMENT) BILL*

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI
H. R. GOKHALE) : I beg to move for 
leave to introduce a Bill further to 
amend the Code of Civil Procedure, 
1908, and the Limitation Act, 1963.

MR. SPEAKER : The question is :

“That the leave be granted to intro-
duce a Bill further to amend the Code 
o'* Civil Procedure, 1908, and. the 
Limitation Act, 1963.

The motion was adopted

SHRI I f  R. GOKHALE : Sir, I in- 
t'-odn *c thc Bill.

•Published in Gazette of India Extra-ordinary Part II, Section 2, dated 8-4-74.
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MATTER UNDER RULE 377

R e po r t e d  E x tern  m e n t  order on  S hri 
Ra j  N arain  b y  G o v e r n m e n t  o p  B ihar

SHRI SHYAMNANDAN MISHRA 
(Begasarai): Sir, I had asked for your 
permission to raise a question on the 
misuse of D.I.R. in the arrest of Shri Raj 
Narain. No doubt, we had* passed that 
Act. But, that Act has been grossly 
misused. My request about this was on 
Saturday itself.

MR- SPEAKER : Mr. Mishra, I chose 
only one ajnd that was Shri Shashi 
Bhushan’s request. 1 shall look into it 
again.

vft wiftr w i : *rr w sw r
^  «fr, wz ^  z  i
farr jsft fpr*sr wt ?t  r s  s  i

SHRI SHYAMNANDAN MISHRA : 
I wan to draw the atcntion of the House 
to the externment order served on the 
socialist leader, Shri Raj Naram.

MR SPEAKER • This was done by 
the Government of Bihar.

SHRI SHYAMNANDAN MISHRA : 
That is right. But, the D.I.R. had been 
pased by this House. It is a highly irres- 
ponsible and excessive action on the 
part of the executive. There was no 
question of D.I.R. involved Shri Raj 
Narain was proceeding to attend a meet-
ing of his National Executive which was 
to be held on the 7th, 8th and 9th.

His purpose was only to attend the 
meeting of the national executive. He 
is a Member of Parliament.

3TCTW iTjfopsr : ?ft Tpyrr *T*IT
ITT̂ T t  rf, cTT ^ fe rr

ftnn t ,
^  fspqr | ,

SHRI SHYAMNANDAN MISHRA : 
Would you not ask the Government to 
tell us why the Defcnce of India Rule 
is being misused in this btetajnrdy wrong 
manner? (Intenuptions)

MR SPEAKER : Now we sha’l take 
up further discussion and voting on the 
Demands for Grants under the control 
of the Ministry of Commerce.

1896 CSAKA) D.G. Ministry of 210
Commerce

DEMANDS* FOR GRANTS
1974-75—Contd.

M in is t r y  o f  C o m m e r c e —Contd.)

SHRI M. SUDARSANAM (Nara- 
saraopct) • Mi. 5peaKer, Sir, while sup- 
poit.ug the demand lor giants* ox the 
Commerce Muustiy, J compliment Pro- 
icssoi ChaiiopaUhyaya and his team of 
ouiccrs ior uieir excellent achievements 
during the year, bxpor s touched an all- 
time nigh at Rj». Ks. l,9bl crores. lhe 
export surpluses must be created in a big 
way even at sacrifice oi home cotisump- 
tioii. lo  meet the lantastic oil and tood 
buls, it is must essential that tne produc-
tion base is tremendously increased on a 
war looting, tnus creating more sur-
pluses. Strikes and* lock-outs should be 
banned lor hve years. Agricultural pro-
duction must be increased considerably 
by supplying inputs such as ietilisers, 
wa-er etc. Raw materials ior industrial 
purposes must also be regularly supplied. 
Liecincity cuts are hampering production 
in a big way. These hurdles must be 
removed. The need tor a well-defined 
anti clear-cut export strategy is ot para-
mount importance today than ever 
before.

During the first nine months (April- 
Dewember) m 1973-74, exports touched 
a figure of Rs. 1,691 crores which were 
higher by about 21.6% than the exports 
in the first nine months of last year. On 
the other hand, imports have grown at 
a fas er rate during this period. Imports 
during April—December 1973 were of 
the order of Rs. 1,785 croies recording 
an increase of Rs. 548 crores or 44% 
as compared to the imports during the 
corresponding penod of 1972-73. The 
various import items which have shown 
a steep rise during this period include 
wheat, petroleum and pe roleum products, 
machinery, fertilisers, chemical elements 
and compounds, non-ferrous metals etc.

“Moved* with the recommendation of 
the Piesident.
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If  the present tempo in our exports is 
(maintained, exports during the financial 
year 1973-74 will easily exceed the target 
o f Rs. 2000 crores fixed by the Ministry 
o f  Commerce and might reach a figure 
between Rs. 2100 and 2200 crores.

There are press reports that the 
Ministry of Commerce, the Ministry of 
Pla.imng and the Planning 

Commission have fixed a provisional ex-
port target of Rs. 2500 crores for (the 
coming year, that is, 1974-75. While 
the details of this are not yet available, 
a higher export target has become neces-
sary in view of our mounting import bill 
necessitated by the abnormally high 
-crude oil prices and the sharp increase 
all over the world in the prices of several 
important items like steel, fertilisers, 
non-ferrous metals and chemical pro-
ducts etc.

Judging by the performances of 1972- 
73 and 1973-74, the target of Rs. 2500 
crores contemplated for 1974-75 appears 
to  be within our reach. Our effort should 
be to earn more and more free foreign 
exchange rather than rupee resources. 
This will mean the intensification of our 
export efforts in countries other than the 
Cast European countries with which we 
are having rupee payment arrangements. 
The Ministry of Commerce should imme. 

<Jiaiely identify those products in which 
we have an advantage in the world mar-
kets in the short run on account of the 
changing world trends. Similarly, those 
items which have prospects in she long 
run should al-o be idsntified for the bene-
fit of the exporters. Export production 
should not be allowed to suffer on any 
account because the imports of many 
essential items stand in danger of be:ng 
slashed. We should gear up our export 
•efforts to neighbouring countries in Asia 
and the Middle East where we have some 
freight advantage.

As an integral part of the strategy to 
claim a larger share in the world export 
market, ind’a should try and arrive at 
some agreements with Ceylon and East 
Africa for tea and with Australia and 
the Latin American countries etc. for 
iron ore. These agreements will help

to regulate the international supplies and
benefit India to increase the Unit value.

A separate Department of Export pro-
duction has been treated in the Ministry 
of Commerce to take care of var.ous as-
pects connected with augmenting produc-
tion ior export purposes. It is a very 
welcome step and the Ministry should 
be congratulated on this. References to 
th.s newly created Department may be 
seen on page (ii), 14, and 43-46 of the 
Report circulated by the Commerce 
Ministry. On page (ii) it has been men-
tioned that it has heen decided to cons-
titute an Ind a International Trade Fairs 
Authority to facilitate the marketing, 
publicity and export promotion of Indian 
products. However, no details are given 
anywhere about this proposed Authority. 
On pages 25-27, a brief review is made 
of the facilities available in the field of 
export finance. This largc'y relates to 
the working of the Industrial Develop-
ment Bank of India and the ECGC. A 
suggestion is there now before the Minis-
try of Commerce to set up an Export 
Bank of India to help the exports of 
non-traditional items as well as the set-
ting up of joint ventures abroad.

A full chapter (chapter V-page 51) is 
devoted to a review of the implementa-
tion of the Export Policy Resolution. 
The full tex* of the Resolution is also 
reproduced in Appendix 10 at page 183. 
Th:s Export Policy Resoluton was first 
adopted in 1970 and was framed largely 
in the context of the Fourth Five Year 
Plan. This Resolution is of little rele-
vance now, particularly in view of the 
international oil situation and ;ts likelv 
impact on our export outlook. This 
policy should be redrafted and should 
take appropriate note of the emerging 
trends in the world trade and also our 
domestic conditions.

There are bright prospects for promot-
ing India’s trade with Asian countries 
owing to geographical proximity, friend-
ly relations and traditional ties. Since 
thc .standards of Jiving of many countries 
in Asia are rising very fast, the scope 
for larger commodity exchanges and sup-
ply of services is immense. In the case 
of the developed countries of the region
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such as Japan and Australia, there are 
promising prospects for stepping up the 
exports of labour-intensive items.

In the case of Japan, the prospects are 
quite attentive in the fields of polluiion- 
prone products which they are now 
vacating.

The prospects arc quite bright for 
trading with the oil-rich Gull countries.
It is, ihcrciore, gratifying thai the Minis-
try of Commerce in giving increasing 
attention to this regon and has made 
efforts to identily products as well as 
ministries m respect of which India «.an 
play an increasing roc However, India 
will have lo face severe ntcrnat'onal 
competition in these countries, and wc 
have to make vigor. us ellorts lo co ’vi ce 
these countries ot our ab lities »o provide 
goods and sc? vices which they may need. 
Th s is going to be a stupendous task and 
the Governmcn* may ro t be able to do 
everything all alone. Every encourage-
ment should also be [»heT lo c\tabn>h 
close ties at businessmens leve1 ith th \v 
Gulf countries. One such line could be 
thc establishment ot business co-opera-
tion committees between India ar*  ̂ the 
various o 1-rich countries in the Gull 
region. Now. the Gulf countries Jire 
aK> planning in a very big way to 
import knew-how from various coun-
tries. Therefore, Indian industrialists 
must now be persuaded to set up joint 
ventures in the Gulf countries without 
losing any item. As of March, 1974, 
about 172 joint venture projects abroad 
have been accorded sanction by Gov-
ernment. Out of thess, 42 have al-
ready gone into production. In spite 
of various advantages arising from 
these projects, Indian entrepreneurs are 
handicapped because of certain limita- 
tio^s. These include inadequate cash 
remittance, non-existence of a  suitable 
investment guarantee scheme, restric-
tions on overseas travels, limitations on 
the items to be capitalised etc. Person-
nel deputed to work in these joint 
venture projects are also subjected to 
double taxation under the existing pro-
visions of the Imcome-tax Act. The 
budget proposals for 1974-75 have also 
withdrawn the exemption available on 
the income derived by offering techni-

cal know-how etc. If the setting up
of joint ventures abroad has to play 
a more positive role in generating 
new export outlets for our country, 
these constraints will have to be re-
moved and a mote conductive climate 
created.

Several items of exports are at 
present canalised through public sector 
agencies. Since the ultimate aim of 
the country is to maximise our export 
earnings export houses which are re-
cognised by Government should a’so 
be avowed tv> function -as canalising 
ageneics ior thcs^ items in addition 
to function us canalising agencies for 
these i ems in ;*ddmon to public sector 
agencies S»nje these cxport-houses 
me supposed to possess the necessary 
expe'1 se and contacts, such a change 
in our policy will only be in the larger 
interests of our export promotion 

efforis.

Frequent changes in policies create 
imbatances and uncertainties in the 
production and export sales. It is, 
therefore, necessary to examine the 
strong and weak aspects of the various 
promotional policies with a view to 
making them more stable.

Jt is to be regretted that the promis-
ed Tobacco Board is not yet in sight 
Even on the floor of this House, it 
was repeatedly announced that the 
Tobacco Board will function very 
soon. But even though two years have 
elapsed already, the Tobacco Board 
has not come up so far. 1 request 
the hon. Minister of Commerce to 
kindly look into this very expeditious-
ly.

SHRIMATI PARVATHI KRISH-
NAN (Coimbatore) : Mr. Speaker, go-
ing through the two Reports that have 
been given to us from the Ministry 
of Commerce. I find that they continue 
w the traditional pattern and there is 
nothing that is now, nothing that is 
more revealing than what has been 
there in the past. 1 suppose the 
Minister himself has not had much to 
do with the writing of the Reports 
because if one reads the many articles 
by him that have appeared or the 
many dissertations that have been
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heard from him, one finds he does 
make certain statements in regard, for 
instance, to a subject lik£ the trade 
with the socialist countries, in which 
he has paid a tribute to the trade that 
has developed with the Soviet Union, 
particularly at the time when Mr. 
Leonid Brezhnev visited this country. 
At that time, in an article by him that 
appeared! in one of the journals, he 
has said :

“One cannot afford to forget also 
the significant volume of special 
purchases from the Soviet Union as 
a result of the rupee payment 
arratngcment at a time when the
country was short of free exchange". 
Then he continues ;

“O n e  o f  th c  objectives o f trad e  o r 
o f  the  trad e  ag reem en t w ith  the
S oviet U n io n  w as to  stabilise the
p rices o f  trad itio n a l expoiLs and 

red u ce  th c  d ep en d en ce  on  trad itional 
im p o rts” .

Now my quarrel with the Report is 
that we are given> the break up of the 
total trade with the various countries 
but wc are not given a breakup as to 
how that pattern of trade is changing. 
We are not given an opportunity to 
.study, through the report, whether this 
pattern is something that is to the 
benefit of our country or not. What 
exactly is the change that is taking 
place in the trade with the socialist 
countries ? In what way is it beneficial 
to us ? Ij> it opening up for us the 
possibility of developing and imple-
menting the policy of national self- 
reliance ?

This is the picture which I would 
like him to give, if it is possible for 
him to give, we are givejnr, if I am not 
mistaken, at the end of the report, an 
appendix—Appendix V—which gives the 
total amount of India's imports ot 
principal cbmmodities imported from 
different countries, but we are not given 
the breakup. This is what 1 would 
like the Minister to give, to make us 
wiser on that.

Commerce
Similarly op the question of exports. 

Unless we are able to get this picture* 
unless we are also given what is the 
target, what is the progress of discus* 
sions that are going on on the basis 
of the trade agreements that have been 
signed, it is extremely difficult for the 
House to be able to bring its full sense 
of judgment on this particular issue.

For instajn-ce, one would like to 
know what is the further possibility of 
a change in the items of exports to 
these countries. We know that the 
principal items of India’s exports to 
the USSR were traditionally tea, 
cashew, coffee, oil cakes etc. In recent 
years, there has been some change and 
semi-manufactured aimi manufactured 

goods have also been exported. But 
how far and what is the quantum of 
change, how is it benefitting our coun-
try—this is what wc would like to 
know. We have seen that in the five- 
year agreement that was signed with 
the Soviet Union i*» 1970, thc Five- 
year agreement, there is this clause :

‘“Both Governments will hold, as 
and when necessary, consultations 
lor the exploration of new avenues 
in the sphere of industrial co-opera- 
tiojr as well as for the further utili-
sation of the existing, and the crea-
tion of additional, production 
capacities in each country on a 
mutually beneficial basis with a 
view to bringing about a further 
increase in bilateral trade”.

Therefore, we would like to know 
whether there is a.wy Soviet offer to 
purchase Indian goods on a long-term 
basis, reducing thc uncertainties of ex-
port marketing.

Because it is very important for the 
country to be taken into confidence on 
these questions.

Now, coming to thc affairs of interna! 
importance, one of thc most important 
foreign exchange earning commodities 
in this country has been jute. This is 
a traditional foreign exchange earning 
commodity. Traditional from the days 
when we were under British rule. Raw 
jute is the only industrial raw materia!
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is  which we are tola the prices have not 
yet been allowed to go up and the prices 
announced by the Government, in spite 
of what the report says, are not really 
available to the primary jute-growers 
because of the grip that the jute mill- 
owners’ association has over the raw 
jute trade The hon Minister himself 
comes from a State which is a ma or 
jute producing State, and I think he 
would probably know even better than
1, the ramifications of the raw jute trade 
and the ramifications of the jute industry 
as a whole So, I do not propose to 
go mto the details of that

But 1 would like to point out that the 
Jute Corporation ot India has neither 
the organisation nor the desire—it has 
not shown anv desire—to intervene jn 
the purchase ot jute in a way as to influ-
ence the prices In spite ot what has 
been claimed in this report the reality is 
thit the price ol raw jut*1 is not it mu 
nerativc to the vast majority of the jute 
g lo w ers th en i'id vcs tire dealers m raw 
jute woikers in West Bengal hao also 
raised this demand that the raw jute 
trade should be taken over by Govern 
ment should be nationalised, bee uisc 
this is the only way in which protection 
could be «iven to the growers of jute 
because everybody knows that the jute 
growers themselves are occlares m raw 
jut and are speculators in the raw jute 
trade Th retore, as wc have seen m 
regard to other commodities also they 
buy the law jute at a chciper rate and 
then sJI it at a huge profit through thv, 
speculative markets and some of this 
profit does go into the black market 
And so wc have more black money 
which is already a ban in this country

We have seen that it is the consis 
lent policy ot the Government of India 
to pamper the jute bosses and jute 
goods being the largest foreign exchange 
cirner, it is time that the Government 
came into the picture in a big way to 
prevent the manipulation that is going 
on in the jute trade Even at the begin- 
mng of this year, the duty concession 
worth nearly Rs 30 crores has been 
given to the jute millowners in spite of 
the fact that jute goods m the overseas

market are in a greater demand Ins-
tead of seeing that there is diversifica-
tion of both the product and the mar 
kcting, the huge profit in the jute indus-
try is now being pumped into the other 
industries as m the case of Birla jute 
mills

Jutj goods m overseas trade, we know, 
is one of the biggest sources of illegal 
drainage of foreign exchange because 
the old practice of under invoicing and 
over-invoic ng which is known to ail ot 
us, has a free play particularly in a 
State like West Bengal where recently 
manipulations have been brought to 
the fore in respect of Bird Hellgers of 
C alcutta

Since the establishment ot the jute m 
the British days, it has been subsidised 
by cheap labour, and the raw jute gro-
wer has been one of the worst suffer 
ers and the economy as a whole has 
sufTered bwcausv, the foreign exchange 
lrom jule, which could have accrued 
to th*. Government and to the nation, 
has been alloweo to go into the black 
market, into the hands of the big jute 
bosses So to stop this huge teakage 
of foreigi exchange and m the interests 
ot all who arc concerned m the jute 
trad„ the growers the workers and the 
smaller manufacturers and also in the 
interests of the national economy, the 
lute trade we demand should be nation-
alised as early as possible, and 1 hope 
that the Government will be courageous 
crough and will also have the vision 
enough to do this But it is not on!> 
jute trade that suffers Tea is the rcxt 
biggest industry earning foreign excha-
nge This was also one of the most 
flourishing industries v*hen India be-
came independent It was also m indus 
try that was dominated by the foreign 
owners of tea plantations Tea trade 
ind tea auctons were also dominated 
by foreign firms This has also been 
saulv neglected by the Government

As usual Government has suffered in 
the tea industry from the disease of 
setting up one committee after another, 
examining the report of each committee 
accepting some recommendations and
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dropping others, leaving the tea indus-
try to fend for itselt. With the result that 
the industry is most sadly neglected, 
although it covers a vast area in terms 
of acreage and a vast number in terms 
of employment. On 24th August, in 
the Lok Sabha the then minister ans-
wering a question stated :

“About 48% of the bushes in Ben-
gal tea gardens are said to be over
SO years old. Financial assistance 
in the form of jloans and subsidy 
through Tea Board schemes is 
being given to the tune of Rs. 
7400 per hectare to 11,250 in the 
plains and Rs. 9,300 to 13,000 in 
the hills.”

Despite all this, many of the gardens 
are in a deplorable state, some on the 
verge of closure. Some have already 
closed. We arc told a task force has 
been set up. The future fate of this 
task force is also unknown. In the per-
formance budget for 1974-75, wc arc 
given the figure of what is going to thc 
given for replanting, but no indication 
has been given as to the measures Go-
vernment is going to take to safeguard 
this continued exorbitant investment in 
the tea industry, leaving it in the hands 
of private owners to play ducks and 
drakes with the taxpayers’ money. Go-
vernment apparently do not have a con-
sistent policy on this matter whatso-
ever.

In Kerala where Mr. George comes 
from—I hope he will take it up with 
mo'e vieour—there are 84 estates own-
ed by foreign companies, which own
87.000 and odd hectares of which only 
2t 000 and odd hectares are planted. 
That is to say, 66,000 hectares are lying 
fellow. Even out of this 21,000 one 
does not know how much they are cared 
for and how much has been steadily 
abondaned, because the number of em-
ployees is also steadily decreasing. The 
Kerala Assembly and the Kerala Gover-
nment, with the support of the tea 
workerg and all parties decided that the 
plantations should be nationalised. 
But nothin? has happened. An ordi-
nance was sent to the president, but it

is waiting there in cold storage. The 
Government rash as if it it an ordinance 
on Pondicherry or an ordinance for 
maintenance of essential services in or-
der to penalise workers fighting for their 
justifiable rights. But in this case, an 
ordinance sent by a responsible Govern-
ment with the assent of a duly elected 
responsible Assembly in a State which 
concerns a very important industry which 
cams considerable foreign exchange 
about which wc are always hearing 
groans from the Government, that 
is neglected and the President is not 
advised by his Government to assent to 
it. I would like to know the reasons 
for this delay. What are the interests 
that are operating to prevent the Gov-
ernment from accepting the advice of a 
State Government which has sent that 
proposal with all sense of responsibility? 
Government goes on saying, “It is under 
consideration”. It has been under con-
sideration for three years. Meanwhile, 
when finally Kumbhakarna wakes up, 
and takes over the foreign plantations, 
they will be fit for nothing. With an 
air of bravado they will say, “We have 
taken over the foreign plantations. Now 
we will see that they are made to flou-
rish.” They will run into heavy weather 
and the capitalist press will be jubilant 
saying “There you are. Don’t nation-
alise.” This is how enemies of nation-
alisation are being fed. There is no 
point in allowing this ordinance to be 
in cold storage. Either the Government 
has to move very quickly or say, “We 
do not want to nationalise”. Let thc 
foreign owners do what they like. Let 
thousands of hectares of land lie fellow. 
Let the foreign owners who today are 
taking fabulous profits out of India and 
investing them in new areas like Nige-
ria. East Africa, ctc., let them build up 
their plantations there and pinch the 
whole export trade in tea. We do not 
mind because we are busy with other 
things.” Is this going to be the reply 
of the Government? 1 would like to 
know what is being done about it. I 
demand that the Government take im-
mediate measures to nationalise the for-
eign plantations and also the Indian- 
owned plantations.



Coming to tea trade, we find that 
through bilateral trade agreements there 
has been a considerable increase in our 
trade. India’s exports to countries cov-
ered by this registered an improvement 
in 1972. In relation to the total exports 
of 207.45 million kg last year, countries 
importing under the bilateral arrange-
ment accounted for nearly 99.16. Why 
can’t this policy be further pursued by 
the Government because it is extremely 
important that the tea trade is also taken 
over. Not only the plantations but 
even the trade and tea auctions are 
dominated today by the foreign con-
cerns such as Uptons, Brookebonu 
Lions, ctc The take-over of tea trade 
is extremely important in terms of our 
national economy, employment, foreign 
exchange earning etc. If we talk about 
rising unemployment the Labour and 
other Ministries immediately give us the 
excuse of population explosion. But why 
is, it that in the tea industry the 
number of plantation workers has gone 
down from 13 and odd lakhs to 8.5? 
How is it that the land-labour ratio has 
changed in Kerala itself ? In areas 
where the existing labour force is going 
down, where thc industry is being neg-
lected such as the plantations—not only 
tea but coffee, rubber, cashew etc,— 
where does the excuse of population ex-
plosion come in ? The closures taking 
place in the industry are matters of very 
serious import and we should give much 
greater and more serious attention to 
it.

Take coir. Apparently I seem to be 
rather oriented towards Mr. George's 
State, but it is because that State has 
the credit of having a large amount of 
piimary commodities which are foreign 
exchange earners.

Take the question of coir. Two years 
ago the then Minister said that the take-
over of export trade of coir was under 
examination. Then the Coir Board dis-
cussed a memorandum, which was given 
by my organisation, The All India Trade 
Union Congress, demanding the take 
over of this v$fy important trade. The 
Board, which is a board of export* ac-
cording to the claims of the Govern- 
8—41LSS/74
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ment, examined it in all detail and ac-
cepted the demand. Then it was for-
warded to the Kerala Government, which 
also formally supported the position 
that was taken by the Board. Then a 
decision was taken and the Minister 
stated that the take-over would be 
there. Then the Kerala Coir Advisory 
Board also examined it and recommen-
ded the same thing. But, nothing hap-
pened. On the other hand, I noticed 
last week that when the Minister was 
answering questions he very successfully 
evaded the whole matter. I hope he 
will not evaded again not only this ques-
tion but the other questions that 1 have 
ra’sed, because he can be successful in 
evading once, but not for ever. I want 
him to reply to this point because this 
is very important matter. It is not only 
a question of foreign exchange. There 
is the question of employment in Kerala 
and the crisis through which 
the coir industry is passing, which has 
been raised on the floor of this House 
time and again because lakhs and lakhs 
of workers have been thrown out of 
employment.

Similarly, I want the Minister to 
throw more light on the cashew trade, 
on the marketing system in cardamom.

Lastly, I would like to deal with the 
problem of textiles and the crisis that 
is there today in the country, so far as 
handloom weavers are concerned. Be-
cause the control on yarn has been re-
moved, yarn is not available to the hand-
loom weavers throughout the country. 
I come from a State and an area which 
is very dependent on handlooms. The 
handloom weavers are facing unem-
ployment and starvation because yarn 
is not available. On the one hand, 
while they are facing that difficulty, 
they are not assured of any increase in 
wages either. These are thc two impor-
tant problems we are facing now. The 
de-control of yarn has hit thc handloom 
weavers. On the other hand, the mill- 
owners have been reaping fabulous pro-
fits in the last two years. The figures 
given by the Reserve Bank bulletin and 
the figures given by the Ministry them-
selves show that fabulous profit have
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been earned by thc textile mills not 
only in Coimbatore but all over the 
country. With all the wailing by the 
mill-owners that they cannot pay even 
the small increase in wages recommend' 
ed by the Textile Wage Board, we find 
that last year alter negotiating with the 
unions some oi the mill-owners have 
paid even higher bonus than is stipula- 
ted as the maximum in the Bonus Act.
I have never come across a mill-owner 
who, of his own sweet will, has come 
forward to give more money to thc 
workers. The mill-owners agree to in-
crease in wages only when they are for-
ced to do it by means of a strike. In 
Bombay, recently there was the 41-day 
strike by the workers in the textile in-
dustry for increased wages. Similarly, 
there was a stnke not only in Coimba-
tore but throughout Tamil Nadu for 
increased wages. In Coimbatore, which 
is supposed to be the Manchester of 
India, even those mill-owners who were 
opposed to paying a higher wage or 
bonus, agreed to pay a higher bonus, 
which they would not have done but 
for thc fact that we told them that wc 
could reveal the fabulous profits which 
they have earned. Now those mills 
have been given 37 i  per cent rise in 
the price of controlled cloth. But 
nothing is being given to the handloom 
weaver. So, he is suffering. Therefore, 
we want to know why, in spite of the 
decision taken a  year ago that the price 
of course cloth would not be increased 
for three years, it was suddenly increas-
ed in this manner.

Even those sick units which have 
been taken over by the National Textile 
Corporation have earned profits which 
shows how flourshing the textile indus-
try is if it is properly run.

They have produced controlled cloth 
amounting to 847 and odd lakh sq. 
metres although their obligation was to 
produce only 560 and odd lakh sq. 
metres, This shows that they were arti-
ficially made sick because of mismana-
gement, quarrels in the management, 
manipulations and so off. Therefore, 
I  would appeal to the Minister that the

textile ipxiifetry should be nationalised 
before more are made artificially sick 
and the textile workers, the people as 
a whole, thc export market and the im-
port market, all get affected while the 
textile magnates continue to reap their 
fabulous profits.

In conclusion, 1 would only remind 
the Minister of their own Export Reso-
lution of 1970 which says :

“A steady increase in export earn-
ings is dependent on the continu-
ous development and expansion ol 
export-oriented production. Thc 
aim of such development should 
be the promotion of economic effi-
ciency, diversification of produc- 
t’on and better utilisation of skilled 
and unskilled manpower. The de-
velopment of the economy’s export 
sector has thus a vital role to play 
in the achievement of the plan's 
social and economic goals. The 
needs of this sector should, there-
fore, receivc very high priority. ?

Ilvs is what I had in mind when 1 put 
before him the issues of jute, tea, tex-
tiles, coir, etc. In the limited time at 
my disposal, 1 cannot add to thc list a 
number of other items. It could be end-
less. I would appeal to the Minister 
that he should really wake up and let 
me hope that he will be more dynamic 
than the Ministers in the past and, per-
haps, next year when he comes again 
with his Demands, if he is still there, 
we will be able to give him bouquets 
rather than brick-bats.

SHRI B. K. DASCHOWDHURY 
(Cooch-Behar) : Mr. Speaker, Sir, to 
speak on the Demands of the Ministry 
of Commerce. I think, any Member 
should have the courage to say the cor- 
rect things. Otherwise, the whole dis-
cussion will remain inconclusive.

The performance of the Commerce 
Ministry in general and the dynamic 
role played by my two hon. friends on 
the Ministrial Benches, incharge of the 
Ministry of Commerce in particular, is, 
no aoubt, appreciable. They have in '
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creased a large number of exports. I 
congratulate them for that. But 1 find 
the very approach of the Ministry of 
Commerce and particularly the Depart- 
ment of Foreign Trade is somewhat 
wrong.

Today, there is a problem of food 
.and fuel in the country as also in many 
other countries of the world. It must 
be their endeavour to have more and 
more exports. There is no doubt about 
it. They are trying their best. But is 
it enough to have more and more ex-
ports from the country ? I would requ-
est my hon. triends to look into tl.c 
matter at what cost they arc earning 
more foreign exchange through more 
and more exports. Is there any other 
way out to earn the same amount of 
lorcign exchange or even more, 50 per 
cent more, by streamlining and giving 
priority lo industries which arc really 
export-oriented ?

They have in their list to the extent 
of nearly 3000 items. I do not know 
what they are not exporting. From 
human hair to frog-legs, anything and 
everything from ‘A’, ‘B \ ‘C’ to all the 
'words a person can say, they are expos-
ing. What arc they getting in return 
of 3000 or even more items ? Is it com-
mensurate with the foreign exchange 
warnings ? They should rather selcct on 
priority basis the items which are ex-
port-oriented. These are the things to 
which they must give incentives ajnd 
other facilities for their proper develop-
ment, for export promotion in the 
foreign markets and all that. Have they 
done any researches? Some of their 
researches—I have gone trough 
them—are mostly traditional and the 

decisions are taken keeping in view how 
the big industry and how big entrepre-
neurs can be given the benefit. 
The hon. Member opposite has refer-
red to many points. I have no disagree* 
mesnrts. I will say, in short, about tea : 
will you go through your own accep-
tance of the recommendations of the 
Estimates Committee? I would refer 
you to the Twenty-eighth Report of the 
Estimates Committee, Fifth Lok Sabha,
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wherein you have accepted. I quote 
from page 32 of the R eport:

“Recommendation: . . .  In the
Committee’s opinion, a rebate of 
excise duty on exported tea is more 
advantageous to the tea exporter 
rather than to the tea producer and 
this aspect of the question needs to 
be examined in greater depth.

“Reply of Government: Action 
is being taken to collect information 
regaiding taxation structure in other 
Tea producing countries. The question 
regarding rebate ol excise duty is 
under constant review by the Govern- 
ment.M

That was informed on the 12th 
December, 1972. And I do not think 
that, uptill now, the hon. Minister or 
the Ministry has taken any decision.

THE MINISTER OF COMMERCE 
(PROF. D. P. CHATTOPADHYA- 
YA): wc have.

SHRI B. K. DASCHOWDHURY : 
Then, will you announce the decision 
here ?

PROF. D. P. CHATTOPADH- 
YAYA : Of course.

SHRI B. K. DASCHOWDHURY : 
That reply was given nearly 1 | years 
ago. To have more and more exports, 
they have a system; per kilo of tea ex-
ported, 75 paise will be the incentive 
in the form of excise rebate. The excise 
ka tea is paid by the tea-producer. It 
has been suggested by the Estimates 
Committee that this system should be 
done away with; the incentive should 
be given to the tea-produccr. And you 
have said. ‘Yes; alright; action is being 
taken, we are considering’ etc. Nearly 
1 ± years have passed. I have learnt 
from you, hon. Minister; you are a 
good teacher; still I believe that you are 
my teacher. Time is not ooJy the 
essence of contract, time is the essence 
of decision, and a correct decision is 
as good as implementation of the whole 
programme. Is this the type of your
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correct decision and timely decision ?
I would quote another;

12.57 h rs.

£Mr. D e p u ty  -S p eak er in the Chair]
This is from page 12 of the same 

Estimates Committee’s Report.
“Recommendation-; The Commit-

tee suggest that the Tea Board should 
give maximum encouragement to the 
tea estates in Darjeeling to replant 
2,556 hectares of available land with 
new tea bushes without any further 
loss of time. This step is necessary 
for three reasons, first, that the area 
under tea cultivation in Darjeeling 
has declined at the rate of 1-7 per 
cent during the period 1965—70 and 
secondly that the yield of tea in this 
area is much less than the all India 
■average, and thirdly the Darjeeling 
area produces the finest tea, in great 
demand abroad.”
I will quote the last few lines of thc 

Government’s reply :
“Reply of Government : . . . .  

Darjeeling has, however, its own 
special problems, high cost of produc-
tion and very low profitability being 
the most important ones. It has been 
represented that the high rate of 
excise duty on tea produced in this 
area is acting as a damper to improved 
production. This and other problems 
facing the industry are under con-
stant review by Government.”

This reply was given on 22nd Nove-
mber, 1972. Have you taken any 
decision ? Is this the process of timely 
decision and correct decision? And by 
that process, whom are your Ministry, 
your officials awl inadvertently you, 
Dear Minister, helping ? You are help-
ing only the three or four big tea ex-
porters in the country and are squeez-
ing and driving the tea-producers who, 
in their turn, are not in a position to 
give the best of what they could to the 
labourers who are really giving you the 
foreign exchange. Sir, as I said, the 
approach of this Ministry has not yet

been formalised, the format seems to  
be just in this old pattern. Whenever we 
raise the question of jute, that the jute- 
growers are being hard hit, and as hard- 
hit as possible, though they give you 
the largest amount of revenue so far 
as foreign exchange is concerned. Even 
then I do not find the Government of 
India having moved an inch in. that 
direction to that effect.
13 HRS.

Sir, it is not our opinion. With your 
permission, 1 will quote a few lines 
from the Bengali paper Jugantar dated 
the 4th March, 1974. Some of the jute- 
growers were interviewed by the press-
men and 1 want to quote this from this 
paper. Thc Bengali interpreter can 
translate it so that I need not take my 
time. This is dated the 4th March,
1974. It reads :

**Thc views of jute cultivators : 
Some such steps may be taken which 
will save them from the clutches of 
money lejnders and the brokers. If 
the market price of jute falls below 
thc pricc fixed by Government, then 
Government should purchase the 
stocks of the jute-growers at a just 
and fair price. Something has got to 
be done. This was stated by Shri 
Amulya Mitra. a highly educated 
young farmer of Toofanganj. Some 
progressive farmers asked the District 
Agricultural Officers at the farmers 
training camp—“what steps are you 
taking to increase the price of jute ?*' 
A young cultivator, highly educated 
in agricultural science, stood up and 
said ‘they canot take any steps in 
this regard.’
MR. DEPUTY-SPEAKER : ***If 

you quote so extensively from the news-
paper, you will exhaust all your time. 
•Please be brief.

SHRI B. K. DASCHOWDHURY: 
1 would request you to give some time 
more. It is very important. I would 
quote only very few lines. I have many 
other things to say.

MR. DEPUTY-SPEAKER : You
have got only 10 minutes. That is al-
most over.
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SHRI B. K. DASCHOWDHURY : 
Sir, other Members are given almost 30 
t>r 40 minutes. We have got 6 hours to 
speak on th is :

MR. DEPUTY-SPEAKER : Will
you kindly listen first? If Members 
don’t listen, 1 have to raise my voice. 
Your Whip has requested me again and 
again saying that there is a long list and 
therefore 1 should give 10 minutes to 
cach. I am drawing your attetntion to 
that only.

The difficulty in this House is, when-
ever the Chair says something, the 
Members go on, on their own steam; 
they don’t listen, and I have to shout 
o r raise my voice in order to be heard! 
This is what I wanted to draw your 
attention to.

You may take a few more mijmites, 
but the more time you take, it would 
be at the expense of your colleagues. 
Th.it is all that I wanted to say.

SHRI B. K. DASCHOWDHURY :
] will quote only some of the lines..

SHRI B. V. NAIK (Kanara) : He 
is from the Planters’ lobby...

MR. DEPUTY-SPEAKER : Order 
please. Mr. Naik, you always fly off in 
a tangent. You arc a very interesting 
character, you add spice to debates, 1 
know.

SHRI B. K. DASCHOWDHURY: 
This is what the educated agriculturists 
feel in my district.

"We remember that in the pre- 
independence days maunds of paddy 
could be purchased, at ‘Na'ra.yajnganj’ 
for the price of one maund of jute. 
Even after independence two maunds 
of paddy could be had for the price of 
one maund of jute. But this year old 
Rahim Sheikh could not purchase 
even one maund of paddy for the price 
of two maunds of jute at the ‘Sital- 
kuchi’ market.

Sir, I have got many other instances. 
There are several others. 1 will cut it 
short.

MR. DEPUTY-SPEAKER : You can 
give the paper^ to the Minister. Let 
him read it very carefully.

SHRI B. K . DASCHOWDHURY: 
The hon. Minister knows about it.

MR. DEPUTY-SPEAKER : If he 
knows it there is no point of repeat-
ing. The Minister may kindly read 
that paper very carefully.. .

PROF. D. P. CHATTOPADHYA- 
YA : I have heard him very carefully.

SHRI B. K. DASCHOWDHURY: 
Before our independence what was the 
ratio and parity of price between jute 
and paddy ? As said by one of the 
big farmers, 3 maunds of paddy is 
equal to one maund of jute.

This year, even for two maunds of 
jute he could not procure from the 
local markets in the district off Cooch- 
behar, the old Rahim Sheikh even one 
maund of paddy. Not only that. I 
would substantiate what I am saying 
here. Page 88 of the Economic Sur-
vey Report of 1974, states about the 
conditions of the poor jute growers.

In December, 1972, the index num-
ber, in reference to the wholesale 
index numbers of all essential com-
modities, was 168; in 1973 it has come 
dowr\ to 123. If you analyse the 
other items, for groundiout, in Decem-
ber 1972 it was 262; in 1973 it was 
362. Regarding all other items, for 
raw cotton, it was 169 in December,
1972 but in December 1973 it was 
279.

I have calculated taking the 1961 
index figures as the base year and it 
would be strange to find that the index 
number of jute in December, 1973 
was 223 which means a;n increase from 
1960-61 base year to 23%; the pries 
index of raw cotton stood at 274— an 
increase of 194%—while that of pulse 
stood at 213—an increase of 370%. 
The index of rice stood at 286—an 
increase of 186%—while that of wheat

*The original was quoted in Bengali.
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stood at 245—an increase of 145%. 
The index of mill doth stood at 199— 
an increase of 99%. Evejj so, 1 do 
not know, how the Ministry of Com-
merce, in the Government of India 
has come to the conclusion that the 
jute growers are given the most re-
munerative prices by fixing the rate at 
Rs. 157.60 paise per quintal at the 
mill-gate at Calcutta. I would like to 
draw the attention to this fact which 
is reported in page 88 of the Economic 
Survey Report. It has been stated 
therein that the jute price has declined 
from December 1972 to December,
1973 from the index number 163 to 
123. In view of this, I tabled a  ques-
tion to the Ministry of Agriculture 
whether any direction has been given 
to the Agricultural Prices Commission 
to fix the minimum support price for 
jute considering the prices of other 
essential commodities. In the eastern 
States jute is grown such as in 
Meghalaya, in Tripura, in Assam, h  
West Bengal, Bihar and also in Andhra 
Pradesh asntd to a certain extent in 
U .P . Particularly, in the eastern 
States—West Bengal, Bihar, Orissa and 
Assam—they are required to purchase 
against their own produce such as 
wheat and rice in the case of West 
Bengal—deficit States—not to that ex-
tent in Assam where the prices of oil 
seeds and other articles have gone up, 
taking the 1960-61 base year, to the 
cxtemft of 300 to 430 per cent. Even 
then, wc find that in regard to the 
prices, of raw jute farmers have not 
been given any incentive. The Gov-
ernment, on the other hand, are put-
ting certain obstacle; they are putting 
certain restrictions so that the growers 
may not get even their basic minimum 
price. If that is the argument that 
jute is an export-oriented industry and 
so, it has to compete in thc foreign 
markets, I have some questions replied 
to by the hctn. Deputy Minister. In 
the recent years, the buyers for jute 
goods are increasing by 20 to 25% 
because of increase of prices.

MR. DEPUTY-SPEAKER : The hon 
Member's time is up.
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SHRI B. K. DASCHOWDHURY t 
Kindly allow me five more minuter 
With that I do not understand why 
this hon. Minister has just re-lmposed 
this export duty which was gievn away 
last year. If really jute goods are to  
compete im the international market; 
and at the same time if you impose this 
exoprt duty that means in the inter-
national market it will not have proper 
competition. You should give certain 
relaxations so that you can earn more 
foreign exchange but here we find the 
reverse thing is being done. The whole 
policy of the Ministry of Commerce 
seems to be to exploit more and more 
the jute growers.

In the case of cotton many incen-
tives like cash, import entitlements, etc. 
have been given. In this connection I 
would like to draw your attention to 
the Fortieth Report of the Estimates 
Committee where it has been said that 
all these cash subsidies and other incen-
tives are equivalent to 90 per cent of 
the f .o .b . value of the goods export-
ed. But here not only they are not 
given any incentive but on the contrary 
more and more restrictions are impos-
ed So. I ask the question whether 
you want the jute growers, who arc 
really giving you a lot of foreign ex-
change, to be exploited more or 
whether you want jute growers should 
by given remunerative prices ? If Gov* 
ernmcnt really want to help the jufe 
g ro w e rs ,  what s te p s  does the Govern-
ment contemplate to take ?

MR. DEPUTY-SPEAKER : Now,
please conclude.

SHRI B. K. DASCHOWDHURY r 
Sit, I will make osnrfy one point more.
1 put a question to the hon. Minister 
asking what consideration weighed with 
the Government regarding freight
equalisation of certain commodities to 
have a balanced development in all
parts of the country ajnrd to remove
regional imbalance with particular re-
ference to cotton yarn. In reply to. 
this question it was said that the re is 
no proposal under consideration of the* 
Government for freight equalisation for 
cottojrr yarn. Now, when I moved a 
resolution on the above subject last
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December the Minister categorically 
assured the House that the whole ques-
tion is so intricate; it is very important 
and it is under the active consideration 
of the Planning Commission and the 
Government. But here we find in the 
specific reply given by the Deputy 
Minister wherein it is stated that there 
is no such proposal under the consi-
deration of the Government. Which 
one is correct ? Are you really consi-
dering the question of freight equalisa-
tion of cotton yam and other commo-
dities as was assured last December?

Sir, the poor man is very hard hit 
on account of excessive price hike of 
cotton fabric. In one of the questions 
it is said that 228 textile mills have 
earned nearly 70 per cent more gross 
profit over the year 1971-72, that is, 
it came to rupees eighty six crores 
and eighty four lakhs whereas in 1971- 
72 it was rupees fifty-one crores aj>d 
thirty-five lakhs. So, I would request 
the Minister to re-consider the question 
of lowering down the price of controll-
ed cotton cloth which has recently been 
increased by nearly 37i per cent.

MR. DEPUTY-SPEAKER : Order, 
please. Now, Shri Ram Hedaoo.

SHRI B. K. DASCHOWDHARY:
With these words, I support the budget 
proposals.

TPT tlT3» : W S W

WtT STTtfftRT *TrfT f  I 3TT
JFT snrar 3?ft*r fcf vttx 

% ^T*Hpq?T ^ r r^ T  % vr
?rcsrr stptt I  i i?  %
sttt  q r  grr% * r fo fr  
*pfm fc, sft eft q rr^nr

«TF5r^r^r farfo

W ’ JTT̂ rr ^  f w r r  I , frra
% ^T^c, 5̂TT%, tf .T d
% nT3[ f  i

Commerce
f  t t n  srar-

ft, ^er % ^rn»r 
onvvct t t  wm  w

f t  *rtr *flr ^  spTgt $  WPT 
^  |  i JT^r-sR*rr %
f e w  %  FT*T TTTO 'PC
^  sram gt w  w ra r  * v r n f r  
s t f t V «nr i tn p  u ^ r - * R ^ r

tr, eft BPT t n r  fT  3fT^
f ,  W t f o  ^  TT ^ P T  TT*T
*RT-^7^ % 5TTT T O  |  I 
w fm j^ rn jr  err t t * t  v *3 r  

SJSTTft s iftSR TTft s p t s fF  EZfFT f t *
f*r ^t w m r fir f*r ^  vr

W  % apUT % T O T  I  t

4  *rt *$snrar Of n̂mfVT: 
w p tt  wrt ^  n  sn*r-

t t  *T5*r *§cr
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f i r f t ^ r  ^ f t  ^ f t ,  fs rar ^  ^
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r̂% i ^ :
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q r  m f a f t  % TIT
^ tc f t  |  s f t r  sb*r w o t  * r c f c
^TUT f t  W  |  I tTtft ^

a F t^ ffe j ^  r m  f t r  TO ?T 
^ n w - ^ f ^ r r  ^ c f f ^ p f  % m w r

trap ^ ft WTfWT





237 D.G. Ministry of CHAITRA 18, 1896 (S,4/C4) D.G. Ministry of 238
Commerce Commerce

1 5  %  5 f a ? f t  ^

afasr fa*rf®r 'ftm  % i «fs$ fr?rt v-ttst
aft WI3T % f% m  % 30-35 w r

xtlx 5 f ^ f r ^ r  S | f t a ^ 2 0 0  
^Rft t  i *rpft m m  $r srt

*f t  foRfa
snrrsan r̂ s t t t  srCV̂ r 70
SftNTSr *£TTCT ftFRTT % I STTC
^  f f o  TO  *{jft *ftt *FTT-
^  f , % w f t  tjafir *ftr *rsiftaft % 
3?tt srcft v f s m x  % s f t  q r  srq^ft «nft
2T3T& ^  aratfV
*rf t  if tr  $*rd sftr srt |  ^
f f a  f t  Sc'TPFT ^  3~RT $T

*T ^  3TTl% TOT ^TT^T fT ^  
f s  ^  t o  t ^ t  I  1 farfa *rfe
31TTVT f^T ^  ’BPffcft Tgt m
srppft s t t c r  % fa rm  k  t?^ f^ r  asr?*
f W R  3FT ?3TfT f m  s f tr  % <rf?-
» to  *£ stcNt* 1 ^r%  ^  <tt 
*p tk  t  1 ^?r% srsrra *rt
WTT jfRT %n  ̂ *T 7̂ cf
ftr ;=rcr % frrrr zfrsprr ^ t r  *T?ft 
ifpfr 1 $  ?r 5TWHT w^ftt ft; ^ tf t 
SfoETT fs^m  T n 3 ft*M *PT ITĈT STftT 

fjp trr^ rrtr ? f k  ^ f r  fr rw r -  
Tnft sit^st st<7% f ra  ^  $r *pt in: ir^ 

*?r v m  ^  sift sirsrw  1

SHRI DHAMANKAR (Bhiwandi) : 
Mr. Deputy-Speaker, Sir, I rise to 
support the Demands for Grafts for 
the Ministry of Commerce and make a 
few suggestions.

The Commerce Ministry is a very 
huge organisation dealing with so many 
Corporations and Boards. The new 
import policy has been just announced 
and it is in the right direction. It 
envisages more exports that will earn 
us foreign exchange. Its approach is 
to help the small scale industry to the 
maximum and also industries in the 
backward areas and the backward dis-
tricts. This will go a long way to

develop the backward areas, as the 
necessary infra-structure will be creat-
ed in the backward areas and this will 
facilitate the industrial growth and 
development in those areas.

The Commerce Ministry is mainly 
concerned with internal and foreign 
trade. Industrial production is main-
ly with the Ministry of Industrial De-
velopment. However, textile produc-
tion is entirely with the Commerce 
Ministry. The composite textile mills 
section and the decentralised handloom 
and powerloom section are, however, 
attached to the Commerce Ministry. 
I feel rightly that they should be tagged 
with the Ministry of Industrial Deve-
lopment. because it falls within the 
sphere of industrial production in the 
country. I request the Government 
to review the position and take the 
correct decision.

We must increase our export and 
gain foreign exchange. We must re-
duce our imports, and while we may 
import some raw materials, it would 
not be quite correct to export raw 
materials. In the case of rubber indus-
tries, we were forced to export rubber 
since the last two years and the prices 
had fallen because the rubber produc-
tion was facing an acute crisis in this 
country. For two yezjrs, they allow-
ed them to export. Now, the rubber 
production has gone up and the rates 
also have gone up to Rs. 625 per quin-
tal, while the synthetic rubber pro-
duction has gone down. I feel there 
will come when we will have to 
import rubber from outside the coun-
try at a very high price if we do not 
check the export of raw rubber from 
this country. I request the Commerce 
Minister to T ev iew  and re-examine the 
position to ensure that the rubber 
industry in the country gets the raw 
materia] for rubber and synthetic 
rubber for the manufacture of rubber 
goods in this country.

We are exporting man-made fabrics 
to a very great extent. We have 
exported these commodities to the 
tune of nearly Rs. 25 crores as agaitost 
the target of Rs 18 crores. According
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to the industry sources, it should not 
be difficult to raise the export of nylon 
fabrics and yarn to nearly Rs. 30 crores 
during the next financial year. The 
only handicap is the scarcity of raw 
materials.

The rayon and nylon industry is fac-
ing a shortage of rayon pulp and c'a- 
pnolactum. They’ are importing rayon 
pulp and caprolactum from inter- 
natiotnral markets. The prices have 
gone up and the supplies are very 
low. The price of wood pulp which 
reached a level of Rs. 4,400 per tonne 
in 1973 is expected to go up to 
Rs. 7,700 per tonne in 1974. The 
import of rayon pulp is canalised 
through the State Trading Corporation 
since 1971, and the STC imposes a 
service charge of 7.1 per cemt on the 
tyre cord manufacturers. The effect of 
this at the present rates of wood pulp 
works out to Rs. 200 per tonne and 
thus the advantage of canalisation has 
been lost. Wood pulp was earlier 
available according to demand and the 
STC was placing orders on the basis of 
release orders obtained by the manu-
facturers, and thus, the item was dis-
tributed on the basis of such orders. 
The tyre cord manufacturers* have 
suggested that wood pulp be made 
available on the basis of the licensed 
capacity and not in terms of produc-
tion. This point needs minute scruti-
ny. There is also need for setting up 
of a few more units for the manufac-
ture of wood pulp in this coontry, as 
it may not be advisable in the long 
run to depend on the US manufacturers 
alone who hold virtual monopoly in the 
world market.

As regards rayon yar*r>, the hand- 
loom weavers and the power-loom 
H-cavers are facing acute shortage. In 
icgard to some of the rayon industries, 
especially Birla-owned Century Rayon 
and the other at Nagda, irregular ex-
pansion has takeiv place. The Com-
pany has been hce*nrsed lor a capacity 
of 22,000 tonnes per annum. The 
Company has, however, expanded the 
installed capacity to 78,000 tonnes by 
way of effecting substantial expansion 
jp their exiting licensed units at
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Nagda. Century Rayon is licensed for 
the manufacture of rayon filament 
yarn for a capacity of 7,000 tonnes. 
The Company has, however, been pro-
ducing more than the licensed capacity. 
Its actual production wi 1973 has been 
10,438 tonnes. The company has 
achieved the higher production as a 
result of higher efficiency of machines. 
Government have taken the stand that 
as the Sarkar Commission has yet to 
submit its report, the unauthorised 
capacities of both Gwalior Rayon and 
Cejnrtury Rayon will be regularised only 
later. 1 submit that, in order to meet 
the shortage of rayon yam, Govern-
ment should continue the supplies of 
the necessary raw materials for their 
expanded production without prejudice 
to the decision that the Government 
might take on their cases of unauthoris-
ed expansion. However, 1 would urge 
on the Government that they should 
see to it that the expanded production, 
through irregular expansion* of the 
plants, is sold to the de-ccntralised 
nower-loomand hand-loom sector at 
reasonable prices fixed by the Govern-
ment They should not be allowed to 
makemore profits by selling this in 
the open market. They must be forc-
ed to sell it to the de-centralised 
sector.

As r e g a ^  caprolactum, the Gujarat 
State Fertiliser Company will be start-
ing the manufacture of caprolactum, 
for the first time in the country, from 
July 1974, which will result in saving 
of foreign exchange to the tunc of 
Rs, 30 crores. At present, we are en-
tirely dependesnrt on foreign countries 
for the supply of caprolactum which 
we need for the manufacture of nylon 
yarn I submit that spinners should 
be allowed to import their requirement 
of capiolactum from the international 
market and the canalisation through 
STC should be discontinued. I feel, 
this will improve the position in regard 
to the demand for nylon yarn.

As regards cotton textiles, our ex-
ports, in 1973, were of the order of 
Rs. 2?6 crores. It is feared that cotton 
textile exports may dwindle considera-
bly this year for want of adequate
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supply of cotton. By the end of 
August 1974, the carry-over will be 
13 lakh bales* as against 23 lakh 
bales last year. Advance planning and 
action are necessary, if the supply of 
cotton for domestic consumption and 
exports, is not t0 suffer.

With these few words, I support the 
Demands.

MR. DEPUTY-SPEAKER : I wish 
all Members are like you.

SHRI BISWANARAYAN SHASTRI 
(Lakhimpur) ; Mr. Deputy-Speaker, 
Sir, while I rise to support the Demands 
ot the Ministry of Commerce, I would 
hke to congratulate the Minister for 
introducing dynamism unto his Minis-
try, by incieasing exports and enhanc-
ing the performance of his Ministry in 
other fields. Sir, the tree is known by 
its fruit. Similarly, this Ministry’s per- 
lormajKc can be judged by the exports 
and imports.

It is a good thing that during last 
year, total exports were of the order 
of Rs 1960 crores and the total im-
ports Rs. 1796 crores, and thus, there 
is a favourable balance of Rs. 164 
ci ores. This >s apparently a good 
figure. But, there is no room for com-
placency because when wc take into 
account the re-exporting of certain 
goods, the concessions given m freight, 
the replenishment entitlement benefits 
and certain other things and convert 
these in terms of lupees, it will exceed 
Rs 164 crores Then, there will be 
no favourable balance. Therefore. I 
would request the hcxn. Minister to see 
that the foreign-exchange i earning 
goods, particularly the traditional items 
like jute and tea. are exported in larger 
quantises to the foreign market. Sir, 
this is more important in the present 
context, when wc have to import crude 
oil to the tune of Rs. 1300 crores 
This becomes more important at the 
present juncture I am glad to note that 
the Ministry has entered into an agice 
ment with the East European commu-
nities comprising 9 countries handling 
about 39'’? of the total trade of Europe.
I hope our exporters under the able 
gu d mce of this Ministry will be able 
to reap benefits from this agreement.
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Tea and jute alone earn about l/4th 
of our total foreign exchange, but they 
are constantly neglected. As a result 
of it, our exports of these two items 
are on the decline. Fbr instance, our 
raw jute export came down to Rs. 4.45 
crores inr 1972*73 from Rs. 11.96 
crores in 1971-72. Our jute manu-
facture export came down to Rs. 
249.96 crores from 265.28 crores in 
the same period. This is an indication 
that our exports are not going on 
increasing but are decreasing. The 
Jute Trading Corporation is there, but 
it is a paralysed body. It is neither 
able to boost our exports nor give a 
remunerative price to the growers. 
Since my friend. Shri Daschowdhury 
has dealt with it at length, I will skip 
over it.

In the Reserve Bank Study Team 
Report on tea tt has been stated.

“Tea industry enjoys a unique 
place in our national ccotnomy by 
virtue of its position as a major 
earner of foreign exchange and as an 
enterprise providing employment to 
a million of workers and supporting 
a number of ancillary industries a.nd 
services.”

Tea is also an export-oriented, land- 
based and labour intensive industry. 
It employs more than 1 million directly 
and four times more indirectly There-
fore, it should be looked after proper-
ly. But India’s share in the world 
market in tea export is declinipfg. Pro-
fitability has also been reduced to 2 ^ .  
It is going to be a sick industry. A 
number of gardens have been closed 
down and some are declared as sick. 
Government is going to take them over. 
But taking over the sick gardens can-
not be considered as the panacea for 
all ills. There is a tendency to des-
cribe that the world production of 
tea is much more than its absorption. It 
may be right. But India’s production of 
tea from 1951 to 1971 is less compar-
ed to the world production. From 
1951 to 1971. while the index number 
ot world tea production rose from 100 
to 189, India's production rose only 
from 100 to 152. In the tea trade 
India has made no progress at all dur-
ing this period.

189$ (SAKA) D.G. Ministry of 242
Commerce



IShri B isw anarayan  Sastri]
I f  y ou  look  to  th e  ex p o rt side, it 

is  still fa r  less. T h e  F A O  h as fixed 
th e  lim it o f  2 1 1 .5  m illion  k g  o f  tea  
fo r  ex p o rt by  In d ia , b u t w e cou ld  n o t 
fulfil even* th a t ta rg e t in  1972*73.

T h ere  are  so  m an y  reaso n s fo r  th is  
•declining tren d . I  w o u ld  like to  
n a r ra te  som e o f  the  m ain  fac to rs  fo r  
th is  decline. O ne is th e  fiscal policy  
fo llow ed  by  th e  G o v ern m en t o f  Ind ia . 
T e a  is considered  as b o th  in d u stry  and  
ag ricu ltu re . So , th e re  is a  ta x  o*> tea  
by  b o th  the  S ta te  an d  C e n tra l G o v e rn -
m en ts. T h e re  is excise d u ty , a  c o r-
p o ra te  tax  an d  also  an  ag ricu ltu ra l tax. 
T h is  m u ltip le  ta x  is m ain ly  res-
po n sib le  fo r  th e  d eclin ing  tren d  in the 
e x p o rt o f  tea.

T h e  h o n . D ep u ty  M in is ter o f  C o m -
m e rc e  s ta te d  in  th e  L ok  Sabha m  
M a rc h . 1973 in rep ly  to  a question  
th a t  “th e  E a s t  A fric a n  co u n tr ie s  have 
a n  a d v an tag e  o v er In d ia  in  low er 
tra n sp o r t  costs and  negligible du ties” . 
S o , acco rd in g  to  G o v e rn m e n t’s o w n
adm iss ion , th e  d u ties  are  m ain ly  res-
p o n sib le  fo r  th e  decline in th e  ex p o rt 
to  U K , a b o u t w hich  som eth ing  has to  
b e  d o n e  im m ediately .

I f  I  give som e figures they  will show  
v ery  c learly  th a t n e ith e r  o u r  e x p o rt o f  
tea  n o r  its  u n it value h as  in creased  

o v e r  th e  last tw en ty  years. Imp 1950-
51 w e ex p o rted  2 0 0  m illion  k g  an d  th e  
u n it  v a lue  realised  w as Rs. 7 .1 1 .  In
1968-69 w e ex p o rted  the  sam e 2 00
m illion  k g  a n d  the  u n it value w as
R s. 7 .7 9 .  In  1972-73  we exp o rted  
201 m illion  k g  and  th e  un it value w as 
R s. 7 .6 0 .  D u rin g  th e  sam e period , 
•while the  p rices o f  all o th e r  co m m o -
d itie s  h av e  gone u p  as m u ch  as fo u r 
o r  ev e n  five tim es, th e  p rice  o f  tea  
h a s  mot gone u p  even  by 15 to  20  p e r  
cen t. So, th e  p ro fitab ility  o f  th e  tea  
g a rd en s  has g one dow n a n d  they are  
n o t  in  a  p osition  to  p rov ide even th e  
m in im u m  req u irem en ts  o f  am enities to  
th e  la b o u r  an d  o th e r  em ployees o f  the  
te a  gard en s. It is bou n d  to  affect the 
eco n o m y  o f  th e  S tates, m ore  p a r tic u -
larly  o f  A ssam .

T h e re  are  758 tea  gard en s in  A ssam  
*out o f  w hich  a b o u t 9 0  p e r  c e n t are  in 
Z o n e  V , w hich  is an  irra tio n a l and
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illogical classification fo r  levying excise 
d u ty . O u t o f  758 te a  gardens, 680  
gardens, th a t  is, nearly  9 0  p e r  cen t, 
a re  in  Zome V  w h ere  excise d u ty  is 
R s. 1 .1 5  w hereas in  o th e r  zones it is 
2 5  paise , 5 0  paise, 100 paise  an d  in  
D arjee lin g  alone Rs. 1 .5 0 . T h is  Z one
V  te a  constitu tes  75  p e r  cen t o f  
In d ia n ’s to ta l ex p o rt o t tea. B ecause 
o f  th is h igh  excise du ty , th e  p ro d u ce rs  
a re  sw itching o v er to  q u a n tity  from  
q ua lity , and tha t is adverse ly  affecting 
th e  ex p o rt m ark e t and  th e  rea lisa tion  
o f  u n it  value.

D u rin g  the  last ten  years ou r ex p o rt 
h as gone dow n fro m  42 p e r  cen t to
3 9 .5  p e r  ccnt. I f  th is  tren d  is n o t
resisted , th en  on e  day  th e  e x p o r t o f  
tea  will rem ain  ojnrly in trad itio n . T o -
day it is considered  a trad itio n a l item . 
O ne day  it will rem ain  o n ly  as a
trad itio n  in m em o ry . So, 1 w ould  re -
q uest the  hon . M in is te r to  con sid er
th e  q u estio n  o t rev ising  th is  irra tio n a l 
an d  illogical excisc du ty . I d o  jw t say 
tha t th e re  should  be any  loss to  the  
E x ch eq u er bu t it should  be  ra tionalised . 
T h e re  should  no t be  such  a b ig  v a r ia -
tion  o f  25  paise  to  R s. 1 .5 0 . 
B ecause it is n e ither based  o n  cost o f  
p ro d u c tio n , n o r on  the  yield , n o r on  
the selling  price.

L e t m e give an  exam ple  o f  A ssam  
itself I.n A ssam , the  tea  gardens a re  
d iv ided in tw o  zones, o ne  /o n e  pay ing  
Rs 1 .1 5  p. and  the  o th e r  zone pay ing  
on ly  50  p T h e  >ield per h cc ta re  in 
S ibsagar d istric t is 1,077 kg w hich  is 
in  zone 5 and  the  excise d u ty  is 
Rs. 1 .1 5  p. w hereas in N ow g o n g  d is-
tric t w here  th e  y ield  per h e c ta re  is
1,302  k g  . th e re  th e  <ixefise du ty  &

only  50  p p e r  kg. o f  tea . C'an th e re  
be any  o th e r  g laring  instance o f  in -
justice T h e  ^ m e  person  m ay have 
tw o tea es’utes, one in S ibsagar a r d
th e  o th e r  in N ow gong , b o th  being  co n -
tiguous d istric ts. A t a  d istance  o f  10 
o r  15 m iles, an d  tea  g a rd e n  h as to  
pay  Ri'. j l .  15 p. an d  the  o th e r  tea  

garden  has to pay  5 0  p  T h is  is illo- 
eical T h e re fo re , it shou ld  be ra tio n a -
lised. T h e re  are  five zones w here  th e  
excisc d u ty  ran g es  frr*m 25 p ., 50  p ., 
100 p., R s 1 .1 5  p. 10 Rs. 1 .5 0  p .
The excise d u ty  o f  R s . 1 .1 5  p. shou ld  
be  red u ced  and  th e  excise d u ty  o f
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25 p . an d  5 0  p . shou ld  b e  increased .
Then, th e re  w ill b e  n o  lo ss to  th e
E x chequer. It shou ld  be logical, reaso n -
able a n d  ra tio n a l. I t  co u ld  n o t be 
d ope by th e  M in is try  since th e re  w ere 
a n u m b er o f  cases in  th e  H igh  C o u rts . 
R ecently , the  C a lcu tta  H igh  C o u rt 
gave its v c rd ic t on  these cases. So,
there  is n o th in g  w rong  in revising o r
ra tionalis ing  th e  excise duties. I w ould 
request th e  hon . M in is ter to  look  in to  
this m a tte r  p ro m p tly .

T h e  ex p o rte rs  o f  o th e r  com m odities 
w hich a rc  exported  get im p o rt rep le-
n ishm ent en titlem en ts. T h ey  are  en -
titled to  im p o rt ce rta in  th ings fo r  re -
p len ishm ent fro m  any fo re ign  m ark e t 
at in tern a tio n a l p rice . B u t th is benefit 
is n o t ex ten d ed  to  tea. T ea  g ardens 
also req u ire  ce rta in  th ings fo r  rep le -
n ishm ent. T ake*  fo r  instance, fe rtili-
ser. T o d ay , th e re  w as a Q uestion  on  
requ irem en ts o f  fertilise r. T h e ir  re-
qu irem en t is 110 kg. p e r  hectare .
But th e  T e a  B o a rd  h a s  recom m ended  
only 95  kg . p e r  hec ta re . E ven
l)5 kg. p e r  h a c ta re  cou ld  no t be
supplied . I f  th e  tea gardens o r  th e
exp o rte rs  o f  tea a re  allow ed to  im port 
fertiliser, it will be a  good  help  to  the 
lea gardens. S im ilarly , insectic ides and 
o ther essential th ings fo r  th e  industry  
can also be im p o rted . 1 w ould  u rge
upon th e  M in ister to  see th a t at least
10 p e r  cen t im port rep len ishm en t bene-
fit is given to  tea  p lan ta tio n  o n  th e  
basis o f  export.

T he T ea  T rad in g  C o rp o ra tio n  is 
function ing  fo r  th e  last 21 years. B ut 
there is n o  C h a irm an  and  there  is n o  
M anaging D irec to r. T h is  C o rp o ra tio n  

should be stren g th en ed  so  th a t it can  
handle te a  ex p o rts  efficiently.

I w ould  like  to  co nclude  by  saying 
that Ind ian  tea is sa iling  in s to rm y 
seas w ith o u t p ro p e r d irec tio n  an d , if 
it is no t rescued  in  th e  s to rm y  seas, it 
will d rag  m u ch  else w ith  it  dow n to  
the b o ttom  o f  the  sea. I hope, b efo re  
this, the  M in is try  \*ill realise the  p osi-
tion and  tm prove the  co n d itio n  o f  tea  
'.ndustry.

SH R I C H A P A L E N D U  B H A T T A - 
C H A R Y Y IA  (G irid ih )  : M r. D ep u ty -  
Speaker, S ir, w hile su p p o rtin g  th e  D e -
mands o f  th d  C o m m erce  M in is try , I
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w ould lik e  to  say th a t  in  th e  co n tex t 
o f a  sea-change th a t  has o v ertak en  
w orld  econom y an d  supersession  o f  th e  
in te rn a tio n a l eco n o m ic  system  w h ich  
cam e in to  beiwg a f te r  W o rld  W a r I I , 
In d ia ’s econom y a n d  tra d e  an d  ex p o rt 
effort, p a rticu la rly , is faced  w ith  m a n y  
im ponderab les.

T h ere  is the  fuel gap , th e  fe rtilise r  
gap , th e  food  gap , and  all these a d d  
u p to  a  ba lan ce  o t  p ay m en ts  gap. In  
te rm s o f p re sen t in te rn a tio n a l prices,, 
they  ad d  u p  to  ab o u t Rs. 2 1 0 0  c ro re s—  
R s. 1200 c ro re s i,n: o il, Rs. 50 0  c ro re s  
in fo o d  and  R s. 4 0 0  c ro re s  in fertilise rs 
a t 1971-72  level o f  im ports . O u r  
capab ility  fo r  ex p o rt p e rfo rm an ce  is 
ta ilin g  because  o f  ga llop ing  p rice  in fla-
tion  an d  u n d er-u tilisa tio n  o f  m an y  
p ub lic  sec to r u n d e rtak in g s, p a rtic u la r-
ly  th e  steel p lan ts , b ecause  w e h av e  
to  im p o rt a b o u t R s. 20 0  c ro re s w o rth  
o f  steel ju s t to  keep  o u r  eng in eerin g  
j.Ufd o th e r  in d u stries  going. S o  lon g , 
th e  difficulty  fo r  n o t o n ly  In d ia  b u t 
f o r  o th e r  und er-d ev e lo p ed  co u n tr ie s^  
genera lly  ca lled  G ro u p  77 , has been  
th is : w hereas th e  deve lo p m en t o f
advanced  co u n tr ie s  lik e  U S A , E E C  
coun tries, C a n ad a . A u s tra lia  an d  Ja p a n  
has an  eco n o m ic  ascen t sp ira l a t  an  
unbro k en  ra te  an d  co n s ta n t g ro w th  in  
th e  s tan d ard  o f liv ing  a t  th e  ex p en se  
o f  u n d e r developed  coun tries, o u r  lim it-
ing fac to rs  an d  co n s tra in ts  p rev en ted  
us fro m  sh a rin g  th a t g row th . C u rre n -
cies o t m an y  co u n trie s  a re  floa ting  in  
the  fo re ig n  ex change m ark e t; fo r  a ll I  
k now , som e a re  eveyi s ink ing ; th e ir  
p u rch asin g  p a ritie s  vary . T h ese  b rin g  
in  a n  e lem en t o f  u n c e r ta in ty  in  th e
to ta l s itu a tio n . F o r  tw o  d ecades th e
c o u n tr ie s  p ro d u c in g  p rim a ry  p ro d u c ts  
an d  co n su m er g oods hav e  been  fo rced  
to  sell ch e a p  ?m i p u rch ase  at h igh  
prices, u h ic h  h as been  th e  m a jo r  cause  
o f  s tagnation  o f  th e  eco n o m ies o f  
*hcse co u n tries . In c re a s in g  in d eb ted - 
ness ot these c o u n tr ie s  now  ap p ro a c h -
es, it it does n o t exceed , 9 0  b illion  
do llars U N C T A D  I I I  w as a  fa ilu re ; 
th e  rich  m en ’s c lub  w ill n o t  listejo to  
th e  u rgen t plea o f  th e  co u n tr ie s  o f  th e  
th ird  w orld to  o v erco m e th e  d isc rim i- 
n a tio n  in  in te rn a tio n a l e c o n o m ic  a n d
trad e  system  an d  to  u tilise  0 . 7  p e r  c e n t
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IS h ri C h ap a len d u  B h a ttacharyy ia] 
o f  th e ir  G . N . P .  fo r  stren g th en in g  
in te rn a tio n a l co o p era tio n . A lg iers 

C h a rte r , L im e D ec la ra tio n  a n d  A c tio n  
P ro g ram m e o f  1971 co n ta in  th e  basic 
d em ands o f th e  T h ird  W orld  u p o n  the  
in te rn a tio n a l co m m unity . T h e n  th e re  
is th e  slogan ; ‘T rad e  n o t A id ’. T h e re  
are  m an y  b a rrie rs  to  tra d e . W « a re  

glad  th a t tho C o m m erce  M in is te r has 
d o n e  a good  jo b  by  co m in g  to  som e 
ag reem en t a t  least w ith  th e  E E C  
co u n tr ie s , an d  w e h o p e  th a t it w ould  
he fo llow ed u p  w ith  A m erica . O u r  

id a t io n s  w ith  th e  E a s t  E u ro p e a n  co u n -
tr ie s  is o n e  stab ilis ing  fa c to r  in  an  
o th erw ise  ch o p p y  sea o f in te rn a tio n a l 
tra d e .

MR. DEPUTY-SPEAKER : You
have o n ly  five m inu tes m ore. W hy  no t 
c o m e  to  M ic a  a n d  o th e r  m a tte rs  in 
w h ich  y o u  a re  in terested .

S H R I C H A P A L E N D U  B H A T T A -
C H A R Y Y IA  : I say th is because th e  
issue w as ra ised  th a t o u r  sh a re  o f th e  
w orld  tra d e  is d im in ish ing . T h e  share 
o f  w orld  trad e  in respcc t o t  all u n d e r-
d ev e lo p ed  co u n trie s  declined  from  21.3 
p e r  cen t in 1960  to  1 7 .6  p e r  cen t in 
1970, and  a t th is ra te , it m a y  be 
10 p e r  cen t by 1990. Ind ia  is also in 
th a t  s tream ; o u r  sha re  o f  th e  w orld  
trad e  is a lso  falling . A lth o u g h  6 0  p e r  
cen t o f  w orld  sh ipp ing  is acco u n ted  fo r  
b y  p o o r  co u n tries , on ly  e ig h t p e r  c e n t 
o f  m e rch an t sh ipp ing  is u n d e r  th e ir  
d ir e c t  co n tro l. O u r  ob jectives o f  po li-
cy  shou ld  be  to  red u ce  th e  tariff 
an d  non-tariff  b a rrie rs , to  ensu re  som e 
s tab ility  m  w o rld  m o n eta ry  system  to  
th e  ex ten t w e  can , revision  o f  S h ipp ing  
C o d e  an d  non-aligned  co u n tries  buy ing  
n a tio n a lised  o il a t  au c tio n  p rice  an d  
so m e tim es d o u b le  th e  posted  price. 
T h a t  is r a th e r  u n fa ir. O f  co u rse  th a t 
h a s  been  m a d e  good  by th e  b ila tera l 
ag reem en ts  b e tw een  Ira q  an d  In d ia  and  
I ra n  an d  In d ia  recen tly .

I  w ill n o t  to u c h  tea ; I will n o t  to u ch  
ju te . B u t I m u st say  th a t raw  co tto n  
m u s t  be g row n in th e  eastern  region. 
I n  C h o ta n a g p u r  p la teau  in tro d u c tio n  o f  
a m b a r  c h a rk h a  an d  sp in n in g  m ills m u st 
b e  u n d e r ta k e n  s o  th a t  th o u sa n d s o f  

h a n d lo o m s  ly ing  id le  in  p laces ro u n d -
a b o u t  R a n ch i an d  G ir id ih  d is tric ts  an d
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in  an d  aro u n d  N a b a b w ip ' m ay  be 
activ ised  an d  th is  will release f in e r  
co u n ts  fo r  ex p o rt effo rt.

T h e  C o m m erce  M in is try  shou ld  tak e  
u p  w ith  IC A R  the issue o f  th e  d isas-
tro u s  fall in  lac  p ro d u c tio n  in  C h o ta -
n ag p u r an d  M an b h u m  d istric ts. T h e  
p rice  o f  lac  has. increased  from  R s. 26  
p e r  qu in ta l to Rs. 1400 p e r q u in ta l b u t 
th e re  is n o  seed availab le. W h a t is 
o u r  A g ricu ltu re  M in istry  an d  IC A R  
an d  S tate G o v ern m en t do ing  ? W h a t 
has the C om m erce  M in is try  done in  
th is m a tte r  ? If  those seeds are m ade 
available to  the  adivasis, h a rijan s and 
th e  p o o r in  th a t reg ion , they  will be 
enabled  to  e a rn  Rs. 100 fo r  every  
p a ia u  an d  ku su tn  tree  By on e  single 
s tep  tfv  local peop le can  be helped  to  
a g rea t ex ten t.

T h e  C o m m erce  M in istry  shou ld  stop  
the im p o rt o f  soyabean  oil from  D e-
cem b er 1974 as a m a tte r  o f  policy , 
to  ensure  la rg e r  acreage  u n d e r  soya-
bean  an d  ex trac t ion o f  soyabean  oil 
Ind ia  itself. In  C h o ta n a g p u r w e have 
done it in o u r  d e m o n s tra tio n  fa im s. 
F ro m  the  up lands th e  incom e can  
easily increase fro m  Rs. 4 0  at p resen t 
to  Rs. 50 0  p e r acre , w ithou t affecting  
o u r  food  p ro d u c tio n . I suggest a 
close look from  th e  angle o f  cost 
effectiveness o f the fu n c tio n in g  o f  the  
S IC ,  M M I C  an d  C o tto n  an d  Ju te  
C o rp o ra tio n s  sh o u ld  be u n d e rtak en . 
H o w  is it th a t ju te  seeds have to  be 
im p o rted  from  R a ja sth an  fo r  grow ing  
ju te  in th e  eas te rn  reigon  ?

Sir, th e  low est n o co tin e  co n ten t V ir-
g inia to b acco  lias b een  g ro w n  in 
H aza rib ag h . T h is  is th e  low est N oco- 
tine co n ten t o f V irg in ia  to b acco  in the  
w orld . I t  is b e in g  done in H aza rib ag  
experim en ta l fa rm  u n d e r  IC A R . T h a t 
shou ld  be ex p anded . T h a t  will give 
us a  scope fo r  fu tu re  line o f  exp o rts .

W e a re  send ing  e n o rm o u s q u an tities  
o f  o ilcakes an d  hav e  c u t dow n  im p o rts  
o f  fertilise rs . W e m u st p ush  th ro u g h  
a new  m ulti-la tera l sc ien tific  ag ricu ltu ra l 
p ro g ram m e w h ich  w ill be  lo w  o n  fe rti-
liser an d  h igh  o n  value . T h e  sugges-
tio n s w h ich  I h av e  m ad e  reg ard in g  
so y a b ean  fa ll in  th a t  ca tego ry .
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Now I  ciomc to th e  floor p rices ot 
m ica  W h ereas th e  p rices of a ll indus-
tria l co m m o d ities  o f  im p o rt have gone 
tip  by  4 0 0  p e r  c e n t th e  floor p n c ^  o l  
.m ica has b een  k e p t stead y  a t th e  sam e 
level fo r  the  last 2 0  y c a is  T h is  has 
h ad  a  ch a in  t a c t i o n  This is on e  o t  
the m o st la b o u r in tensive industries 
e m p ’oym g lakhs o t  peop le  T h t  resu lt 
of the  p re sen t s itu a t.c n  is th  >l lakhs 
i I m ica  w o rk ers a ie  g e tting  the  lo w ^ t  
w iges m  Ind ia  I suggested  1 ist Dc 
c u m b e r th a t SO to  1 0 0 ' i lc ioase 
shou ld  be th e re  m  floo r p rices o f m ica 
T h e re  a rc  200  varieties o f  m ica  and  
150 im p o ite is  fo r  the  1 c io n , ru p ee  
tx p o i t  trad e  It is a h igh ly  com plcx  
trade N ow  this floor p r ic c j V v e r c  
re u se d  as f io n i 19th rc o ru a ry  1974 
i io m  15 to  H V c  excep t fo r  sci ip 
m ica  w h ich  h id  been  in c ie a  ed  to  
! (X) °c

14 OJ H R S

E \ c n  a i e i th is  re v is io n  o l f lo o r  
P u  th t  iv o  n a l )  is th a t  th e  flo o i 
p u t c s  h i u n t .  h e e n  g \ c n  e ffec t to  h a v e  
b een  k e p t  in  i b ^ a n c e  D r s t l )  it w as  
u p 'o  I s u p p o se  n o w , U h i s  b e e n
k^.pt in  tb (.\ mww u p to  ^ 0 -4  o r  so  1 d o  
not lo llo w  th is  W h v  a f te r  w a i tm a  so  
ion o n  i n e i c t s t d  tfie f lo o r  p r ic e  s it 
just to  p v c  the  p e o p le  i g o  >d b re  tk  ' 
I V  n ite a  in d u s tiv  h a s  b e e n  s t r a n g le d  
b% th e  e x e h e q i i t r  w h o  h a s  a c c u m u la te d  
R 12 c r o ic s  M ic a  p r o d u c t io n  h i s  
I i lL n  l e s i l t i n g  in  u n e m p lo y m e n t  o f  
th o u s a n d s  a n d  th o u s a n d s  o t  m ic a  
w o ik e rs  T h ese  a re  n o w  in  je o p a rd )  
A n d  c u r r e n t ly  m  G in d ih ,  th e re  is a 
c o m p le te  lo c k  o u t  o f  a ll f a c to r ie s  a n d  
Act th e  f lo o r  p r ic e s  w h ic h  w e re  a n  
n o u n c c d  a re  b e in g  k e p t  m  a b e y a n c e

M \ n ex t suggestion  is reg a rd in g  the  
shiltm g o t All In d ia  T ra in in g  In stitu te  
ot W eigh ts a n d  M e asu res f ro m  P a tn a  
This sh o u ld  be  lo ca ted  a t  R a n ch i T h e  
export p e rfo rm a n c e  c a n n o t be d ivorced  
from  th e  o v e ra ll e c o n o m ic  situ a tio n  o f 
the c o u n try  O n e  p o in t  was m a d e  th e  
o ther d ay  by  m y frie n d  Shri Jy o tirm o y  
Bosu reg a rd in g  th e  an o m aly  in m ic a  ex-
port figures T h e y  w ere  h ig h e r  th a n  th e  
p roduction  f igu res o f  th e  m ic a  in d u s try , 
fh a t  can  b e  ex p la in e d  by  two re a so n s  
These have been inquired into and gone

in to  in  de ta il by  M r  Ju s tic e  R e u b an  o f 
th e  ( e itra l Mica, fcn q u u y  C o m m ittee  
in th e  M id -fo rtie s  T h e  pccu lia i fea tu re  
o t m u a  is th a t m ica  can  be  e a r n e d  as 
‘ to  ks fo r  th ir ty  o r  fo rtv  v ears A  large  
q a a n t t \  o f m ica  is  illegally  being  m in -
ed  M ica is availab le  m  th e  6 2 0  sq 
n iL s  b tU  a rea  T h e  p eo p le  w ho  ille- 

jrvll) m in t the m ic*  d o  sell it illegally  
1 l r n le ly  th ev  find a w ay  to  e x p o rt 

' ith o u t figuring  in  th e  figu res o f  
"  o h m  o n  com p iled  m  th e  M in e s 
P i tw torate

I feel th a t  so l a r  as M M T C  is c o n -
cern ed  in O irid ih  th ey  d e lay ed  m  th e

* i o '1 of the  w eak e r section  th e re b y  
h t t1 r a c t io n s  o f  the  soc ie ty  go t a  

n  \ dv *1 1  he m ica  w hich  w as re jec ted  
b h M M T C  the  w eak e r sec tions to o k  
it t 1 o*d t h i t  to  som e o th e r  b igper 
e x p o itc r  an d  w as la te r  accep ted  b y  
M M R  T h  it w is how the ju te  
m is  p i r c h i c d  a n d  s i l t ’ to  th e  Ju te  
( o rp o ra tio n  T h e y  sold the ju te  a t  R s 
V) o r  "iS a  m au n d  to  th e  ju te  p u rc h a -
s e s  T h e  positio n  is th a t toda> ju te  is 
pn h is c d  b j th e  Ju te  C o rp o ra t 'o n  i t  
i*s c0  W e w an t to  give this m o U s  
>I>tt tn it  c h a n n e lisa tio n  a  good  b re a k  

m f i v o i r  o f  w eak e r sec tion

How can  w e p u t an  e n d  to  th is 
m odus o p c ia n d i m  c h a n n e h sa t o n  u n -
less the G o v e rn m e n t o f  I n d a s  p o h c v  
it th e  lo w er level is ch eck ed

^  (< T fo ^ )  3ft fetTT-
$  fn f tt  ^RrTT f  I 

^  ^p t s r t  f  f r  fiTfa*£l 

*T f̂ TT7" marfyprrsTT ^  SpRrT 
t'PT  fflfnw)w  z ftw m  sTmr?

T̂ cTT t  5TFT IWfiT 

^  cm
*T W T ^^n p T I ^TcfapVlfgp-

|
t  $  ^  ’rranr % i ^ n t t ^ r r  ^ n : w t  
q w r  £  i sfTsr ^ r ^ r
t f t  i

3  % f%tT
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[« flr s c F T m

^ T T  'TS3T ft f% OT f^*T 
f *  5TSTT ^  *TT ft I tMft* an% 
fsr?T ? R f  ^  n w ^ r r r g -  h r ; ■?$ f

8 f t^  ^  5RK t^ » T  ^ € t  ?nn| f̂ RT
f w  '3tt t^ t ft, ^'+'1 sn w r  

3<s h i M irie r  T f k ^ f t  «r t % ^  * n w r
q r t f w  =srf%rr I £  ^  %

fprft TtTf 15TT«ft, MY vSTR cfSTT STH!^
^ w f t m w r w  s f l r

^ r ,  s f t r  ^ r f r a r ^ f r  ^ r  crx r  s??pr ^ r

( * S T « W T )  S *R T 2 I^ r  %  S ^cfT

* f t  ?r
>j *t sf T fHef>î î  ft, i ^ t*t
^T ^ T c f  ft, 3?T <TT STR̂ T ^TrT €f 

|  I

?HT 3 frT  ?T 3T% STT f t  f a  
’T ffa ' ? f t* ff ^t>T ^TT?T *FcTT ^ T

f w r  fkm  'FP5T *rt«t ^ r *A*pt 
^ f T f r t  i 3 fk  f t #  
whh 11 s m #  ̂ tt%tt q-r ft: ?tpt ?r 
# #  tfni^rr f^i^r?r snq
SRFT *TT 5 w  3FJT?T, O T #  ZFtWft 3r3T?f 

*lffeT 5Ttm #  SFTRT W*TTtt I
t $  %  s m  ?pt% ?ft ^  # f  s t o w

^tcTT I 3fi|T  rffT S d ^ r M  | t  3FT cTTc^

|  ^ 3 ^ -  ^  arr ^ r  |  %  3ftt«t

#  c P ^  ^ T R T  OTTR few  *TT T g j

ft, ?r?Tt *  ^  sfr sri <re 
^fm f , ^=r% * s s i  #  sflr f w  <n% ?r s^rr 
f t ' W  '5JT ^fSRTT ^A«J

sjjrr̂ T «f>*r ^ t r t t  ^
% rTVfi v2TT?T ^TFT f^T  3fT T̂ T % I 

f t r  W ^ T  5 F T  #  r T O
OTPT f^rr T̂FTT fa  %fp=r M ^ T
j t t r t  srr^ft t ,  ? n r f^ f r  t  Ef^nr t ,  

cf®^' %  vft^r ?r, ®rfif7r ^ tpft %  s fn r ^  

ir^fsnm ^t ^rr ?^?fy f  i 
w  i r o r k  % ?TT*r w ^ tt t§ctt ft %  t̂acf 

¥T s h w p r  JT ^ r- ??st ft

Commetce 
Zfc* «F to  3TT ^  |  I
^  f W r  fefr OTFt ^ T  T O
^ r r  f . . .

sr>0 W  ^¥«W(TRT5T) : wra«ft ^F?ft 
*irvft^RT ^  ft ?rf«F»r f  %
f r t r i r s r  ?pt |  i

«ft ?I!WT?f V«T T . ^ n w t cRf ̂  rf^t
11% f w r  q r  5Tfr f®Rft 3Ft
^rerrf^FcT^t i wt st r t

ft ^  |  I

^rf ̂ TT^Tftf% frrfg?rf?j?F^3r
% ?rr®r f*rert w u ft | ¥  spt s t s r t  ^rr%n 

^ r  «ft ft i xr? ft f a  
fa©% f?rfr | ^  f ,

-^dftW lW ll«r *irr ^  iftT  ^?T%
U ^ A d ' f t r  I % f ^ r  #  cR T- ssftr

^ t r t  wnR #  ^rrrcf ft i frrfesr 
% %5fr % m«r ^ r m  f^rcRt pe  |  ^  
^  ?fr?- m  ^ t r t  ^ T q V  ^rr |  i

sp it^r f ^ % ^ r
Snf^-rll JTrT̂ WT ,3r^ ? T ? ? t |
^ r  ^fr 5th v u^wmU ^ntr ?ft v f t
^T'Jtiivi ft I m  'o ^T ^ft >H«IH 3T5T
w m  ft ^  ft fwr gft f s  ^T7t?R t  
n  fl7 f^=? ii s n f p m  w w  w  i f  |  

i n w l '  f ^ F ^ t  a p t  ^  f  f®F a r ?  f o ^ s r

^ r t ^ r ^ | t # ^ n a r T T  ajfr
P T  ^ T K T  5R7TT, ^ E fT  «m?«T m i?T % I
4  *TR?TT ^  %  1^1% fpin r m f l fV q ir  ^  
| t t  f t  | iHfan i t  f t  ^ 1 ^  s f \ T  ^  

fOT ^  55ftr wrf wn*r i sft
^ r  ? r ^ 7  ft, ^T?fr ^  t 7̂  ofrwrfhrR 
ft ^T% T̂R% ff^T F̂TfT 3CHTt %rr ^Trr | 
S7T § Sifl ih  #  ^grJT f  %  ?TTT J?TT?r 
tiTT^r % i

**i t  m s r  s p r i t e  m F f f t t  s ^  ^  
ĴjTITW ft ? fk  f*T ^  ^  W& v ^ ;

^rrarr m \  ?r i ^ if+ w  ^?r 
r ^ P f ^ t  ^  w  cTTO ^  ? r ^  k t r  

f w  h w w  ? * n T t
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m f m  25,26 t  i#■* . Tv *W .. .. K . ..N f> "V r* . . ..ItRwro n f*T TTO9T wTT WHW’C ffTf* <» 
M * f t *  I <TT $ft

6 W  fiPTT̂ nrr, eft 400
Wrtfr* w r  v r t?RP=fti

f t  w tm  t» ^  ^  ^  ^
ftrfw r vrcfoit v t  vpt *(t fa*r ^ w r  11  
^  8f|w i f k  w r  ^  i ir*n^ 
fa fc z x  m%z, «rt ^ w

wrnr f^rr f̂ nsr 
ifr<wtw%*rr*r5fl *w  ̂*Ft snjRTW 
apt sr̂ Txr *ft, ?Rf * f  upfcrrw

fa m  3tt |  i t  sn^r
t  z im wz *r«it 3 f  n**<r£
v tsrm € f^  i

^  ^ r  cr̂ r f a fo w  z*  *p tt m  
qrararfti ^roTT I  I f̂®f?T W
*t*nre ?Ttftsnf<fttfc3tfqT q m fti

*  f t  \ v *  fafSrcft *nr * f  3 f
w  31 W  ^  ^rr ^  « *THT ^  St̂ ReT 

m r, eft n 5r |*r  i s  snsr z *  
?HR q^T wnc **%
f  I ST*K T̂ %ViT t  S^T \dfff°h J jft-
? w r  snsrn *rwr ft, *rrrc snsft 
®ft ’MM'ii itsf f̂ , f^ravt «Rf ^ strt
^  W T T T T W ftt^ ^ 7 ^ T | l WTJT r̂

ft^Rv^rr^i 

^  ^  eft q v  qf̂ FRpr
ITVfTTt̂  ftlT f» I sYPh'H *f T̂tRRTT ^ 
f% âr 'JT̂ T ^ fifa, Wr® cffr 5TF8T 3*T 
3(TfrPRft ^T^T $+'6-31 f^TT ?̂T fH*f*etl
|  sft fafssr v jm v ti
^t *np?rr ark ?r f*rcrr «nst

b tp t ^  ^r^ccr 1 1

TO rrr ^ r  crw  tr^fr^nfcTf 
?w 5nr irp m  v t  sr̂ ft ^ r

®tj x i f ^  f̂ rwfr T#»f i t t̂r 
aflr f̂prn»TT anr tr^ t» ^

(4-s^f, ffRrr *n ;ri,«!rO!«n ^  ?rff f-* f^sfr 
v i  q W t f ^ r  #  v s ^ t  ^nft |  1 
^ r  «ft g«ft %
tKT̂ ?T tnra#sr w  ^  Vt fk^Rrr |  I 
w f ^ r ? 5 r ^ f t f v t# 3 r r s r  ^  f t  
T ft f — %¥Bj%qr5TftftT{fi
^  1 'pstrt #  wt f*rr?r ?%?f 
f̂ TRT irotrr wrrftfRT^rriiT aftr f v

^TT WTT lTW f )g ^  f ,  ^R F t
i ^ r  % ffirfcy  ^
sf^lw r^ H !  ^ if^n ,

f?R m  1 1  fqfTRft afro v m t  v r  
^ |f T « r 3 r r s r  a f ^ f f w r r ^ f — atn|er«R 
•fdrai, ^rfynrHT, Trsrgrr,
v c ts rv n r, ^ f K r ,  aflT q^ftTcT 

«RTf ^ — art q w h t  a f tfW b r 
9r*ft f f  f ,  ^  w f t  

f t m c T ^ t ^ r ^ :  1 srix <R vt vfW ^m r 
^  ̂ 1 jp t f w  ^  1 k  ^ r r
f̂ p HTf -̂ afh: ftrf^r-
?2T f  ̂  ^ r  fj^ rr#  3fK ?t-2ft f ^ r  
Tr^TT, artrcrar, ^ffRrnrr,
arte 'hitewrz t  t§  i ?t?t % 
5d^ft fRRT artr

^r%  ?rnr% w t s r it  fvfvvvshr |  i

^  ^  %TcT % !̂T«r 3FT I^RT- 
^ t i  t |  f  1 3T%̂ rr ^ ftPTFn  50  
^PTt^ W T ^rr Mil r̂f trqRT^r fT  ?TT̂ r 
trVFRte' % srlrtT 5TT *FX IrlT ^  I ^Eft 5R f 
3T%5fr 3WcRpr wrftrt w r  «PT 

gFT^r % ^ rr  11 arrsr v*  
HPwik f t  * r  f  1 f ^ m  

^  |  f% ^ r  ^ r  %&(!&[ <f> 
3n% <fft ’TT snrr ft% ^  t ,  ^  «Ft 
«T5f^r ^  a rk  fip€Ngg€Nr «Ft 
f v g i  ^  1 

WfT cT*F VfiiS?5r f 5 ^ r  v r  mvtTV t
f i R  WETO W W i ^VWW # fR W  
v & t f t t  sfY Vfr 'Cn^t&fJT* «ft 1 

^2T K  «ft W ( m
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#r*w>*T$ * * $ % I 

o t  wfNft fW R ft % fTOTTJ ^
ar?t f?wnT5r ^  |  f a  
%SPT5T STTfT: ?rt *§<T f*& Tf f ,
^r%  arri^f t s  w rts  ^  ^

^TT TTff ^  ^  f , 
vfffor^rt W  f t  VTT ®FT
*n»RT ^YcTT |  ^T% f5Ttr
«PR$ ftpr ^foff * t  OTtff ^  «Pt 

TOtft I  tf:-*7: <M?
^  TOfffr f r fireft t  i
’SRvt cr*rafar ̂  ̂  f®F— sfft 3R% f*<Pi^< 

f*T?PF*: ift *Tf 3TIW *Fft «ft—f=P 
*fr Ti f̂i-Tfi t
<3̂ % sii^dH'fl % ^ rrw r ^3w r t  
^  ^  f ttr  ^rrtr a rk  ^  ^  fp-p*
% f?RT T̂ITT fSf» fqg% 3T5T WT 'T̂Tt
a r r re w  % t t^-t r t  ?t t ^  ^ F fr
f t#  m  $ , ft frcr* sra
W  f  3fk w  f a t  f  I
*f«*w ¥«n'«i*i*i ̂ r r  «rr f¥  srnr
^  ^ te r a t  ^ n r  ^  f w  ^rrtr, tft

^T cfcr ’T'TT *9T5T f t  HWf
|  I W  W  l»Wltd 12 ft 15
^ r t ^  ^ r f ,  srefqrer^ 50 
w r  % ?fdfar qg^ I  1

tr̂ * ^ r  f^PP +’<̂1 ^ir j|$f 9T3T
w fttm  ^terr 1 1 s p ^ a t  ^  ?rr^ f ^ ^ r p r  
^ t  f a w r r  fo  irs t % w it  ^  ^  ips«p?r 
^ sn r  ftw  ^rr *pf% f  1 a rk  ^
^« r? t tfTT f^^cTT^T $  T?fV
|  1 frs*r fc^r q-^RT % ^ 0 ^  
?wr ^rr^tr^r Pjh *r̂ r j f̂ *f?r
^ i f f  ^ % ?ftm ^  ^  ^riq m i  
f^? rr?T  % ?r>ff v t  f^O Tr, ^ i t  

*rt •t^Y f^rr »wr 1 qrrr ?rgt,
f W i^ t  ?r fap̂ r ?pt ynr% t s r t t

a rk  'RT*f?r % t f w  «n: $  ? n w r  
$  1 sfto ^ W rsz m r w  r?r 

f W f t  w s^V ^  1 %%;r # ’ w  ^ r  *pV
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fw r  f ^ T  «R?rr ftr ^=rif¥ «RTar % 
^  ^  fWT*ftf

%f«piT W t  cfau^t j p t q s p ^ t ^ r  m w *
^  i w  »wr i *
art tr̂ » trfr*Tr f^^T,
a rk  qgnw ^  ^  f e w *  fP*rr

3t?tr t  an^r^iT % ^ft^ff % *ft q ^ rn ft 
f%qT, % f^ r ^ft v n w r  «r3rrar ^  ^  
f^ rr  «nrr i ^ r  «ttr% #
^TTr »flT 3T>T^grf% fsR  ^fWf %
^ p  w ^?r ^ f t  f w
spt w r  ^ f K  f^ r r  w  t  i

SHRI VAYALAR RAVI (Chirayin- 
k il) : 1 support the Demands oi the 
Ministry of Commerce. Of course, 
there is a very good sign of improve-
ment in the functioning of the Ministry. 
Hopefully, the graph of exports is ris-
ing. At the same time, there are some 
problems which still remain which 
might affect indigenous industry as well 
as agriculturists producing cash crops.

First of all, 1 comc to textile machi-
nery. This is a matter which has al-
ready been taken up. Textile machinery 
in the country is produced by one or 
two monopoly groups. Here I find 
there is a double approach by the 
Ministry. When we take up the ques-
tion of rubber growers and export of 
rubber, they say that if there is surplus 
after meeting indigenous requirements, 
they will export. But in so far as tex-
tile machinery is concerned, there is a 
heavy demand in the country today. 
There arc many small textile units 
suffering for want of machinery. But 
the Government say ‘We have got an 
international market and we must ex-
port’. I ask : is this not done only to 
help Birlas ? Bccausc Birla is the main 
producer of textile machinery. I do not 
think Shri Chattopadhyay is interested 
in export of textile machinery only be-
cause it is in Calcutta. But is this 
policy not helping only the Birlas? 
Why not adopt the same standard in re-
gard to rubber as you have adopted in 
the case of textile machinery ? And 
what are you earning through this ex-
port of textile machinery? Only a sum
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of Rs. 3.5 crores according to an —] do not blame them—have aeen
answer furnished to us. Your main iu- neither the sea nor the fish. So, they
tension is to help the Birlas. Otherwise cannot decide things by simply sitting
please explain why you are exporting there,
textile machinery when there is a heavy
demand for such machinery in the MR. DEPUTY-SPEAKER: I am 
country itself. sure Mr. George has seen both.
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Due to the shortness of time, I must 
now come to my own State.

Here, an answer has been given last 
Friday by the hon. Minister. Of course, 
they would not say Statewise, but I will 
refer to the answer given to the Un-
starred Question No. 5822. They have 
said that the marine products had gone 
up to Rs. 70 crores and it may go up 
again to Rs. 87 crores. Definitely, we 
can claim a major share of it from my 
own State.

About rubber, the situation is very 
pitiable, but I will deal with it later on. 
Take then, tea; both of us can claim 
a share in it. Kerala’s share is there. 
The total comes to Rs. 200 crores worth 
of export from the Kerala ports alone. 
Then there is cashew, coir, cofFee— 
everything In this connection, I shall 
say a few words about coffee. I do re-
gret to say that the Commerce Minister 
has not taken note of the problems of 
the coffec growers of my own State. In 
the Wynad area of our State—Shri 
Unnikrishnan is representing that area 
—there arc large areas where coffec is 
grown in the estates. The Government 
have imposed a duty there. 1 regret to 
«;ay that the Commerce Min’stry, which 
should have known the implications and 
should* have understood the problems of 
the coffee growers, have not acted pro-
perly. The Government have not sav-
ed the coffee growers from the heavy 
burden which has been imposed on 
them. I hope the Commerce Ministry 
will take it very seriously if they aic 
aware of the problem

As far as marine development is con-
cerned, I am very glad that the Marine 
Development Authority is doing very 
well. My only regret is they are not 
getting proper attention or a proper 
deal from the Udyog Bhavan. Many 
o f the people sitting in Udyog Bhavan

SHRI VASANT SATHE (Akolaj : 
And also Shri Chattopadhyaya, became 
in Bengal there is a lot of fish.

SHRI VAYALAR R A V I; In regard 
to the Marine Development Authority, 
the attention if the people sitting in 
Udyog Bhavan is lacking. For instance, 
take the allotment of trawlers. There is 
a heavy pressure from the big business 
houses, namely, Indian Tobacco, Union 
Carbide, Britannia, Raunak Internatio-
nal, etc; also from Tatas and Birlas. 50 
trawelrs—who will allot them ? Can 
the Commerce Ministry do it?  The 
Ministry ot Agriculture is also concern-
ed with it. There are conferences. In 
this matter, the small exporters or the 
small people numbering about 200 to 
300 on the Kerala coast have been ex-
cluded because of the heavy pressure in 
favour of the big business houses. Even 
in this allotment, I regret to say that 
the Marine Development Authority has 
not been taken into confidence or it has 
not been consulted. I would like to 
know why, if the Marine Development 
Authority is concerned with all aspects 
of the marine products and it deals with 
the export of the entire marine items, 
the Government ignores the suggestions 
and the facts ? The Marine Develop-
ment Authority has made a suggestion

You will be surprised to know that 
last year the Indian Tobacco incurred a 
heavy loss to the tune of Rs. 45 lakhs 
in their marine business. Still, they are 
very eager to continue ? Why ? Even 
with a loss of Rs. 45 lakhs. Indian To-
bacco is \ery eager to continue fishing 
in the sea coast for export purposes, it 
is not actually to fish but to fish some 
other things. That is why we said, why 
can’t you stop the incentive import 
licensing to these people.

MR. DEPUTY-SPEAKER: From
tobacco to fish is a long jump.
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SHRI VAYALAR R A V I: They are 
losing. Rs. 45 lakhs is a huge, amount.
My point is this. We requested the 
Government in the Consultative Com-
mittee also to canccl the incentive im-
port licence which attracts these big 
business houses into this business and 
to import whatever they want. They 
can do the mischief and they can make 
underinvoicing and after the accumula-
tion of foreign exchange abroad, they 
do all kinds of manipulations in the 
marine products export trade. That is 
why even though they are losing money 
they continue in this business and they 
want to swallow the entire lot of small 
exporters on the Kerala coast. I re-
quested the Minister to cons;der the 
proposal, the suggestion of the small 
marine products exporters to cancel the 
incentive import licence. Why can’t you 
do it ? It is saving of foreign exchange.
If you want to save foreign exchange, 
cancel it. What is wrong in cancelling 
it ? I hope the Minisfer will consider it. 
Sir, I would like to request the hon. 
Minister to give due consideration to 
the proposals and suggestions of the 
Marine Development Authority, which 
consists of experts in the marine field.

Sir, on Friday, there was a big debate 
here. I do not want to go into the de-
tails. But, I want to complain against 
the Commerce Ministry. The insurance 
companies are not giving rejection 
cover to small people. It is very good 
But, I do not know why the Commerce 
Ministry kept quiet. The insurance 
companies gave about Rs. 3.5 crores by 
way of rejection cover to three big 
firms, namely, Indian Tobacco, Britan-
nia and Raunak International. Is it rot 
a loss to the country ? Rs. 3.5 crores in 
foreign exchange. Why is this given 
only to these three big firms ? Why is 
there this discrimination ? Why other 
people have not been allowed this bene-
fit ? Why only these three companies, 
two foreign companies and one other 
company, should be given this insura’ cc 
rejection cover, to the tune of about 
Rs. 35 lakhs? I am sorry, the Com-
merce Minister kept quiet.

Now, I come to rubber. In regard 
to such important matters, the Minister

should give them a fair deal. Here, I  
have before me, the reply given by the 
Minister to s.m unstarred question. We 
are demanding people in Kerala, repre-
sentatives of the Rubber Board as well 
as Members of Parliament—that rubber 
should be exported. The Minister cauti-
ously said that surplus rubber has been 
exported. I would like to know, how 
much surplus is therms in the cpuntry 
today? In India, I believe, about
2.12.000 hectares are under rubber 
cultivation. This has shot up from
21.000 amvl odd hectares, 25 years ago. 
This is good. Sir, you may be surprised 
to know, in my own State, 70% of 
them are small growers, holding about 
one acre and so on. There is heavy 
demand for rubber in the world market 
today. According t0 newspaper reports, 
the price in the international market is 
about 6v) to 6 6  poujnds. The interna-
tional market is controlled by the big 
companies lik^ Dunlop, Firestone etc. 
The Tariff Commission fixed a price of 
Rs. 525 per quintal, in regard to the 
small growers. The Commerce Minis-
try was good enough to come forward 
and make an announcement that they 
will export. But, how mue.h have we 
exported ? According to the informa-
tion given in reply to unstarred ques-
tion 5774 by Shri Samar Guha, we 
have exported 2600 tonnes. We have 
earned Rs. 147 lakhs. Here, I charge 
the STC, either they are ignorant of 
the business or they have failed to get 
for our rubber, the international price. 
We have exported only 2600 tonnes, 
valued at Rs. 147 lakhs. On an average, 
it comes to about Rs. 570 per quintal. 
You must understand that the inter- 
national price is 60 to 66 poi»;nds. This 
is more than Rs. 1000. Here, the STC 
have failed. Why did not the STC 
export 5000 tonnes, as announced, 
and get for our product, the interna-
tional pries? Why is the price very 
low? In this also, the STC went feoto 
the open market as traders and they 
could not purchase, when the Kerala 
Rubber Marketing Federation offered 
them a higher price. The country ha* 
lost a certain amount. The hon. Minister 
mentioned about surplus. Isn reply to 
the san*.j question, the hon. Minister 
said that there is 5 months’ stock with



the rubber manufacturers. One month’s 
stock means, 10,000 tonnes. So,
50.000 tonnes of rubber is lying idle 
with the masorufacturers. According to 
the hon. Minister, there i$ a minimum 
surplus of 14,000 tonnes and the total 
production is 1,24,000 tonnes. I would 
like to ask a question what is the real 
surplus ? The real surplus in the country 
today in more than 60 000 tonnes of 
rubber. I agree, the price is a little 
high. This is because, the international 
market value is high. Otherwise, with
50.000 tonnes in stock with these big 
cartels, the prices would have crum-
bled This was not the case, because, 
the Commerce Ministry was good en-
ough to export at least some quantity 
My request to the Government is, when 
the prevailing international price is 60 
to 66 pounds, why should we mot 
-export 50,000 tonnes of rubber ? There 
is ample production. Production is go-
ing up every day. Stock is there; carry-
over stock is there. According to his 
own answer, there is a surplus. When 
you take into account the surplus and 
the carry-over stock, you can export 
60—70,000 t®njnres and you can earn 
Rs. 50 crores in foreign exchange. 
Why should the Government hesitate 
to do this ?

Lastly, I would like to mention about 
subsidy. The subsidy was fixed by the 
TariT Commission in 1960 It is 
Rs. 2471 per acre, for replantation. 
In other countries, it is high. In 
Malaysia, it is about Rs. 6798 ajnd in 
Sri Lanka it is about Rs 4483. The 
Tariff Commission and the Rubber 
Small Holdings Economic Enquiry 
Committee recommended an increase 
in the subsidy to the Kerala farmers. 
We ate not demanding anythnm? from 
the Plan outlay or from the Commerce 
Ministry’s funds. They are collecting a 
case of Rs. 35 lakhs every years and 
Rs. 110 million are lying idle. Why 
can’t they use this for increasing the 
subsidy for replantation ? How e’se can 
the fifth plan target of 2.25 lakh tons 
be achieved? I hope the minister will 
consider it.

A word about coir. I know it is not 
the ministry’s fault; they tried their
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level best to get EEC concessions. But 
it is a matter of regret that the export 
of coir goods has gone down and last 
years target of Rs. 14 crores has not 
been reached. I hope this matter will 
be takejra up with the Industries Minis-
try and the needful will be done.

faxi t  srrf«r, ftrfircft

ftT f ,  3 qr: fasn- §3TT | -----

The objectives of the Ministry of 
Commerce are :

To organise and develop the coun-
try’s external trade;

to regulate the country’s external 
trade;

to promote exports of Indian pro-
ducts and commodities;

to develop export-oriented industries;
to disseminate commercial informa-

tion to the general public;

to administer enemy property in 
India;

to enforce the adoption of the 
metric system of weights and 
measures;

to regulate the country’9 internal 
trade.

* *  an ssrfqFP ra  % t o
jtw p n  $ f a  wr

faarrw  arrii ^nf *5* % a w r  
fft ST «TT̂ T f t  I m *  *ff 'TTCFTX-
*T%¥ f i t e R T *  *T5T

1 1 A  fw rsr % q r  arrr
ar# ^ y reftfrw  t o  

^  i w  v m t b p r  % #  ^Tflrr 
5^  £  f a  f^fw r vzrnr *w??Fr 
m x  3TPT fa rrra  * wt v rw fa r*

jf i w  y rg ftbw  *  f a w ff  m

CHA1TRA 18, 1896 (SAKA)
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[«fj *To
« f t  w  faw re t % w w  ^rr?r?ft q?t $ , 
fasm ft ti t % i w
^ R ^ P T % 3T?3T5C ^  *PFfaT5T
=aR- T̂ t | —fa<*r 3t t t# % srror fasnnfr
* t ’$8% ^  tit I TOTIT % %
3 r ^ r m 5 7  3̂  f ®  <r*t q?t farcer
srr st r t  *rcrtr fa*rr n*0T | ,  %fa*r 
3TTT v t  c f f ^ -  f t ir r , snrfer $  srsr %
3 0 * t t#  *?t *  3rq?ft ̂ r e s t ^ r t  % s rte jR  
arrcr ^  % < M ftr t  fasn?fr
r̂ q r r o f  3r v t r t  f a

30 w *  *t %spr 50 tit  * r  f3R7
TfTT |  15Tf ^  5pt 3TcT ?fift eft 3 fk  
■RT t  ? ^  ^rTTt‘̂ 5T'T WTI WT qiR?T, 
s ^ r t  m  ^ rc 7 t> 9 R  q r  ^  ^rr 
w r  <EFrcr t ,  «fPft ^
«r^r?r w r  ^ r  * ftt  1 1

trTJ^fta T^TT 3RT
^ fs rq  1

«ft s ^ « R  iW tH T ^ T W  eft £T*TT 
$  I iW T T  3TT% 3TTT 5F* *TT ^TT I O T

sftfaq fagft #  *nr ^  ^ ra rr r
g*fr if, fa^TPT ^  Efrs?rr 3TT TgT

t  1 *rcr ^  I ,  eft
sRnn Vt*TcT 10 ^FTFT 'SnftST 
^  O T r  | — w  wt w r  t  ?

^  srrr % anf TfT STT-^Tf ̂ n«Tt^9R  
srr^vTRF *pt cfx^ fawr«ft ^ t ■'Jh *)
*R  5 J # f f  I  I 5RT rR* ^  ^ncqfrrwjf TR- 
^9TT 5j^t a rm r, faaW r tit ^ Ffg^r
2THT rflft fW H lI, xl^'M «ft 'THT 5JI q^T 
^ ^ 5 n n ^ 3 r r t , ^ R c r r ^  f ^ ^ r  % 
— fa?rT5ft ^ r  sTtt srr̂ Ti ?TgV t ,
O T v t T̂̂ Tcr eR- «j«»ci< ^ H t  ^mr^fr 1 

a f r c ^ f t  *n t $  |  1

fa %  ^ f^ r r  #  a rk  t o v  
55% n  ii?  # 5 r -^ r  & t ^ r%  s r t ^ t  f ^ x t  
W ST i t t  f?%  ^  8TPT ^ t  f t r f t  t  I V* ^ T -  
^ r r  t i t  ̂ s rh :  f t  5ft»T a m t  #?fY% ̂ rnr <*7

3 n ^ ^ %  w r ^  w i ^ t
3RT — 3F«T T̂spr TR  ^rt ^ T cT  3 0
w t r  f ip R ft ?rt ^ rtt ^srrrr #%  ^ r r
W  fa  ^ r f t  ^N=t apt TTcT f^ T
w r  ^ r  f ^  ^rn: s fk  q r^  ^ tt 
cT*F TOcft 3TT T f t  #  I

^  ir r  t r t t ^ r  ^ r  a m w  «fT 1 
3R f ^ r r  vfwvft: ̂ ftfsftr— fa ^ rF T tv t€ t¥  
«r^t f r o r r  I ,  m x  i w r r  t  rft ^ n r  A% 
fV r^  w * r  a?rr f w r  «tt—  m s  sns  
?ft ^ tt t  f a r t  t  f^^nrr t  s fk  ^

3r*rr fw r?  ftcrr t  f a  fa^mft %■ 
^ r  vz ft  t» ^  ^
H ^ r r t  1 s T R d n w t + k m 1 ^ ? r f w ? f r  
^ft qFZf^TT?^ ^  ^  TO Tt, <TFft *f$t
$  ^TcO, f w f t  * ( t $  w f i ,  f*Rr4t 
m m tii |  m  fa^rnfr p̂t 
^FTfft w T  I  1

MR DEPUTY-SPEAKER These 
relate to the Ministry ot Agriculture

SHRI MD JAMILURRAHMAN • 
There must be coordination between 
the Commerce Ministry and the Minis-
try of Agriculture, because a lot of 
iorcign exchange is earned by this 
particular crop

MR DEPUTY-SPEAKER • All 
right, they will pass this on to the 
Ministry of Agriculture.

«ft w fh jq p r m :  ’h t t  w z f a m  
t i t  srt e r d  t i t  ^Tcr ^ftfsnr 1 

^c% #  TT̂ r %— f w  q^r #
«RT f a  95 T’%?2r fa*TPT ^  ^  SPT%
^1%  ^  1 *tt4  ^ tt^ t  t i t  »ft * r | t  P, 
v i r m  t i t  i f t  ir^t 1 1 * r *  w
3ffT vrw t ,  6 t — m
VIT7 SRraTTS TTT T% ^ T ^ t  
ti l *pj TTTcrr & 1 s w t «r|r®TR' sft
sfT ^  ^ — fa^HFr J E m V m t #  *n?r 
^  ^  ?n?TT t ,  «n:%’«Fr?rr
t ,  ^>T?T ?TT sr??T (T T ^ ft^ F T ) q farar 
t ,  ^?r % ?F'r w  fc^rr r̂r̂ rr t  f a  

§ * ? t t t ^ n r 5 T s t f V f i f t f t r  t m w |  1
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arr̂ T |  r̂t 30 ^
A s w w t m *  srfte 3r?r f  far *$■ 
m*r ?R«fnT % ntow  #  157  ^  f s  

#  sptt ^mrr I  ft ^rt
s r r c ^ ^ r t  t — t o t  *T8 T

— O T tf#  f-^fJT S T rrO T
#* TmWsR «pt f, 1 TfW^tr
f r ^ q V r  ?rr^r, OT*fts*rr^ nfrir 
ft «TT̂  f — O T Tt *
tft f m m  wr gatti f, n r  w
w aft *rosr?r 1

A OT % 3rfT̂  ?W1T 3>T e*TFf f̂ TFIT
!SfTf5TT g— OT” WZ A*zA T ft
SSfTCT cTP?T? 3 SRT^ I *W 3TOT9T 

^̂ TvHT, ^  SHTft qT 3913T 
% 53T5T «rtfai7 T̂T faSTFTT W
^aft-rfc r *  ift 1 f a  fa * rrc t

%• qPT *Ftf rrflT s f trs r7' *rn*?r eft 
^  f  f a  f  «f #  «TTT StV 10 f a rc  
ir ti | 5̂T fasr, ^  <ft s m t  ^ n n ^ t  *?t 
^PTTit *T ^P- WT T̂TcTT £ I A ^T^T
g f a f t * ! ^  *T OT ^ t  TT
^ — s i j 7*nsrf fa*i^T,

srtsm rer, jftW,
T̂rfv̂ rr, 'rwitft, $snr”mr<r,

*tanwpF, forzt, &jt-
shot, ot<t?t7, t?ft, 

^nrnsW . tsT^T? £  t̂of t  $«%
ftr  *r f  v»r̂ T 90 ^ R f t  fa^rnr
arc % 1 ^ft ctt^ % sTr*f spmr, 
«nrnr A tft 5tr ?nfa fa m t wrt
t t ^ t  ffnr *r% 1

?faz?T * t?«r ̂  fa«T sptl^ sfV scm 
fq^ift s t  W  ft ^ r  ^ T  f , 
o t  *fr m  t ,  ^ rf^ r f ^ r  s*ft
^  T̂ft 4s »^t |  1 sm  fa?R ’T  ̂A
* z  fTî r p̂*t gnr ,̂ % r  f a  ^  »n?r 
'& §  fsrrrt ^ftm ^rt, q i  fasr,
A t fW , s rk s H f^ s
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v t  «pmf*i%irT, fa^nvrt * t  s r n r s r ^  
f»i%»TT ? rk  sfr w  #?n r ft*rr 
%*V n tftx JT?̂ - % WT̂ C arrqTTT, 
f^ra% 5frrt3rf «f t  t t=r t %^

W T  I

?nft A% ^ r  facirsr A y *  fa*n: M
t — 1972-73 ^  2 ^  ^ n r < p r ^
f f , % fa r ^ f t  t̂p t  «rr%
^  ^rrsr % o t  % 2 53 *rrw 
O Tfr ^ t  I ^ r  TT ^TT f- ?

fa^rpff ^  ^Tt’T̂ T faOT ^
f a n  'srk s^ it?  fa^rr 2 53 ?rr^ 1
iR  OT qiT ^5% *TFT T̂T %ft
^  ? m  I — 2 ?TT  ̂ ST ^3T frr 1

?n% tV f tt^ t ^'t 4t ^rn j 
4  m ^Tt %?TT*mt '&\ T̂̂ cTT f  f a  
qtfrite: ^'t, ^ ‘TTtf * f ,  V *A  JfTtf eft
m  ^  t  ^  $
STTcT *r$t I ,  3Ttf wt ^  ^t, J s t w  
^r, cRtp
tfr ?rrq^r ^rrft ^rf^q; 1

m f a r  ^  4  ?f^ir *rnff>sw 
% A  ^ r r  g  1 ff^nr 
OTftiFH ^  wt A *£ z  cHTprr
«F^ % farr ^qK  £ I O T  M  
* r ^ * r a T & f a !*?rc^aft ^ ^ rP T ^ t tf t  
»T f̂ OTTfa^T JTT ST4T apt 5Tar ^t
?ft ^  o tt f^rr ̂ rfa* A ^ s v  % f a ^
*rW  OT^ft ^rrtt T t ^5% i  ? rk  faT% 
nfra- O Tjft w r *  q r  ^  |  ? a #  
^  #  ^fr o t  ^ r r  ^  ?r|t 

^  \ € t° ^fto f a ^  ^
^  cmrm v ^ctt |
*£\ ? r|t fRr^rr, f ^ ' R :  spt
5RT̂  5Tft H '̂TT *TT ^ T R T ^  % 
SfiRT F̂T 5ft O T  fr ^ i t  JfTtf *TW ^ 
?Tft TOTT, ^OTft t̂Tt 'r  ^  ^ ? rr#
rfk  q r , fsr?r sftsrt ^  ¥ t  ^nct®t
^qtr apt<*nt*r i& qA *  ^rftr^r ^t^np^ft
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1 1  far #  m t m  f  s f  v r f f b R  
arf sfrtf spy v r f f v n t  i

f  3*ft % f̂ Ttr 3 f  ^  SfT¥ ^HT
Oft t  sH r  <fon; *rer
I , ^rf^r sraT*r sft ^ftsr s rt ^  f , * f  ^rr| 
5T5f*r ff, 1’i^nr “FT 9w nr f t, v3*ra?t

^  sjft * t f  *flr 3t r t  ^ r t
f a n f  ^  5j$f |  i f a
^T sfoff ^  tft ^ a p t f^TTf
®nr*ft s f tr  fsfcfaxr ^ t  t̂ pt pt

I ,  «pt  s t f t pt  I  *rr in r e reret
aRf=T f  ^T% iTaRTcf̂  *ft

^ T  ^rffTT | firejR' ?|?t 3ft
fl^RT VTVTt ^ t  3ft fT̂ TeT ^

*  STCT 3ft WgTPTW 3ft ^
*rk  ^  3ft *t *ifr t*  v f r  |  i

s f f  ^s rr  |  f*F  *T 3 ® -? r« $  

^F F T fsflT W f *§eT3T5S*r 
£  i sprnfcr *  w f t  * m i

r̂ T rrR -c rp ^
^  m ft  5RT?nr t  ^ r? r
3  w r  ^  5 r t t^ t  % =sfa$5t r z  W Tl 
TfeTT ^  %f+*T W i l  qptf TWT^- fT5T 
Jfflr ftett I W T spt 3ft fy?f I  * f  
^  5RT?t Mt «fter w i t  i* srftgr |  
3 R f r  viy "Hl^t ̂ YT’ETvT 1 8-
19 WTT fteft |  I TO-TT f̂ft

*rtf fsRIT |  f% fo*T eR f *T 3*T*t
*rw ft, sw pt y freb w  Sr s*rr*r
3t r  i ^ r d  ereqj ?w f e q r £ ? ^  srfo 

^ w r ^ f t ^ r ^ ^ t f  s t T i i N j f f ,  *rrfa*r<f
^IfTTT 3TW eft 5 p tf <rt t r  ^ | t  f  *nr i t o  

^ o  ^ fP TT  3TW eft «Ft# ?ft T W  5Tft t  I 
% P F T  f T ^ r f  %  %  f?T^ ?PTT 9 F tf

*rrcr ^ f H t  3 rm  eft v i  m m  ft  «Ft

^  m  f t  3rrat f  i

VrfSR #' inp sneT ^ftTflW apt^ *PTT«r 
WTt #  ^TeTT !̂ TfeW f  f v  *F*T ^  sprf

267 D .G . Ministry of APRIL
Commerce

*ff wt't s t  eft vrxhrf ^  «Tff̂ ntr
fsn^r fa y  «rrr w k  f* r  |  f%
^irtarf «pt m i  *  ^  ^  i.
am wt ^nffqr f5p «r*  *fit « jf *pt? t

^  tnp W [  80 A *  *TT TWf
90 t  ^  "TT 0r»Tlf wmr «Ftf3lxr 
^  3fr JF<ri t  S^tvfhr *n s f t w —  
^  eft ^^PFt 'T̂ TcTT aftr 3TReTT ^ —  

t t  3m  f w  s t ir  %f^T *nfaff v r  
«rf5T% % f̂ rq; * f  ^ t#  m r «r ^tfsnr i

W 3 f f  ^T3T^t?RT
^ ff^ t STfRT % f̂ ITT fT  55TFF ^
5ft TO3T fO f^jtar « t #  3TPfft 'anffq
mf% q f-f? w  w  ftn i s iH
^r^nr sn^r srinffar ^ f t  t  ^
t t  Ttaprrc fim  sftr ^rw f t  *rnr
^ ft  «R T̂RT #«TR 9t S% fW F t trw -
«rt^ yr%  grreff y ftg f m  * m *  v w w  
w*n WG I

{y i S  ) 0 ^ j J I  Jr*?*

t (•Jr*e-‘ \ Q f^

(•* l>*-^ Jf* i l  ^  & jr ~ ± *

£_  61 ^

-  <±- U^J r

The objectives of the Ministry of
Commerce are :

To organise and develop the coun-
try’s External trade;

to regulate the country's external 
trade;

to promote exports of Indian products 
and commodities;

to develop export-oriented industries; 
to disseminate commercial informa- 

tion to the general public;

to administer every property in 
India;

to enforce the adoption of metric 
system of weights and measures; 

to regulate the country’s internal 
trade.
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yfc j Jj \ Jss* « i.U  i ^->

j ^ v y j i  >*■ £~ --** ->Al- lj
j j  ^  j i  <J> tr*

j A  £  (j~* - JL. ijrf*  *£•**-♦' l-

Cr i j y j ^ a  *  
t r '  - I oT

IT u>» u * f  • j -  *2.

4-»T JS* I _ LC*. j S~ [j-ir* O'*1

JJ**” j f  V ~ i)M ft ^  US- y  o>-

<r “ Ij-kl o l

0_^l~5" ^  cr' -O j*  jL»

4j L» £  <*£_ 0>»- 6

A  <«£- <J

<£L lt* -  «£- y  <—ij*

-  *2l. ^ j  J-*- J-*^* '“■£*' j-k '

jS j-« x i  j-« 

^  SL j &j -  -  £  jj*

^  « K " JJ |  &■» *°*  ^
y  ^  JJ** 3^SJ & «i$»> u *

cr! « *GA *—•**•» j5" wT (jSCJ « «fL

cr- £ Ju r .  *5 v** ue-, t5A- J 1 
bT _/ ii.^  ^  ,^-j **.

d.*~s** £L ̂  ^  Uff- *

-as. hjrs^-A ‘ <si.

r .  *5~" ljUi ^  Ojf->' <

cr* >J J o . ^s. ^ j j

*S <!>>*• Iaj vXi c^lt

1896 (S^iS^) D.G. Ministry of 270 
Com/ne/r«

u & j j v ^ u » r *
Cri3JJijK 'cr' r - ^  Lj I i Jt_ ii!  li LS  ̂IT

o jT jj - i£_ *-u u ^  ^ j),

& ^ j  <Jlxj vjs-* tr '1 J*
_ <r ^  cJl  U U

I _p ix .j U i_5o!

„ ^J tu i  j i  X.J
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MR. DEPUTY-SPr AKFR These 
relate to the Ministry of Agriculture

SHRI MD JAM1I URRAHMAN 
There must be coordination between 
the Commerce Ministry and the Minis-
try of Agriculture, because a lot of 
foreign exchange is earned by tha parti-
cular crop

MR. DEPUTY-SPEAKER All 
right, they will pass this on the 
Ministry of Agriculture

<—»l - (j U.*.j) I J'***' iSJ~>
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SHRI V AS ANT SATHE (Akola)
Mr Deputy Speiker, Sir I wish at the 
outset to complimerrt the two Ministers 
m charge of this Ministry and support 
the Demands of the Ministry Since the 
teaming up of the two young, progres-
sive and dynamic Ministers m this 
Ministry, the entire prospect of this 
Ministry has tqn-ed up and there is a 
feeling of buoyancy in the affairs of 
this Ministry I would like to submit to 
theso two Ministers that this Ministry 
can help to stave the entire rot that is 
taking place in the economy of this 
country today After all, the Ministry 
of Commerce reaches the smallest man 
m the country by wav of end-products 
The Commerce Ministry is the Minis-
try which is responsible for earning 
most of the foreign exchange for our 
country Therefore, if this Ministry 
really becomes active, it can complete-
ly regenerate the entire economy of 
our country and with other benefits 
like giving employment, e tc , to which 
T win come presently Therefore, I 
would submit that this Ministry should
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take a broader perspective and view of 
the commercial matters and spheres m 
this country.

I had the privilege of being in Sweden 
just a week back and also m Finland, 

and what I saw and discussed with some 
of the Ministers and Members of parlia 
ment there really threw some light and 
made me think as to why we cannot 
do similar things in our country Out-
side the Communist couptnes Sweden 
is known to have a welfare socialist 
economy m a parliamentary democra 
tic set-up During my discussion 1 
asked them how was it that they main-
tained economic standards which were 
higher than even USA’s The difference 
between the average lowest income and 
the highest income is not more than 
four timss 1 asked them how they 
could achieve this miracle, although 
that country was not rich m any big 
materia] The biggest raw material that 
they have is wood Both Finland and 
Sweden have more or less the same 
nature of economy They have some 
other things also like steel But the 
mayor progress has been achieved bj 
way of industries

MR DEPUTY-SPEAKER May I 
tell you the reason 9 There is no *uch 
things there as swindling, as alleged, 
in the jute Corporation

SHRI VASANT SATHE I am 
coming to that, Sir, why there is no 
swindling I will narrate it, it will bene-
fit us What they told me was that their 
industrial production was mainly 
trough big cooperatives And whose co-
operatives are these 9 The cooperatives 
of workers, not the bogus cooperatives 
as we have m our country which have 
a capitalist character of the so-called 
producers, you know what is happen 
mg m our sugar cooperatives, there are 
capitalist cooperatives m the sugar 
industry m our country, worker is stilt 
a worker, a slave There, m Sweden 
owe of the biggest cooperative is the 
House-Building Trade Workers* Co-
operative which takes contracts all over 
the world That Cooperative and simi 
1 r other c xwcatives told that th*\ 
a*** repr^senLd in a Board under their 
M n^tr\ *fv're the Ministry ts called
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(Shri Vasant Sathe] 
the Ministry of Economic Affairs, what 
you call Ministry of Commerce here. 
I had the privilege of meeting your 
counter parts there. When 1 asked them 
how they maintained the stability of 
prices and growth of economy in their 
country, they said that, under their 
Ministry, they have a Board and on 
this Board there are representatives of 
producers of raw materials, representa-
tives of producers of finished products, 
mainly cooperatives, and representa-
tives of consumers. It is presided over 
by the Minister. Every year the Board 
fixes the prices all along the line, from 
the producer’s end to the consumers’ 
end, of all that is put in the market, of 
everything that is traded, of everything 
on which there is commerce. The prices 
are fixed and those prices are adhered 
to. I asked him whether there was any-
thing like blackmarket or default or 
swindling or cheating, and he said, 
‘Yes; but what we do is this; if there 
is a default at the retail outlet, we first 
catch the wholesale outlet; and we take 
them to task why they supplied the 
goods to him’. There is an in-built 
mechanism which they have got. This 
is what they told me. Although there 
is law t j  punish the defaulters, a very 
stringent law, all the same, they say, it 
docs nor become essential to use it.

MR. DEPUTY SPEAKER : The
larmcr brings his jute; it is condemned 
by the Corporation a.nd he is forced to 
sell it to the middle man and the mid-
dle man sells it to the Corporation at 
three times the price he pays to the 
farmer. How will you check it 9 What 
is the Swedish solution to this prob-
lem ?

SHRI VASANT SATHF . We do 
not have that pattern.

So, to-day we havw» to change the 
entire character of the capitalistic pat-
tern in our country wherein you are 
able to exploit, then many competc 
with each other in that exploitation. 
So, whatever effort you may make in 
this country, that will be polluted, cor-
roded and corrupted by this huge sec 
tor, the corrupting sector.

Therefore, if you want to change the 
character, you must introduce a diffe-

Commerce
rent pattern of commercb. That is 
what 1 am trying to point out. But we 
will have to go into a  greater depth 
about all this and I cannot spel! it in 
the shortest time at my disposal.

One of the most important things in 
this country is production of exportable 
goods. Now, I would like to emphasize 
and I think you are taking steps in that 
direction, that w* should not lay emp-
hasis on exporting raw materials like 
h i d e s  and skims, rubber and other 
things and even iron. Let us think in 
terms of exporting more and more 
manufactured articles. Our country is 
capable of manufacturing goods, even 
sophisticated goods like electronics. In 
the field of handicrafts, there is none to 
beat this country. Why should you not 
think of a pattern of this? Do you 
know the most popular thing outside 
m the world to-day that India sends is 
the handloom cloth ? How crazy they 
-are and how popular this cloth is, both 
of silk a.<od cotton, you know. And even 
>our major earner of foreign exchange 
in the field of textiles is your medium, 
standard and handloom cloth and not 
the fine and superfine cloth. I have said 
it again and again ijr> this House. We 
import Rs. 100 crores worth of cotton 
in the n a m e  of export of fine cloth and 
those mills utilise that cotton to pro-
duce line and superfine cloth and dump 
it m the internal market for the con-
sumption of hardly 1 . 7 %  of our popu-
lation who have an income of Rs. 500 
p e r  month. Therefore, are you going 
to take stock of this and change the 
entire structure and allow more produc-
tion, deccntrahse pmd disperse the units 
in the i u i J  a r e a s ?

Let more chappals be produced. The 
Kolhapur chappals—how popular they 
-are. you know. Do you require large 
scale units like Batas and Flexes for 
exporting more shoes and chappals ? 
Do you need to export shoes prepared 
by big concerns ? Why cannot you go 
i.rt for products manufactured in small 
scale units which will give a tremendous 
employment opportunity ? How are you 
going to solve the problem of youth 
unrest in this country if these young 
men do not get productive employ-
ment A major reason for their unrest
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is that tbey are the products of an u*»- 
productives system of education good for 
nothirg Voa have not given them any 
job and their hands are not doing any 
productive work Then, what will their 
hands do? This is a major area where 
your Ministry c<an play a very impor-
tant role to give jobs, productive jobs 
of producing goods to millions of our 
voung men m this country and every 
village whether it is a product of agro 
based industries, for example, poultry, 
dairy or anything, take soyabean and 
every type ot food products we can 
produce in our country Help him to 
grow That is real family planning— 
planning the family of a poor main, 
give him m kind, give him a buffalo 
a small scale unit or an industrial 
unit and now you give along with it 
your advice regarding birth control 
lin k  it with that That is als0 impor-
tant, but that does not concern you 
So I do not bother you

MR DEPUTY-SPEAKER The 
l o w  the beef he is concerned with

SHRI VASANT SATHE lhen I 
tome t0 trade part I was in a country 
like Finland, a tar off countrv more 
or less cut off from us, but eager to 
develop trade with us 1 was glad to 
I car that our Minister i» paying a visit 
to that country roxt month They arc 
looking Jorw ird to your visit I met tne 
Fmancw. Minister they told us that they 
uc looking forward to your visit They 
ne tiger to have talks with >ou Sir 
the whole. \v>rld is shrinking and g<.l- 
m.* so small It s all a question o1 
specialisation Rtgirding whit is good 
»n o ic place we need not waste our 
energy on th it very same thing Thc> 
e in pioduec better newsprint bettei 
newsprint, chcapcr mitenals like 
p iper etc We ean take that 
from them They w \nt textiles 
I i -»m us I  ct us give textiles to 
t h e m  It is a question of mutual benefit 
m vrtemational trade Therefore, there 
is lot of scope to improve trade, all 
over the world But ultimately you can 
export only what surplus you have You 
produce more There is tremendous 
manpowei m this country You must 
help to utilise tint manpower to pro 
duce more goods and m the ultimate 
malysis it n  goods which are wealth

Commerce
After ail it n  goods that you trade > 
What is Commerce in short9 Goods

PROF D P CHATTOPADHYA- 
YA And services

SHRI VASANT SATHE Services 
come later Don’t worry about services 
because the moment you talk of 
services they think m terms of five- 
star hotels The moment you talk like 
that, these capitalists—this is a cliqua— 
always think m terms of saying Oh, 
don’t worry, m capital-intensive scale, 
in economy scale, we will encourage 
more services, ctc ami that will lead 
only to cabaret artists

MR DEPUTY-SPEAKfcR It 
depends upon what service, digging 
the earth and sowing jute is also 
service

SHRI VASANT SATHE Tho^e 
services are there those services are in-
herent in nature

MR DEPU1Y-SPEAKER It 
comes to this—the human quahtv

SHRI VASANT SATHE They are 
allied services and they will help, Sir 
but not as sLves What I say is this 
In your Commerce Mmistr> I would 
beg of vou because you have a pers-
pective

SHRI RAJA KULKARNI (Bombay 
x >rtVFas ) He i> comme to Nagpu 
He is visiting m a day or two

SHRI VASANT SATHE l know 
he is coming He will know all about 
cotton I need not tell you anything of 
cotton because \ou  will hear it Mv 
basic stand todiy is this 1 wish to 
impress this upon our fuend Please 
tike this perspective a broader pers 
pective, or utilising the ejntire human 
resources of this countr> and the 
natural resources to produce more and 
not allow it to be centralised in the 
hinds of a few

This is the lole which \our Mimsti 
has to play and to the extent you 
succeed in playing this role and curb-
ing the capitalist svstem—I am not 
talking of the individuals—of exploita-
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tion m this country, you will succeed 
m this respect. Thank you. Sir, for 
giving me the time.

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE) : Mr. Deputy Speaker, 
Sir, while submitting the Demands for 
Grants for the Ministry of Commerce 
for the favourable and sympathetic 
consideration of this August House I 
take this opportunity to make only a 
very few remarks.

14.59 h rs.

[S h ri D in esh  C handra. G osw am i 
— in the Chair]

In this discussion which started day- 
before-yesterday and spilled over today 
many of the hon Members were kind 
enough to enlighten us with their criti-
cisms and suggestions concerning the 
functioning of the Ministry of Com-
merce. At the outset I have to  thank-
fully recollect those of the hon Mem-
bers who spoke on this s u b jcc t. Their 
criticisms were very kind, considerate, 
constructive and well-meaning.

Sir, a discussion, a review or even a 
criticism of the functioning of the 
Ministry of Commerce is never more 
relevant than to-day in our Independent 
India. Sir, there was a time when wc 
were all living in a sort of slavery and 
complacency. Our economy will sus-
tain itself to improve its own import 
demand through foreign aid.

15 HRS.

Last year, when our Fifth Five Year 
Plan was on the anvil, we decided 
about our ambitious task that 
towards the end of Fifth Five Year 
Plan, our intention or our aim was 
aero aid and self-reliance. It was well 
thought out. We will be able to 
achieve it by our efforts. 1972-73 was 
a very unusual year or a lucky year 
so to say. For the first time, during 
the past twenty five years of Indepen-
dent India, wo had a situation whi*re
o.ir export figures w*ie higher than 
our mport b'll. In fact, it may kindly 
he collected that at the beginning ot
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the Fourth Five Year Plan, the target 
for 1972-73 was to achieve the figure 
of Rs. 1,760 crores. But, Sir, by the 
efforts of our industrialisation by our 
workers, farmers, etc., we were able to 
achieve the unprecedented export 
figure of Rs. 1,961 crores. Thus, if 
may also kindly be analysed that we 
achieved a figure which is Rs. 60 crores 
above that of the target fixed by us 
for the year 1973-74. We were able 
to get a favourable balance ot pay-
ment position in 1972-73 by exceeding 
the target fixed for 1973-74. What I 
am pointing out is that we should not 
be too complacent about what we 
achieved. We were looking up to the 
situation when, after all, India will be 
definitely able to have a favourable 
balance of payment position imme-
diately. I still remember that a few 
cT’t'cs were rather cryptic about these 
figures. But, I do not want to go 
into that aspect. When we achieved 
a rate of growth of 21.6% in 1972-73, 
many thought that we would not be 
able to sustain it. They tried to ex-
plain it away by saying that this in-
crease was predominant due to the ex-
ports made by us to Bangla Desh. I do 
not want to go into that aspect also. 
1 would like to say that the prospect 
for 1973-74 is equally bright and our 
achievement is equally satisfactory. 
During the first ten months of 1973-74 
—upto January—our export figure is 
Rs. 1,921 crores. This itself is nearly 
22% of the increase over that of 1972-
73. We are quite hopeful that even 
by a very realistic and very modest 
estimate, we were quite hopeful that 
when our 1973-74 final tally arrived 
it would be at least of the order of
18 to 19%. These were the bright 
sides of the picture on our strategy. 
Our prospects have been completely 
thrown aboveboard and out of 
gear by what happened after October— 
after the international situation—for 
which everybody admits that India is 
not responsible. We cannot improve 
upon it. That has ultimately led us to 
a sitmtion where our balance of pav 
mcnt position cannot be in the fore-
seeable future, at least very much ir» 

cur favour.

D.G. Ministry of 284
Commerce

APRIL *, 1974



I  need not explain that. If we go 
by the estimate of 1972-73, to what 
has been achieved in 1973-74, what 
we earned is 20% to 22% increase in 
tiie rate of growth in exports. Bat, 
75% of that will be eaten up by petro-
leum products and fertilisers which are 
our basic needs to sustain.

As regards our export efforts, for 
the Fifth Five Year Plan, our inten-
tion or our aim is to maintain a rate 
of growth ranging from 7% to 8%. 
We can achieve this. There is no pro-
blem for that. We can achieve that. The 
situation that is existing now after 
what had happened after Octo-
ber 1973, even this 7% or 8% or 
10% of our growth rate will not meet 
the needs of this country. Naturally, we 
shall have to strengthen, broad-base and 
streamline our production base. For a 
production base we have two types of 
export commodities—one, the traditional 
or the agro-based and second, the non- 
traditional or more sophisticated engi-
neering goods. As regards the non- 
traditional sector to maintain a higher 
rate of export it is imperative that we 
need industrial raw-materials. Now, 
every item of the industrial raw-materials 
are inputs for the production of export 
goods. The price of every item has gone 
up. So, naturally we are operating in 
a vicious circle. On the one hand we 
want to increase exports and on the other 
hand for sustaining exports we must 
have imports. We are fadjed with in-
evitable import necessity in&pite of our 
best efforts for import substitution. That 
is one aspect

The second aspect is, as the House is 
aware, for quite a long time India's ex-
ports were based on traditional or agro-
based ijndustries. There, Sir, in 1972- 
73 or 1973-74 even when we are con-
centrating on non-traditional and engi-
neering goods for a higher rate of growth 
the performance of the traditional or 
•agro-based industries also is equally 
satisfy* 3ry. Some Members were point-
ing out that the situation in Tea is not 
Veiy bright. If they had used past tence

10— 41LSS/74
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I would have agreed. The Ministry of 
Commerce have taken many steps even 
before the tea estate owners started 
clamouring for that. We know that tea 
is one of our top three foreign exchange 
earners. During 1972-73 our exports, 
due to certain factors, were to the tune 
of 210 million kg worth Rs. 155 crores. 
We took prompt steps and during the 
past two-three months the figures have 
started looking up. The increase is to 
the tune of 27—30 per eejrt and we 
are quite hopeful that this year our 
exports will be at least 7 million kg 
higher than 1972-73 and our realisa-
tion will be in the vicinity of Rs. 160 
crores even as regards the unit value 
realisation recently the price has gone 
up to Rs. 8.2 from Rs. 7.6. So, the 
measures which the Ministry of Com-
merce took have started showing results. 
We knew between India and Sri Lanka, 
our friendly neighbour country, we 
control 65 to 66 per cent of total world 
exports and, as such, cooperation bet-
ween the two was essential. It is with 
this view that we took initiative to have 
C jloser cooperation and better working 
arrangement with Sri Lanka. As a 
result thereof, 1 am happy to inform 
this august House, in the past two 
months definite results are showing. 
Our tea production is also going up. 
In 1971-72 the tea production was 
425 m. k g s ;  in 1972-73 our tea p r o -
duction was 460 m. kgs and this year 
it has come up to 478 m. kgs. Every 
year our production is going up at a 
time whesif the production of some 
neighbouring major producers is not 
upto the mark. In s o m e  cases it is go-
ing down. This is the picture about 
Tea.

As regards Coffee also in 1972-73 
our exports were worth Rs. 32 crores 
and the quantity was 48,000 tonnes. 
This year the export figure will be 
Rs. 41 crores—an increase of Rs. 10 
crores—and quantity-wise also there is 
definite improvement.

There were two hon. Members who 
spoke for and against the export of 
rubber. During the year under review
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we were able to take some very major 
steps. Shri Sathe had suggested that it 
should be our intention to see that more 
and more finished goods were exported. 
In 1973-74 we took some very impor-
tant steps in this direction; we were 
not satisfied with exporting raw mate-
rials only but we thought that we should 
go on exporting more and more of 
finished goods. In that context, I am 
glad to say that some of the steps taken 
have shown results.

Coming to the question of rubber 
export, I would submit that it may have 
to be recollected that during the past 
25 years India was importing rubber, 
or for a short period, was self-sufficient 
in rubber. So, rubber for us was main-
ly an import bill. I thank the farmers 
and the agriculturists because of whose 
higher performance over a period we 
have been able to reach a situation 
where we are not only self-sufficient 
but we can spare something also. 
During 1973-74, in fact, to be more 
specific, in August, 1973. for the first 
time, India exported rubber.

Of course, there are two views about 
it. One hon. Member was quite critical 
about these exports, and another hon. 
Member 9aid that these exports were 
not enough. I shall confine myself to 
saying and repeating that the perfor-
mance of the rubber growers is very 
satisfactory, and the target has beep 
achieved. While in 1972-73, the rubber 
production was 1,12,000 tonnes, it was
1.25,000 tonnes in 1973-74. This has 
to be compared with what the position 
was eight years back; it has actually 
more than doubled. In 1966-67, the 
production was only 65,000 tonnes. So, 
from that situation, during the past six 
or seven years, the agriculturists have 
brought us to a situation of self-suffi-
ciency, and we can earn also foreign 
exchange. In 1973-74, the production 
would be 1,25,000 tonnes.

The hon. Member who had raised 
this matter is not present here, but I 
would like to tell him that mow the 
situation has changed. The original 
dedskm about export of rubber was 
that It would be exported even by in-

curring loss if it was necessary, because 
at the time we took the decision the 
international price of rubber was lower 
than the indigenous satatutory price. 
So, you can understand that the deci-
sion was made definitely to help the 
farmers, when the tyre manufacturers 
or the rubber manufacturers were com-
fortably operating in a surplus economy 
or surplus supply situation and there 
was a glut in the market and the de-
mand was that somehow the surplus 
must be removed; at that time, it was 
economically not advisable to export, 
but still to help the agriculturists, it was 
decided that we would export even* in-
curring loss if need be. The export is 
canalised through the STC. We are 
closely watching the situation. As re-
gards those who were apprehensive 
about the wisdom of exporting, I may 
inform them that the exports are cana-
lised through the STC and we shall 
definitely see that the indigenous 
demand is met and the industry will (not 
starve for indigenous natural rubber. 
At the same time, 1 may have to warn 
the Industry that they may not have 
the great privilege of operating in a 
glut market where they could pay less; 
at least statutorily and legally they 
could not pay less, and i)n the account 
books at least they had to show that 
they were paying the statutory price, 
but they were having a comfortable 
situation of operating in a glut when 
the natural rubber production was sur-
plus and the demand was low; that 
particular privilege may not be there 
now, but they need pot be apprehen-
sive that their demands may not be 
met. We shall be exporting only 
after meeting the demands of the indi-
genous producers. The pitcurc is veiy 
bright, because after all, any tragedy 
has its own brighter side as well. The 
jeqent international situation has given 
us certain advantages. 1 do not want to 
highlight those advantages. In the case 
of jute, rubber, coir, mica which is 
mined in Bihar, etc. in the case of all 
those products which at one time were 
threatened by the cheaper synthetics, it 
may be that the new situation has 
given them a certain edge over the 
synthetics in the international market. 
In that context, it may be that
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will have bettor prospects, if we ope-
rate properly; and similarly jute also 
will have better prospect and so also 
rubber, because it is said that no more 
is synthetic rubber havipg an edge over 
natural rubber; so, even if the price 
falls we need not be afraid of the 
market situation; it is our intention to 
give more and more subsidy and more 
and more loans, as Shri Ravi was 
pointing out, so that the agriculturists 
might be epoouraged and be given 
more incentives to produce more and 
more and achieve the target fixed for 
the Fifth Plan, namely 2,25,000 ton-
nes. These are definitely to be 
achieved.

Now I would touch on marine pro-
ducts. There may be a  few criticisms 
about this, about trawler allotment; 
there may be criticism of the slow pace 
at which steps are taken. I  can only 
assure the House that we will take 
measures to expedite matters. At the 
same time, it has to be recalled that ti>

, this field in 1972-73 we had an un-
precedented rise in export, Rs. 58 
crores. Our target fixed for 1973-74 
was Rs. 75 crores. Latest reports are 
that we are going to exceed it and 
attain Rs. 84 crores. This will be abso-
lutely unprecedented, a real record per-
formance of our fishermen and all 
those who are engaged in the marine 
product exports.

About cashew, I would remind the 
House of the days when almost every 
other day we had a call attention 
motion coming about cashew distribu-
tion. Luckily that is not so now pre-
cisely because during 1973-74, we 
were able to decide upon a distribution 
policy which is satisfactory to the 
workers, to the trade umo<t> movement 
and the export effort, to the concerned 
Governments and to everybody who is 
interested in the reasonable functioning 
of the cashew industry.

The distribution policy which has so 
far snot been criticised by any body has 
been evolved to the entire satisfaction 
o f the working class so that their 
wages, their amenities will never be 
■denied to them by a few people who
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are operating in the field in a clandes-
tine manner.

Here also, 1 humbly submit that our 
exports which were Rs. 68 crores in 
1972-73 are gofeig to be improved upon 
and the performance is likely to be 
Rs. 78 crores. The availability of 
imported raw nuts has also been 
streamlined so that at the time the 
indigenous crop arrives in the market, 
the farmers may be able to get a bet-
ter price. So the staggering of imports 
is showing results in that indigenous 
nuts are realising a higher price.

SHRI R. BALAKRISHNA PILLAI 
(MarelSkara) : What about da>hew 

plantation ?

SHRI A. C. GEORGE : We arc 
interested in that also. We will pass on 
the suggestion to the Agricjulture 
Ministry.

SHRI R. BALAKRISHNA PILLAI : 
That will not materialise. That is the 
whole trouble. For the last 20 years, 
you have not done it.

SHRI A. C. GEORGE; Now I 
come to a suggestion made by Shri 
Sathe. In 1973-74, for the first time, 
we started regulation of the export of 
semi-finished leather. Here also I  
would like to take you back to last 
year budget session when there were 
so many call attejotion motions and so 
many members were agitated about it 
and were discussing the pros and cons 
of the leather policy of the Govern-
ment of India. We came to the con-
clusion that progressively we have to 
send out finished material. Therefore, 
a. disincentive was put oj> the export of 
semifinished leather and an incentive 
was provided for export of finished 
leather goods. This is defimtel) show-
ing results. Export of finished leather 
has gone up from Rs 10 crores to 
nearly Rs 18 crores

At the same time, some hon. mem-
bers were expressing apprehejtvsicm here 
last year. The export figure ot semi-
finished leather has not come down; 
valuewise it has gone up though quanti-
tatively some restrictions have been
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put. 1 am happy to inform the House 
that this year also we are maintaining 
the rate ot growth in the export of 
leather; last year it was Rs. 173 cjrores 
and this year it will be Rs. 184 crores.

S.' in all these items which cajj be 
caUcJ the traditional or agro-based 
items, our performance is quite satis-
factory though our policy is shifting 
more and more to export of finished 
goods rather than of raw materials.

As 1 pointed out at the beginning, 
we are facing a great challenge espe-
cially in the Ministry of Commerce be-
cause the unprecedented rise in the 
cost of our import bill is  more than a 
challenge to the Ministry of Com-
merce. It is not by limiting exports or 
by restricting the availability of raw 
materials that we can improve our 
cconomy. We will have to maintain the 
supply of industrial raw materials; we 
will have to maintain the ip p u ts  needed 
for higher production. So naturally we 
can balance our trade by higher 
achievement of export to d iffe re n t 
countries. While laying enough stress 
on the traditional agro-based exports 
and their production, we are striving 
our best to see in the non-traditional 
category of exports wc put up the 
m a x im u m  rate of growth and maintain 
it which alone can fetch us the foreign 
exchange needed. We are making our 
best efforts to see that all these targets 
are achieved so that the coujntry will 
be taken to a stage where in site of odds 
and crises, we will be able to achieve 
zero aid or self-reliance which is our 
goal.

SHRI C. K. CHANDRAPPAN : (Tel- 
licherry) : May 1 ask one small ques-
tion. 1 think he will answer it. He did 
not say anything about the problem of 
nationalisation of the tea plantations, 
about the Kerala Governments' ordi-
nance for the nationalisation of the 
foreign owned plantations which was 
put before the Government, as for back 
as in 1971 and also about the take-over 
of the foreign trade in coir. I would also 
like to know what is the policy of the 
Government with regard to the new en-
trants in the field of marine products tlv

Commit*
monopoly companies including Union 
Carbide.

SHRI A. C. GEORGE: About the 
nationalisation of plantations, as a major 
policy matter, my senior colleague ProL 
Chattopadhyaya will be referring to it 
in his speach.

About the nationalisation of coir 
trade, it as suggested last year that as 
a firest step we may canalise the export 
of coir goods. But the Government of 
Kerala had different views and it was 
particular that short of nationalisations 
nothing must be implemented. But we 
were having the view that as a first step 
we will go for canalisation of exports,, 
not nationalisation of the industry.

SHRI C. K. CHANDRAPPAN : The
Government of Kerala is for nationalisa-
tion of the trade.

SHRI A. C. GEORGE : Its attitude is 
lor nationalisation, but it opposed the 
canalisation of the export of coir goods.

SHRI R. BALAKRISHNA PILLA I: 
The position is, in the black market, the 
pricc of tyres is very high, whereas the 
actual cultivator is not getting the correct 
price or the expected price for natural 
rubber. I want to know whether the 
Ministry is considering to raise the pre-
sent price of tyre to the actual price 
which it is fetching in the market so that 
the cultivator also will be benefited by 
getting more price. What is the attitude 
of the Government?

SHRI A. C. GEORGE: I may answer 
it fully in this way. The statutory price 
for rubber fixed in September, 1970 is 
Rs. 520 per quintal for the best variety, 
RB-1. The market price, in comparison 
to Rs 520, the statutory price, is Rs. 670. 
That means Rs. 150 per quintal over 
and above the statutory minimum price 
fixed.

sft *t*tt (qr?ft) : *
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tpr?T T̂TTT £ %fa?T 37P"
JTFT T f f t  W'T SRTPt f  7 ?T F3TTT 

^Ff ST S ffa 'd  «r SPTRT £  *T W PT rPF

<\ 3P% f  *T <H4K % 5|*~5 MHId f ,  
■’ r ^ R t f  3 ^ r  ^TcfiTT sjr^cft % f a  f r * r ^ [ € t  

vnrrzRT, *rf jw> fnw 37% sft «sim| *t 
#5  ftr 17?r% ^ p t^ t  *r ir ^rt *t f t  ^tttt 
WPlV 3TFT W T¥^t5Fn%  # ? <̂TTT%

anr<Rr^ <mx ?ms% fa
^  f w  ’srarnft f t  aftr

^  ^  m  ^  
% ^sr ^  **  W r q  afk Vf ^ n r  
f a  wrfT 3rtt j % r̂? r̂
4  ? «Tt JT^t: fW  %̂ T*T JfJ^ t ,  

< rm  wr»rrar ^  i s^ b t 
% a r s ® T fm ? r ^ T R ^ r |,  T O f ^n% 
*̂TW% ftn  fa  f*T s r a s t - ^ s t  

’flwk ^?n% t  3fte f*TRT «P«m 3T̂T

TOT f ^ F W  |  ^ faT  3HR fT«T %
•jg^rr arssr f a ^ r  ^ ark  *2?r%
iprrarW ^  ^rr ft r̂rnr eft wr an̂ r i^r ?r 
*t*r f a  # ■  ?nf? ?ft ^T fr^  ^t 
^ r n :  w h r f t  %  3 ? r  t N t  ?TFfr
’̂ pr % H*TT $1T ? 1i%faJT frf
f a  f  t  sft^sr ®Ft w M t  1 3 j k  f*rrT 
irfm szm r ^  fiiPpg T % ^
3ft «rf f  f a  w  t o  % n i k
Ŝn# f a t  ^  ^ t  TRT ffcft |  I 3T^T # t  

’RrTT I  ?ft 3TT7 a n ^  f̂ TJTW % ?TPT I 
am  VIXTRY S^ft I  ?ft 5tT I
^  srt^ r % %î i % i'l ^RrT v r  v n r 5*^ 
«pt t̂faq- aflr fm ernfr ®Ft snt^?R 
^tfaiT f^r^nr %3f?r °rfr w  5pht t ?  i 

TT3R5STR #" :̂ hf> f*rf% ?2T « ft 
?fT̂  ̂ >f> % f̂ rarr, q?% » ̂  faPi^v 
% f^raT, ff̂ TTTT ffrf^'d*' JTWflf
^  fW T  rft r̂?gT% W7T f a  ZZ ^?r rr r ?  
fT̂ r%T7 afK ?rr ^r%  fair ^ tttt ?tt 

? th t  f a  w  wVtt <sr®Bn- f  A arnft 
5tpt w% ?  i jt?  ir> fm  ? r ^ r

TRrngpr spt ^nr ^ i g^t Tf w  
>r»ft ’SFfrft ? i 3ttt sr? n r
srp" ■j^rrr fafsr? w? ^?r
JTfaT ^  3nTr *TW T cP ' ^Tft SFT
■JSrft f t  ^ T  ^  ?rr ^  f a  #7T W F ^  
'Ff^TT t  I (sq ^T R ) JT? tT^T 
tT^rrt  ̂ p rr t, t o t  ^mrr I  g w  
^  3HRTT I  I f W » f f  ^TTf^ im z  
^fat »f?t ^r?r I % «r€t ar^st
m fa iT f 5pfRT I  I 3TTT ^ f a t  T^TT
® r i %fa?r am  5fnfr ^ t  ^  m  
m m  Tf^rr |  f a  ar|?r anrr % 51 fa ^  
*nf*PF | , ^ w t  t̂ F ^#t fr?ft 
t i  W IH  3n% g^TVr *RT ar?R MSdf 
^ THRtf̂ T T̂T fa fa f̂t % 3̂Pffa ^”FT®RT 
VT WHT ^  fa m  eft f a  ^  TTf | 

a f t ^  SR «RT fs n  ? TTSq’ 
T O T R  T̂5T WTfcft f  f a  n ?r|fcTR  % »Tm
^r ^ r r  ^ t  s ftM ff’r  ^  *Pt
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^  #  ?i?f a ra m r $— »mr  
f o r  arrar t ,  arrr % <mr 

arm  $ v t  i tr^fpM «#p^

[« f r  » j 5 r ^  z m ]

a iiw ^gT  t  i 3  ^  sm  snr-wn:
^ r r  1 3 f k  ^  snr sffr
f ^ T  |  I 3TTT ^  i —

4  n ^ r <*r t  gjBRT ^ l ^ T l  | M n t r  % 

t  fo  VT̂ -SFTTVr 400 ^  800 *FC f̂ WT, 
«3ft fern |  wtf mft

fgjf o fFT WT «PTT
sfftFT ? w t  srnr ^  Stsnr t  ^  3nTf 
v t  ftuT T r * w p t  

^  400 «rr, w  *Ft cnft soo *ft *$•
f w ,  fm  f*m  t *  «WT
xm^t «mi I  ? ^  3TTT SfrRT'fT 
WigrTT j| f*F lf|| ^RT % TPff
T rm  w  3JT?TT I , wftwt % TRT
« if  ̂  w r ,  f%  a m  %  f o s f r -

STWR < # <  <1 sN? ^  t  I 3TTT^^T 
sfTR w m m  f c f H f f i  m i ^  t .  

* n * r r f  f W R f t  t t  *fr

^n=ft t ^ ^ r r #  i ? ? T ? R ? rn  

?fl * f t  a m t  fsF ^rrfr % «r^
^  I srsr ^  vm  <ft 3TTT fa r

5̂1 % ^irt^r ?#TT % fw r̂ ftvcRT ^TST
^rfi^r, r̂ar % fw r  tt sfrt ?n?r
751 3̂ r ^' % f*T*T vPTT̂ T I 2T75T
?ft f ^ r  ®tivj i % ^Tnrr ^ tt^ tt 

<f % ^ t r t  t t f t  ^ t t  ?ft w rf^  i
tf/ST ’efrsr faRf% cRwfto fftcft

% f% a m  %  *r? t f trf o * f U  #

v h r r ' f f ^ H '  ^ r f r  %  ^  TTefr q r  

f iMterf t  *Ft srer?* % i Tr4€VfT*r«r 
%, t t m  ^ t | ,  ^  'T f r :

%— ? n fa re  ^ r  # a f t  *Pt

^ = T  %TIT I ?fT 3TPT ?Tf #  ̂ T f ^ :

|  i ®Ptf ^ r r  |  f%

spt 3rr*r ^ r — *r* ? a r  # 5

f t r  w m  — -R^T^Tt ’S R t,  JTSt % 

«®JKT WT #  #  I W  T O
^ t ^ r f a r f ^ ’T ^  Jr £  * r  

srrcfV 4  1 |s* rf* ra -  ?r»mT

j? m *- ^ ts iT fr^ ^  ^ r r  ^ rf^ r 1

- ■ *̂ "v rs f ... ». .. «>...« » » ft _̂«T m m  3fTT ^T^Nic THPRtjT « 
f*p 4  v r w r  ^r w t t

^ r m  g  f t n r  f t t r r  ^ r w  1

*pf SiTT 'jThVI f^WT, erfipT fRTT 
ftWT W ,  ^ T  W  f*T f tR T  f

5TWTf 3TRft, SfftOTT §  %
W f f t  I ^  fT T  ftW T , f t^ R T  

r n F T ^ f r ^ x  ja r r ,  ??TTr * m r  

^ T T ^ r r  «rr, %f%?r f r̂r ^  fimr 
sftr ’sft c^vppht ;t t s t t  ’̂ tt^tt «tt ^  
IJ*WMV |^ r r  1

arrr % anft s jfw r  4>'raH^ wrr fw’sp 
f%?TT f%  '3vTVt 3 5 0  2*T »T^V ^T f^T ,

4 0 0  ^ r r f ^ ,  % a m h F T  ^

^ 7% |  1 h  *T^?rr ^  f^r 

*RT 3TF^T I ,  ^  1 ^ 3 -

%rpfr t — TO ^PFt ^ 3 ^  I

amV m 3  %  * m

W$r %  #  f^^RTR ̂  f̂tnT 3Ft srT5T9cT 
’T ^ t sF ^rrr ^ f t His^i'H 5R ?r

t  I 23^ Splft T &  t r

w f t  ^rr ^  w n  |3fr | ,  SrfifrFr s f r ^ n  
^  % I tf^ T  T?T |  f%

^ i-sri ?ftn sri <rrrfr *r ftr t  » 
srnr ^ ’■ft® 5r f  ̂  qrarr
3 5 R ,  t f t  3TTT %  ?TW

1 arm % ^  v  ^fr
w ttr  # 3  t  3 t^ r

1 ^  3 n f  °  ?fVo t r ^ o  3 t t P r t #

#5 ftr | t t  f  ^ f r  ^ u m  spt v ’tf  
arr̂ r w m  #  arnflr »rt t  u t ?ifr h t ftr#  
*rs3n? ^  shkt ^  an?ft |  1 
'SPT?-3PT? 9TT^*T *pt 5* ^  ^nrt 
t ,  t r n ^ t  % 1 s m  srrr w  
cfy 3R- 3TPT ^T  fsRT s m r V  ^  ^  f ,  

arrr ^rNr ^ 7 ^ ,  aw  s t tt  ? m ^ r  
srw  fk^rFP sftftnr 1
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3TR 3T3FT filPTfPf f ,
WM 'TC fC? f  fsp 5TTW *  Wti
t r r i i f t  ^  ^ f r ,  * n w *  av  
# r ,  crc$ *r*r i
3rrq ^fartr f% n v r f t  $rcfr t>
t*w tr, % aprc st  ^
$  am*Fi* v f t  srrat f  i

anftrc # *  far sot wrt st T̂RT
*rr$?rr g ^r^rnft *n$r f* sftfrcr %

?f qftfapT, sfTPTT̂ .S
s r c ta  % # w  1

♦SHRI S. A. MURUOANANTHAM 
(Tirunelveli). Mr. Chairman, Sir, we 
were happy to hear our Deputy Minister 
of Commerce, Shri A. C. George, saying 
that the exports had been increasing 
significantly. But, Sir, the balance of 
trade position is not satisfactory, in
1968-69, the imports were higher than 
exports by Rs. 550. 7 crores. In the years
1969-70, 1970-71 and 1971-72, the im-
ports were higher by Rs. 169.4 crores, 
Rs. 99 crores and Rs. 216.3 crores res-
pectively. For the first time in the history 
ol our country, in the year 1972-73, the 
e\ports were higher by Rs. 164.2 crores. 
It is felt that again in 1973-74 the value 
ot imports would be higher than exports.

Sir, it is highly regrettable that the 
exports of traditional goods like tea, jute 
goods, sugar, iron and steel, spices like 
pepper, cardamom, etc. have been declin. 
ing. At the same time, the imports ot 
fruits, vegetables, machine tools, cotton, 
wheat etc. are going up. It is really pain-
ful to note that the Government have 
not yet exploited the vast export poten-
tial in marine products, fruits, flowers, 
forest products like processed plywood, 
gums, shellac etc.

From pages 183 to 191 of the 1973-74 
Annual Report of the Ministry of Com-
merce, you will find the Government’s 
Export Policy Resolution of 1970. It is 
mentioned in this Export Policy Reso-
lution that the role ot the public sector 
in the development and expansion of our 
foreign lr>tde will be expanded progres-
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sively and substantially. Here, it is rele-
vant to mention that greater attention 
should also be paid to the export of pro- 
ducts manufactured by our public sec-
tor undertakings. 1 wish to draw the 
attention of this House that the export 
of products manufactured by our public 
sector undertakings does not constitute 
even 5% of the total exports of the 
country. I request the hon. Minister of 
Commerce to explain this sad feature of 
our foreign trade.

Sir, we have 17 Export Promotion 
Councils to assist the export of commo-
dities like cashew-nuts, chemicals and 
allied products, cotton textile, engineering 
goods, hides and skins, plastic and lino-
leum products, shel’ac, silk and rayon 
textiles, spices, sports goods, tobacco, 
processed food, basic chemicals, finished 
leather, wool and woollens, handloom 
products, gem and jewellery etc. I am 
extremely sorry to point out that in 1973 
that the exports of all these commodities 
have declined inspite of these Export 
Promotion Councils. I am compelled to 
state that our scarcc resources are being 
wasted on these Export Promotion Coun-
cils, as they have not contributed to the 
increase in the export of commodities 
for which they are meant to assist.

Sir, the Government set up the Marine 
Products Export Development Authority 
on 16th August, 1972 in Cochin to take 
such measures as it considered fit for de-
velopment of off shore and deep sea fish-
eries with special reference to export. 
This organisation was also empowered to 
import traw’ers tor deep-sea fishing, to 
assist the indigenous manufacture of such 
trawlers and also to assist the industry m 
a constructive manner. But, it is inex-
plicable to me that this Authority should 
have permitted a foreign monopoly con-
cern like Messrs Union Carbide India 
Ltd., to undertake deep-sea fishing for 
export purposes. 1 request the hon. 
Minister of Commerce to explain whe-
ther this is the way that the indigenous 
fishing industry is being helped.

The hon. Deputy Minister referred to 
the close co-ordination that exists bet-
ween India and Sri Lanka in the matter 
of tea exports. I would like to point

"‘The original speech was delivered in Tamil.
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out that during the past three years the 
export of onions and chillies to Sri 
Lanka has come to a standastill. Large 
number of workers enaged in the export 
ot trade of onions and chillies in Tuti- 
corinn, which is a part of my consti-
tuency. m Nagapatttnam, in Poona and 
in Bombay have been thrown out of 
employment and their livelihood. 1 
would like to have clarification from the 
hon Minister on this point.

Sir, from Tuticorin of my constitu-
ency, pa’myrah stalks and fibre are being 
regularly exported and the value of their 
export is of the order ot Rs 2 24 crores. 
With a view to assisting this industry, 
the Khadi Commission requested the 
Indian Institute of Foreign Trade to con-
duct a survey of this industry and to 
suggest ways and means ot assisting this 
industry The Indian Institute of Fore-
ign Trade has submitted its Survey 
Report suggesting liberal cash assistance 
to this export industry Six months ago 
there was also a Seminar in Madras, in 
which the Khadi Commission also parti-
cipated, which discussed the problems 
of this industry in detail But so far the 
Government have not announced their 
acceptance of the recommendation ol the 
India Institute of Foreign Trade iegard- 
mg liberal cash assistance to this export 
industry I would like to know from the 
hon Minister the steps he proposes to 
take m this respect

Sir, the Government accepted the reco-
mmendation of Sitaramayya C om- 
mittee about exporting only finished 
leather hereafter, as that is cxpectcd to 
fetch more foreign currency While 
the Government is quick to implement 
this recommendation, mothing has been 
done so far to build the infrastructure 
for the production and export of finish-
ed leather In consequence, the tanning 
units not suitably equipped with 
machines for finished leather pro-
duction have been caught unawares 
Out of nearly 400 units in Tamil 
Nadu, which has been occupying 
a premier place in the export of 
leather, 350 units have been closed and 
nearly four lakh workers employed m 
these tanneries and allied industries have

been thrown out of employment Simi-
larly, nearly Rs. 60 crores worth of tan-
ned leather has also got accumulated in 
Tamil Nadu. Another deprecating thmg 
that the Government have done is per-
mitting the monopoly houses to enter 
this industry reserved for small scale 
sector, under the pretext of creating a 
quick infrastructure for finished leather 
and leather goods production These 
monopoly houses are going to 
swallow hundreds and thousands of 
small tanners m the country. Sir, there 
is urgent need for additional fiscal incen-
tives and also liberal import licences for 
machines and materials for the produc-
tion ot finished leather. I request the 
Ho t  Minister to look into the problems 
of small scale tanners amd do the need- 
lul. 1 wish to place* on the Table of the 
House a memorandum detailing the 
plight ot small scale tanners, leather 
exports and workers m our country.

While the price of cotton ha< gone lip 
bv KKKt during the past six months, you 
can imagine the rise in the pricc of yarn. 
The Cotton Corporation of l^dia was 
set up to stabilise the p ice of 
cotton in tho country and also to 
end the hold of middle-men o i  the cot-
ton trade I understand th it Cotton 
Corporation of India is also Wiing the 
services ot the u rv  same middlemen in 
the procurement of cotton Consequ-
ently, the use in the pricc of colton has 
not been arrested During 1972 71, the 
Cotton Corporation of Indn p-ocured 
3 88 lakh bales of cotton I •'ed not 
say that it is the bounden di of the 
Coiporation to supply adequa'e quan-
tities of cotton to the sick mills taken 
over by the Centre and the State Govern-
ments l would like to know from the 
hon Minister how the Cotton Corpora-
tion has helped in arresting the rtsc in the 
price of cotton and also m what man-
ner the Corporation has assisted the sick 
textile mills taken over by th^ Centre 
and the State Governments

Recently the price of standard cloth 
was raised by the Government by 30%. 
But the actual increase to the consu-
mers is 37 5% That is because the 
Government have increased the retailers’ 
margin also from 12 5% to 20% on the 
ground that the freight rate, distribution
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*The Speaker not having subsequently accorded the necessary permission, the 
paper was not treated as laid on the Table
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expenses etc have gone up I can under-
stand if this is applicable to the retailers 
m far away corners ot the country I 
would like to know why the retailers in 
big cities who are nearer to the Mills to 
the godowns and who do not incur any 
transport expenses should be given this 
increase in their margin 1 hope the hon 
Minister will clarity this point, as the 
common people who are the consumers 
of standard cloth have beep hard hit by 
this rise

While the price of standard cloth 
has been statutorily increased by 30%, 
the Government have appealed to the 
mill-owners to increase their produc 
non from 400 million metres to 
800 million metres of standard cloth 
1 want to know whether the Govern-
ment have got any machinery to ensure 
that the mills produced 800 million 
metres s0 that at least adequate supply 
is available to the consumers

Some time ago the cfcss on mill cloth 
^ as increased for the ostensible reason 
oj assisting the handlooms m a better 
manner But the entire cess has now 
been merged with the general r t venue 
The financial assistance to the hand- 
loom scetor has also not «one up in 
inv apprtci »blc manner Accoiding to 
the latest declared textile policv of the 
Government 2*5 lakhs ot handlooms 
in our country which cm pioduce i 
substantial portion of the cloth require-
ment ol the countiy would be helped 
not only fm'mcially but also in the allo-
cation of >arn I would hke to know 
the concrete steps taken by the Gov 
ernment m this respect

While the Tamil Nadu Government 
arc m the process of introducing legis-
lation for reserving dhoti, sari, lungi, 
chaddar, angavastram, bed-sheed, bed-
cover, carpet, handkerchief, towels crape 
cloth etc for the handloom sector, the 
Central Government have not yet 
announced its all-Ixnha reservation 
policy for the handloom sector 
Similarly, while the State Government 
has completed the census of unauthoris-
ed powerlooms m the State, which are 
detrimental to the interests of hand 
looms, I understand that the Cefttral 
Government has not yet completed the 
all-India census of unauthorised power-

looms Unless this work is completed, 
the handlooms cannot be helped to 
stand on their teet In order to con-
trol the number of unauthorised power-
looms in the State, the State Govern-
ment has also asked for a quota of
10 000 powerlooms m the State 1 
request the hon Minister of Commerce 
to enumerate the steps he proposes to 
take in the matter of helping hand 
looms i» the country

Before I conclude, 1 would reler to 
the fact that the Textile Commissioner 
controls the distribution of yarn over 
100 counts, without having any control 
on the pnee of yarn This has enabl-
ed the mill-owners to fleece the hand-
loom weavers Similarly, the allocation 
of staple fibre to the mills is controlled 
But the Mills have got a voluntary 
schemc ot distributing yam to the 
handloom weave i s This is the position
in art silk also I request that this 
\ oluntarv schcmc of distribution ot 
>arn should be scrapped It maj either 
he h tnded o\cr the State G o^nm ents 
ir thw Centie m i\ IhemscheN do this 
work I hen t nl\ the b irvdloom 
weavtis will get -adequate qui tity ol 
>arn at rtasonuH prices Sir t1 e faci-
lities md concessions to the handloom 
weaveis ire getting dwindled day by 
dav In consequence the production 
h is suffered leading to fall in the ex-
port ot hindloom pioducts 1 wiuld 
like to know the steps being t len bv 
the Goxcrnmcrt to revitalise the hand-
loom sector Sir the initial depnecia 
tion allowance of 20% now being pro-
posed for cotton and jute goods should 
also be extended to art silk industry 
1 hope that the hon Minister of Com-
merce will exert his influence on this 
matter which will mcrease the export 
of art silk products

In conclusion, I would plead with 
the hon Minister that the Governmemt 
should take keen interest in reviving 
the export of onions and chdlies to 
Sri Lanka Similarly, liberal cash 
assistance should be extended to palmy- 
rah fibre and stalks industry so that 
its exports can be stepped up substan-
tially



SHRI RAJA KULKARNI (Bombay- 
North-East) : Mr. Chairman, Sir, the 
pattern of international trade has been 
changing since the last three of four 
years so rapidly that, I  am sorry to see, 
our Commerce Ministry is not catching 
up with jt, though there have been
some efforts made by way of modifica-
tions in the export policy amd the 
strategy that has been adopted since 
1970. I was listening to the speech
made by the Deputy Minister. He has 
been having the same old thinking 
about export promotion and import 
substitution of traditional items aind
non-traditional items. I think now
there is a need for a completely new 
look to the international trade of our 
country. For the last so many years, 
and eves* under the export Policy Re-
solution of 1970, the base was surplus 
nature of production of a commodi-
ty—traditional or non-traditional. What-
ever commodity we produced, we gave 
priority to indigenous requirements and 
then if we had surpluses we tried to 
find out the export potentiality of those. 
This has beep the main basis of the 
export policy so far.

But now it is a  question of prices 
in the international market and the 
potentiality of any item to fetch foreign 
cxchangc, whether we produce in large 
quantities or we produce in small quan-
tities is mot so material for export 
drive. The base of a new export policy 
has to be what commodity will fetch 
more foreign exejhange if exported, 
even though our production of that 
commodity may be short to even meet 
our indigenous requirements. There-
fore, a completely new list of commo-
dities of international trade, ha$ to be 
made on the basis of their potentiality 
to earn more foreign exchange. This 
kind of a new change that has come 
in the international trade changes the 
whole outlook. But I am sorry to find 
that our old Policy Resolution of 1970 
still remains as the guideline for our 
export policy.

In the Report of the Commerce 
Ministry it has been stated that there 
was? a Committee to devise a mew ex-
port strategy. But we have not heard 
of the emergence of a new strategy.
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No enunciation or declaration of a new 
export strategy has so far been made. 
We are short in rice production, but 
recently we exported some rice to 
Middle-East countries; even if it means 
that we have to import some rice from 
other countries. The country is bene-
fited by such export. We are exporting 
sugar though we are short in sugar pro-
duction in our country. Even if we 
have to import sugar from other coun-
tries, our country would still be bene-
fited if we export a part of our produc-
tion.

The hon. Minister should take the 
whole House into confidence apd tell 
us what exactly is the new list 
of those commodities based on 
the guideline of capacity of the 
commodity to earn more foreign ex-
change. However, it appears that there 
has been certain a d  h o c isn t  which is go- 
W>g on in the Commerce Ministry. Many 
times the a d  h o c is m  creates more diffi-
culties in the implementation when it 
comes in confrontation with other 
Ministries, such as Transport and 
Shipping Railways or Finance Ministry. 
Difficulties of this Ministry increase 
through cross-purposes with the result 
that the country suffers and losses are 
more.

I would draw the attention of the 
House to a specific issue of the coun-
try’s increased losses arising out of con-
tinuation of old export strategy. I would 
give only one example. The Deputy 
Minister stated and some members have 
also referred to that we should export 
more and more of patural rubber. 
They pleaded the case for the export 
of raw material. Now, a time has 
come for a new strategy. If it is ad-
mitted that in the international trade, 
it is more beneficial to export finished 
products than raw material, then we 
would like to know what wisdom is 
there in continuing the export of natu-
ral rubber especially during the last one 
year when there are thousands and 
thousands of small rubber goods 
manufacturers in the country who are 
starving for want of raw material, are 
not getting the raw material, that is, 
the natural rubber. In our country, the
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production of both the natural as well 
as the synthetic rubber i$ in short 
supply. Are we going to import natural 
rubber and feed these small-scale rubber 
goods manufacturers in the country to 
keep them running and to avoid un-
employment in the rubbers goods indus. 
try?  It is these issues which need to 
be clarified and explained the export 
strategy if it is to be in the interests 
of the nation.

Similarly, we have given during the 
last one year a number of cases of the 
raw materials which should not be
exported because they fetcjh a very
small export value. Their added value 
is not much. Take for example, the 
barytes from Andhra. It is a non-
traditional item of export. It has been 
developed during the last four to five 
years only. Some small scale manu-
facturers through the indigenous tech-
nology have successfully processed these 
barytes which oome from the mines in 
Andhra in a crude form, into a powder. 
This powder is required in the Middle 
East countries, by the oil industry in 
the drilling of oil wells. We want to 
earn foreign exchange trom the Middle 
Fast. Wc have pointed out to the 
Commerce Minister that here is a case 
where our country can earn crores ot 
rupees worth of foicign exchange. 
The manufacturers of baryte powder 
have huge orders on hand but they 
cannot fulfil them because the raw 
material is allowed to be exported in 
large quantity. With a view to get 
some idea I will cite an example of 
one exporter of barytes powder. 
Chemco Supply Corporation of Bom-
bay during last two years has started 
exporting to the Middle East-countries 
for the oil industry there the baryte 
powder and it has earned for the coun-
try crores of rupees worth of foreign 
exchange. It has got orders now but 
they say they cannoi execute them 
because the raw material is directly 
bei.nrg sent abroad. To those who are 
producing the raw material Govern-
ment should give licence for manufac-
turing and processing of crude barytes 
instead of allowing them to export 
crude barytes which has very little add-
ed value. Let the country stop export 
of raw materials and let us export
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those finished products which are in the 
interest of the country and which will 
fetch more export-added value.

I will give another instance wherein 
practices followed by the Ministry go 
directly against it$ own declared policy. 
There are large export orders for 
woollen blankets, from the African 
countries also from some of the Middle, 
east countries which are oH produ-
cing countries. It is the shoddy indus-
try which manufactures woollen blan-
kets. Its imported raw material, 
woollen rags, is detained in Bombay 
docks. I do not know whether the 
difficulty was because of inter-minister-
ial contradictory policies are because 
of failure of proper decision by Com-
merce Ministry. This is an example 
where the Ministry has completely 
failed. Ministry did not take proper 
decisions at proper time. They made 
mistakes after mistakes

Last year there was a scandal,— 
woollen rags scandal. Woollen rags by 
themselves should not be an item of 
scandal. It is a valuable raw material. 
The scandal is made by some people 
who are not actual users, because of 
certain policies pursued by the Govern-
ment. Government gave licences to 
non-actual users and weavers who did. 
not require such raw materials. They 
required only yarn but they were given 
licence for import of woollen rags. 
In the guise of rags, weavers imported 
second hand serviceable garments. Last 
year the scandal was discovered. A. 
CBI enquiry was instituted. One does 
not know what is the outcome. Who 
were the culprits ? We don’t know. 
We pointed out these facts to the 
Commerce Ministry. We said that the 
main defect lies in the Commerce 
Ministry giving import licences to 
Ludhiana weavers who did not need 
such raw materials. Their raw material 
is yarn. Woollen rags are raw mater-
ial for shoddy spinners and nor for 
weavers. It is the raw material 
for shoddy spinning units. They are 
actual users. Therefore no licence 
should be given to the Ludhiana units. 
Their import licences should be stopped 
and they should be given to the actual 
users ; e , the spinning units But no
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decision was taken on this basic point 
Some kind of ud hoc patchwork was 
made And what was done ’ May be 
the Commerce Ministry did it with 
good intentions, one does not know 
But, instead of stopping the licence of 
the weavers, the Commerce Ministry 
imposed a condition that there should 
be 100% mutilation of the imported 
rags Now, it was not known to the 
Commerce Ministry officials whether 
it is possible to import woollen rags 
according to the concept of 100% un 
aenvceable goods What is 100% 
mutilation, S ir’

We were told that the Commerce 
M'fPistry sent its officers to Australia 
to make arrangements to see that they 
should export their woollen rags as per 
the condition
16  HRS

All the Australian exporters were re-
ported to have asked what exactly was 
meant by hundred per ccnt mutilation 
They thought that one or two cuts in 
the old garments according to them 
meant hundred per tent mutilation 
Therefore it is not \ icalistic condi-
tion for a country of origin to fulfil 
What is i rag according to Austrihan 
exporters is not a rag accoiding to the 
Government ot India

In the meanwhile the goods started 
com ng from the exporters These ex 
ports are made by the S T C and not 
by any individual importers actual user 
or non-actual user The S T C  offi 
cials were not knowing how and when 
to go into the market They did 
not know when orders are to be 
plaeed and what should be done about 
the mutilation condition ajnd thing of 
that kind They only created a mess 
of the whole affair They booked the 
orders and the goods came At present, 
more than 5,000 bales, for the last two 
months, are being detamed by the
Customers in the Bombay docks and
almost all these bales belonged to the
actual users, that is, the spinning 
units—spinning mills—numbering about 
twenty five—shoddy spinning industry 
is a labour intensive industry, em-
ploying 25,000 workers They are

now facing unemployment These units 
are starving Some way must be found 
out The Shoddy Mills Association, 
1 am told submitted a scheme to the 
Commerce Ministry which has approv-
ed of the same Some Ajovd of a 
compromise formula has been arrived 
at by making arrangement for complete 
mutilation under the supervision of a 
Customs Officer. But, the Customs are 
not releasing the goods and the Finance 
Ministry is not giving clearajrKc to it. 
Now, it has become an inter-minister 
lal tangle In the meanwhile, demui- 
rage charges are increasing Who is 
paying them * The shoddy spimtumg 
mills will be charged this huge penalty 
for no fault of theirs Production is 
being hit The export orders of these 
spinning units will not be fulfilled 
The country would, ultimately be a 
loser in the cxpor* orders Thus the 
Commerce Ministry’s own policy is 
coming m the wav of our export pro-
motion This is a glaring example 
Thcr is i need for the Commerct 
Mmistrv to immediately sit with the 
F*inince Mmistrv to settle this Fhese 
spinning units are prepared for mutila-
tion in  ler the Governments scheme 
picpirvd b> the Commerce Minrstn 
whciein mutil itnn is carried under the 
supervision of the Customs Ofhcets 
If the Commcrcc Ministry s a  th »t 
hundtcd per ccnt mutilation she IJ be 
there for the woollen rags let make 
the irringement for mutilution of 
woollen rag-, but let them rtleiic the 
goods immediately Something must 
be done by both the Officers of Fmanqe 
and C ommerce Ministries W hj are 
they sitting tight on their prestige Who 
is the sufferer7 It is the people and 
the country who are the sufferers 
The Government however, is not tak-
ing any action The implementation 
of its own policy cuts across the export 
earnings of our country

For the shoddy industry, there is 
another problem apart from getting the 
release of all those 5,000 bales erf 
rags To-day, the prices of wool in 
the international market have gone up 
tremendously and many woollen manu-
facturers m many countries are not im-
porting th“m; because of prohibitive
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in se rt prices. Therefore, why not in-
crease the ceiling 'of shoddy industry 
within the same level of ceiling of 
foreign exchange for whole woollen 
industry. At present it they are given 
Rs. 1.80 crores why not increase it to 
Rs. 5 crores. It is a labour-intensive 
industry and this is an industry which 
is uv the backward areas. Sir, these 
woollen blankets are used by the poor 
and the common people. Defence 
gives a bulk order for blankets. So, 
this industry needs encouragement.

Now, I come to cotton textile. The 
Ministry has already admitted that the 
exports of cotton textiles during the 
year 1973-74 have been less owing to 
the failure of statutory yarn cpntnol 
They are trying to rectify the mistake 
so I am not going into that aspect. 
But the point is that now under the 
Fifth Five Year Plan, expansion of 
spinning and weaving capacities are
visualised with a view to fulfil larger 
export orders. We would like to have 
more textiles exported. The Cotton 
Mills Federation has beejn saying don’t 
put any condition lor expansion on 
new units. I am not advocating their 
cause But what is the Plan? I am 
told the Commerce Munster, m lus 
icply to one of the Question, has
said that the mill-owners demand for 
delicensmg the textile industry for
expansion and new units, is> under 
consideration for a limited period of 
two to three years. I do wot know 
whether this would be a proper stage 
but one fact Temains, it would mean 
the admission of the failure of the
public) sector in the cotton textile 
industry. The National Textile Cor-
poration and the State Textile Corpora-
tions, have taken over, for management 
purposes, sick units. They have shows* 
that these units can be run into profit. 
Why not nationalise all those units 
which are with these textile corpora-
tion and why not they fulfil the need 
of the country—whether for expansion 
of spindle^ or weaving capacity and 
also for exports We would like the 
Commerce Ministry to see that the
public scctor m the cotton textile indus-
try plays an important role in the 
expansion ot the capacity as well as in 
the higher exports of cottoj? textile.
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Similarly, take the other section ot 
the textile industry—synthetiq man- 
made fibre industry. With the good 
offices of the Commerce Ministry there 
was a voluntary pact between nylon 
spinners and nylon weavers. It was 
*not working well because these weavers, 
which are thousands in number, were 
being harrassed and exploited. They 
were making a complaint that this 
voluntary agreement was not working 
properly. The complaints of these 
weavers are still there today. We 
would like more checks to be put on 
the distribution of rayon ajnd nylon 
and something should be substituted m  
place of voluntary agreement. They 
have also committed certain mistakes 
by way of omissions in this agreement 
either through ignorance or for the 
reasons best know** to them.

There is a small section of small 
enterpreneurs known as crimpers 
These qrimpers have been deleted from 
the list, though they are actual users, 
in all sense of that term. They have 
been excluded from getting the multi- 
filament yarn from the nylop spinners 
as a result of special interest of nylon 
spinners. Those units are now on the 
point of closure. The nylon spinners 
have put up their own crimping 
machines with the connivance of the 
Commerce Ministry ajnd these crimp-
ing machines are fed by the multi-
filament yaijnr by these nylon spinners 
at the cost of the innumerable small 
and independent crimpers. This dis-
crepancy should be removed. I would 
suggest that no discrimination should 
be made and judicious distribution should 
be effected, and a new policy evolved 
for the distribution of this synthetic 
yarn.

Wirh these words, I support the 
Demands.

n o  wwtercriw  h t w  (jrssrfa-) :

wft *rpft % sr t js t  i
aft SJTfaTF sftfW  STfafsTRT

s tr ; q fR fw r  ffaT 11
19 73-74 r r  frcfl? ^
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qgfcFiTftwrr tf*F2wrf7«ww vt 
irkfarafa *r> 5T?ft «i?t fw r  #' sr*r?r fo *  

nf̂ FT fti^vft sErt̂ rrf̂ P s r f t t  wft *pt- 
*PT T5T# *T Sfftf fnKIIWW 5T»tf̂ r *Tflf 
11  f ^ t i  w *Pfr *ptt I , "wfor y ft  *r*fsr

«  * f f  44 . 3sfa*RTvt
* f e % vr<sr%«n*rre
$4*r^v*®  w «rR T ^3M ftf

«rt t t t  *wfo %srtrFT s*r *  154 v fti'
*o % **ft«fti

X&  *$*r*Ft iNwv ^  ft? *tt*ftc:
*t ŝrft cprt i w  % yr*r "Sit

*r*r«fcf fa *  f , $*r f w  *rr 
*rror * t ft*rrr ^rnr f*rr t ,  

sqrrnftv  *  ftsm r g tm  fwr I
*rk  w t t̂ *?t fa*sfr *$tt ¥ t  forfa t  
fasnft sr*rfa |  i w r  ^ r wrmftv 
^rofcrti % 3ttt ^nrrr 5jrm r ŝfasnr srtr 
ft^Wt *TRT * t  f**rf*r #' * tf  ^STR ^  
fRTT I, tft f*BT TOUT m ft  STRFT-
Owfa »ftfcr trk  wr?#T*pr «nsf?r ^

*rt *rt f t  fa?mt ifarcrcf 
*itf *rtf *rft |  i w r r  ^ ftesnrrsft

t  »

fre#  ifr 3W f X WT5HT *t »Tt»ff 
% tfwper # ^  ft  Tft «ft, *̂V ^  
*?ftar # ITRt sftfr n VfXXfa ®Ft sffcp»TT 
zpt 8?t i snrr tft sr«r ^r wwmz spt 
TUfft qT ^  f t  Tft t, f® sftfa *W!#t 
'TfCTtf’T spt tffaFTFT ^ t* r ff  I 
% <*1T*J5 fprn: *ft ^r^fPr r̂r̂ rpT q r  wr*T- 
f e m  i ,  fsrc spr *rr*rrfr?T ^  ^  
V ? « W ! T  I ,  f  5TRT * r ? w p  T |  i ,  VTf?
f t t  *fr°
€t<» ^  nrr© ttito fto  ?fto % 3rf^
jnw  ft, ?rr f%*rt srk in w ^  % sn^r 
^  f f  i cttfr #  f»rrd fftRr f*rrft 
jroreftr srk  srf^T ^qrTnf | ,  faff v t 

% |»t w &  ^ f f  ^  n̂r*r qr
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nmrfNw w rm  #  ^
^ r f  i

fSfBi% *rai%  % f ’n r ir^t<pr
^rrar |  i ^  «rtJ?T 

^  % «a?r #  »r  ̂ *ftr ^ r  ’Pf
%?ff % frpq- ^  w Pr t

f»p^rr i % f^ r  w t  ^ r %  w \i 
q f W r  ^ r t t  ^  srrt t  ^

#  f?w% % fe*!T H
t r w f t’d-^ T tg  # ^  %  3TTT IT ^ T ^ tV  #  
TWfr ^ p r r r  #  « ft | A ^  ^PTflT ftp  
^  smfir *Pfr ?w 11 ^ r r  ^ rr
^  %, *tt ^ r  >Ft ^ o t t

f t ,  ^ T  f^ T T  #  * r t f  ^ fT  3T? T 4 p < ^ H  
f t  3TR»Tr, ^TT ^  ^  »T W !T  g  I 
W  Jftf l̂ JfTt fffsfW f<T f^fT 3TW ^  
s^tf sm w w ft T O ; 5Tt 5*nx
f t ir f f r  *i sr*r%  f t  H*fr«ft t  i * r f ^ r  f t :
fffrnj % ?TT3T '37T% 3TTT #  f®  v t  
»Tft *P$T '3TT ffVcTT ^  I

4  »mt *PT ^  T̂cT jpt
?t it  fs r^ rr  n̂rfRrr g f^r f  ® q n s n m  
^ « r t  % f^nrfrr ^  f»PT«R: m f  |  i 5*r 
*fft 7m ftr r r r  %  ?rr®r f W r r  4* <»fi "w rf^r 
ftr ^f%  f tn f r  ^  ^nft spft | f  W
f*T '3»T% f t t m  SRT# % ftrtr ST̂TrT
jf f ts p r  ^  i  *rr v *  ^  *  v m
f t  | ,  f̂ Tr!% gTTT WQ cR% ftqtcf
V t m m  % i  i OTrrrf^F 
fPTT Tngpf spy ^  *ft ST? f?R n  

t  I

*Tcrm ^  fT«TT J  %T »TC3 3 qrr ^  w  
t ,  “ 1971-72 5T gTnT'? ^  % *nFT3<T
1972-73 #  f̂ T'T W a ff  % fT^fcfT ^  

f»RT^ m i,  #  f  ^T*r, fH7T?T M̂ TcT »TT5T, 
= # ft , vfr^r cT«rr ^Fn-fT, # « rft^ r n w  
?nn w r #  i"  ?f * r# t ^  ^  
3JT?HT ^TfcfT I  ft?  ^ f f r ^  5 *  a R ^ f  %
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gm  $ ftrcr ^  f**r vm r*
•t t j h t I ’ * T ^ * * $ rn # q -r  w sc t - 
*nr §m  f  x fa  w t ^ t t  ^  t o

i y e
*n*r fftrT f 1 3ft ^  sR ir  *fr 

fW V  f  IK  «JT fafaSRT ^ f e f a * W R  $1ST 
t  I f®  ’Jffan % 5ETR 3 *Tff sftft- 
fo%*R ^  £*TT I OT *TTT T7" »̂T 
ST»T!T ^WT WWT 1 W Z

ar 3TTT I  1

ar*fr *r fafs?i wit  t ? t  «rr f a  art
tTef̂ TcT ?f^<f 'SH ^  rft ITRT e'TvIca' 
^  ftWT, ^T TT srm STTStfST fa<=FTT Hi 
?rtft £ w  ftqfcr N ? r  vi* 3** 3  ?»# 11
v R 7 , m «T F fr 3 ^ T  3*qT SlfrltS  m  *  WIT 

H  3TT *PI cTT t  I J E  WVS 5 R F
*f ?nmr q?T *tt tfj^r n m u i  \ w f  *  
JTS2T5|^?r^ a ra T 3 f tT f t* ? f l  ^  3 { 7 ? T 3 R ir

?r?«r?Ti 3 ¥ i t  ^  d m n ?r ? t  v t m » r  m  

^  f^zrr w  ^ 3n^Tffr?r srsttt g?f % 
^WtTj- VTfV Tr I *F*T TT TT 

f \ 7 \ f t  * ] 5  JTT?r 5RT ? 3 tf t  I
sfc  w  ^  **V 3fV f- irr fc<?f ^  t  ?rr

«TTelf *  JTTfT TWTOT sftr ^  
^ T t t ^ f ^ T  | JftlTTlftftfi r^ tfi <HTT3 
WT & Wt T*{ 3TtT SPT ?T  ̂f% 3ft3TPEiT?r 
T7# sftor t  ^T^cT if Tjrt? 3frq-
r ? m  ^ w rn - sft sfT ^fr  f  s t  ^  i a* w  

si? sraifarcr rprr #■ i ^ 7̂
^ f»RPTW T T  T ~  T T ^ f l  ^ ^ f 1! ^  |

s im s r  5ft ^rar ^?r f  aq- ^  %fv 
safe?* I  1 r*?rt 3nq ?ppr q r  1 

TTT ?R«> ^ T  F*n^ # ^ 9 0 ^ ^  f?l?2tir 
T V  $Q  3 T ^ W W r ? =fr T 3 ^ 7  f U

^  r  i grr w \  £]$ f  ^ iV i 
w r  q r  f W '^  qr^T i

■f J  W P W T  oTT f r  ^  7 ^ , -  ^  , 

T«Vt ^ t f  ^rTR# ?T?r SH?5T |  f^?R- 
TR tit s-jqr* T7- f i ^  ^  fo r
U -41LSS /74

Comme ce
?fio irrqiTo mro t t o  

#•0 % ^ t; t*t\ *f\m srf?r f^rr s?m%
3rr#¥*T3» $*?FR<n ?.i€i ^3 f  ^  
^ |r f  spV*T?T *r* ^  T̂FT 3TTrrr t  1
* f  *rr  3rrarrr n . f &  i  * tfr 
f^sn^ 1 1 ?TRr s w  $ ar> m*r
9 r« i arTcr 3TT?iT |  S T S T * ^

dfr qTrTT t  fr,g- ^ aFT̂ vr fKT W
^  ^nf\ |  OTfatr n f  3 tt^w v |  f r  w r  

f^ fh r  3n i^  3 n q - t
^  3R t̂# # 3t?^t 1 % ^ r  3n^r 
iT?rr HFt̂  q;sr f^rfiTi^ *ro*r f^ft^Rr 
^ t t  =^rfH 1

srqftz r \  sr^fn an*r %
$  ^*?pr tr?f, sr«f ^  ■?# 1 1 * i  ^tx h t  
<1$  I  3t*t srr^  f t  1 ?ft
f?T 8IT? ?f VI a n ^ T fT T ^ f r
vfe  srTwwrm «rt ?ft 3-^ftr ^T^rr ^ t  
^  i r r « r ^ ^  ?rr

<  >  SF̂  ̂  T**nrrzr
rrr o t  ^ r  ?r ^  t t  fa r
^  ?rf ?ft#f»r*r #  ^rrw7
f  #  ^rtT prf j^fr? ffr a n ^  ^  armw-
r?rr ?r «T¥ 1 #sn: strsr
s r t^ t  t  1 %fi aj-^F«rr
am nm  t  \

ZH\ S P ? F  % sSn̂ T ^sft ^FTsrcTT ^  f  
fafVi^ HTW'JRI t^^TTRd ^5R sc5Tlfe k
^rf? iT  ^  ^  -3?t ? n ^ it ^  t r w r i s
^ r  ^  rf^-R- <rt Wir^T fq #  ^T
SrTTT w\ sq^PTT STTT 1 dTTQTff 
fwf^T ^ ^t ? #  a rm r  ^  ^rt
snrrvfi |  ^  -sfY VVfT t  »

3TfT rR qr?T cSJTv ®TZ\-m£\
r r  t o  t  ^ r  t  5t?t sn m r*  *fr 
^rrfr f  ^  «n"Hr?Tr %■
^TTT°T F J?T Wt fT #  3f5® Tn®FZ «rTfT 
f ,  ^ f n r  *ft mr?rrfR ^  w\ f?wr t  
*̂T arfi- qrV© |  i ^  ? r



[> i° w f i  ittTrcr*r q r ^ ]
^ ? r r  ^rrfftj sftr ^  *• f^T  srarm t o r  
srrar i sffa: srf ^ftir srt£
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^srr'ft *t srrcT f t*  *r |  t o  t o f a
* w r  r̂r sr* tt t  f 1® ^ t r ,  M
JTfr £  ^errfe f  «ft 5RiT % r«qr sfR snrf 
% ?rt«T î^pt «rst *rrerT h t o f a  ftar <tt t* 

a r *  *  ^  ^  ? T T r  1 1  f a T f a ^ f  

?rer«rr srr *r*?rr | 1  * f  ih tr  <rcta % r̂r 
t  t o r  $  f  © srq̂ T eft t o r  I  
a f t r  w  %  f a c t  ^ t i t  f  i  # t o

#  5TW t  I *Tfe W  3ftT SSTR t o r  *rT*r 
eft ^ r  % se'rr^r $  ? ^ r t  sfhc tftort wl 
w m  t o  ^r^crr 11 x fa m *  srrf̂ cr € t  t o r
#  *ft * f  *rf nr* ^Vrr i

f<n* *̂r % f®  f? m  < ^  
Tpft f ^ a f t  srrfadPT f a c t o  ^  erre 
*r$-3TTm  %  ¥ 7 ^  H R ' e T T  f  WTOt T O T  *  

ftar 11 ârar af>T trf«rq^ eft stpt 
|  w t o  ^ r  % trw ^ ts  dfhc to p tt m
^Tffcrr & I ^  #*T*T flTRT TT TT^t r^SPTtf
f t  T fr | stft sr p k  %Tr*fr ^t urt cret 
qqpTqti ?ft tfP̂ rr f  artr sw  ^ Tret 
to * ft Jjsrr 3rfsrd*ft srr s to t  1 1 an*r*?f 
%<f*T i 5-20 farer % itt* to n r r  
% «^^fefr|^V 3rrsrn:^aiT ^T  400 
t t *  farcsr fapeflr 11 «rnrT *rra- *nw sftr 
vrJTST iff*  ^fr ^ft* f t  f̂TcTT |  J eft 
3T«R <FT Sfftf JTTfeJHT f t  sfa  *̂T %
fsprfa ^  ^t t o r  *  sr«TTff torr
3rr<r eft 3rf<T a r r t  ttt^ t 3  s *  ^?r ^  f ^ ? f t
ijfff srrer f  i ft wrm ^r art̂
XT̂fV ^'t?«T ttTR $ I Z*f * n  #  iTfft 
TTft^q1 t t  e^TR *r?r s r r r t o  vfr f^ r r  
> i

a r * f r  J ( r  ^  f  S >  I T ^ F T  a ^ n T T 7 "  S T c T  W l f T c T  

f%q f  | ti^ ^t ^mT q-fr ^?r ^m rc %m 
|  # t o  ^  f^srfr TTf W t  ?i?r>r-
3T#r*> ^rft 11  f̂ r̂ r sirrr 5Ft r gtorn- 
ft*ft ^riffiT afrr f s f ^ f T  ¥t snrfgr ftsft 
^rrffq ^ f * ft 11 s^rfTT
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sr^iT ^  ara r̂r ^rfftr ^  ssmTfx^ 
^  araT ^  % i ?ft eft^ ^pTft % arR ^  
gprr«r afk  w  ^  i sfk*n  t

T̂T ^ «TT fa? ^t ^  5^fT «rm^
^r^rraT^rnTT^f^n (aqwuw) aft 
farfar Tr̂ r̂r |  w  #• srt ^sttt 
sft srm w ^m  |  sftT jt^ t v ^ v i ff^^TT 
% T̂T ^ 5Ten̂ »T fT ^t W  f?qf?T | ? 
STRTTfST % 3RT <*ft 5HPR % M
^  ̂  t o  strrrrT ̂ r  s f t r  apt ?rnr 
w ftvivft ,  ^ r  TT w r 13TT? f*TR l r̂ 

qqrfTZt q- rf^TT vsfk ?nT3 
#T rrfrqi #  T̂̂ rT ^TTTT ^Tl# TT 
mef TfV ft I ^ 5TTT ^  ^eRI% ®Ft
rrr — tt  5*rr«TR ^ ft  tt

srtt f™ , t o  t o r  $  *m  tit*  ^  |  •

% STT«r "̂t 4  ^»TT— 3TFT Tt 
dTT̂ITfT tofeT WJ ti\ f^feT |  W  

•rVfcT fH vftfeT  ̂ T̂T ^ T̂RTT ^T ^
to T r  mff- t o k  ^ r to  *t <»rfg  ̂«it 
sftT dmrr?r i ^  ^ t f  t  f a  argcr ?ft
^^Wr WT srPTTeT *f «P

T T ^t^y  v t  ansif r̂ f ^ t o  
f«rfer ^ t «riefr |  t o  ^ if  ^ r r v t w  
T toT  ^  ^t, I W ,  1TPT 5TT ^ n ^ l t f ^ T  
% f t  I 3TPT % ^  t T ^ r ^ r  % SFem^
^ to p r  f f s r  ffto— 25 r̂irrq', # to r  
% V R t ^ r  % anx v  T tt  m m  
^ t  to T  I 3TT3T ^  fT^TRt % qr’T
%TR 'Ti | q  f — H CTSRT ^ R J
?  i t o T * tnff t %qT*r
^  f  ̂  3TR ^  FIT % -J?T ?T <T®T— t

f  f ^  ? ltr R lTFr ^ a n :  q ^ ^ v i f t  f -1 
fTTT %  T T ^ r ^TT5F>TT  ? n  f"P3 T eif ^ f t %  t i t  
3T2TR ^  t o  3fhr ^T?T *TW eft l i f t  ^  «ft 

^rsrr^ t o  *T3T I 3TPT 3T lT!ft^^ ^  ^?ft 
szrspwqrT f p f t  ’STTf^ «ft f %

tit w r  q r  3W5ET ^'t ? t t  i FSf?T^t ?^t, 
arnr f ^ r to  w t t  tHt ?wtTr * t srrrrer w^n  
?-SHR srrr % ^ S R  qrff^^tanrW T

*n*r tit t  «T̂ t ’s r  t o *  i
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tfpft *T?ff *rf «®TR ^  V9*  |t3[ 
3TPT «F> CrflT SWc* ^  ^TTf^— % 
*KV sfrsff *  ? R W  w  Tf£, ^7K  
s f t  3r€*rr^crT a n f  ^  5 5  ?fr st%

t o  *?t ftrafa q?t sft s h j r  arere 't, 
t o ,  wrrsft, t ^ t ,  **r, 3tpt??t zftx 

spq'fT. apt ?tof e t o
fa re ta  w t  ^  t o  i s n f t  *r*ft ^T ft^T  % 

*»nsr %arrr *r w?rawr,^ft>!T snffr *ft ̂
#  v r # ^ m iw  11 < t r p f % r̂nqr 
r̂n l̂r Jf^rrw | — ^  fern £  fa^RT 

5T *cT  r'T ^f «TT, ^ r r  f f f f  |3TT

^tV *ft cptcbV aftr 
’p rf^ r  11 qfe arrr ^  ?ft frsrfa 

^  *t<f ?t i 11 fprR ^ t « i t  sremsR
^  foqfa OTf I — Sfft W>T
SWoT ^Tfe*T | 3TTT ^  | —
f̂%7T 3TftR ^

aro^THf^r— r*r #
$“TOT % «nT #‘

*rar |

Annual Report on the working of 
industrial and commercial undertakings 
of the Central Government, 1971-72 :

The total sales of the corporation
during the year 1971-72 excluding
sales of Consortium Members amount-
ed to Rs. 4.34 crorcs as against
Rs. 3 .84 in the previous year. The
operating results of the corporation 
for the year after non-operating/prior 
period adjustments resulted in a loss 
of Rs. 16.8 lakhs during the year as 
against a profit of Rs. 3.5 lakhs in 
the previous year.

33Tfp*r-*nW I — TO MY q 
T?TfT T O ^ t i ^ r r e ^ f t s m r ^ s F *  
^nrfTTW JT f  fs n r *fT *R T rF T  3TT(T %
*rar^r fftaT t  *r
5rr ^  t  I ^o^otftoaftT lFT  tnjoffro 

; % *rnf apt f̂ETT i ?n r̂r»rTsr % ̂ rnw
■ ^>ff^rrT^T f  \
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^  qft s^TO^Tfw srmq- m  ??<■%, 
i f m r  *frf?r * t  srferfspKr a m  MV ^ r q r r  

«frfrr <r? srfrfirfcrer i t  r§r fh  sN»
*Tf

*r£ jftferarf Mt *rta*rr wn# & «r$f 
^%rr, g s n r i> # € r
11

PROF. MADHU DANDAVATE 
(Rajapur) : Sir, to eliminate the strains 
in our economy, it is absolutely essen-
tial that the export and import policy 
has to be made quite sound. Through 
export and import policies are absolu-
tely the conccrn of the Commerce 
Ministry, it has to be borne in miind 
that the infrastructure for a successful 
import and export policy is also provid-
ed by shipping and transport and civil 
aviation. Therefore it is highly de-
sirable that; there is coordination 
between the Ministry of Commerce and 
the Ministries of Shipping and Trans-
port, Civil Aviation and Railways. 
Otherwise, it is quite possible that at 
the implementation level there will be 
serious loopholes left, as a result of 
which the general broad framework of 
the import and export policy is bound 
to fail.

At the very outset, let me make a 
mention of the failure of the Ministry 
to present the Report of the Tariff 
Commission in time. As my colleague, 
Shri Madhu Limaye. has pointed out, a 
lot of damage has been done not merely 
to democratic norms but even to the 
economy of the country. I was happy 
that the Ministry of Commerce express-
ed his regret for the failure to present 
the Report of the Tariff Commission in 
time. I  hope that such follies will not 
be repeated, because that will affect not 
only the democratic functioning of our 
Government but also the economy of 
our country.

As iar as the infra-structure for 
import and export is concerned. I 
would like to make a pointed re-
ference to the situation that has 
recently developed. The news-papprs 
;i.r,nounced only yesterday that Indian 
exporters are facing a serious diffi-
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culty because the airlines have stop* 
ped the booking of export cargo. Al-
ready, after the furnac'e oil crisis the 
traditional liners have changed their 
routes and some of the cargoes that were 
lifted by the tiaditional liners earlier 
could not be lifted now because they 
do not touch the Indian ports. As a 
result of that, many exporters were re-
lying on air transport. If the airlines 
now stop the booking of export cargo, 
that will create further difficulties. 
Therefore, I would very much like the 
Ministry of Commerce to establish liai-
son with the Civil Aviation Department 
and discuss with them as to how the 
fresh difficulties that have been created 
can be solved completely.

1 would like to say something in detail 
about the problem facing the rubber 
industry. My hon. friend, Shri Raja 
Kalkarni, has already touched that as-
pect in a cursory way. I would like to 
give some facts and figures which have 
not been given by any other hon. Mem-
ber in this debate. As far as rubber is 
coneerned, because of the fall in pro-
duction and increase in consumption of 
both natural and synthetic rubber, a 
very dangerous situation is developing. 
As iar as pioduction is concerned, it 
is very interesting to find how a shift 
has taken place from 1971-72 to 1973-
74. In 1971-72 the production of na-
tural rubber was 1,01,210 metric ton-
nes, which came upto 1,23,000 metric 
tonnes, in 1973-74. As far as synthetic 
rubber is concerned, the pattern is dan-
gerously alarming. While in 1971-72 
the production was 3,02,911 metric 
tonnes, in 1973-74 it has come down 
to 20,000 metric tonnes. So, the total 
production ijn 1971-72 was 4,34,121 me-
tric tonnes and in 1973-74 it was
1.43.000 metric tonnes. What is still 
more alarming is the consumption pat-
tern. In 1971-72 the consumption was 
96.454 tonnes on natural rubber njtwl 
3,37200 tonnes of synthetic rubber, 
making a total of 4,33,654 tonnes. In
1973-74 the consumption of natural 
rubber is 1,22,000 and synthetic rubbei
26.000 tonnes making a total ot
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1.48.000 tonnes, while the total pro-
duction* is 1,43,000 tonnes.

This is the relationship between the 
total production and the total consump-
tion. In view of this, you will find that 
the rubber industry is not able to meet 
with the problems. There is the pro-
blem of unemployment. The Central 
Trade Union organisation is more con-
cerned with that. This situation has 
posed the problem both for the rubber 
industry and for the Central Trade Union 
organisation. The problem of unemp-
loyment will become alarmingly more 
serious. So, it is very necessary that 
the entire export policy vis-a-vis rubber 
industry has to be completedly altered. 
There have been heavy exports aflfd, as 
a result of that, adequate rubber is not 
available for the rubber industry.

SHRI VAYALAR RAVI (Chirayin- 
kil) : Docs he know the total stock* 
available with rubber manufacturers ?

PROF. MADHU DANDAVATE':
These are the figures which the Ministry 
of Gommercc can say are correct or 
not.

SHRI VAYALAR RAVI : With all 
respect to the hon. Member, I would 
like to know from him what is the total 
consumption of small units.

PROF. MADHU DANDAVATE : 
If the Minister says that the figures 
that I have given arc not conect, I will 
be very happy.

SHRI A. C. GEORGE : All his figu-
res are correct except the back-log figu-
res of the previous years. From the 
previous year, there is a back-log of
47.000 tonnes.

PROF. MADHU DANDAVATE : 
Both from the point of veiw of the safe-
ty and security of the workers, of their 
jobs, and also from the point of view of 
the industry, it is necessary that a clear 
statement of policy must be made by 
the Minister of Commerce.

SHRI A. C. GEORGE: While the 
bon. Member \(as not here, I made a 
categorical statement that it is our 
policy to see that the industry is sup-
plied with natural rubber, that the indi-
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genous demand is met, and export what-
ever is surplus.

PROF. MADHU DANDAVATE: 
If this is a cotegorical statement that 
after meeting the requirements of the 
industry and after ensuring that the 
workers will not be thrown out because 
of inadequacy of raw materials, only 
surplus will be exported, I am thorou-
ghly satisfied with the proposition.

SHRI VAYALAR RAVI : At the
same time, the interests of the growers 
should be protected. Even last year, 
ihey were getting Rs. 318 whereas the 
Tariff Commission fixed Rs. 520.

SHRI A. C. GEORGE : If the hon. 
Member, Prof. Madhu Dandavate. can 
kindly pass on to me the name of one 
single industry consuming natural rub-
ber and is suffering for lack of raw 
material, I will be interested to see that 
they are supplied the raw material.

PROF. MADHU DANDAVATE : 
That is the view-point which the Cent- 
l.il Trade Union organisation- has been 
putting forward. Jl he can establish 
that my case is wrong, I will be extre-
mely happy because that protect the 
inljrsts of the workers.

MR. C HAIRMAN : You are parti-
cipating in a debate, not in a dialoguge.

PROF. MADHU DANDAVATE : 
I did not initiate the dialogue. Being 
a democrat, I responded to the dialogue.

MR. CHAIRMAN : This remark
applies to all sections of the House.

SHRI N. K. P. SALVE (Betul) : It 
appeared that Prof. Madhu Dandavate 
was intervening and Mr. George was 
participating.

PROF. MADHU DANDAVATE : 
Now, I would like to make some refe-
rence to the policy regarding distribu-
tion of yam. Unfortunately, the Gov-
ernment could not make up its mind 
regarding the price <as well as distribu-
tion policy of yam. Whenever a situ-
ation was created in which there were
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pressing demands from the handloom 
workers, then only they succumbed to 
pressures and, by that time, sufficient 
damage had been done. Even after the 
new policy that has been formulated, 
there is a difficulty in a large number 
of handloom centres and powcrloom 
cenircs. When ihe yarn is demanded 
by the powerloom centres, very often 
it is found that whenever yarn of cer-
tain types of counts is required, the 
quantity of yarn made available to them 
is not exactly of the type of counts de-
sired by them. As a result of that, 
when they say that this is jnot the quan-
tity required by them because that is of 
a different count, a part of it is actually 
sold in the black market. That is what 
is happening.

In the past, there have been experie-
nces that even to those mills which 
were run by the Government, actually 
the yarn was made available on pay-
ment of palm money. These malprac- 
t ces have created tremendous difficul-
ties, and I hope that Government will 
take note of that.

1 would like to say something—I 
would not like to repeat what Mr. Raja 
Kulkarni has said—in relation to non-
clearance of the consignment of 5,000 
bales ot woollen rags in Bombay port. 
T would like to point out to the hon. 
Minister that, unless they are able to 
coordinate their policies, unless the 
Customs authorities and the Ministry of 
Commerce are able to have a coordina-
ted opproach, more and more difficul-
ties will come in. A theoretical policy 
has been laid down that, unless hundred 
per cent mutilation is effected, these rags 
cannot be brought into the country from 
the countries of the West and count-
ries like Australia. All those countries 
from where these rags are coming, due 
to various factors, due to the price 
factor, due to the cost factor and due 
to lobour not being available in those 
respective countries, even in countries 
like USA, Australia and Western Eu-
rope, this particular task of hundred 
per cent mutilation is not undertaken 
by them. Now the question is how 
is the problem to be solved; they are
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not prepared to undertake the responsi-
bility of hundred per cent multilation and 
here again the 5,000 bales of woollen 
rags i>re lying in the port. The only 
waj-out is that the STC should be pre-
pared to undertake this responsibility 
•and under the supervision of the Cus-
toms authorities, the process of multila- 
tion should be conductcd, what are ser-
viceable and what are unserviceable. On 
that \\c have one approach and the 
Western Countries have altogether a 
different approach. Ours is a country 
whi^h lives below the poverty line. 
And what are rags for them are not 
rags for us here. But leaving aside 
that particular controversy, when hund-
red per cent mutilation process has been 
introduced, on practical considerations 
it is necessary that the STC, which is 
an important agency, the canalising 
agencv i.n this particular ease, must 
show the willingness to undettake this 
responsibility of hundred per cent muti-
lation. and that can be cjnductcd undoi 
the supei vision of the Customs autho-
rities.

Ore point to which my friend, Shri 
Raja Kulkarni, has not referred is the 
quantum of demurrage that is being 
invol ed in this particular case My 
information is that demurrage to the 
cxteiM of Rs. 1 lakh is involved every 
day because of non-clearance of 5,000 
bales in Bombay Port, and at a time 
when there is a crisis of foreign ex-
change allowing Rs. 1 lakh as demur-
rage, to be wasted away like that, will 
mean a serious burden on the foreign 
exchange position. Therefore. I hope 
that due note will be taken as far as 
this problem is concerned.

I would like to say something regard-
ing hand-processing. With the best of 
intentions, certain relief has been given 
for the hand-processing industry. But 
in places like Bombay, it has been the 
demand not only of the industry but 
also of the accredited representatives of 
the labour working m the processing 
industry that this relief that has been 
offered by the Government with the 
best of intentions is being misused by 
certain entrepreneurs who manipulate

things in such a manner that, for all 
practical purposes, it appears as if 
a particular process is a  hand-process; 
it is just a manipulation and, as a 
result of that, you find that this relief 
that has been offered by the Govern-
ment is taken advantage of by certain 
private entrepreneurs only for their 
own manipulations; as a result of that 
you find that the processing industry 
m Bombay is suffering a lot and there 
is a threat of workers being thrown 
out of the industry. We have already 
made a representation to the Finance 
Minister. This is one aspect with 
which the Ministry of Finance and the 
Ministry of Commerce are concerned, 
and I hope. . .

SHRI DHAMANKAR : The threat 
is to the big financiers who are operat-
ing powcr-proccssing.

PROr MADHU DANDAVATE : 
On the contrary, it has been the
grievance of the trade union m the
processing industiy that certain indus- 
tnulisis who are not leally operating 
what should really constitute hand-pro-
cessing are manipulating and aic taking 
advantage ot this. A camouflage hand
processing has been conductcd and
that is creating a threat to the workers 
who are working m the other proces-
sing indusliics I hope that this pro-
blem will also be gone into

There is one problem to which I 
would like to make a pointed reference. 
The Minister of Commerce had already 
given certain assurances to the workers 
concerned. Rightly, our Government 
has taken a decision to take over the 
publication of scientific books and 
scientific journals. On that occasion, 
it was pointed out by the trade-unionists 
that we have nothing against the gene-
ral policy ot take-over as far as the 
scientific journals and scientific books 
is concerned. But they wanted an 
assuiancc that the book depots and 
the book houses will not be permitted 
to throw out the workers taking ad-
vantage of this particular policy. It 
was pointed out to the Minister that 
the India Book House, Bombay, taking
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advantage of this new step, are trying 
to throw out their workers. We were 
assured by the Minister concerned that 
this type of a threat to the workers 
will not arise. 1 want to bring to his 
notice that a situation has already 
arisen and there is a threat of un-
employment as far as the India Book 
House is concerned. Therefore, I take 
it tor granted that the Minister will 
stand by the assurance that was given 
by him.

Lastly, within the few minutes 
available, I would like to make a re-
ference to one important aspect, that 
is. take over of some of the sick units. 
Unfortunately, this provision for take- 
o\ er of sick units and improving their 
health is being utilised by certain capi-
talists to the detriment of the workers 
and to their advantage. When they 
find that their machinery is outdated, 
then when they ftrvd that their profita-
bility ha*, gone down, they declare 
their units as sick units. The Govern-
ment assure them that their units will 
be supeniscd and when they confirm 
th<i( they ure sick units, they are taken 
over. Alter giving the patiesvt proper 
treatment. the profitability of these 
units improves and the entire machin-
ery is streamlined. Rationalisation of 
the old machinery takes place and 
when the profitability is increased, then 
the s>ick units are traawferred back. 
Now, we have a ptovision of law that 
even when suc{h units have been taken 
over, they need not be returned to 
back to the private entrepreneurs, t 
would like Jo ask for a categorical 
assurance from the Minister of Com-
merce that wherever there is a takeover 
of such units ar/d when their profitabi-
lity has increased, they will not be 
returned to those very people who 
were responsible for their going into 
the red. . . .

THE MINISTER OF COMMERCE 
(PROF. D. P. CHATTOPADHYA- 
YA) : )t is not.

PROF. MADHU DANDAVATE : I 
hope these industries will be worked in 
the interests of better industrial rela-
tions and also in the interests of the 
industrial workers.
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These are the concrete suggestions 
I have made and I hope the Minister 
will give satisfactory answers to some 
of the points I have raised.

PROF. D. P. CHATTOPADHYA- 
Y A : I must thank the hon. Members 
who have taken part in the debate,
criticising us and suggesting new
things. We take all their ideas and 
suggestions in the spirit they were
made.

Already some points have been
covered by my colleague. So, to save 
the time of the House, I would not 
repeat all those points. I will go on 
to those other points which have not 
been toucjhcd on by him.

My colleague has already referred 
to the projected export performance of 
this year. 1 would just like to also 
i|n*dicate what is going to be our target 
next year. We havc three sets of pro-
jections for the year 1974-75 and we 
arc now discussing in the year 1974-75. 
Our conservative estimate is that it 
will be Rs. 2,360 crorcs and the realis-
tic estimate is Rs. 2 574 crores. But 
wc do believe thut we shall possibly try 
to achieve the target of Rs. 2,771 crores. 
It will be the endeavour of this Minis-
try and the organisation under its 
control to achievc the target.

You will appreciate that this target 
cannot be achieved if we cannot follow 
the correct policy backed by right type 
of institutional arrangements and proce-
dural efficiency and simplification. Now, 
so far as our policy aspects are con-
cerned, I would like to submit certain 
highlights of our policy. First is 
production augumentation. In jute, 
textile, plantations we are thinking of 
substantial expansion and modernisa-
tion, in a planned way, mot in an 
•ad. hoc way. And also our import 
policy is also aimed to meet the re-
quirements of increased production. 
The second parameter is to see that the 
right type of price is realised for our 
exported commodities and services, 
right type in the context of the infla-
tionary trend all over the world. So 
our endeavour would be to see the 
realisation of higher unit value for our 
commodities and to achieve these ends

18SNS (S A K A ) D .G . M in is try  o f 330
Commerce



331 D G , 1974-75 APRIL 8, 1974 D G , 1974*75 332

(Prof D P Chattopadhyaya]
we have entered into dialogue with 
the counties with some of whiqh we 
tnjoy a soit of oligopolistic position m 
the supply of some commodities like 
jute and also tea My colleague had 
already been to Ceylon and I had also 
occasion to discuss this matter with 
my CeJkynese counterpart and we will 
be also in touch with Kenya and 
Indonesia so that our unit value realisa-
tion from tea is proportionate to a,rrd 
consistent with the high inflationary 
trend and higher prices prevailing in 
the world market These exercises may 
be extended and we are thinking of 
extending it m respect of some other 
commodities also, iron ore for exam-
ple, and also rubber which we can 
thmk of So, this is the second aspect 
of our policy

The other thing is this It is the 
perpetuation of new market-, and also 
preservation of our old markets With 
this end m view Sir as you know 
we have alreadv held certain legional 
meetings of our commercial represen 
tatives in different parts of the World 
m East Furopc m South East Asia m 
Gulf Areas etc Wc believe m all 
these areas w'* h ivc tremendous export 
potentiality and \\v ire trying our best 
to formulate our policv identify the 
commodities md consider our promo 
tioml measures so that wc ca.nr tnke 
advantage of the position

Fourthly we are also thinking in 
terms of project exports and product di-
versification There are \ number of 
turnkey projects in Gulf countries and 
elsewhere which we are organising Wc 
are also thinking oi participation in 
construction of railway projects in 
Suez Canal are-j and also in Iraq and 
we are increasing oar volume of non- 
traditional exports like electronic engi-
neering goods, etc etc

So now this policv can be imple 
mcnted if we have some institutional 
structure appropriate to these aims 
and also our procedures should be 
suitably modified and simplified

You know, Sir, that already, a few 
days bacjk, we had atwounced our new 
import and export policies which are 
aimed at considerable simplification

Of our rules and regulations enabl-
ing the exporters to obtain a licence 
quickly, And in some cases, exporting 
without obtaining a now licence It 
was just repeating the existing one 
So all these cater to the same aim, 
namely the expeditious increase of our 
exports
17 HRS.

So far as the institutional aspect of 
our policy realisation drive is concern-
ed wc would like to submit that right 
from our ministry itself to the organi-
sations and corporations under the ad-
ministrative control of the ministry 
things are being overhauled and re-
structured You are aware that the 
ministry itself has been very recently 
and totally re-structured The Commetce 
Ministry is a blanket tern* under 
which there aie three distinct depart 
ments—Department of Foreign Trade, 
Department of Export Production 
and Department ot Internal Trade The 
idea under lying these three distinct de-
partments is to see that a proper focus 
and attention is gi\en io expoit pro-
duction The whole aim of export 
production cannot be rcilised unless 
thi export production is propcily geai- 
ed up The question of geannt; up ot 
export production is pirticularlv peiti- 
nent in the context ot so man> pr«.\ ail-
ing constraints internal and extcrr il 
So, we have tikwn all possible care
md caution to set that evport pro-
duction measures within the ministry 
a it fully coordm ued A lso  as richt 
ly pointed out by some ol the hon
Members, we havt liken care to see 
that there is proper coordination in 
between the different ministries

You know that m between different 
ministries proper coordination is 
achieved through two or three com-
mittees mainly—Economic Policy Com-
mittee Cabinet Committee on Industry 
and Commerce and also a Cabinet 
Committee on Economic Cooperation 
These committees see that there is 
considerable coordination m production, 
trade and commerce so that the func-
tions of different economic ministries 
conform to the same end A similar 
exercise had been undertaken also m 
the official level by forming one high- 
powered Committee under the Cabinet
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Secretary and another highpowered 
Committee under the Secretary of 
Heavy Industry. These had been set 
up with a clear objective that the pro-
duction drives and the production plans 
undertaken in different ministries are 
coordinated so that the export earning 
is maximised.

The other institutional things which 
I would like to indicate arc in 
regard to what we are doing about 

! the S.T.C. M.M.T.C., Jute Corpo-
rations and other things whic'h have 
been referred to by several hon. 
Members. But, I would like to men-
tion another aspect about which I for-
got to mention. In this context, opre 
of our policies, besides the four narrat- 

, ed by me, is also to see how we can 
reduce the consumption of certain 
commodities and services in the home 
market which have tremendous export 
potentialities. You will kindly appre-
ciate that talk of foreign exchange 
increase by exports makes no sense 
unless we are ready to deny ourselves 
certain commodities and certain ser-
vices which arc available to us but 
which have a tremendous foreign 
market.

So. one of our objectives is also to 
see that \vc reduce the consumption of 
thoio commodities and service*, which 
have sifinrficant export potentialities in 
this casj basmati rice, sugar, marine 
products, ctc.

PROF. MADHU DANDAVATE : 
Would you put ground nuts in the 
same category ?

PROF. D. P. CHATTOPADHYA-
YA : I have to think twice before I 
say ‘eyes'.

We expect maximum export earning 
and we all know the constraints of 
production and then if we insist ojrv 
not reducing our consumption in any 
respect on any commodity or service 
we are landHog ourselves in a blatant 
contradiction.

With these policy aims in view I 
would also like to submit certain pro-
cedural things we are following. Apart 
from the simplification of import and

export policy we are reducing, if possi-
ble eliminating, cash assistance and 
subsidy because in an inflationary Situa-
tion clash assistance and subsidy should 
be minimised, if possible elimi-
nated. That will attract certain criti-
cism. But in a difficult situation we are 
not free to choose from many options. 
We have to choose one of the very 
limited options open to us either to 
suffer high inflationary market or sub-
sidise it making it more inflationary 
and making if more difficult for the 
producer to hold the cost of production 
line thus making our products and 
goods very uncompetitive in the inter-
national market. Even with all these 
constraints care has been taken that 
small-scale industries and value 
added products are not hit or, if hit 
the cffect of it is minimised.

Now, I would like to comment on 
the idea mooted by some of the hon. 
Members about nationalisation of im-
port and export trade. This idea in 
principle is unexceptionable but i.rv piac- 
tice unacceptable. Already, through 
our Corporations like STC and MMTC 
we import majority of the items. A 
substantial cart of our export is con- 
ti oiled and regulated by our Corpora-
tions. We have also canalised ten
more items this year. So. wc are
progressively ;;n>J realistically extend-
ing the area of operations of the public 
sector undertakings, but we shauld not 
take on the platter more than what 
we can bite. We -are strengthening 
our public sciW  Corporations <vo that 
they may undertake more responsibili-
ty. It is no use taking an obligation 
for discharging which wc have not 
enough institutional machinery. So,
giving thosv* things to STC. MMTC 
and JC1—about which many com-
ments, not necessarily, complimentary, 
have beejv made on the floor of the 
House—will not be wise and realistic. 
It may be cavalier to jump into an
area which angels do not like to tread 
because of very understandable 
reasons. So, our main emphasis is on 
strengthening the public sector under 
takings . . .

PROF. MADHU DANDAVATE: 
To which angel is he referring ?
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PROF. D. P. CHAT1XDPADHYA-
YA : Many angels in and around the 
House.

SHR1MATI PARVATHI KRISH- 
NAN : It is dangerous to shirk the res-
ponsibility on that ground and shut the 
stable-docr after the horse escapes.

PROF. D. P. CHATTOPADHYA- 
YA : We are not shirking, but we are 
preparing ourselves.

We are strengthening the STC, and 
under the STC we are setting up fur-
ther subsidiaries looking to fixed areas 
ot operations, looking after particular 
commodities. A leather export deve-
lopment corporation is being set up. 
It has also been decided to set up a 
chemicals and pharmaceutical corpora-
tion. In the light of the growing de-
mand lor agricultural products in the 
oil-producing countries, serious doasi- 
dcration is being given to setting up 
an a reproducts export corporation.

SHR1 RAJA KULKARNI : It will 
be separate from the STC ?

PROF. D. P. CHATTOPADHYA- 
YA : They will be under the um-
brella ot the STC, having their own 
identity and functional autonomy. The 
articles of association of the STC and 
its subsidiaries have been reviewed and 
updated. The relationship between 
the parent bodies and subsidiaries is 
being redefined. For greater and more 
harmonious co-oidinatiotn between the 
STC and its subsidiaries, the board of 
directors has been increased from 
four permanent directors to seven 
permanent directors. Greater autono-
my of powers has been delegated to 
branch offices. AH these are to 
strengthen the STC, which is erne of 
the pillars ot our public sector under-
takings and one of the very important 
arms oi this Ministry.

The MMTC is also being strengthen-
ed. We have set up a Mica Board to 
look exclusively after the problems of 
mica. As you might be aware, the 
labourers of the mic,a industry are tho 
poorest paid in the whole of this coun-
try. So, it deserves a very sympathe-
tic look. We are looking into the 
matter.

SHRI VAYALAR RA V I: The same 
is true in the coir industry also.

SHRI CHAPLENDU BHATTA- 
CHARYYIA : Let him kindly increase 
the floor price by 100 per cent. The 
price of mica today is of the order of 
the cost of salt in a dinner.

PROF. D. P. CHATTOPADHYA- 
YA : Shri Chaplendu Bhattacharyyia is 
an expert, and I shall discuss this with 
him outside the House.

The MMTC’s performance is also 
very impressive. The turnover 1972- 
73 was Rs. 343 crores, and it wept up 
to Rs. 449 crores in 1973-74, and the 
projected figure for 1974-75 is Rs. 782 
crores. It shows that the MMTC is 
working well. But we are not compla- 
ccnt about their working level of effi-
ciency, and we shall try to improve it 
further.

Certain points have been made out 
about the calculations and about whe-
ther the statistical figures are 
authentic or not. It is a very compli-
cated issue, too complicated to be 
answered exhaustively and satisfactorily 
by a non-statistician. But I would 
only submit that even the expert 
statisticians working under the Reser\c 
Bank of India and also the Director- 
General of Commercial Intelligence and 
Statistics etc. do not agree and see eye 
to eye. Even in the statistics of iden-
tical commodities and subjects, the 
IM Fs figures and the world Bank’s 
figures are not identical ijn some cases.

PROF. MADHU DANDAVATE : 
Has he got statistics as to- what per-
centage of the statistics is correct ?

PROF. D. P. CHATTOPADH- 
YAYA : It depends upon some lack of 
information, some time-lag etc. The&e 
are the factors. Time-lag and the lack 
of information and inadequate cbllec- 
tion or processing of information and 
also what we may call error in extra-
polations from the statistical data, non- 
representative character of the samples 
etc. are sonic of the reason. There are 
many such reasons why the statistics 
of the Afferent organisations sometimes 
do not tally. But the gap or differen-
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ce is not so big as to create consterna-
tion or misunderstanding amongst us.

SHRI RAJA KULKARNI : He is 
Making out a case for computers ?

PROF. D. BP. CH/)|TTt>PADH- 
YAYA • 1 am not making a case out 
for computers. I am only saying that 
all human beings, exe’ept computers, 
arc fallible.

Besides touching on STC and MMTC, 
I would also like to refer to our decision 
to strengthen further the Export 
Guarantee Corporation. We have done 
that. You will be glad to know that 
we are also making an earnest endea-
vour to set up an Export Bank. While 
we agree that the existing nationalised 
banks .no Joing good service for pro-
motion o< cxpoit, one might say it is 
not good enough, having the exclusive 
imporK'xport interests in view. So we 
are pci s' adcd of the expediency ot set-
ting up jn Export Bank and necessary 
Mops have been taken to set up com-
mittee i > go into this, and we hope a 
decision w ill be taken m the near 
fu l ..ire

Wc i> ,\e also set up a n  export proces-
sing  z e e  in Santa Cru/. It has already 
s'arted hoiking. Another zone is 
contemplated up at Dum Dum; it will 
be finalised in the none to0 distant 
future While we are w'orking on Sajryta 
Cruz and Dum Dum zones, we are 
taking the lessons learnt from our ex-
perience, not necessarily a sweet one, 
from th(_ Kandla zone.

I would like to say a few things 
about the Jute Corporation of India 
because many hon. members had re-
ferred to it and many critical points 
were raised.

SHRI B. K. DASCHOWDHURY :
Absolutely hopeless.

PROF. D. P. CHATTOPHADH- 
YAYA : I am not quite happy with 
the functioning of the J*ute Corpora-
tion ol India, but I do not like to use 
the words used by my hon. friend, 
‘absolutely hopeless’. 1 am an optimist 
and am hopeful.

SHRI MADHURYYA HALDAR 
(Mathurapur) : What is the present
position ?

SHRI B. K. DASCHOWDHURY : 
Would you kindly compare the perform-
ance of your Jute Corporation 7 What 
was the projection of procurement ? 
Ten-twelve lakh bales. Instead, they 
procured ten-eleven lakh quintals, hard-
ly six or seven lakh bales.

PROF. MADHU DANDAVATE : 
Moderately hopeless. That much is 
certain.

PROF. D. P. CHATTOPADHYA-
YA : Reasonably hopeful.

We know that the Jute Corporation 
is not a very old and experienced or-
ganisation. But as I said in the case of 
our processing zone at Santa Cruz or 
Dum Dum that we are taking the 
lessons of Kandla, similarly in the case 
of planning this year or the next, 
the Jute Corporation is taking the 
lessons of the Cotton Corporation also 
and also from what the Jute Corpora-
tion itself could do, or rather could 
not do, last year.

1 am not one who shares the facile 
optimism that merely by monopolising 
procurement of a commodity, we en-
sure a fair price to the grower. This ex-
periment was undertaken in Maharash-
tra in respect of cotton It did not pay. 
They suspend it. Then for some rea-
son or the other, they are again revert-
ing to the old policy. All that I would 
like to say is that without controlling 
the market forces in terms a competent 
and well-financed public corporation, it 
is not possible, merely by announcing a 
brave policy, to ensure a fair price to 
the cotton or jute growers.

The parallelism between the problem 
of the rubber growers in Kerala and 
jute growers of eastern India is very in-
teresting. If we do export jute, there 
will be clamour from the industry, and 
this for understandable good; reasons, 

the imperative of industrial costs, cost 
of industrial production : ‘do not ex-
port the thing; keep it for consumption 
as raw material for production "nits
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within the country But those who 
sav that, or for that matter we our- 
sc’ves, given this existing market forcc, 
cannot ensure the growers a fair price
lo  ensure that, wc need some mstitu 
tional mechanism and not merely the 
goodwill either of the horn friends or 
even of my sell What in practice mat-
ters is the institutional strength, credit 
facility and infrastructural facility like 
transport and other things.

So, if we do not export some amount 
of this, then the market absolutely be-
comes a buyer’s market and sellers are 
almost fleesed In that ease, we are n<ot 
lelt with a very big option It is under 
these constraints that we had reluctant-
ly to decide at one stage in regard to 
Kerala to export 5 000 tonnes of rub-
ber and m regard to West Bengal some 
three lakh bales of jute But again, 
that die1* not materialise and the intend-
ed benefit did not leach the grower 
The point is 1 have n0 hesitation lo 

tonvey what is basically a patent fact— 
t is a matter on record and there is no 
question ol dispute or disagreement— 
that the growers of jute and the lubber 
growers till rec'cntly ha\e not got a fair 
price AH that I vcrv humbly submit 
i, t1 at we are tr\ing —

PROF MADHU DANDAVATE 
Was the 23 000 tonnes surplus 9

PROF D P CHATTOPADHYA-
YA 20 000 (omvjs yes But how vou 
calculate i* again a question of dispute 
and debate, and while speaking he 
excels in debate and I cannot join my 
friend Prof Madhu Dandavate just on 
the floor of the House on that score

AN HON MFMBER Both are 
good

PROF D P CHATTOPA-
DHYAYA But he is much more 
senior and wiser than I am The other-
way—to really help and benefit the 
growers is to increase the number of 
Government purchasing centres It 
was 30 last year, that is why this year 
we have decided* to increase the num* 
her to 100 100 purchasing centres will
be there, and I am not quite sure

whether these 100 centres will be 
enough. On the contrary, 1 am more 
or less sure that we need at least 250, 
but because of the credit squeeze and 
other difficulties it will not be possible 
to set up 250 centres in this >ear. But 
that will be necessary, I am persuaded.

The other thing is also equally im-
portant, and I would request my hon. 
friends and the hon Members from 
different States particularly lrom the 
Jute-growing States, to persuade their 
respective Gosernments and also their 
colleagues and if possible they them-
selves, to see how better and more func-
tionally an efficient co-operative net-
work can be built up So, it will be 
not quite wise to depend exclu-
sively on the Government purchas-
ing ccntres It has to be supple-
mented and supplemented efficiently 
by the cooperative societies and some 
ot the Eastein Indian States is >ou 
know yourself coming from that area, 
do not h i\e  an> network at all So it 
is no use critici>ing the Ciovern.ntnt or 
the Corpoiation for fail tiro Tv cry 
man md c\ t r j  hon Member has the 
ugh* to criticise because the Torpora- 
tion could not do whit w is „vpectcd, 
but, at the same time e\('r\boi>, cveiy 
State Government his a re^po is bil ty 
to do its mite T he re foie they should 
come up also with more co opuatives 
And, if possible why not the} come up 
with their own independent Corpoia 
tions 9 The States Governments aic 
verv welcome The Fasten Indian 
States arc vcr\ welcome to se’ up their
own Corporations at the State level as
the Gujarat Government or th? Maha-
rashtra Government had in le'spect of 
cotton That will be quite complemen-
tary to the Central Government’s Jute 
Corporation of India Wc welcome it 
I have said it before and I sav it again, 
and will welcome it

17 25 h rs

Sir, I would like to submit once
again

(*T>ft?rfr) ansr**?
SfT Star |  ?ft f3RT
srrcrr 11 f ^ r r ,  spt t ^ , a m  aflr
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arfT «Ft' H W ’S  *pt Mtf 3TZRWT

? *
(%*u aiiff ?it *prr a rrw r ^ tf* r
^  |  s*r% *  ?

PROF. D. P. CHATTOPADH- 
\  AYA : Sir, 1 would, like to submit to 
>ou, and through you, to Mr. Mishra, 
that this is what precisely 1 was answer-
ing. Wc arc trying our level best. We 
have Our difficulties. We do not get 
credit, enough and timely credit, from 
the crcdit-Iending institutions. Second-
ly, we do not have enough transport 
tacilitics and wagon allotments from 
North Bihar, North Bengal and. Assam 
to the Calcutta market. We do not 
have—except some 30 centres—enough 
purchasing centres. I am entirely in 
agreement with Mr. Mishra that since 
we do not have enough purchasing cen- 
tics, the middleman is making money 
and he is squeezing the jute growers. 
This is absolutely correct. The correct 
answei is to come up with more coop-
eratives. We arc trying to do that. We 
are icady to finance the cooperatives. 
Almost cent pei cent finance, we are 
leady to give to the cooperatives. We 
have iepeatedly written to the State 
(iovernments. I ‘have also asked the 
Ministers concerned, in the different 
States, to set up cooperatives. We are 
also doing that. At our own level, we 
are increasing the purchasing centres 
trom 30 to 100. We propose to' in-
crease this further in the next year. As 
1 said, it is a time-consuming process. I 
am very much sympathetic to the jute 
growers’ cause and I am as much con-
cerned, as the hon. Member himself is. 
But, these are the constraints—which 

aie not of my choice—under which the 
Government and the Jute Corporation 
aie working. We will do whatever is 
possible. We are re-structuring the 
Jute Coiporation. We have removed 
some ot the members of the Board of 
D‘rectors and we have jjr*ductcd some 
new persons. II necessary, we will fur-
ther re vamp the organisation. At our 
level, we are doing our best but this 
is not sufficient from the point of view

of the growers. I am quite aware of 
this. But, we are doing our best.

SHRI B. K. DASCHOWDHURY : 
Quite appreciating the call of the hon. 
Minister, I would like to know, will it 
be possible on his part to give directions 
to the Jute Corporation to seek the co-
operation of Members of Parliament, 
State Legislatures and other represen-
tatives in local areas, to form a soit of 
a Rev isional Board for better function-
ing of the Jute Corporation of India, 
if the officials are not cooperating and 
they are having ccrtain underhand deal-
ings with black-marketcers and other 
traders ?

POF. D. P. CHATTOPADH- 
YAYA : I remember to have declared« 
in the presence of the Chairman of 
this Corporation m one of the growers’ 
meeting that every MLA—I did not add 
MP—is welcome to form a cooperative 
on his own initiative in his area and that 
we will take the responsibility to see* 
that it is financed. This is what I pub-
licly said.* 1 said it there, where many 
MLAs were present. J am now saying 
that any MLA or MP is welcome if he 
comes up on his own initiative to form 
a cooperative and it will be my best 
endeavour to see that he gets the fin-
ance. This will help the growers and 
we will very much appreciate their 
association in strengthening our pur-

chasing ability and thereby helping the 
growers at the grass-roots.

Mention has been made about our 
trade relations with the socialist coun-
tries. Our overall exports to these 
countries, after a decline by 4.6 per cent 
in 1971, have since registered a sharp 
increase over the last two years. Our 
exports were Rs. 618 crorcs in 1972 and 
for the period January-June 1973, it 
stood at Rs* 362 crores. There has 
been growing diversification of trade 
and commodities like railway wagons, 
textile machinery, knitting machinery, 
ready-made garments, drugs pharma-
ceuticals, knitting machines, electronic 
goods etc. have found increased impor-
tance an our exports to these countries.
I can give the figures. In 1973, during 
the period January-June, our trade with 
Bulgaria and* Czechoslovakia has gone
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up significantly. In the case of Bul-
garia, it has been Rs. 28 crores more 
than last year, and Rs. 59 crores more 
in the case of Czechoslovakia. Jn the 
case of U.S.S.R., during the period 
january-Jume 3973, it is Rs. 8,51,000 
more than the corresponding figure of 
last year. So, our export and im* 
port trade turnover with the socialist 
countries is more than the average in-
crease in trade turnover with all the 
countries taken together.

PROF. MADHU DANDAVATE :
Last year, notwithstanding the drought 
conditions, we had entered into an 
agreement with USSR that we will ex-
port groundnuts. USSR took a more 
sympathetic attitude when the Pori and 
Dock Workers refused to put those 
bags on the ship and had written to the 
General Secretary of the Port and Dock 
Workers Federation that knowing oui 
difficulties, we need not send them now, 
but next time when we send, USSR 
will be prepared to send back the neces­
sary quantity of edible oils. Does that 
offer still stand

PROF. D. P. CHATTOPADH-
YAYA : I am not aware if they have 
retreated from that position.

I come to the expansion of the textile 
industry in the fifth plan. The task 
force on textile industries presided 
over by the Secretary of our Ministry 
has recently concluded its deliberations. 
Keeping in view the expanding domestic 
and international demand for our cot-
ton textiles, the task force has proposed 
an increase in the yarn and cloth out-
put target from 970 million kg and 
8,020 million metres in 1972 to 1300 
million kg and 10,400 million metres 
respectively by 1978-79. In order to 
achieve the above inciease in yam and 
cloth output, the task force has asses-
sed the requirement of spindles and 
looms 1978-79 as follows : Spmdls 24 
million approximately and looms 2.93 
lakhs. Compared to the installed capa-
city in 1972, there would be an increase 
of 5.7 million spindles and 85,500 looms 
by the end of the fifth plan. During 
the last two years of the fourth plan, 
authorisation has been issued for the

installation of about 2.75 millions pin- 
dies and 15,000 looms. Authorisation 
tor the remaining capacity, \ i z about 
3 million spindles and 70,500 looms 
will be issued in the fifth plan perioJ. 
The expansion in spinning and weaving 
capacity m the organised sector will be 
principally directed at achieving a more 
rational distnbution of spindles so us 
to meet the lequirements ot handloom 
and power loom weavers more effective-
ly, improving the economics of scale of 
existing spinning mills, augmenting 
output of coarse and medium varieties 
of cloth and increasing output of special 
types of fabrics having a good export 
market

The cost of machinery required for 
expansion ot the cotton textile industry 
is estimated at Rs. 850 crores at cur-
rent prices. This induces about Rs. 1 0 0  
crores for expansion of processing capa-
city.

One more word about some critical 
remarks made by some hon members 
icgardmg the increase in price of con- 
ti oiled cloth

SHRI VAYALAR RAVI : We wel-
come expansion. But what about the 
machinery *> You are exporting the 
machinery, making the indigenous pro-
ducers suffer

PROF. D. P. CHATTOPADH-
YAYA : We have to look into the 
matter as a whole. There are some 
machineries which we can spare. The 
machinery we import, we do not hav** 
in the country. Machinery is an 
omnibus term. The question is, what 
types ol machinery we can spare for 
export and what types of machinery we 
cannot producc and therefore we have 
to import II my hon. friend looks 
into the matter closely in detail he will 
be persuaded bv my argument. {Intn - 
r u p t i o m ) .  It is with some hesitation 
and reluctance that we had to agree to 
the increase of the price of the con-
trolled cloth, but there are certain 
things which have to be borne in mind 
One is that the area of the controlled 
variety has been increased. Secondly, 
the quantity of production has been in-
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creased cent per cent. Thirdly, the 
penalty for not producing controlled 
type has been increased more than c e n t  
per cent, that is, in place of rupee one 
penalty, now we have decided on rupees 
two and paise fifty penalty. Fourthly, 
the cost of production of the N .T .C . 
mills has to be borne in mind. Ffthly, 
in the last six years we have not allowed 
any increase in the price of controlled 
cloth. By the assessment of the ICMF 
the cost of production has gone up 
100 per cent. According to our own 
estimate the cost of production has 
gone up 87 per ccnt. If we add the 
new woollen arrivals to these existing 
varieties, then the increase in the per-
centage of cost of production will be 
far higher. The result will be that 
103 mills under NTC will be in diffi-
culty. More mills will fall sick. 
It is a very attractive proposi-
tion not to allow the industries 
t0 increase the price, but the result 
will be that more units will be sick 
and public exchequer has to finance 
them. Now, the question is : forcing 
the NTC to take over sick-mills and 
bear the nursing cost ot the sick-mills 
will be wise, or to allow a reasonable 
rise. When the cost of production has 
risen neaziy 100 per cent wc have al-
lowed only 30 per cent. Even now the 
gap, even if we take into account the 
margin between the actual price 
and the cost of production, is 60 
per cent Since it is a Welfare State, 
therefore sometimes wc are looking 
not only to the price structure but also 
to the requirements of the people.

An hon. Member made a very valid 
point which seems to me most impor-
tant. I will be glad even if at this price 
I can distribute it well. That is the crux 
of the whole problem. If distribution 
machinery can be—Central Government 
alone cannot set up. State Government 
has an important responsibility to dis-
charge— if they set-up adequate num-
ber of retail outlets, then and then 
alone the cent per cent increased pro-
duction of the controlled cloth at the 
price explained by me could be made 
available. Otherwise, there will be 
mal-practices. I

1. would l*ke only to say a word about 
shoddy. It is kmrawn a, rag scandal 
and wc call it rag problem. Some of 
my friends who are very much in 
favour of releasing the things, when the 
debate comes up. thc> put forth the 
whole problem in a wry derogatory 
way, a> a rag scandal. To see that the 
scandals tto not recur again, we take 
proper caution. It does delay the thing.
It is true the thing has to be sorted out 
between our Ministry and the Customs.
I must also submit that about shoddy 
there are two points of view. One is 
the Ludhiana point of view and the 
other is the Maharashtra point of view.
I do not like to dig that area. 
But I would like to say that there 
are two points of view and. there are 
both merits and demerits. On behalf 
of my Ministry and the Ministry of 
Finance, 1 say, not only two Ministries 
differ but also the points oi view ol 
Ludhiana and Maharashtra differ. How-
ever. I asure you that wc will sort this 
out between ourselves and a sp;cdy de-
cision will be taken.

As regards freight equalisation, 1 
have said it and 1 say it again that an 
interim report has been submited. It 
is purely an interim report. No final 
report has been made available to the 
Ministry. So, we have referred it now 
to the Planning Commission to look 
into it in depth and, I hope, they will 
look into the problem. There is a very 
substantial argument in favour of the 
pomt. But there are other considera-
tions also which are to be taken into 
account before a final decision is taken.

Sir, I am quite aware that I have 
not been able to touch all the points and 
issues raised by various hon. Members.

SHRI LI. k . DASCHOWDHURY : 
Excise duty on tea.

PROF. D. l \  CHATTOPADHYA- 
YA : About that, the planters had gone 
to the court and it was .sub judice for 
the last few years. Therefore, wc could 
not take a decision on excise duty. 
Now, the planters have lost their case 
in the court and they have come to ask 
us to see that they are not asked to 
pay their dues all at once. We are
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tically considering the case. Also, the 
question of the rationalisation of zone- 
wise excise duty is being actively taken 
up Wc are m favour of rationalis-
ing excise duty zone-wise We will do 
it We could not do it not because of 
us but because these gentlemen who 
went to the court They have now 
lost their case in the court and w e Will 
think about it

SHRI C K CHANDRAPPAN . 
On a point of order, Sir

My point is that when the hon De-
puty Min.ster was* replying, we put cei- 
tam questions about which a promise 
was made that he will answer those 
points. The first point is about the 
nationalisation of foreign-owned plan-

tations What happened to the Ordi-
nance lor nationalisation of foreign 
owned plantations sent by the Kerala 
Government What about monopoly 
houses entering m the field of manne 
trade *> These are some of the points 
which should be replied to by the hon 
Minister

PROF D P CHATTOPADHYA- 
YA The question of nationalisation 
cannot be taken in a piecemeal way 
foreign-ow ned and non foreign owned 

We cannot discriminate in that way It 
has its own legal difficulties We arc 
looking into it mainly with refeience to 
the problems of sick and closed tea 
gardens We are thinking of taking 
over the sick and closed tea gardens to 
start with We are setting up the neces-
sary organisation The question of 
nationalisation of foreign owned or 
Indian-owned plantations is not undei 
the actne consideration of the Govcin 
ment

SHRI C K CHANDRAPPAN He 
has not replied all the points Let him 
say that he will not answer thes 
points We are sittini? m the Onposi- 
tion and we are asking some questions 
He is not answering these questions

MR CHAIRMAN I th nk the 
Minister gave a very clabonte

SHRI C k  CHANDRAPPAN 11 
they want to go back, let them go bjtel'

Let them tell the world that they are 
going back

SHRIMATI PARVATHI KRISH-
NAN . He has not said anything about 
the handloom weavers.

MR CHAIRMAN . It is not possi-
ble tor the Minister to dwell on aft the 
points It has never been done He
has taken note of all the points. 4
would request the hon Minister to con-
vey his reply, if possible, to the Mem-
bers concerned That is normally done.

sri^sr, t  strrar %■ anffr Mr 
cre rft «rrt g *  *rr i tf a n w i w.arcr 
*)r 3rr?r?Tr wr?m g fa  f ^ p n n r  *f ajz 
ftnsr «[>t oft sretarar 9fer fo r  3r *vri arr 
r%r I ,  aft <snfi ^  <rwr I  
3f U  sr* ^  *tt*t a frr  
armm vr  sr§<j ^  %
s w t  rr̂ rr t » t  qntf wr
|  arV ^  apr ^

2F5TT ^  ?
PROF D P CHATrOPADHYTYA 

Wc have recently decided ihis. The 
members will be glad to know that two 
jute nulls have been given to Assam, 
one to Meghalaya, one to Tnpur«i, one 
to Orissa and one to Bihar—another 
for Bihai is in the pipeline

MR CHAIRMAN There are a 
number of Cut Motions moved by Shri 
Ramavatar Shastri I shall now put 
them all together to the vote of the 
House

All the Cut Motions were put and 
ncgatned

MR CHAIRMAN 7he question Is* 
lhat the ielective sums not ex-

ceeding the amounts on Revenue 
Account and Capital Account 
shown m the fourth column of the 
Order paper be planted to the Pre-
sident to tomphte the sums neces-
sary fo defray the charges that will 
come in couise of payment dunnp 
the year ending the l i s t  day ol 
March, 1975, in respect ot the 
heads of demands entered in the
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•econd column thereof against 
Demands Nos. 11 and 12 relating 
to the- Ministry of Ootnmerct r

The Motion was adopted.
( t he motions for Demands for Grants 

which were adopted by the Lok Sabha
i/, e reproduced below—Ed.J.

D e m a n d  N o  11— M i n i s t r y  o f
C o m m f r c e  .

‘That a s»um not exceeding Rs.
89.99.000 on Revenue Account be 
granted to the President to complete 
the sum Accessary to defray the charges 
which will come in course of payment 
during the year ending the 31st day of 
March, 1975, in respect of ’Ministry of 
Commerce’.*'

D em and No. 12—F o re io n  T r a d e  
vmd E x p o rt P rom otio n  :

“That a sum not exceeding Rs.
140.18.81.000 on Revenue Account and 
not exceeding Rs. 162.52,91,000 on 
Capital Account be granted to the Presi-
dent to complete the sum necessary to 
defray the charges which will come in 
course of payment during the year end-
ing the 31st March, 1975 in respect of 
‘Foreign Trade and Export Promotion’.”

17.47 HRs.
M in is tr y  o f  E d u c a t i o n  and S o c ia l 
W e l f a r e  and D e p a rtm e n t o f  C u l ­
t u r e

MR. CHAIRMAN : The House will 
now take up discussion and voting on 
Demands Nos. 24 to 26 relating to the 
Ministry of Education and Social Wel-
fare and Demands Nos. 96 and 97 re-
lating to Department of Culture, for 
which six hours have been allotted.

D em and No. 24— D e p a r tm e n t o f  
E d u ca tio n  :

MR. CHAIRMAN : Motion moved :
“That a sum not exceeding Rs.

98.66.000 on Revenue Account be 
granted to the President to complete 
the sum necessary to defray the charges 
which will come in course of payment 
during the year ending the 31st day ol 
March, 1975, In respect of ‘Department 
of Education’.*’

D em and No . a&—
MR, CHAIRMAN : Motion moved .
“That a sum not exceeding Rs.

89.47.59.000 on Revenue Account and 
not exceeding Rs. 54,93,000 on 
Capital Account be granted to the Presi-
dent to complete the sum necessary to 
defray the charges which will dome in 
course of payment during the year end-
ing lhe 31st day of March, 1975 in 
respect of ‘EduCatiojV. *'

D f .m a n d  No. 26—D e p a r t m e n t  o f  
S x i \ l  W e l f a r e  :

MR. CHAIRMAN : Motion moved :
“ I hat a sum not exceeding Rs. 

17,^3,97,000 on Revenue Account be 
granted to the President to complete 
the sum necessary to defray the charges 
which will come in course of payment 
during the year ending the 31st day of 
March, 1975 in respect of ‘Department 
of Social Welfare’.”

D e m a n d  N o . 9 6 — D i p a r t m e n t  o r
C u lt u r e  :

MR. CHAIRMAN : Motion moved :
“That a sum not exceeding Rs.

5.62.82.000 on Revenue Account be 
granted to the President to complete 
the sum necessary to defray the charges 
which will come in course of payment 
during the year ending the 31st day of 
March, 1975, in respect of ‘Department 
of Culture'.”

D em and N o. 97—A r c h a e o lo g y  :
MR. CHAIRMAN : Motion moved :
“That a sum not exceeding Rs.

4.31.30.000 on Revenue Account be
granted to the President to complete 
the sum necessary to defray the charges 
which will come in course of payment 
during the year ending the 31st day of 
March, 1975, in respect of ‘Archaeolo-
gy’.” " <

Those Members who are present and 
desire to move their cut motions, may 
please do so.

SHRI SHIBBAN LAL SAKSENA 
(Maharaj Oanj) : I beg to move ;

“That the demand under the head 
Department of Education be reduced 
by Rs. 100.”
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fchn Sbibban Lai Sakftena]
{inadequacy of the grant allotted to 

the Department of Education (1)]
That the demand under the head 

Depaitmcnt of Educatioi be reduced 
bv Rs 100”

[Failure to increase the grant ot Um- 
\ersity Grants Commission to at least 
75 crore rupees to enable it to do justice
11 affiliated college* (2)J

rhat the demand undei the head 
I ducation be reduced by Rs 100”

(Inadequacy of the g art allotted to 
rducation (6)J

SHRI SHIVNATH S1NUH (Jhun- 
jhunu) 1 beg to move

“That the demand under the head 
Department of Education be reduced 
by R* 100"

[Failure to check the misappropria-
tion of funds* by Birla Institute of Tech-
nology and science, Pilam received 
from various Birla business concerns 
by way of donations (3)3

“That the Demand under the head 
Department of Education be reduced 
b> Rs 100”

(Failure to check the victimisation of 
teaching staff of Birla Institute of Tech-
nology and Science, Pilam by the man 
agement (4)J

"That the Demand under the head 
Department of Education be reduce 1 
by Rs 100”

[Failure in having a chccK on ugh 
haodcdness of the management of Birla 
Institute of Technology and Science 
Pilam in removing from Dian-ships and 
Head-ships of Department in an arbit 
rary manner (5)]

That the Demand under the head 
of Education be reduced by Rs 100 ”

(Failure in providing job-onented 
Education (7)1

MR CHAIRMAN I he cut moUons 
are also before the House

Shn Madhuryya Haidar

17 49 MRS

LSh r i  N a w a i K is k o r k  Sin h a
m the chair ]

*SHRI MADHURYYA HAl
DAR (Mathurapur) Mr Chairman, 
Sir, when I look to the clock I find 
that there are only ten mnoutes of the 
day left for the discussion on 
icm<tnds (or the Mmistiy of Educa-
ii in The discussion has com<» up at 
the f.ig end of th* day Education u 
the first and iorcmost thing in our life 
and I was all tht while thinkmg that it 
would be the first item on the agenda 
for discussion tomorrow This discus 
sion, coming as it is, at end of the 
weary day has the near semblance of 
the futile effort that we often make to 
teach alphabets to the adults under the 
Adult Edutjation Scheme at the fag end 
of their career May be the discussion 
today is as perfunctory as that

Mr Chairman, Sir, you must have 
heard as many of the members of this 
House have heard also dunng the 
course of discussion which have taken 
place in the House for the last few days 
that utter confusion and chaos prevails 
m most of the departments of the 
Government of India and surely the 
Ministry of Education is no exception 
to that Education is the very founda 
tion of our life and on this foundation 
is built the super structure of secon-
dary and University education But 
unfortunately, Sir, primary education all 
over the country continues to be in '  
state of utter neglect as ever I have 
seen in West Bengal and in many other 
States of the country that the primary 
schools arc housed in buildings which 
cai> have no better claim than being 
called cow sheds The little kids of our 
country would feel attracted to go to 
schools when they find a congenial at-
mosphere, a satisfying teaching system 
that suits the tender mmd, a beautiful 
building that attracts the child auto-
matically, a play ground where he can 
relax at ease and an environment 
vvhich makes education easily accept-
able to him But what we find in reality ?

'T h e  Original speech v, delivered m Hangalt
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Hie primary schools in our country 
do not fulfil any or most of the condi-
tions and the natural consequence is 
that education does not evoke natural 
response from the child rather it turns 
out to be nightmare for him. Added 
to it is a faulty method of recruitment 
of primary tcachcrs which has retarded 
the growth of primary education in our 
country. Last year in West Bengal, I 
do loot know the situation obtaining in 
other States, MLAs were asked to sug-
gest names of 16 to 17 persons for be-
ing recruited as primary teachers. 
Obviously these are the persons who
had helped the Congress MLAs and
this party during the elections. In this 
way some young men took up the pro-
fession of a teacher through corrupt 
means under political patronage and
you will be surprised to know Mr.
Chairman, that the candidate had to 
pay between Rs. 200/- to 2000/- to 
the recommending MLA for securing 
the job. This is how a teacher has been 
made in West Bengal. What can you 
cxpcct of him for the type of educa-
tion he can give lo the pupils and what 
good example he can be to his students 
whose very entry into the teaching pro-
fession is thus polluted and corrupted. 
The Congress MPs are sitting there, let 
them deny this.

The primary education in our coun-
try suffers from another handicap and 
it is the question of huge drop outs. 
Out of the total number of students 
who arc enrolled in primary classes 
only 40# of them continue their study 
and the rest of the 60% constitute the 
costly drop outs and it is because of 
this sole factor that our educational 
progress is being retarded every day. 
The drop outs may be due to failures 
in examinations poor financial condi-
tions of the parents and many other 
factors but nonetheless the whole sys-
tem of education suffers a rude shock 
at this point. It has been rightly said 
by educationists that as against one step 
j forward we go five steps backward. 
Coming to text books the picture is no 
less dismal. “Suhaj Path” written by 
Rabindranath Tagore is a prescribed 
book for the students of class I and 11. 
With the UNESCO assistance this book

was being made available to the stu-
dents either free or at a nominal price. 
But today you cannot have this book 
except in black market and at a price 
which prevails in that market. “Kisho- 
laya” is another book meant for the 
primary students. It costs odriy 40 
paise but is not available in the open 
market. The blacjk market price of this 
book is Rs. 3 /- and it is sold only on 
the condition that the student buys a 
guide to the book for which he has to 
pay another sum of Rs. 3/-. The school 
teachers are paid less. For the first 
fortnight of the month the primary 
school teachers ip West Bengal are 
found taking rest near a post office or 
under the shade of a nearby tree await-
ing anxiously for the money order which 
will carry his monthly salary. How 
can a teacher do justicc to his job in 
these circumstances. Students are not 
taught anything during the period and 
the hon. Minister if he so likes can 
find out the truth of my statement by 
making a reference to the State Govern-
ment or to his party colleagues from 
that States.

1 would now take up the secondary 
education in our country. It is indeed 
sad to find that no uniformity is being 
maintained by the different States and 
in fact one group of State follow one 
norm which is different from another 
group. Andhra, Karnataka, Kerala and 
West Bengal follow 10 plus 2 plus 3 
system upt0 degree classes. That is to 
say that after 15 years of education a 
student in these States can get a degree 
either in Science or in Art. The same 
position obtained in Bihar and 
Orissa but when we come to Punjab, 
Haryana and Madhya Pradesh we find 
that these States are following a l l  plus 
3 system which is up to degree classes. 
Delhi follows a 10 plus 2 plus 2 sys-
tem upto degree classes. Thus we *ind 
that in former two groups of States it 
takes a student 15 years to get a Uni-
versity degree while in the latter two 
groups of States a student can have the 
same degree in 14 years. This is an 
obvious anomaly which is prevailing in 
our country and in the interest of pro-
per educational system and also from
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the point of equity this anomaly should 
be set right The standard of teachipg 
is yet another point which needs the 
careful consideration of the Govern 
ment for the standard of teaching m 
different States is different and it is 
necessary t0 maintain some minimum 
standard m all the States There should 
be some co-relation between the type 
of education given in West Bengal 
with those in Kerala This parity of 
educational standards between the 
different States is absolutely essential 
It» West Bengal this year we have 
changed the higher secondary course 
from 11 years to 10 years Unfortu-
nately the books for the current year 
are not available That is owing to the 
shortage of newsprint and also the new 
syllabus is not ready and the students 
have to read the books which were 
meapt for the earlier coursc From 
the demands for grants publication it is 
clear that a good amount ot money his 
been earmarked for technical education 
But in West Bengal we find that teach 
ers with engineering diploma are en-
gaging themselves and are taking phy-
sical training just to keep their job 
There are 37 schools with technical 
sections and in each school there are 
costly equipment costing jneaily one lac 
each Thus nearly 37 lakhs worth of 
equipment are lying idle while the 
teachers are busy getting physical tram 
ing courses This is a colosal wastage 
of public money Who is responsible lor 
this—Central Education Minister the 
Education Commissiom or the State 
Government Not only the teachers are 
idling, the equipment are being wasted 
but the students are also being denied 
the books which aTe prescribed ior their 
course We have referred to many a 
times m this House about a book 
‘Peadiock Reader’

MR CHAIRMAN If the hon 
member wants to continue his specch 
he may please resume his seat now 
Does the hon Member want to con-
tinue

SHRI MADHURYYA HAJLDAR 
Yes I would like to continue

tomorrow Kindly resume your seat.

18 HRS

HALF-AN-HOUR DISCUSSION 
L e g a l  a id  t o  t h e  P o o r

SHRI C K CHANDRAPPAN (Tei- 
licherry) Mr Chairman, Sir, the ques-
tion ot providing legal aid to poor is 
the subject matter of the discussion

It h is been accepted as one of the 
icsponsibilitics of a modern State to 
piovidc certain extra facilities to the 
poorei sections—the weaker sections—of 
the society It is with that m mind that 
sevenl measures are taken by different 
States m this connection For example, 
we piovide medical facilities to the 
poor wc provide unemployment bene-
fit, wc provide old age pension and pro-
tection against dise tse and social op- 
piession Ihcse ire ccrtun responsibi-
lities which the State has taken upon 
itself to discharge It is m this category 
thit rendering oi legal ud to the poor 
should be categorised This opinion has 
been discussed in our country ior quite 
somt time loi the last so many years 
And alter 1945 this matter has been 
discussed in our country

Several commissions have gone 
through the genuineness ot the case and 
they have comc out supporting that 
there should be ample provisions—finan-
cial or legal—to provide legal help and 
assistance to the poor people All the 
I aw Commission* from 1954 onwards 
successively have recommended to 
Government that they should take 
measures to provide legal aid to the 
poor It you take the latest develop-
ments, you can see that m 1972 a 
Commission was appointed under the 
chairmanship of Shri V R Krishna 
Iyer who was d Mcmbct of the Law 
Commission at that time to concretely 
suggest ways and means so that the 
Government can take measures to pro-
vide legal aid to the poor people And 
this Commission has now submitted its 
l ecommendations

In 1972 and ]9 1 \  at least half a 
dozen times the hon Minister Shri 
Nitinj Singh Chaudhary and his col-
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league, Shri Gokhale had made pro-
mises in this House that they are coming 
with a comprehensive bill. The latest 
of the series of the promises made was 
that in this budget session itself, the 
Government is willing or the Govern-
ment is ready to come forward with 
a comprehensive legislation to provide 
legal aid to the poor people. But, we 
are a little disappointed about the per-
formance of the Government in this 
matter also as in many others. I think 
the Minister will not say that it is due 
to the paucity of money or 'fund that 
he is not coming forward with cosncrete 
suggestions. Some of his predecessors 
in 1970 made a suggestion that paucity 
of fund stood in the way of Gov-
ernment from their doming forward 
with concrete measures. But, that was 
widely criticiscd from all sections of the 
people, from all sections of the press; 
that attitude was criticised: It was 
pointed out also that there was suffi-
cient money which the Government 
could find out only if there was a will. 
Now, there are certain estimates made 
about the probable expenditure involved 
annually if legal aid is provided to the 
poor people. One such estimate is that 
it may be nccessary to provide Rs. 50 
crores per year. It was reported in the 
press that Shri V. R. Krishna Iyer, in 
his repoit, given to the Ministry, had 
suggested that this could be taken up in 
different phases. The first phase will 
cost only Rs. 4 crores. Now, if wc do 
not take it up or if we leave the situa-
tion as it is to-day and leave the poor 
man to the mercies of whatever 
happens around him, then the condi-
tions are really very bad.

There was a seminar recently where 
some cases were cited. A worker died 
while he was working. Even though his 
wife and children could have claimed 
compensation, they could not get any 
single pie because they were ignorant of 
the law. There was another case of a 
car accident. The son of a big police 
official was driving a car and it dashed 
against a poor man, a mali, who was 
crippled by this very serious accident. 
But he could not claim compensation 
because he was unaware of the existence 
of the legislation under which he could 
have claimed compensation. There are. 
so many such instances which one can*

1896 (SAKA) Legal Aid to Poor 35$ 
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go on quoting to show how justifiable 
is the case for providing free legal assis-
tance to the poor people.

Apart from the steps which the Gov-
ernment will take, I would like to know 
the attitude of Government towards 
voluntary organisations which are pro-
viding legal assistance to poor. I can 
give a specific case. In the Delhi Uni-
versity, the students of the Law Faculty 
and the law college are running a legal 
clinic for the poor people, which was 
started on 2nd February 1970. There 
is a history behind it. On that day a 
poor woman walked into the University 
Law Faculty, met the Professor and told 
him that her husband was in jail for the 
six months, that she did not know why 
he was kept in jail and that she could 
not go anywhere seeking remedy be-
cause she does not have any money. 
The Professor of the Law Faculty of 
the Delhi University, with the coopera-
tion of his colleagues, took up this case 
and put up a defence. As is usual in 
courts, the case was postponed twice but 
they finally got the case heard. The 
person who was in jail told the lawyers 
that he also did not know why he was 
kept in jail. When the Professor asked 
him why he did not complain about it, 
he replied that he did not know whom 
to complain. That was the plight of 
that poor man. In the course of the 
hearing they found that he was not a 
criminal, there was no criminal case 
against him, there was no previous re-
cord of any criminal offence against 
him. The only case against him was 
that he was found roaming about the 
supermarket of Delhi and some police-
man thought that he is a suspicious 
character. That poor man had come 
from Andhra in search of a job and he 
was put in jail for six months. This is 
the situation faced by poor people. The 
Minister being a lawyer, he must have 
come across many such cases. After 
this incident, after intervening in this 
case, the Law Faculty of the Delhi 
University, with the cooperation of the 
professors and students there, set up a 
clinic called the Clinic for Legal Aid to 
the Poor. They are dealing with seve-
ral cases like this. I do not know whe-
ther the Government is providing them 
any help.
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There are several proposals of this 
kind, which were made m the past by 
many eminent personalities in public 
life. Many seminars have made this 
recommendation that voluntary organi-
sations should be pressed into action, so 
that they will defend many cases of this 
kind.

There was also an interesting pro-
posal made, which was also made by 
the commission headed by Shri V. R. 
Krishna lyear, that every lawyer who got 
a degee in law, when he enrolled him-
self as a practitioner in the court should 
be statutorily required to take up at least 
two or thr^e cases every month 'free of 
cost for the poor people about whom 
Government should make a definition 
stating who were the people who weie 
deserving to be supported legacy. But 
I am very sorry to say that the Govern-
ment at the Centre were sleeping over 
these recommendations and even the 
latest recommendations made by Shri 
V. R. Krishna Iyer. After big tom- 
tomming and after a big declaration from 
the housetops, this commission was 
appointed and it was announced in the 
House that a commission was being 
appointed. At that time, the claim 
was made that this would be one of the 
major break-throughs that Government 
were making to help the poor man. But 
now, years have passed and the Com-
mission’s recommendations have been 
with Government for six months or 
more, and no step has been taken about 
it. In the meantime, some of the 
States have taken certain measures.

If 1 may claim a little credit—the hon. 
Minister need not feel bad about it— 
when the communists were in power in 
Kerala long ago, in 1958, a Bill was en-
acted to provide legal assistance to the 
poor under which it was provided that 
anyone having an income of less than 
Rs. 100 p.m. was entitled to get legal 
assistance from a counsel of his choice 
whom Government would pay. That 
kind of step was taken by the 
Communist party when they were in 
power in Kerala as far back as 1958. 
Certain other States also have taken 
some similar steps. But I would like

to know from the hon. Minister what 
he is going to do about the recommenda-
tions made by Shri V. R. Krishna Iyer 
in his latest report for providing legil 
assistance to the poor.

As far as the recommendations are 
concerncd, we do not know what they 
are because we have very little source 
of information, but we understand that 
the proposals arc good. We understand 
that he has proposed certain statutory 
bodies and boards to be set up and also 
popular committees at the lowest level 
so thaj cases at different levels will be 
discharged speedily and at the same time 
the poor man will be provided with 
legal assistance.

In this connection, 1 may mention 
though it is not directly related to this 
that the large mass of cases pending 
in various courts in the country down 
from the Supreme Court to the lowest 
court in the country also crcats another 
problem The poor man who is going 
to get justice from the court will have 
to die without getting any justice from 
there because the case is postponed and 
years and decades pass without his get-
ting justice.

So, 1 would like to know from the 
hon, Minister when he is introducing 
the promised Bill which he had said 
would be drafted on the basis of the 
recommendations of the commission 
headed by Shii V. R. Krishna Iyer. 
Will he introduce it during this ses-
sion itself as he had promised during 
the last session of Parliament? Thirdly, 
what are the broad details of the pro-
posals made by Shri V. R. Krishna Iyer 
m his recommendations, and what will 
be the approximate financial commit-
ment that Government will have to in-
cur if they introduce a Bill and take the 
necessary steps.

Lastly, what is the assistance Govern-
ment will render to voluntary bodies 
engaged in providing legal assistance to 
the poor? In what way do you think 
you arc going to encourage them?

These are my questions. Before 
resuming my seat, I would make an ear-
nest request to the Minister to try to 
give, as far as possible, elaborate



361 legal Aid to Poor CHAITRA 18, 
(HAH Dig.) 

replies because I am afraid he is known 
for very short replies. Hence this warn-
ing and my request to you for protec-
tion also.

THE MINISTER OF STATE IN 
THE MINISTRY OF LAW, JUSHCE 
AND COMPANY AFFAIRS (SHRI 
N1TIRAJ SINGH CHAUDHARY):
I am sorry my hon. friend has charged 
us with sleeping over the report and not 
taking any steps. I will first clarify that 
position.

The Law Ministry appointed a Com-
mittee headed by Mr. Justice Krishna 
Iyer to assist the Ministry as to how legal 
aid could be provided. That Commit-
tee took quite a long time and submitted 
their report sometime in the middle of 
last year. I have a copy of the report 
with me. It is a typed copy and a volu-
minous one. As soon as the Ministry 
rcccived it, we appointed a Committee 
ot three secretaries of the Ministry to 
scrutinise it and formulate the steps we 
had to take. The Committee looked 
into the report and advised us that cer-
tain things could be done by executive 
order and for certain thinges the exist-
ing laws have to be amended and how 
legal aid has to be enforced by bodies 
constituted at the national. State, dis-
trict and taluk levels. As soon as we 
got it, we started drafting a Bill. It has 
also been done and a copy of the draft 
Bill is with me.

Now, the question is what is to be 
done. My hon. friend originally said 
that this matter has been hanging fire 
for the last many years from 1945 on-
wards. In 1949 the British Govern-
ment enacted a law for legal aid. On 
the basis ol that, the father of the pre-
sent Justice Bhagvati was asked to for-
mulate a scheme. He did so and the 
Government of India, if I am not mis-
taken, sent circulars in 1960 to State 
Governments suggesting what they 
should do. But I am sorry to say that 
none responded.

The idea then was that administration 
of justice being a State subject, the 
States had to do everything. Later on 
when we thought that we have to do it, 
we got it, examined as to whether the 
Central Government could do any-
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thing; we found on the authority 
of two decisions of the Supreme Court 
that there are certain entries in the 
Constitution in the Concurrent and 
Union Lists by which we could bring 
in this sort of a legal aid scheme and 
take it up, of course with the help and 
active cooperation of State Govern-
ments.

So the scheme is now ready. The 
State Governments have to be provided 
with copies of the main Report and the 
Report of the Secretaries and also of the 
Draft Bill. We have already sent the 
Report for printing. The press has in-
formed us only three or four days 
back that they have despatched the 
copies with the RR; and the copies are 
yet to arrive. The moment copies of 
the Report are received, they, along with 
the Report of the Committee of Secre-
taries and the Draft Bill, would be sent 
to all State Governments, to the High 
Courts and to the bodies presently 
voluntarily dealing with legal aid for 
their comments. After that, legislation 
will be brought forward.

The questions put by my hon. friend 
are these : the first question was, when 
we will introduce the Bill and what is 
the expenditure. As I have already 
replied, the draft is ready and it is with 
me. But it has to go to the State Gov-
ernments because it is they who have to 
implement it and not the Central Gov-
ernment. The Central Government can 
only send.. .

SHRI P. G. MAVALANKAR 
(Ahmedabad) : Why don’t you make
the report available to Members of Par-
liament also?

SHRI NITIRAJ SINGH CHAU-
DHARY : It was a Committee appoint-
ed by the Ministry to assist the Ministry. 
So, we are getting it. We have to de-
cide as to what is to be done. If certain 
of my friends who arc interested in it, 
I will certainly see that they get it. 
About laying it on the Table of the 
House, I cannot make any commitment 
at this moment.

SHRI A. K. M. ISHAQUE (Basir- 
hat) : Why this differentiation ? There 
should be one principle. Either they
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Jay tt on the fable oi the Douse or they 
do not supply it at all. Mow is tt that 
only some Members may get it ? That 
cannot be done.

SHRI NITJRAJ SINGH CHAU- 
DHARY : When you are dealing with 
legal aid, if we give it to those who 
have interest in it, wc shall get some 
concrete suggestions fiom them. [ do 
not mean any disrespect or discrimina-
tion in that matter. When we aie givwng it 
to other bodies who arc rot in this 
House but who are dealing with legal 
aid—when we are giving them espies— 
there should be no reason ior us to re-
fuse to give them to those Members 
who are interested in it.

Then, the second question was, whe-
ther we will introduce the Bill m this 
session. As I have already submitted, 
we have to send it to thc State Govern-
ments, and unless we have their concur-
rence and comments, it would not be 
fair for us to rush with thc Bill and then 
face so many troubles because it is thc 
States who have to implement it

Then the next question was about the 
broad outlines. If I may summarise 
the suggestions, they could be divided 
into three parts. Educating the people 
about their rights for legal advicc on 
matters for which people go to courts 
and where they are unnecessary drag* 
ged; then, legal aid committees being 
constituted in every taluk or tehsil sub-
division, and after we have done that, 
then it could be thought of for the State 
high court level and the Supreme Couit 
level. The third is, assistance in the 
conduct of cases These arc the three 
suggestions which have been made

To spell out those suggestions in a 
little more detail, the recommendations 
are, firstly, for making provisions for a 
comprehensive legislative scheme of 
legal aid; I have alreidy referred to it; 
the Bill is there. Secondly, the forma-
tion df a statutory Corporation to stimu-
late, guide and perpetuate organised 
free legal services which is insulated 
from official or party pressure. That is 
provided in the Bill. Thirdly, organisa-
tion of a network of legal aid groups of 
bdr associations, law schools, community

ortia^isaiiom, a variety of rural, private 
and public agencies, oi gans of local 
Governments and tul hoc panels of pri-
vate lawyers. This is in reply to the 
questions raised by my hon. friend*

About lawyers, thc suggestion is that 
thc Advocates Act should be amended, 
and it should be made obligatory for 
every lawyer who is registered under the 
Act ih an advocate, to acccpt the cases 
tint the legal aid committees may for-
ward, be that at the tehsil level or the 
taluk lirvc! or thc sub-divisional level, 
distuct level or at any other level. If 
they eitrust the cases to those lawyere, 
they should take them and they will 
not be able to tcfuse, and the fee pay-
able would be thc fee fixed under the 
law II they do not want that 'fee they 
may not chaige any fee, but if they re-
fuse, that will be taken as a misconduct 
on their pait and that will mean suffici-
ent bar on the lawyers lrom refusing it.

Fourthly, the recommendation is for 
an amendment of thc Code of Civil Pro-
cedure. Thc Civil Procedure Code 
(Amendment) Bill has been introduced 
in this House today. Thc Bills must 
have icached hon Members. If they 
refer to pages 66-67 of the Bill, they will 
find Ordet XXXIII, under which provi-
sion has been made to deal with pauper 
matters. A provision has been made 
therein that if the court finds that the 
matter needs assistance ot a counsel, the 
court shall provide a counsel. I will read 
thc provisions:

“9 A-Where a person, who is permit-
ted to sue as an individual indigent per-
son is not represented by a pleader, the 
Coart may, if the c rcumstances of the 
case so require, assign a pleader to him.

The High Court may, with the pre-
vious approval of thc State Government, 
make rules pioviding for—

(a) thc mode of selecting pleaders to 
be assigned under sub-rule (1);

(b) thc facilities to be provided to 
such pleaders by the Court;

(c) any other matter which it requi-
red to be or may be provided by the rub*
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for giving effect to the provisions of sub- 
rule (1)*”; Then, Sir, the next recom-
mendation is simplification of the Crimi-
nal Procedure Code and liberalising the 
bail provisions. For that, after wc 
rcceive the report, a Bill shall have 
to be moved for amending the 
Criminal Procedure Code. The other 
recommendations arc—constitution ol a 
litigation fund for workers in industries; 
creation of a spccial advisory committee 
for legal aid to scheduled castcs and 
scheduled tribes and appointment of a 
Welfare Officer for tribal areas and Haii. 
jan habitations; creating public detcncc 
counsel in children courts; enlarging the 
jurisdiction ot Nyaya Panchayats; mak-
ing a statutory provision for all lawyers 
to do a specified minimum of legal aid 
work—to which 1 have just referred— 
and other allied matters. Broadly, 
these arc the recommendations of the 
Committee winch the l-aw Ministry

appointed; headed by Justice Shri 
Krishna Iyer.

So, to say that we are sleeping is not 
fair. That is all I would say. We are 
trying to proceed as fast as possibly we 
could We have pot the whole report 
examined. We have sent the report for 
piinting. We have got the draft BUI 
ready and f hope Mr Chandrappan and 
o th e r  friends would agree that unless 
wc get the States’ cooperation, we can-
not go ahead with this scheme. We are 
trying to get the States’ assistance and 
their consent. Thereafter, a Bill would 
be introduced.

16.27 hrs .

/  he L ok Subha then adjourned till 
i.Inctt of the Clock on Tuesday. April 
9, 1914/Chaitra 19, 1896 (Saka).
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